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 LOK  SABHA

 Monday,  l6th  December,  ‘1987.

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 {Ma.  Speaker  in  the  Chair  |

 ORAL  ANSWERS  TO  QUESTIONS

 Railway  Lines  on  the  Northern
 Railway

 +
 f  Shri  D.  ए.  Sharma:

 *1128  <  Sardar  Iqbal  Singh:

 [  Shri  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  a  total  survey  has
 been  undertaken  as  to  the  needs  of
 more  Railway  lines  on  the  Northern
 Railway;  and

 tb)  if  so,  what  are  the  lines?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Sur-
 veys  of  certain  specific  sections  have
 been  undertaken,  and  not  a  total
 survey  to  determine  the  overall  needs.

 (b)  A  statement  showing  lines  sur-
 veyed  or  under  survey  in  the  Plan
 Period  is  placed  on  the  Table  of  the
 Lok  Sabha.  (See  Appendix  IV,  an-
 nexure  No.  33.3

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Nangal-Luna  line  has  been  survey-
 ed  or  not,  according  to  the  assurance
 given  by  the  Minister?

 $516

 Shri  Shahnawaz  Khan:  The  surveys
 have  been  completed  and  at  present,
 they  are  under  the  scrutiny  of  the
 Board.

 Shri  D.  C.  Sharma:  May  I!  know
 what  is  the  proportion  of  the  lines
 surveyed  to  the  overall  needs  of  the
 Northern  Railway,  and  what  propor-
 tion  of  the  target  is  fulfilled  by  these
 surveys?

 Shri  Shahnawar  Khan:  A  number
 of  railway  lines  has  been  surveyed  on
 an  operational  basis.  A  number  of
 other  lines  were  recommended  by  the
 State  Governments,  but  the  actual  con-
 struction  of  these  lines  is  undertaken
 if  the  operational  needs  are  very
 urgent  and  funds  allow  us  to  do  so.

 ai  भकक्‍स  दन  इस  वक्तव्य  से  ज्ञात

 होता  है  कि  श्राद  लाइनों  का  सरवें  किया  गया

 है  ।  क्‍या  माननीय  मत्री  जी  के  ध्यान  में

 यह  बात  है  कि  इन  लाइनों  के  सिवा  ब्ह्त  को

 लाइनों  के  सरवे  किये  सये  धौर  फिर  उन  को

 छोड  दिया  गया  7  उदाहरण  के  तौर  पर  ऋषि-

 केष  से  कर्णप्रयाग  तक  की  लाइन  का  सरवे

 किया  गया,  लेकिन  उसके  पश्चात्‌  उस  सम्बन्ध

 में  कोई  कार्यवाही  नहीं  की  गई  ।  से  जानना

 चाहता  हूं  कि  क्या  गवर्नमेंट  की  यह  नीति  है  कि

 सरवे  किया  जाये  और  उसको  छोट  दिया  जाये

 प्लौर  फिर  उस  पर  कोई  कार्यवाड़ी  न  की  जाये  ।

 शी  गाहुनवाज  कां:  सरबे  करने  का

 मकसद  यही  होता  है  कि  देखें  कि  झाया  लाइन

 बनाने  की  जरूरत  है  या  नहीं  है  प्रभर  सरवे

 से  यह  नतीजा  निकलता  है  कि  लाइन  बनाने  की

 जरूरत  नहीं  ह ैभौर  उस  से  भामदनी  कम

 होगी,  तो  झवसर  उन  सरबेख  को  वहीं  छोड़

 दिया  जाता  है  1
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 Selection  of  Candidates  on  Southern
 Railway

 *1128.  Shri  Klayaperumaj:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  applications  were
 received  for  Class  UI  posts  (both
 Technical  and  non-Technical)  from
 Scheduled  Castes  and  Scheduled  Tri-
 bes  candidates  during  the  years  1955,
 7956  and  in  3957  so  far  on  the
 Southern  Railway;  and

 (b}  how  many  candidates  were
 selected  from  those  communities  dur-
 ing  the  same  period?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)  and
 (b).  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  IV,  annexure  No,  39).

 Sbri  है,  8.  Murthy:  May  1  know
 how  many  seats  were  reserved  for
 the  Scheduled  Castes,  and  whether
 the  number  selected  was  equal  to  the
 number  advertised  for?

 Shri  Shahnawas  Khan:  The  infor-
 mation  is  given  in  the  statement.

 Shri  B.  8.  Marthy:  It  is  not  given.

 Mr.  Speaker:  if  it  is  not  given,  he
 has  not  got  it.

 Shri  Shahnawasz  Ehan:  I  will  give
 the  information  if  you  permit.  The
 statement  gives  the  numbers  of  candi-
 dates  selected  for  Class  II  year-wise.

 Shri  B.  8.  Murthy:  I  want  to  know
 how  many  posts  have  been  advertis-
 ed?

 Shri  Shahnawas  Khan:  In  ‘1955,  2
 total  of  365  seats  were  reserved  for
 the  Scheduled  Castes.  Out  of  that,
 384  seats  were  filled  up,  leaving  a
 balance  of  |  seat.  For  Scheduled
 Tribes,  it  was  a  little  more.  In  1986,
 the  number  of  seats  reserved  for
 Scheduled  Casters  was  329  and  the
 number  actually  filled,  817,  that  is
 minus  12.  In  ‘1987,  upto  September,
 80,  the  number  of  seats  was  I76  and
 the  number  actually  filted,  64  leaving
 e  balance  of  12.
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 Shri  B.  Murthy:  How  many
 Scheduled  Caste  people  have  been
 selected  for  non-reserved  seats?

 Shri  Shahnawas  Khan:  I  require
 separate  notice.

 Shri  M.  B.  Krishna:  May  I  know
 whether  there  is  any  proposal  to
 nominate  a  member  of  the  Scheduled
 Castes  on  the  Selection  Board  of  the
 Southern  Railway  as  well  as  of  other
 zones  also?

 Mr.  Speaker:  That  is  for  Class  UI
 service?

 Shri  M.  8B.  Krishna:  Yes,  and  also
 Class  IV.  They  have  got  Selection
 Boards.

 Shri  Shahnawasz  Khan:  It  is  a  sug-
 gestion  for  action.

 hri  Thimmaiah:  Are  Government
 aware  that  whenever  a  Scheduled
 candidate  has  got  standard  merit,  that
 is,  merit  of  a  generat  candidate,  the
 Selection  Board  purposely  selects  him
 for  the  reserved  appointment  instead
 of  putting  him  in  the  general  quota?

 Shri  Shahnawas  Khan:  There  is  a
 definite  quota  fixed  for  Scheduled
 Castes  and  Scheduled  Tribes,  Our
 first  concern  is  to  fll  up  that  mini-
 mum  quota.  If  that  quota  is  filled  up
 and  we  have  people  who  are  qualified
 to  compete  and  be  selected  in  open
 competition,  there  35  no  bar  to  taking
 them  that  way.

 Shri  Thirumala  Rao:  May  I  know
 the  relative  numbers  of  candidates  re-
 cruited  from  the  Andhra,  Tamil  Nad
 and  Mysore  areas?

 Shri  Shahnawas  Khan:  We  do  not
 maintain  State-wise  figures.

 hri  Jaipal  Singh:  May  I  seek
 clarification  on  a  rather  important
 point?  The  hon.  Minister  raised  the
 question  of  certain  quotas  being  Axad.
 Are  these  quotas  only  for  the  sub-
 ordinate  appointments  or  is  there
 any  regulation  for  superior  and  senior
 appointments  also?

 Seri  Shaknaweas  Khan:  Yes.  Re-
 servation  for  Scheduled  Castes  is
 guranteed  by  the  Constitutinn.  Beek
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 the  UPSC  reserve  certain  vacancies
 fer  them,

 ‘Mtr,  Speaker:  For  higher  posts?

 Shri  Shahnawazs  Khan:  Yes.

 ह... उ  Development  Programme
 +

 Dr.  Ram  Subhag  Singh:
 Shri  Raghunath  Singh:
 Shri  Jaganatha  Rao:

 ०  Shri  Heda im.  4  Shri  Mohan  Swarup
 Shri  Tangamani
 Shri  N.  BK.  Munisamy:
 Sardar  Igba!  Singh:

 Will  the  Minister  of  Transport  and
 Cemmaunications  be  pleased  to  state:

 (a)  whether  Government  had  ap-
 preached  the  World  Bank  to  assist
 our  Port  Development  Programme;

 (b)  whether  the  World  Bank  has
 sent  any  team  to  India  for  studying
 our  Port  Development  Projects;  and

 (c)  the  progress  so  far  made  _  in
 that  regard?

 The  Minister  of  States  in  the  Min-
 ह... 4  of  Transpert  and  Communica-
 teas  (Shri  Raj  Bahadur):  (a)  and
 {b).  Ves  Sir.

 (c)  A  statement  is  laid  on  the  Tabfe
 of  the  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  40}.

 Dr.  Ram  Subhag  Singh:  Sometime
 ago  the  Transport  Minister  had  said
 that  the  World  Bank  had  refused  to
 give  any  loan  for  construction  of  a
 ary  dock  at  Visakhapatnam.  May  I
 know  whether  this  will  also  be  con-
 sidered  by  the  Bank  now  because
 Visakhapatnam  is  included  in  the
 statement?

 Shri  Raj}  Bahadur:  We  approached
 the  World  Bank  for  loan  for  the  deve-
 jopment  projects  of  the  Ports,  more
 particularly  the  foreign  content  there-
 of  respect  of  Calcutta,  Bombay,
 Madras  and  Visakhapatnam  ports,  as
 also  for  a  dry  dock  at  Visakhapatnam
 and  a  dredger-cum-survey  launching
 pool,  The  mutter  is  under  considera
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 tion  of  the  Bank.  The  team  did  at  one
 time  say  that  the  last  two  items  were
 not  included  in  their  terms  of  refet~
 exce.

 Dr.  Ram  Subhag  Singh:  What  are
 the  foreign  exchange  requirements
 for  the  four  ports  mentioned  in  the
 statement?

 Shri  Raj  Bahadur:  For  all  these
 projects,  we  require  az  much  as
 Rs.  38,67,55,000  of  foreign  exchange.

 Shri  N.  RK.  Munisamy:  May  iI
 know  whether,  while  visiting  these
 four  ports,  the  mission  also  went  to
 the  ports  of  Dharwar  and  Cochin?

 Shri  Raj  Bahadur:  They  essential-
 ly  came  for  these  four  major  ports
 which  have  experienced  a  larger
 volume  of  traffic,  for  which  we  have
 to  cater.

 Shri  Damani:  May  I  know  whether
 the  idle  capacity  of  the  important
 ports  has  been  brought  under  use?

 Shri  Raj  Bahadur:  So  far  as  the
 ports  of  Bombay,  Calcutta,  Madras
 and  Visakhapatnam  are  concerned,
 occasionally  there  might  be  a_  little
 idle  capacity,  but  by  and  large,  they
 keep  fully  busy  in  accordance  with
 the  volume  of  traffic  that  flows  in.

 Shri  N.  B.  Maatsamy:  The  Port
 Development  programme  _  envisages
 not  the  development  of  these  4  ports
 only  but  also  of  other  ports  like
 Cochin,  Dharwar  etc.  So,  why  were
 they  not  taken  to  other  ports  so  that
 they  may  have  an  idea  of  the  overall
 picture  of  development?

 Shri  Raj  Bahadur:  We  took  the  re-
 lative  importance  of  the  ports  into
 consideration.  Each  of  these  ports
 however,  has  its  own  development
 programme.

 पटसन

 +$+११३१.  थ्पी  जिमूति  मिथ :  क्या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (*)  क्‍या  सरकार  से  पटसत  को
 साफ  करने  का  कोई  नया  तरीका  लिकाशा

 है;  और
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 (a)  यदि  हां,  तो  गह  क्‍या  है  ?

 शचि  उपमंत्री  (ली  मो०  यें०  कुण्णप्पा)  :

 (क)  तथा  (खरे.  सभा  की  टेबिल  पर  एक
 विवरण  रख  दिया  गया  है  |  [देशिये  परिझिय्ट
 ड,  द ि  संख्या  ४१]

 शबी  शिमूति  सि  :  इस  विवरण  में  लिखा

 है

 “शयामल  गसंग  को  दूर  करने  के  टेक्नीक
 में  पटसन  निकलने  के  तुरन्त  बाद  ही

 तन्तु  को  इमली  के  रस  में  घोना
 शामिल  हैं  I  मैं  जानना  जञाहता  हूं
 कि  क्‍या  यह  रस  बाजार  में  बिकता  है
 घौर  इमली  के  किस  रस  में  धोया
 जाना  चाहिये  ?

 श्री  मोग  चे०  कृश्णप्पा  :  शयामल  रंग
 को  दूर  करने  के  वास्ते  इमली  के  रस  में  उसको

 घोना  चाहिये  |

 श्री  दिभूति  मिश्र  :  कलकत्ता  में  ज्यट
 का  भाव  २८  ?पया  है  जबकि  बिहार  में  १५४
 झौर  १६  रुपया  ही  है  |  बिहार  में  जो  दाम

 कम  है  क्‍या  ये  कुछ  सफ:  डन्यादि  की  वजह
 से  हें  या किसी  और  1.  से  ?  क्‍या  कारण

 है  कि  बिहार  में  ज्यूट  के  दाम  इतने  कम  हे  ?

 श्री  सो०  थें०  कृष्णप्दा  :  इमली  के  रस
 में  धोया  जाये  तो  दो  रुपया  ज्यादा  मिलेंगे

 श्राडिनरी  के  मुकाबले  में  ?

 शबी  विभृति  मिश्र  <  मेरा  श्रश्न  यह  था

 कि  प्पा  कारण  है  कि  कलकत्ता  में  भाव  स्प
 रुपया  है  जब कि  बिहार  में  १५  शोर  १६
 रुपया  ही  है  ?  बिहार  में  इतने  कम  भाव  होने
 के  बया  कारण  हे  ?

 Shri  M.  क  Krishnappa:  It  is  due  to
 transport  difficulties  and  other  reasons.

 aft  चिमूति  सिथ्य :  में  एक  बात  पूछना
 अआाहता  हूं

 झाध्यक्ष  सहीदय  :  में  सारी  थोजें  जानता
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 I  cannot  allow  more  than  three
 supplementary  questions  on  this  small
 matter.  What  if  there  is  a  difference?
 He  has  brought  it  to  the  notice  of  the
 House  and  the  Minister.

 Shri  Bibhuti  Mishra:  The  Minister
 replied  that  due  to  transport;  from
 Bihar  to  Calcutta,  the  transport  charge
 is  only  Re.  ]  per  maund  but  what
 is  the  reason  for  this  difference  of
 Rs.  12?

 Mr.  Speaker:  The  hon.  Member
 wants  to  take  advantage  of  the  oppor-
 tunity  he  has  for  putting  supplemen-
 tary  questions  to  convince  the  Minister
 that  he  has  to  purchase  or  do  some-
 thing  in  Bihar  and  not  in  Calcutte
 etc.  I  cannot  ailow  this.  Hon.  Mem-
 bers  can  only  elicit  information  and
 not  argue  with  the  Minister  during
 question  hour.

 Shri  Bibhuti  Mishra:  On  a  point  of
 order,  Sir.  I  want  to  know  this.  The
 hon,  Minister  said  that  there  is  such
 @  vast  difference  in  price.  He  must
 convince  the  House  why  there  is  such
 a  vast  difference.

 bri  M.  द अ  Krishnappa:  There  may
 be  a  wide  difference.  But  the  hon.
 Member  wants  to  know  the  reason  for
 this  difference  between  Bihar  and
 Calcutta  and  the  original  question  he
 put  was  about  retting  of  jute.  I  am
 prepared  to  answer  his  question  pro-
 vided  separate  notice  is  given.

 Mr.  Speaker:  The  hon.  Member  has
 put  down  2  question  here  whether
 Government  have  found  out  a  new
 method  of  retting  jute.  The  hon.  Minis-
 ter  has  given  the  information.  But
 the  hon.  Member  wants  to  say  that
 either  there  is  a  cheaper  method  or
 a  better  method  by  which  things  could
 be  done  cheaper.  That  is  a  matter  for
 a  separate  question  or  separate  dis-
 cussion  and  not  here.  He  cannot  con-
 vince  the  Minister  and  he  won’t  be
 convinced.  I  am  talking  relatively;
 the  hon.  Member  wants  to  convince
 the  hon.  Minister  and  the  hon.  Minis-
 ter  wants  to  convince  the  hon.  Mem-
 ber.
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 Shei  Bibkuti  Mishra:  I  wanted  to
 ask  this  because  he  said  that  there  are
 transport  difficulties.  The  transport
 charges  from  Bihar  to  Calcutta  is  only
 Re.  I  but  the  Minister  says  that  there
 is  a  difference  of  Re  AZ.  Why  is  it
 so?  I  want  to  know  this.

 Shri  Pamani:  The  quality  might  be
 different.

 Mir.  Speaker:  Order,  order.  I  am
 exceedingly  sorry  that  hon.  Members
 are  not  treating  this  as  Parliament
 House  but  as  something  where  every-
 ene  can  speak  without  being  called
 I  will  not  cat!  Shri  Damani  during  the
 rest  of  this  hour  today.  He  should
 not  make  me  to  be  a  little  too  hard
 upon  him.

 Homeocopathic  System  of
 Medicines

 Shri  Subodh  Hasda

 Will  the  Minister  of  Health  be
 pleased  to  state:

 *l088
 4  Shri

 s.  C.  Samanta

 (a)  whether  there  is  any  proposal
 to  appoint  an  adviser  on  the
 Homoeopathic  system  of  Medicine:
 and

 (b)  how  far  the  Homoeopathic
 system  has  been  taken  up  in  earnest
 by  varieus  State  Governments’

 The  Minister  of  Health  (Shri
 KMarmarkar):  (a)  No  Sir

 “oe  This  7४  a  matter  of  opinion

 Shri  8.  C,  Samanta:  My  question
 was:  how  far  the  Homoeopathic  sys-
 tem  has  been  taken  up  in  earnest  by
 various  State  Governments  and  the
 Minister’s  reply  is  that  this  is  a  mat-
 ter  of  opinion.

 Shri  Karmarkar:  Yes;  this  5  a
 matter  of  opinion.

 Shri  8.  C.  Samanta:  I  want  to  know
 what  opinion  I  have  expressed  when
 I  usked  that  question  as  to  how  far
 they  have  taken  it  up  in  earnest.

 eri  Karmarhar:  We  are  not.  sitting
 here  in  judgment  over  the  State  Gov-

 i6-DECEMBER  3957  Oral  Answers  $534

 ह... ..] 2 ह  or  to  conduct  an  enquiry
 into  their  mental  earnestness.  But
 they  have  sent  up  certain  proposals.
 As  to  how  far  they  are;zarnest  in  the
 promotion  of  homoeopathy,  they  are
 entitled  te  have  their  own  opinion  and
 we  are  entitled  to  have  our  own
 opinion.

 Mr.  Speaker:  What  is  wanted  :s  this.
 The  earnestness  may  be  in  the  mind
 but  it  must  show  itself  in  action.  I
 think  the  hon.  Member  wants  to
 know  whether  they  have  recognised
 the  homoeopathic  system,  whether
 they  have  opened  homoeopathic  dis-
 pensaries,  or  encouraged  homoeopa-
 thic  medicines  etc.  in  any  manner  or
 not.

 Shri  Karmarkar:  That  is  a  ques-
 tion  for  specific  information  for  which
 I  should  hke  to  have  notice;  the  finan-
 cial  assistance  given  etc,

 hri  S.  C.  Samanta:  I  wanted  to
 know  whether  such  institutions  have
 been  encouraged  in  the  States,  whe-
 ther  charitable  dispensaries  have
 been  encouraged  I  wanted  to  know
 all  these.

 Mr.  Speaker:  Then  why  should  he
 put  so  vague  a  question  whether  they
 are  earnest  and  all  that?  He  could
 as  well  have  asked  what  kind  of  as-
 sistance  is  given  to  the  dispensaries
 etc.  The  hon  Member  puts  a  vague
 question  and  gets  a  vague  answer.

 Shri  M.  L.  Dwivedi:  Is  it  open  to
 the  hon  Miunister  to  give  a  vague
 reply,  Sir?

 Mr.  Speaker:  It  ts  equally  vague

 Shri  T.  N.  Singh:  In  earnest  only
 means,  so  far  as  we  could  understand
 the  language,  whether  they  have
 taken  it  seriously,  whether  any  real
 or  serious  effart  has  been  made  by
 the  State  Governments  in  this  regard
 or  not  That  is  the  question  To  say
 thet  it  »%  a  matter  of  opinion—I  can-
 not  understand  how  that  reply  can  be
 said  to  be  a  reply

 Speaker  Hon  Members  are  in-
 volving  themseives  and  the  House  in
 all  this  interpretation.  The  thon.
 Member  asks  whether  they  have
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 taken  it  in  earnest  and  the  Minister
 says  that  it  is  a  matter  of  opinion
 What  prevented.  the  hon.  Member
 from  asking  How  many  dispensaries
 have  béen  opened  ete.,  a  definite  ques-
 tion  of  that  kind;  and  why  does  he
 ask  his  opinion  whether  they  are
 earnest?  Why  should  he  ask  that?

 Shri  Jaipal  Singh:  May  I  humbly
 submit,  Sir,  that  this  is  a  starred
 question.  Here  we  are  eliciting  in-
 formation.  It  is  not  with  a  view  to
 eHcit  any  subjective  opinion  that  this
 qtrestion  was  accepted  as  a_  starred
 question.  It  is  purely  factual  infor-
 mation  which  the  hon  Member  re-
 quires

 Shri  Ranga:  The  Minister  should
 give  it  if  he  has  it.

 Mr.  Speaker:  We  understand  it  in
 one  way  and  the  hon.  Minister  under-
 stands  it  equally  in  another  manner.

 Shri  Tyagi:  He  knows  English

 Mr.  Speaker:  Notwithstanding  the
 interest  taken  by  the  State  Govern-
 ments,  whether  they  are  in  earnest  or
 not  is  a  matter  on  which  the  hon.
 Minister  has  replied  that  it  is  a  mat-
 raatter  of  opinion.  However,  I  would
 request  the  hon.  Minister  not  to  go
 by  the  letter  of  any  particular  ques-
 tion  but  to  go  by  the  spirit  of  it.
 Next  question.

 Shri  M.  L.  Dwivedi:  Let  him  answer
 the  question,  Sir.

 Shri  Karmarkar:  I  can  say  what
 we  have  done.  What  the  State  Gov-
 ernments  have  done,  we  shall  have  to
 ask  them  to  say.  When  the  infor-
 mation  is  received  I  shall  place  it
 before  the  House,  if  notice  is  given.

 चीन  के  लाय  डाक  तथा  लाव.  सप्यम्यी  करार

 +११३३.  ली  wer  दहन  :  क्या
 करिजहुंन  लच्चा  ह, ... अ  नंभची  २१  विसंम्वर,
 १६१५६  के  तारांकित  है... ह  संख्या  १४६२

 36  DECEMBER  4957  Oral  Anewers  ९4९36

 के  उलर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  डाक  ब  तार  सेवाप्मों  को  व्यवस्थित
 करने  के  उद्देश्य  से  मारत  व  चोन  के  लोक

 गणराज्य  की  सरकारों  के  मध्य  करार  करने
 के  सम्बन्ध  में  जो  बातचीत  चल  रही  थी,
 क्‍या  इस  बीच  वह  श्र्ण  हो  गई  है  ;

 सस)  यदि  हा,  तो  क्‍या  इस  करार  की

 एक  अति  सभा-पटल  पर  ररख्वी  जायेंगी  ;

 (ग)  यदि  उपरोक्श  भाग  (क)  का

 उत्तर  नकारात्मक  हो,  तो  विलम्ब  के  क्‍या
 कारण  हैं  ;  झभौर

 (घ)  देर  से  देर  कक  तक  इस  बात  बीत
 के  सम्पन्न  हो  जाने  की  सम्भावना  है  ?

 परिवहन  तथा  संचार  मंत्रालय  सें  राज्य-

 मंत्री  (श्ी  राज  बहडुर)  (क)  जी  नहीं।

 (ख)  यह  भप्रदन  नहीं  उठता  |

 (ग)  बिलम्ब  का  यह  कारण  है  कि

 करार  के  विभिन्न  प्रतीकों  (articles)
 के  ब्यौरे  को  झभी  तक  श्न्तिम  रूप  नहीं  दिया

 गय  है,  साथ  दो  गीन  को  सरकार  भारत

 सरकार  हारा  मेजे  गये  बेकल्पिक  प्रारूप

 (alternative  draft)  पर  झभी  विचार

 कर  रही  है  |

 (घ)  समय  की  कल्पना  करना  सम्मक

 नहीं  है,  क्योंकि  यह  इस  बात  पर  निर्मर  है
 कि  सीगे  की  सरकार  हमारे  प्रारूप  के  उप-

 शन्‍धों  (Provisions)  के  विषय  में  क्या

 विचार  प्रकट  करती  है

 करी  क  बल  :  इस  जिवरण  से  शात

 होता  है  कि  चीन  सरकार  को  एक  प्राख्य

 (ड्राफ्ट)  भेजा  सथा  था  सौर  ह; ह  एक  बैक-

 ल्पिक  ड्राफ्ट  (झाल्टरनेंटिय  ड्राफ्ट)  पर  निचार

 किया  जा  रहा  है।  में  जानता  चाहता  हूं  फि

 किन  बातों  के  सम्बस्ध  में  क्या  सुझाव  द्धि

 गये  हैं  सौर  किस  थ्  विचार  |. ; अ  जा  रहो
 है?



 ए्य्डा  Ora}  Anewers

 ी  राज  बहादुर  :  माननीय  सेबस्य  को
 विदित  होगा  कि  पेंकिंग  बॉन  गवर्लमेंट  यूनिवर्सल
 पोस्टस  यूनियन  की  सदस्य  नहीं  है,  इसलिये

 एक  बाईलेटल  एपग्रीमेंट  हमें  करना  पढ़ता  है
 झौर  उसके  बारे  में  एक  हाफ्ट  उस  झोर
 से  आया  था  किन्तु  वह  श्लौर  ड्राफ्टो  के  प्रगुकूल
 सही  था  |  हसलिये  एक  वेकल्पिक  ड्राफ्ट
 उनको  दिया  गया  है  जिस  पर  विज्ञार  हो  रहा
 है  और  उनकी  सम्मति  शाने  पर  उस  पर

 हस्ताक्षर  होगे  ।

 ओ  भक्त  दर्दांन  :  क्‍या  मत्री  महोदय  के
 ध्यान  में  यह  बात  झाई  है  कि  तिज्यत  में  जो

 तीर्थयात्री  लोग  कंलाश,  मानसरोवर  इत्यादि
 को  जाते  हैं  शौर  जो  व्यापारी  गह़तोक  या

 दूसरे  नगरों  में  जाते  हें  उनकी  वहा  से  छ  महीने
 सक  डॉक  की  सुविधा  नहीं  है  इसलिये  इस
 समझौते  को  करते  समय  क्‍या  इस  बात  का

 ध्यान  रखा  जायेगा  कि  यहा  से  भी  कोई  ऐसी
 व्यवस्था  हो  जागे  कि  उनकी  डाक  पहुंचने
 लग  जाये  झौर  कम  से  कम  वायरलेस  के
 जरिये  संदेह  पहुंचने  लग  जायें  ?

 हरी  राज  बहादुर  :  तार  की  सुविधा
 बराबर  जालू  रहौ  हैं  जब  से  चीन  के  शासन  में

 परिवर्तन  आया  है।  जहां  तक  डाक  का  सम्बन्ध

 है  इस  समय  रजिस्टर्ड  झौर  झन-रजिस्टर्ड

 दोनों  तरह  की  डाके  जाती  हैं  भौर  तीन  सरफेस

 बैस  बाकायदा  हर  हफ्ते  भेजे  जाते  हें:  एक,
 धंधाई  पफ्क  केटन  को  भौर  हक  पेकिग  के
 लिये

 की  भक्त  बेग :  मेरे  & |: ह  को  मतलब

 यह  था  कि  पश्चिमी  तिब्बत  जो  कि  भ्रम  चीन

 का  चान  समझा  जाता  है,  बहा  कैलास  भौर

 मावसरोवर  को  जो  यात्री  जाते  है,  ने  1!
 के  अपने घर बर  कालों  शौर  रिक्‍दारी  को  पना

 कुशल  समाचार  नहीं  सेज  सकते  हैं  भौर  इस-

 लिये  क्या  बहां  पर  कोई  वायरछेस  जैसी  सुनिभा

 र्क्स  जा  सकतीं  है  ताकि  व  अपना  कुशल
 खमावकार नेल सकें हि  सकें  ?
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 शी  राज  बहादुर  :  मेने  निवेदन  किया  कि

 जहां  तक  तार  का  सम्बन्ध  है,  वा;  रलेस  से
 अथवा  दूसरे  प्रकार  से  तार  को  जा।  चाले  रहते
 है  ।  जिन  जगहों  के  लिये  माननीय  सदस्य

 कह  रहे  हैं  उनके  बारे  में  मेने  निवेदन  किया

 यह  जाच  की  जायेगी  कि  वहा  क्‍या  अ्रसुविधा
 और  क्या  कठिनाईपा  है  भोर  वह  किस  प्रकार

 दूर  की  जा  सकती  हैं  ?

 Agriculture  Ministers’  Conference

 *1137.  Shri  B.  8,  Murthy:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  724  on  the  3rd
 December,  957  and  state:

 (a)  whether  all  the  States  were
 represented  at  the  Agriculture  Minis-
 ters’  Conference  held  at  Srinagar  in
 the  second  week  of  October,  ‘1987;  and

 (b)  of  not,  why  not?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  भर.  Krishnappa):  (a).  Yes,
 Sir.

 (b)  Does  not  arise.

 Shri  Panigrabi:  May  I  know  whether
 after  the  Agriculture  Ministers’  Con-
 ference,  there  has  been  any  change  in
 the  pohcy  of  the  Government  of  India
 so  far  as  the  establishment  of  a  ferti-
 liser  factory  in  the  public  sector  is
 cancerned?

 The  Minister  of  Food  and  Agricui-
 ture  (Shri  A.  P.  Jain):  I  do  not  know
 whether  it  was  before  or  after  this
 Conference  but  how  a  fertiliser  factory
 can  be  set  up  in  the  private  secter?

 Shri  Panigrahi;  May  I  know  whether
 the  establishment  of  all  the  three
 fertiliser  factories  in  the  public  sector
 will  be  taken  up  in  the  Second  Pign
 period?

 Shri  A.  2.  ह. 3  I  am  not  ip  8  posi.
 tion  to  answer  that  question  dafinitely.
 The  whole  questien  is  being  examined
 by  the  Planning  Conmnission.
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 च्ची  wo  aro  feat  :  में  जानना  जाहता

 हैं  कि  इस  ब्वाय  मंत्रियों  के  सम्मेजन  में  और

 मी  हाल  में  हुए  राज्यपालों  के  सम्मेलन  में

 अधिक  भ्रनश्न  उपजाने  के  सम्बन्ध  में  क्या  निर्णय

 हुए  हें  भौर  ने  कसे  पूरे  किये  जायेंगे  ?

 Mr.  Speaker:  We  are  going  far
 away  from  the  question.  The  question
 was  whether  all  the  States  were  re-
 presented  at  the  Agriculture  Minis-
 ters’  Conference  held  at  Srinagar.  It
 does  not  refer  to  the  Governors’  Con-
 ference.

 Shri  M.  L,  Dwivedi:  I  will  leave  out
 the  Governors.  Let  him  answer.

 में  जानना  चाहता  हूं  कि  खाद्य  मंत्रियों

 कै  सम्मेलन  में  जो  यह  निर्णय  किया  गया  कि

 देशा  में  भ्रधिक  अन्न  उपजाया  जाये,  तो  हस
 सम्बन्ध  में  सरकार  क्‍या  कार्यवाही  कर  रही

 है  7

 Mr.  Speaker:  Even  that  is  irrele-
 vant.  (Interruptions).  Order,  order.
 The  hen.  Members  know  as  much
 English  as  I  know.  It  is  a  simple  ques-
 tion  whether  all  the  States  were  re-
 presented  at  the  Agriculture  Minis-
 ters’  Conference.  We  do  not  go
 further.  We  do  not  go  into  the  details
 of  the  Conference  or  what  exactly
 they  decided;  that  is  not  relevant  to
 this  question.  It  may  be  good  but  it
 does  not  arise  out  of  this  question
 Next  question.  We  have  as  many  as
 64  questions  today.

 Interest  on  Loans  to  Shipping
 Companies

 *I42.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  rate
 of  interest  on  loang  to  the  Shipping
 Companies  has  been  raised  very
 considerably;  and

 (b)  if  so,  the  reasons  thereof  and
 the  effect  on  the  progress  of  disburse-
 ment  of  loans  for  purposes  of  deve-
 soping  shipping?
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 (Shri  Raj  Bahadur).  (a)  No,  Gir.

 (b)  Does  not  arise.

 Shri  Jhulan  Simba:  May  I  enquire
 if  it  is  a  fact  that  the  slow  progress  of
 development  of  shipping  in  this  coun-
 try  is  due  to  the  inadequacy  in  the
 meeting  of  the  needs  of  the  shipping
 industry  in  the  country?

 Shri  Raj  Bahadur:  Our  develop-
 mental  needs  are  essentially  govern-
 ed  and  controlled  by  the  financial  re-
 sources  that  we  have  got  at  our  dis-
 posal.

 Shri  Jhulan  Sinha:  What  I  wanted
 to  know  was  whether  the  inadequacy
 of  the  resources  available  privately  to
 the  shipping  industry  is  not  to  be
 augmented  by  the  resources  from  the
 Government.  Does  the  Government
 realise  the  importance  of  this  indus-
 try?

 Shri  Raj  Bahadur:  The  hon.  Mem-
 ber  might  have  read  in  the  papers
 that  a  non-lapsable  shipping  develop-
 ment  fund  has  been  created  and  some
 hew  concessional  rates  of  interest
 have  been  provided.

 Shri  KE,  Ramanathan  Chettiar:  What
 is  the  total  amount  of  loan  to  the
 shipping  companies?

 Shri  Raj  Bahadur:  Rs.  12°60  crores
 approximately  has  been  sanctioned
 since  the  commencement  of  the  Se-
 cond  Plan  and  the  total  loan  granted
 during  the  First  Plan  period  is  Rs.  24
 crores  approximately.

 Shri  Thirumala  Rao:  What  is  the
 amount  invested  in  this  new  fund  to
 be  created  for  helping  shipping  indus-
 try—non-lapsable  fund?

 Shri  Raj  Bahadur:  The  fund  will
 have  in  all  about  Rs.  50  crores.
 Rs.  0  crores  will  be  contributed  from
 the  Consolidated  Fund  of  India  dur-
 ing  the  years  1957-58,  1958-59,  1969-60
 and  060-6I.

 Shrimati  a  Paichoudhur!:  Is  the
 Government  aware  that  the  ship-
 owners’  association  is  averse  to  any
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 foreign  capital  participating  in  Indian
 shipping?  ‘In  view  of  that,  how  much
 of  the  freight  earnings  of  shipping  is
 going  to  be  utilized  for  buying  more
 tonnage?

 Shri  Raj  Bahadur:  There  is  a  large
 body  of  opinion  in  the  Indian  shipping
 interests  against  foreign  participation
 in  Indian  shipping.  There  is  a  section
 of  opinion  however  against  that  too—
 that  means,  this  latter  section  favours
 foreign  participation.

 Loans  to  Jhumias

 *1ias.,  Shri  Dasaratha  Deb:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  any  amount  has  been
 given  by  Government  to  the  jhumias
 in  Tripura  this  year  as  loan  popularly
 known  as  dadan;

 (b)  if  so,  the  amount  distributed  30
 far,  family-wise;  and

 (c)  the  rate  of  interest,  either  per
 month  or  per  annum  for  such  loan
 required  to  be  paid  to  Government?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  द  Krishnappa):  (a)  Yes

 (b)  Rs.  1,62,000]-  at  the  maximum
 rate  of  Rs.  S0!-  per  family

 (ey  4%  per  annum

 Shri  Dasaratha  Deb:  Is  the  Govern-
 ment  intending  to  continue  the  ad-
 vancement  of  such  loans  for  a  fur-
 ther  year?

 Shri  M.  V.  Krishnappa:  There  is  a
 scheme  being  worked  out  in  the  Home
 Ministry.

 Shri  Dasaratha  Deb;  May  I  know
 whether  the  Government  proposes  to
 advance  such  loans  through  co-opera-
 tive  societies  or  banks?

 Shri  M.  V.  Krishnappa:  It  is  done
 both  ways—by  the  Government  and
 through  co-operatives  also.

 Consumption  of  Rice

 *1447,  ह... है  Kumaran:  Will  the
 Minister  of  Food  and  Agricuitere  be
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 pleased  to  state  whether  Government
 have  any  scheme  to  reduce  the  con-
 sumption  of  rice  to  the  minimum  by
 changing  food  habits  of  the  people?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  The
 consumption  of  wheat  is  being  en-
 couraged  in  the  rice  eating  areas  by
 issuing  wheat  freely  in  these  areas.  In
 Bombay,  Calcutta,  Madras  and  other
 important  consuming  centres  and
 areas,  the  quantity  of  rice  supplied  to
 a  consumer  from  Fair  Price  Shope
 has  been  or  is  being  reduced  and  the
 deficiency  would  be  made  up  by  sup-
 plying  wheat.  The  State  Govern-
 ments  have  been  asked  to  encourage
 reduced  consumption  of  rice  in  all
 possible  ways.

 Shri  Kumaran:  May  I  know’  whe-
 ther  Government  is  aware  that  the
 Congress  party  in  Kerala  is  carrying
 On  a  vigorous  campaign  against  the
 State  Government's  programme  for
 changing  the  food  habits  of  the  peo-
 ple,  especially  against  macaroni  and
 whether  this  Government  has  done
 anything  to  dissuade  their  own  party
 men  in  Kerala  from  indulging  in  such
 ill-advised  propaganda?

 Shri  A.  M,  Thomas:  It  is  the  other
 way,  Sir.

 Shri  B.  8.  Murthy:  Sir,  on  a  point  of
 order.  How  does  this  question  arise—
 this  Government  being  a  party  to
 some  negotiation  or  agitation  going  on
 there,  and  this  Government  advising
 the  Congress  Party  there?

 Mr.  Speaker:  I  understand  the  point
 of  order.  I  entirely  agree  with  Shri
 Murthy.  This  does  not  arize  out  of
 this  question  at  all.  The  question  is:
 how  far  the  Governments  are  carry-
 ing  on  a  propaganda  in  frvour  of  an
 alternative  cereal  in  place  of  rice?
 The  hon.  Member  is  giving  informa-
 tion  to  the  House  that  the  Kerala
 Government  is  doing  very  good  work
 and  that  some  other  Party  is  obstruc
 ting.  Are  we  to  go  on  like  this?  No
 I  rule  it  out

 Shri  Narayanankutty  Menen:  May
 I  know  whether  the  Central  Govern-
 ment  is  taking  any  steps  to  popularise
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 meec@roni  in  rice  eating  areas  as  8
 substitute  for  rice?

 Shri  A.  M,  Tomas;  Some  experi-
 ments  were  conducted  in  Kerala  and
 we  have  got  a  report  about  the  results
 af  such  experiments.  The  Central
 Government  is  considering  it  and  if
 it  is  found  advisable,  the  Central
 Government  would  be  prepared  to  as-
 sist  in  the  putting  up  of  a  plant  there.

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A,  P.  Jain):  The  Central
 Government  has  given  a  little  subsidy
 in  popularising  macaroni.

 Dr,  Sashiia  Nayar:  The  hon.  Minis-
 ter  stated  that  efforts  are  being  made
 to  educate  the  people  in  change  of
 food  habits  and  eating  non-cereal
 foods  or  other  cereals  instead  of  rice.
 The  Women’s  Food  Council  was
 created  for  that  purpose.  Is  it  correct
 that  the  Central  Government  has  stop-
 ped  giving  all  assistance  to  the
 Women’s  Food  Council  and,  if  so,  does
 not  Government  think  it  desirable  that
 non-official  organisations  should  also
 take  up  this  work  of  educating  public
 opinion?

 Bhri  A.  P.  Jain:  I  quite  agree  that
 non-official  assistance  should  be  taken,
 and  non-officials  should  do  whatever
 they  possibly  can.  We  want  to  seek
 their  co-operation.  But,  so  far  as  the
 stopping  of  wssistance  to  this  particular
 body  is  concerned,  the  decision  was
 taken  sometime  ago,  and  after  taking
 into  account  eH}  the  facts.

 Shri  C.  KR.  Pattabhi  Raman:  Are  the
 Government  taking  steps  in  the  matter
 of  publicity  so  far  as  wheat  dishes
 ete  concerned  especially  in  South
 India?

 Ghri  A.  ML  Themes:  The  Govern-
 ment  are  taking  necessary  steps.  The
 Central  Government  has  issued  a
 circular  to  various  State  Governments
 to  pepularise  other  cereals  food,
 raainiy  wheat  dishes,  and  the  State
 Governments  are  trying  their  level
 best  to  see  that  wheat  dishes  and
 other  noa-rice  dishes  are  pepularieed.

 Siiel  Thiremala  ह  is  it  a  fact
 that  there  ty  gerers]  resistance  by  all
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 people  in  Keraist  itrespective  of  politi-
 cal  opinions,  to  substitute  Macearent  fer.
 rice  und,  therefore,  the  Kerala  Gov-
 ernment  is  pressing  for  more  rice
 from  the  Central  Government?

 Shri  A.  M.  Thomas:  It  is  again  a
 matter  of  opinion,  Sir.  In  fact,  Kerala
 is  rather  unwilling  to  take  any  other
 substitute  food  other  than  rice;  that
 is  a  fact.

 Shri  Punnoose:  Am  I  to  understand
 from  the  Deputy  Minister’s  reply  that
 the  scheme  for  starting  the  macaroni
 plant  is  not  yet  finalised?

 थ्भी  Ho  aio  दिवेवी  :  सरकार  ने  जो
 चावल  कम  खाने  की  नीति  प्रपनाई  है,  भर
 इस  सम्बन्ध  में  जो  पत्र  जारी  किये  हैं,  में  जानना

 चाहता  हूं  कि  केन्द्रीय  सरकार  ने  सूबे
 की  सरकारों  ने  उस  पर  क्‍या  अमल  किया  है
 झौर  उस  का  कया  फल  ह्भा  ?

 को  Bo  No  लेन :  यह  तो  इस  प्रदन के
 रुसर  में  ही  बता  दिया  गया  है  कि  इस  बारे
 में  क्‍या  किया  जा  रहा  है  t

 श्यो  ao  ला०  हिवेदी  :  भापने  यह  नहीं
 बताया  कि  केन्द्रीय  सरकार  ने  जो  कदम
 उठायें  हैं  उन  के  फलस्वरूप  कितना  चावल
 बचाया  गया  और  सूबों  में  उस  के  सम्बन्ध  में
 थ्या  किया  जा  रहा  है  ।

 भी  to  प्र०  जैन  :  यह  कदना  बड़ा  मुश्किल
 है  कि  कितना  चावल  क्याया  जा  रहा  है

 Will  the  Minister  of  ‘Transpert  and
 Cemnrunications  be  pleased  te  state:

 (a)  whether  the  UK.  Mission  thet
 is  to  make  recommendations  about  the
 location  of  the  ह... .. ह  Salp-building
 Yard  is  visiting  all  the  places  visited
 by  the  original  tearn  of  Britizh  ex-
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 (b)  if  not,  the  name  of  the  places
 left  out;  and

 fe)  the  time  by  which  Government
 expect  the  mission  to  submit  its  final
 report?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.

 (b)  Paradip,  Tuticorin,
 and  Bhatkal.

 (c)  By  the  end  of  March,  1958.

 Shri  Vasudevan  Nair:  I  would  hke
 to  know  whether  the  original  team
 submitted  any  specific  recommenda-
 tions  or  they  only  furnished  genera)
 information  to  the  team  that  came
 later?

 Shri  Raj  Bahadur:  The  advance
 team  that  came  only  collected  data
 for  the  use  of  the  full  Mission  that
 came  subsequently,  and  it  was  in  the
 nature  of  that  particular  work  that
 the  advance  team  went  round.

 Mangalore

 Shri  Narayanankutty  Menon:  May
 I  know  when  the  Government  expects
 the  final  team  to  submit  its  report  on
 this?

 Shri  Raj  Bahadur:  I  have  already
 stated,  by  March,  I958,

 Shri  8.  Ramanathan  Chettiar:  May
 I  know  the  reason  why  Tuticorin
 was  left  out

 Shri  Raj  Rakeder:  I  think  this  was
 explained  by  the  mussion  itself,  per-
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 war  ha3  been  considered  a  most  suit-
 able  site  fram  all  points  of  view?

 Shri  Raj  Bahidar:  If  I  attempt  a
 reply  to  this  question.  I  may  perhaps
 forestall  the  judgment  or  the  finding
 of  the  Mission.

 Shri  Achar:  May  I  know  why
 Bhatkal  was  left  out?

 Shri  Raj  Bahadur:  I  have  already
 said  that  nothing  was  left  out,  but
 that  they  did  not  have  data  in  regard
 to  some,

 Shri  Surendranath  Dwivedy:  In
 reply  to  part  (b)  of  the  question  it
 has  been  said  that  Paradip  was  one
 of  the  places  left  cut.  May  I  know  why
 even  for  the  visit  of  the  team  these
 places  were  left  out?

 Shri  Raj  Bahader:  While  it  may  be
 physically  possible  or  conversely  may
 not  be  impossible  to  establish  a  ship-
 yard  at  any  one  of  these  places,  what
 the  Mission  is  charged  with  is  to  re-
 commend  a  particular  site  which
 should  be  the  best  taking  al?  the  fncts
 into  consideration,  and  I  think  we
 shall  have  to  await  their  report  and
 their  recommendations  on  this  point.

 यमुना  बाजार,  बिल्ली  को  ग्दी  अस्ती

 को  हुटाना

 PIIXo,  it  awe  प्रभाकर:  क्‍या

 स्थास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली

 इंम्पूबरमेंट  ढ्र्स्ट  ने  दिल्ली  के  यमुना  बाजार

 को  गन्दी  बस्ती  को  हटाने  का  विचार  त्याव

 दिया  है  ;  शौर

 स्वास्थ्य  मंत्री  (६  करमरकार)  :(क)
 जी  नहीं  t

 (खि)  रह्म  नहीं  उठता  ।

 की  त्वल  बनाकर  :  og  में जात  year

 हूं  कि  जो  रिंग  रोड  बन  च्घी  है  बह  इस  लोचों

 के  x  उठने  के  कारण  रुकी  हुई  है  ?
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 सी  करमरकर  :  कई  लोग  ऐसे  हें  जो

 हीं  से  नहीं  उठ  रहे  हैं,  झौर  हम  सोच  रहे  हैं
 कि  उन  के  उठाने  का  कया  उपाय  किया  जाये  ।

 की  लजा  प्रभाकर  :  क्‍या  में  जान  सकता

 हूं  कि  यसुना  बाजार  में  कितने  परिवार  रहते
 थे  झौर  कितनो  को  झप  ने  उठाया  है  ?

 शबी  करमरकर  :  अझाज  तक  हमारे  पास  जो

 संस्या  है  उस  के  भनुसार  ६५०  फंमिलीज

 कोलीकरी  झोर  झिलमिल  या  ताहरपुर  में

 सब  को  मिला  कर  की  गई  हे  ।

 ्य  ०  स्वा०  दिवेदी  :  क्या  मे जान  सकता

 हूं  कि  यमुना  स्लम  एरिया  के  जिन  लोगों  को

 कोलीकरी  ग्रादि  स्थानों  में  बसाया  गया  है,
 उन  के  लिये  बिजली  पानी  शौर  डाक  शझांदि

 की  साधारण  सुविधाप्रों  क॑  लिये  कया  किया  गया

 है  ?

 ची  करमरफ़र  :  डाक  की  सुविधाओं  के

 लिये  तो  कक  मंत्री  से  पूछना  खाहिये,  पानी  भौर

 बिजली  आदि  के  लिये  जो  कोशिश  हो  सकती

 है  यह  की  जा  रही  है  ।

 अं  सबर  प्रभाकर  :  बया  मे  जान  सकता

 हू  कि  दाहदरा  के  पास  झिलमिल  ताहरपुर  मे

 जहां  इन  परिवारों  को  बसाया  गया  है  वहा
 का  पानी  बहुत  खराब  होने  के  कारण  बहुत  से

 लोग  फिर  झपनी  जगहों  को  वापस  भा  रहे  है  ?

 थमी  करमरकर  :  जी  हा,  पिछले  हफ्ते
 रिपोर्ट  आई  है  कि  वहां  का  पानी  कुछ  खराब

 है  भौर  उस  के  बारे  में  हम  सोच  रहे  हे

 Posts  and  Telegraphs  Employees

 *1152,  Shri  Viswanatha  Reddy:  Wi!!
 the  Minister  of  Transport  and  Com-

 munications  be  pleased  to  state:

 (a)  whether  the  cases  of  all  the
 political  sufferers  in  the  Posts  and

 -Telegraphs  Department  who  were  dis-
 missed  prior  to  independence  for  pat-
 riotic  activities  have  teen  considered;

 (b)  if  so,  whether  all  of  them  have
 been  re-employed;
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 (९)  whether  their  scales  of  pay
 have  been  altered;

 (da)  whether  any  further  represen-
 tations  have  been  made  in  this  con-
 nection;  and

 (e)  if  so,  the  decisions  taken
 thereon?

 The  Minister  of  State  in  the  Minis-
 try  ef  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  of  all
 those  who  applied  for  re-employment.

 (b)  24  persons  applied  for  re-em-
 Ployment  out  of  whom  one  was  found
 ineligible  for  the  concessions  announ-
 ced  and  23  were  offered  re-employ-
 ment.  20  have  accepted  re-employ-
 ment  and  3  did  not  accept

 (c)  Their  scales  of  pay  have  not
 been  altered  except  to  their  advantage
 based  on  the  recommendatioms  of  the
 Central  Pay  Commission  in  1947.

 (d)  No.

 (e)  Dor,  not  arise.

 Shri  Viswanatha  Reddy:  May  I  know
 whether  8  distinction  between  re-
 employment  and  reinstatement  has
 been  made  in  the  matter  of  giving  jobs
 to  these  patriots  and,  if  so,  may  I
 know  what  were  the  reason  for  making
 this  distinction?

 Shri  Raj  Bahadur:  It  is  a  fact  that
 they  were  offered  re-employment  and
 Were  not  reinstated.  The  reasons
 therefor  should  be  asked  from  the
 Ministry  of  Home  Affairs.  So  far  as
 other  questions  are  concerned,  per-
 taining  to  the  counting  of  past  service,
 pensions,  seniority  leave,  confirmation
 and  promotion,  some  concessgians  have
 been  made  in  these  matters  for  them.

 Shri  Viswanath,  Reddy:  May  I
 know  whether  these  people  who  have
 been  re-employed,  at  least  some  of
 them,  are  getting  lower  scales  of  pay
 than  they  would  have  been  getting  if
 they  had  served  in  the  timebcale,  on
 the  ground  ¢tmt  the  post  iteslf  wes
 downgraded  sinve  independence?
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 Shri  Raj  Baka@er:  That  may  be  true
 of  a  particular  case  which  the  hon.
 Member  might  have  in  view  but,  by
 and  large,  they  have  benefited  by  the
 upgrading  of  scales  of  pay  as  8  result
 of  the  acceptance  of  the  recommen-
 dations  of  the  first  Pay  Commission,
 and  also  because  of  the  concessions
 given  to  them  in  respect  of  seniority,
 standing  in  service  and  other  things.

 Shri  T.  च  Singh:  May  I  know  whe-
 ther  re-employment  has  not  made  a
 break  in  their  services,  whereas  if  they
 had  been  reinstated  the  continuity  of
 service  would  have  been  maintained
 and  they  would  have  got  certain  bene-
 fits  which  they  are  not  getting  now?

 Shri  Raj  Bahadur:  The  inference  is
 correct,  that  by  reinstatement  they
 would  have  been  entitled  to  more
 privileges,  advantages  and  benefits
 than  by  being  merely  re-employed.

 Shri  T.  N.  Singh:  Is  it  not  true  that
 in  many  other  cases  where  political
 sufferers  were  similarly  treated  they
 have  got  a  better  treatment,  at  least
 in  the  States  where  they  have  been
 actually  reinstated  instead  of  being
 re-employed?

 Shri  Raj  Bahadur:  |  take  the  infor-
 mation

 श्री  मक्त  दर्दान  :  श्रोमान्‌,  इन  कर्म  चारियो
 को  राजनेलिक  पीड़ित  करार  दे  दिया  गया  है  ।

 इसलिये  क्‍या  गवर्नमेंट  इस  सुझाव  पर  विचार

 कर  रही  है,  या  करेगी,  कि  कम  से  कम  उन

 दिनों  की  सेवा  मान  ली  जाये,  जिन  दिनों  का

 बेतन  उन  को  नहीं  मिला  है  ताकि  उन  की

 सीनियौरिटी  में  बाघा  न  पड़े
 ?

 को  राज  बहादुर  :  जहां  तक  पिछली
 सर्विस  की  गणना  का  सम्बन्ध  है,  सीनियौरिटी

 झ्रादि  का  सम्बन्ध  है,  इन  प्रदमों  पर  कुंछ
 कंसेशन  दिया  गया  है,  जो  कि  उन  के  पनुकूल

 है।

 Shri  8,  s  Murthy:  May  I  know
 whether  in  computing  the  pension
 their  full  service  would  be  taken  into
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 consideration  and  they  will  not  be
 treated  merely  as  re-employed  officers?

 Shri  Raj  Bahadur:  I  have  given  the
 information  that  concessions  have
 been  given  by  the  Government  from
 time  to  time,  as  for  example  counting
 of  past  service,  seniority,  leave  etc.
 Counting  of  past  service  means  count-
 ing  for  pension  too.

 Shri  Viswanathba  Reddy:  May  I
 know  whether  any  cases  in  which  ad-
 verse  effect  has  been  noticed  have
 been  brought  to  the  notice  of  the  Gov-
 ernment  and,  if  so,  whether  any  ac-
 tion  has  been  taken  in  that  respect?

 Shri  Raj  Bahadur:  At  present  I  am
 told  there  are  no.  representations
 pending.

 Shri  Thimmajah:  May  I  know  whe-
 ther  there  is  any  uniform  policy  while
 appointing  these  dismissed  patriots?
 Is  it  different  from  Ministry  to  Minis-
 try  in  respect  of  these  cases?

 Shri  Raj  Bahadur:  No,  Sir.  The
 policy  is  laid  down  by  the  Ministry  of
 Home  Affairs  and  we  follow  the  ins-
 tructions  which  are  given  to  us  by
 them.

 Dum  Dum  Aerodrome

 *I56.  Shri  Biren  Koy:  Will  the
 Minister  of  Transport  and  Commuani-
 cations  be  pleased  to  state:

 (a)  the  stage  at  which  the  plans
 now  are  for  the  lengthening  and  mo-
 dernisation  of  at  least  one  runway  at
 Dum  Dum  to  take  fast  jet  engined
 transport  aircraft  to  be  introduced
 in  World  air-routes  from  ‘1960;  and

 (b)  whether  the  runway  would  be
 lengthened  upto  3300  metres,  the
 ICAO  standard?

 The  Minister  of  State  in  the  Minis-
 try  of  Transpert  and  Communications
 (Shri  Eaj  Bahadur):  (a)  and  (bd).
 The  question  whether  B  runway  at
 Dum  Dum  Airport  should  be  leng-
 thened  by  960  to  provide  for  Jet  ope-
 rations  is  still  under  consideration.

 Shri  Biren  Roy:  In  view  of  the  fact
 that  77  international  airtines  are
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 working  there,  of  which  five  will  be
 using  jet  planes  by  1960,  including  the
 Air  India  International,  will  the  Gov-
 ¢rnmrent  consider  thet  one  runway  at
 least  is  lengthened  according  to
 ICAO  standard  by  ‘1060?

 Shri  Raj  Bahadur:  While  I  repeat
 my  answer,  I  may  add  that  so  far  as
 this  particular  point  is  concerned,  we
 may  have  to  suitably  regulate  the
 halts  or  stoppage  of  the  jet  aircrafts,
 the  arrival  of  which  will  be  only  in
 limited  numbers  in  the  preliminary
 stages.

 Shri  Biren  Roy:  In  view  of  the  fact
 that  five  jet  airlines  including  our
 own  Air  India  International  wili

 Mr,  Speaker:  I  find  the  hon.  Mem-
 ber  is  arguing.  It  is  only  a  question
 of  argument.  The  hon.  Member  is
 giving  reasons.

 Shri  Biren  Roy:  My  question  is
 this.  If  Dum  Dum  is  going  to  be  left

 Mr.  Speaker:  He  has  not  said  so

 Shri  Raj  Bahadur:  I  did  not  say
 that  Dum  Dum  will  be  left  out  I

 said  that  the  matter  is  under  conside-
 ration.  The  programme  for  the  deve-
 lepment  of  the  runway  to  the  requir-
 ed  length  depends  upon  the  finances
 availiable  with  us.

 Shri  Jeachim  Alva:  Has  Govern-
 ment  got  a  plan  by  which  they  could
 bring  the  Bombay,  Calcutta  and  Delhi
 airports  on  one  uniform  =  standard,
 namely,  to  the  requirements  of  the
 ICAO  standard?

 Shri  Raj  Bahadur:  So  far  as
 ICAO  standards  for  other  types  of  air-
 erafts  are  concerend,  I  think  they  are
 already  there.  But  the  question  §  is
 about  the  jet  aircraft.  We  would  very
 much  like  to  have  each  one  of  these
 airports  conform  to  the  requirements
 of  the  jet  age.

 C

 I6  DECEMBER  3967  Oral  Answers  343

 Yamuna  Hydal  Praject

 Shri  Tangamani:
 Shri  Sarju  Pandey:

 Wilt  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  work  on  Yamuna
 Hydel  Project  has  been  suspended  at
 the  instance  of  the  Planning  Commizs-
 sion;

 (b)  if  80,  whether  the  U.P.  Govern-
 ment  have  approached  for  nancial
 aid;  and

 (९)  if  so,  what  aid  is  being  given
 for  the  completion  of  this  project?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  The
 Yamuna  Hydel  Project  consists  of  twe
 parte—stage  I  and  stage  II.  The  work
 on  Stage  I  has  been  suspended  and  it
 has  been  decided  to  take  up  work  on
 Stage  II.

 (b)  and  (c).  The  Government  of
 Uttar  Pradesh  approached  the  Plan-
 ning  Commission  for  a  loan  of  Rs.  68
 lakhs  for  this  scheme  (stage  I)  dur-
 ing  the  current  year.  This  amount
 was  not  granted  as  the  scheme  has
 not  yet  been  approved  by  the  Advi-
 sory  Committee  on  Irrigation  and
 Power  Projects.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  foundation-stone  of  this
 project  was  laid  in  949  by  the  Prime
 Minister  and,  if  so,  may  I  know  the
 reasons  for  the  abnormal  delay  in
 its  completion?

 Shri  ry  M.  Banerjee:
 °1187.

 f

 Shri  8.  K.  Patil:  There  are  some
 difficulties  so  far  as  project  No.  II  is
 concerned,  because  some  shrines  are
 going  to  be  submerged.  Naturally,  it
 is  a  matter  which  takes  time.

 Shri  T.  N.  Singh:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Central  Gor-
 ernment’s  Irrigation  Department  had
 asked  the  Utter  Pradesh  Government
 to  get  the  whole  project  prepared
 through  Punjab  and  that  their  project
 was  not  to  be  considered?  Is  that  so?
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 दि... ह  हि.  K.  Paffi:  It  is  not  the  point
 az  to  which  0 परा डड कराई,  9
 the  project.  But,  so  far  as  the  first
 stage  was  concerned,  the  work  is  sus-
 pended.  The  question  is  about  both
 the  first  and  the  second  stages  It
 has  to  be  ruled  out,  because  if  the
 second  one  is  taken  up,  the  first  gets

 tirely  submerged.

 Shri  T.  N.  Singh:  I  am  referring  to
 the  second  project.

 Shri  8.  K.  Patil:  It  is  not  a  ques-
 tion  as  to  who  prepared  the  project
 It  is  under  consideration  because  of
 the  difficulties  that  I  have  mentioned

 Shri  Tyagi:  May  I  know  whether
 as  a  result  of  the  second  project—it  fs
 known  as  the  second—the  holy  sikh
 shrine  of  Paonta  Sahab  will  be  sub-
 merged  by  about  250  feet?

 Shri  8.  K.  Patil:  That  is  a  fact
 but  I  cannot  vouch  for  the  number  of
 feet.

 Shri  Tyagi:  May  I  know  the  extent
 of  the  agricultural  flelds  in  the  Dehra
 Dun  district  and  in  Himachal  Pradesh
 that  will  be  submerged  under  water?

 Shri  8.  K  Patil:  We  shall  know  it
 after  the  survey  is  completed  I  have
 no  information  about  it  just  now

 योलबन

 $+११६०.  श्यी  मोहन  न  क्या
 era  तथा  कृषि  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  देश  भर  में  राज्यवार  गोसदनों
 की  सस्या  कितनी  है  ,

 (क्ष)  उस  ग्रोसदनों  में  कुल  कितने

 पशु हैं  ;  भौर

 (ग)  सरकार  उन  पर  प्रति  वर्ष  कितना
 ब्यय  करती  है  ?

 कृषि  उपमंत्री  (ली  मो०  Wo  ger)  :

 ईक)  &  म)  सजा  की  टेबिस  पर  ध्क
 लिवरण  ल  दिया  क्या तै  |  [विखिने  परिशिक्ट
 ४,  हांगंबन्ध  संक्या  ४२]
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 oh  मोहन  1  :  में  बह  जानना  चाहता
 था  कि  क्‍या  इस  गो  सदनो  में  जो  प्लन  बीमार

 &  भौर  बेकार  है  उनकी  वास्तव  में  सेवा  हो

 पडी है ?

 Mr.  Speaker:  Order,  order.  What
 is  the  meaning  of  this  insinuation?
 In  fact  these  Gosadangs  are  meant  to
 take  care  of  these  cattle,  The
 bimar  of  the  cattle  is  attended  to.
 But  why  should  the  hon.  Member  ssk
 whether  it  is  true  or  whether  treat-
 ment  is  being  given  in  right  earnest?
 Why  does  he  ask  whether  ‘in  earnest’
 it  ३8  being  attended  to?  I  wiil  not
 allow  such  questions.  Is  it  for  the
 purpose  of  killing  that  the  Gosadans
 are  established?

 Shri  Surendranath  Dwivedy:  He
 wanted  to  know  whether  any  step  or
 action  is  being  taken.

 Mr.  Speaker:  How  many  are  il!,  how
 many  have  been  attended  to  and  how
 many  have  died?  That  appears  to  be
 the  question.

 Shri  Surendranath  Dwivedy:  He
 wants  the  actual  fact.

 Mr,  Speaker:  “Are  they  being  really
 attended  to”  is  the  question.  Will  the
 Minister  accept  it?

 Shri  Surendranath  Dwivedy:  The
 actual  question  was

 Mr.  Speaker:  The  hon.  Members  are
 sometimes  prompted,  in  their  en-
 thusiasm  to  put  questions,  to  criticive
 the  Government.  Well,  I  have  no
 objection,  but  they  might  criticise  the
 Government  in  a  proper  manner.  But
 they  should  not  take  advantage  of
 each  question  and  use  the  House  for
 the  purpose  of  making  insinuations.
 What  exactly  is  the  Gosadan  for,  un-
 less  it  is  for  the  purpose  of  taking  care
 of  the  cattle?  If  the  hon.  Member
 wants  to  force  the  opinion  and  then
 convert  the  House  here,  there  are
 other  opportunities.  He  can  only  put
 a  question  and  elcit  an  answer:  how
 many  have  fallen  ill,  how  many  have
 been  taken  care  of  or  how  many  have
 a’  4  ete
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 Shri  Mohan  Swarup:  I  wanted  to
 know  whether  the  purpose  is  ac-
 tually  served  or  not.  That  was  my
 point

 Mr  Speaker:  It  is  served  What
 else  will  he  say?  What  is  the  answer
 that  he  expecta?

 श्री  Ro  ला०  दिवेदो  :  मे  यह  जानना

 चाहता  हु  कि  इन  गोसदनों  के  लिये  सेवा

 झधिकारियों  के  लिये  कितनी  धनराशि  सरकार
 ने  प्रतिवर्ष  मुकरर  की  है  ?

 श्री  मोन  Fo  ४  णप्पा  :  दूसरी  पच्रवर्षीय

 योजना  की  ग्रवधि  मे  ६०  गोस तन  स्थापित

 करने  की  योजना  है  ।  इस  के  वास्‍्ते  इस  साल

 में  &  लाख  रुपया  दिया  गया  है  ।

 Shri  Rameshwar  Twntia:  Has  there
 been  any  increase  in  the  supply  of
 milk?

 Shri  M  V  Krishnappa:  No,  Sir  We
 take  them  as  unproductive  and  wuse-
 less  Cattle  which  might  die  come
 to  the  Gosadans  and  milk  is  taken
 from  such  cattle  as  wll  continue  in
 milk  Otherwise,  we  do  not  take  these
 cattle  to  the  Gosadans  for  milk

 मण्ड  स्राडोह  रेलवे  पर्कगप

 श्श्  श्री  सरयू  पांडे  क्या

 रेलवे  मत्री  २८  मई,  १६५७  के  ताराकित

 दन  सख्या  ४७७  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  मण्डबशाडीह  रेलवे  वर्कशाप  के
 लिये  जो  ३५०  एकड  मूमि  ली  जा  रही  है
 उसका  कितने  किसान  परिवारों  पर  प्रभाव

 पड़ेगा

 ख)  क्या  उस  क्षेत्र  के  किसानों  ने

 बह  अभ्यावेदन  किया  है  कि  उबस  भूसि  ने
 ली  जाये  ,

 (थ)  यदि  हां,  सो  खरकार  ने  इस
 सम्बन्ध  में  क्या  कार्यवाही की  है  ?

 रेजये  उपमंत्री  (  भी  फाहनदाब  क्षां  )

 (क)  यह  मालूम  नहीं  है  कि  लमोन  लेने  से

 कितने  किसान  परिवारों  पर  झसर  पड़ेगा  1

 लेकिन  जिन  लोगों  के  नाम  में  यह  जमीन  है
 भौर  इसे  लेने  के  लिये  जिनको  नोटिस  दिये  गये

 है  उनकी  तादाद  ५७८  है  ।

 (ख)  ही हा ।

 (ग)  जी  ह्ा।

 (घ)  कारखाना  कहा  बनाया  जाये,

 इसके  सभी  पहलुभो  पर  विचार  करने  के  बांद

 यह  फंसला  किया  गया  कि  कारखाना  मडुप्राडीह
 के  पास  बनना  चाहिये  1  इस  काम  के  लिये

 जितनी  जमोन  की  जरूरत  है  उसका  ज्यादातर

 हिस्सा  लिया  जा  चुका  है  ।

 श्री  सरजू  पांडे  किसानो  के  डपुटेशन
 की  तरफ  से  जिप  दूसरी  जमीन  को  लेने  का

 सुझाव  दिया  गया  था,  उस  जमीन  को  लेने  में

 सरकार  को  बपा  आपत्ति  है  ?

 श्री  शाहनबाजु  लबी  कोई  बडा  कारखाना

 लगाने  के  लिये  हमें  इजीनियर्ज  और  माहिरान

 की  राय  पर  चलना  पडता  है,  न  कि  किसानों

 की  रॉय  पर  ।

 श्यी  सर मू  चाड  क्‍या  यह  सत्य  है  कि

 जिस  जमोन  को  लेने  के  लिये  किसानो  की

 तरफ  से  सुझाव  दिया  गया  था,  उस  पर

 इजीनियरो  को  कोई  आपत्ति  नहीं  थी,  लेकिन

 ऋकि  यह  जमीन  किसी  बहुत  बडे  झादमी  की

 है  भौर  उत्तर  प्रदेश  के  किसी  मिनिस्टर  को

 उस  पर  झापत्ति  थी,  इसलिये  वह  नहीं  लीं

 गई  ?

 Mr.  Speaker:  Order,  order.  The

 (7)  क्‍या  उन्होने  कोई  झन्प  मूमि
 ncioae  as  to  a  it  aa  te

 सिये  जाने  के  बारे  में  सुझाव  दिया  है  ;  झौर  कहा  taken.
 j
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 राधा  हेच  ete  :  ot  यह  है  कि

 ब्कंकि  इस  तरफ  बहुत  सीन  ली  था  रही  है,
 ले  पूछना  चाहता  हूं  कि  क्या  शाप  इस  बात  का

 इंतजाम कर  रहे  है  कि  पेश्तर  इसक कि  लोगों
 से  खमीन  सी  जाये,  उस  को  कोई  शोर  जमीन
 दे  दी  जाये  ।  झगर  ऐसा  किया  जाये,  तो  कोई

 हज  नहीं  है  ।  फिर  चाहे  जितनी  अमीस  ली
 खाने  q  ग्राप  जो  जमीन  छे  रहे  हैं,  क्‍या  उन

 लीगों  को  किसी  और  जगह  जमीन  देने  का

 इन्तजाम  कर  दिया  गया  है  या  नही  ?

 अध्यक्ष  महोदथ  :  इतना  प्रार्ग्युमेंट  क्‍यों  ?

 थी  झाहुनवाज  बॉ :  जमीन  जोली
 जाती  है,  वह  प्रान्तीय  सरकार  के  जरिये

 छकवायर  की  जाती  है  शौर  उस  के  मुश्राविजे
 में  लोगो  को  जमीन  मिलती  है  या  न  नहीं,

 यह  तो  प्रान्तीय  सरकार  हो  फैसला  कर  सकती

 है।

 Bridge  near  Mukerian  Raliway
 Station

 1163.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  _  re-
 ceived  any  representation  regarding
 the  construction  of  a  railway  bridge
 near  Mukerian  railway  station  on
 Jullundur-Pathankot  line;  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  this  regard?

 The  Deputy  Minister  of  Eailways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (>)  ह14  has  been  tentatively  decided
 by  the  Railway  to  provide  an  opening
 at  mile  44/13-14,  near  Mukerian.  The
 size  of  the  opening  is  still  under  in-
 vestigation.

 Shri  Daljit  Singh:  May  I  know  whe-
 thér  it  is  a  fact  that  foodgrains  of  the
 Mukerian  grein  market  are  destroyed
 yearly  by  water  blocked  by  the  rai)-
 way  line  in  rainy  season?

 fiir!  shsieiwas  iKhan:  it  was  re-
 presented  to  us  in  October  last  by
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 Shri  Hem  Raj  MP.  that  certain  stocks
 of  foodgrains  were  damaged  as  a
 vesult  of  water-logging  in  the  area.
 The  railways  have  taken  up  that  mat-
 ter  and  we  have  decided  to  have  an
 opening  under  the  Railway  line.

 Shri  Hem  Raj:  May  I  know  hy
 what  time  the  work  will  be  complet-
 ed?

 Shri  Shahnawaz  Khan:  I  hope  it
 will  be  completed  very  soon.

 Master  Pian  for  Control  of  Bra-
 hmaputra  Ficods

 *1167.  Shri  Hem  Barga:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  there  is  a  Master  Plan
 to  permanently  combat  Brahmaputra
 fioods;  and

 (b)  if  so,  the  progress  made  so  far
 in  the  work?

 The  Minister  of  Irrigation  and
 Power  (Shri  8,  K.  Patil):  (a)  and  (b).
 A  statement  giving  the  requisite  in-
 formation  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 nexure  No.  43].

 Shri  Hem  Barua:  From  the  §  state-
 ment  it  is  evident  that  the  State  Gov-
 ernment  has  submitted  a  plan  for
 short-term  measures  May  I  know  if
 the  short-term  measures  constitute  a
 proposal  to  construct  dykes  along  the
 Brahmaputra  and  remodel  the  exist-
 ing  Sub-standard  dykes?

 Shri  8.  K.  Patil:  The  short-term
 measures  are  under  consideration  and
 its  full  report  has  not  come  to  me.
 Therefore,  I  am  not  in  a  position  to
 say  whether  it  is  included.

 Shri  Hem  Barua:  From  the  state-
 ment  it  is  evident  that  the  Central
 Water  and  Power  Commission  is
 offering  technical  assistance  in  this
 matter.  May  I  know  if  the  C.W.  P.C.
 has  made  any  survey  of  the  Assam
 rivers  and  if  so,  what  are  the  results?

 Mr.  Speaker:  Of  all  the  Assam  ri-
 vers?
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 Shri  Hem  Barua:  Yes.

 Shri  8.  K.  Patil:  First  the  outline
 plan  is  to  be  prepared  by  the  State
 Government  and  then  it  comes  to  the
 C.W.P.C.  Therefore,  beth  the  short-
 term  and  long-term  measures  are
 under  investigation  of  the  State
 Government.  When  their  enquiries  are
 finished  and  the  surveys  are  sent,
 then  comes  in  the  Central  Water  and
 Power  Commission.

 Shri  Hem  Berua  rose—

 Mr.  Speaker:  The  hon.  Member  is
 putting  general  questions.

 Shri  Hem  Barua:  it  is  a  particular
 question,  Sir.  This  is  Brahmaputra,
 not  putri.  The  Brahmaputra  is  male
 river  and  therefore,  there  will  be  too
 many  supplementaries

 May  I  know  the  amount  of  money
 ellocated  for  flood-control  in  Assam
 under  the  Second  Five  Year  Pian?

 Shri  S.  हू,  Patil:  Rs.  11,89,00,000.  We
 have  given  sufficient  importance  to
 that;  there  is  the  Brahmaputra  River
 Commission  looking  after  it.

 हिमाचल  अवदा  में  आलू  के  बीज

 क११६८.  श्री  प्द्म  देव  :  क्या  ला

 ह... (6  कृषि  मंत्री  यह  बताने  को  कृपा  करेगे  कि  :

 (क)  हिमाचल  प्रदेश  में  इस  वर्ष  कितना

 झालू  का  बीज  बिना  बिका  पड़ा  है  ;

 (@)  इस  के  न  बिकने  के  क्या  कारण

 हैँ;

 (ग)  किसानों  को  इससे  कितनी  हानि

 हुई  है  ;  शर

 (घ)  इस  सम्बन्ध  में  सरकार  द्वारा
 क्या  कार्यवाही  की  जा  रहो  है  ?

 कृषि  उपमंत्री  (भी मो०  Fo  कृष्णप्या)  :

 (क)  से  (घ).  सभा  की  टेबिल  पर  एक
 विवरण  रख  दिया  गया  है।  [टेंकिये  परिक्षिष्ट
 ऋ  ामुबरब  संझया  च्
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 की  फ्दभ  देव  :  शुराक  कद  कमी की की  ब्ते-
 सान  प्रवस्‍्था  के  होते  हुए,  इस  समय  बे,

 के  गिरने  से  यहां पर  जो  तकरोबन  तीस  हुआर
 कोरी  झालूं  को  सड़  जायेंगी,  उन  के  1...
 के  सम्बन्ध  में  क्या  सरकार  कुछ  वियार  कर

 रही  है  ?

 Shri  M.  ्,  Brishwappa:  We  are  ex-
 pediting  measures  to  dispose  of  this
 potato  which  has  remained  unsold  in
 Himachal  Pradesh.  We  sre  contact.
 ing  consuming  States  like  West  Bengal
 and  ather  States  ta  see  that  thig  potato
 is  taken  88  early  ag  possible.  We
 are  asking  the  Railway  Ministry  also
 to  expedite  the  wagan-supply.

 aft  ५दम  देव  :  भगर  इस  का  प्रबन्ध  नही
 होता  है,  तो  क्यासरकार  इत  सारो  प्राडवट्स
 को  किसो  कोल्ड-स्टोरेज  में  रखने  का  प्रबन्ध
 करेगी  ?

 शी  मो०  बें०  weer...  कोल्ड-स्टोरेज
 तो  हिमाचल  प्रदेश  में  नही  है  ।  वहा  पर  बर्फ
 गिरतो  है,  इसलिये  वहा  पर  नेचरूल  कोल्ड-
 स्टोरेज  है  !  इसलिये  इन  को  नोचे  ल  कर
 कलकत्ता  में  रखना  पड़ेगा  1

 Shri  Tyagi:  Are  the  Government
 considering  the  proposa,  of  reducing
 the  freight-rate  on  the  railway?  From
 Katka  to  Simla,  at  present  the  freight~-
 rate  is  300  per  cent.  the  rate  in  other
 places.

 Shri  का.  झा,  Krishnappz:  The  ques-
 tion  may  be  addressed  to  the  Railway
 Ministry.

 Shri  Tyagi:  I  want  to  know  if  the
 Food  Ministry  has  made  any  proposa)
 to  the  Railway  Ministry  to  reduce  the
 freight-rate  on  potato  particularly,  so
 that  the  extra  potato  can  come  inte
 the  market?

 Mr.  Speaker:  Ie  it  one  of  the
 measures  adopted  by  the  Food  Minis.
 try  for  expediting  the  export  of  this
 potato?

 Shri  M.  ह  है *.....।...  No;  I  want
 natice.
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 Shri  8.  C.  Samanta:  May  I  imow
 whether  the  hon.  Minister  has  receiv-
 ed  any  representation  from  the  West
 Bengal  seed  users  that  the  seed  potato
 that  is  available  in  the  country  takes
 more  time  than  the  seed  that  is  brought
 from  Rangoon?

 Shri  M  ्,  Krishnappa:  They  want-
 ed  seed  potato  from  Burma  We
 examined  the  matter  and  it  wag  felt
 that  because  of  the  tight  foreign  ex-
 change  situation,  we  must  make  use
 of  the  indigenous  seed  potato  as  far
 es  possible.

 The  Minister  of  Pood  and  Agricai.
 tare  (Shri  A.  P.  Jain):  We  consulted
 our  experts  and  we  were  advised  that
 the  contention  of  the  potato  seed
 merchants  of  West  Bengal  was  not  cor.
 rect,  Indian  seed  was  good  ag  the
 Burmese  seed.

 Shrimati  Pa  Palehoudhuri:  Con-
 sidering  the  fact  that  the  time  for
 planting  potato  in  West  Bengal  is
 practically  over  immediately  after
 Diwali,  now  that  this  potato  is  going
 to  be  sent  to  West  Bengal,  is  there
 any  plan  to  conserve  it  by  cold
 storage  methods,  so  that  it  may  be
 possible  to  plant  it  with  effect?

 Shri  M.  V.  Krishnappa:  Whatever
 potato  we  send  after  the  sowing  period
 is  meant  for  table  purposes.

 Third  Class  Passengers’  Amenities
 Committee

 Shri  T.  B.  Vittal  Rao

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  951  on  the  पा
 August,  3957  regarding  the  Third
 Class  Passengers’  Amenities  Commit-
 tee  and  state:

 1169
 {

 Shri  D.  C.  Sharma

 (a)  whether  Government  have
 aince  received  the  report  of  the  Com-
 mittee;

 (bd)  if  so,  how  many  of  the  recom-
 maendations  therein  have  been  tmple-
 mented;  and
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 (९)  how  many  are  yet  to  be  lmple-
 mented?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawas  Ehan):  (a)  Yea.

 (b)  and  (c).  The  Committee  have
 made  I[5  major  recommendations.
 These  have  been  accepted  by  the
 Board  and  orders  have  been  issued  to
 Railways  to  implement  them.

 Shri  8,  8.  Murthy:  May  I  know  how
 many  minor  recommendations  have
 been  made?

 Mr.  Speaker:  The  Question  Hour
 is  over.

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  In  answer
 to  a  supplementary  to  8.५२.  No.  7767
 about  the  allotment  of  money  in  the
 Second  Five  Year  Plan  I  said  that  the
 amount  is  Rs.  l  crores.  But  the
 correct  amount  is  Rs.  7  crores.  I  want
 that  correction  to  be  made.

 SHort  Novice  QUESTION  AND  ANSWER

 Theft  in  Lucknow  Mail

 S.N.Q.  No  5.  Shrimati  Da
 Paichoudhuri:  Will  the  Minister  of
 Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 American  lady  who  was  travdlling  by
 the  30  Down  Lucknow  Mail  from
 Delhi  to  Lucknow  in  a  Ladies’  reserv-
 ed  compartment  all  alone,  on  the
 night  of  November,  23,  1957,  was
 robbed  of  her  money  and  a  few  other
 delongings,  and  was  also  severely
 beaten  and  injured;

 (b)  whether  it  is  also  a  fact  that
 the  lady  passenger  reported  the  matter
 to  Railway  authorities  at  Kafurpur
 Railway  Station,  on  the  Northern
 Railway;

 (c)  if  so,  the  details  of  the  action
 taken  so  far  in  the  matter;  and

 (a)  the  steps  Government  propose
 to  take  in  future  to  ensure  safety  af
 unescorted  women  passengers?
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 The  Deputy  Minister  ef  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes.

 (>)  She  did  not  make  any  report  at
 Kafurpur  where  there  is  no  stoppage
 of  the  train.  She  reported  the  matter
 at  the  Government  Railway  Police
 Station,  Moradabad.

 (c)  A  case  under  section  392  IP.C.
 has  been  registered  and  its  investiga-
 tion  has  been  taken  up  by  the  Gov-
 ernment  Railway  Police,  Moradabad.

 (a)  Central  Government  have  al-
 ready  taken  the  following  steps  within
 the  competence  of  the  Railway  Minis-
 try  to  ensure  safety  of  all  women
 passengers  travelling  by  train:—

 (i)  a  separate  compartment  for
 ladies  is  reserved  on  all  important
 trains.

 (ii)  safety  catches  have  been  pro-
 vided  on  all  doors  inside  the  Railway
 compartment  of  lst  class.

 (iii)  shutters  have  been  protected
 by  providing  iron  bars  and  latches.

 (iv)  alarm  chains  have  been  fixed
 im  every  compartment.

 (v)  Guards  of  trains  and  Conductor
 Guards  are  required  to  keep  whatever
 watch  they  can  at  all  halting  stations.

 (vi)  Police  guards  are  provided  to
 escort  important  trains  during  night.

 This  is  essentially  a  law  and  order
 problem  within  the  competence  of
 the  State  Governments  and  Railway
 Ministry  cannot  do  anything  more.

 Shrimati  a  Palchoudhuri:  The
 gentlemen  in  the  next  compartment
 also  affirmed  the  fact  that  the  dacoit
 or  marauder,  whoever  it  was,  has  not
 been  able  to  jump  off  the  train.  May
 I  know  why,  in  spite  of  the  lady  say-
 ing  that  she  might  have  been  able  to
 idesitify  the  man,  no  attempt  was
 made  to  search  the  train?
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 Shri  Shahuawas  Khan:  Whe  the
 indy  teported  the  matter  to  the  police,
 they  immediately  tried  to  look  for  the
 person.  But  they  could  not  find  him.

 Shri  Sinhasan  Singh:  Hay  the  iady
 mentioned  in  the  statement  how  the
 man  got  into  the  compartment?

 Shn  Shahnawas  Khan:  It  appears
 that  one  of  the  doors  was  left  open
 and  the  catches  were  not  applied  from
 inside.  According  to  the  lady's  own
 statement,  she  was  under  the  bapres-
 sion  that  her  husband,  who  had  come
 to  the  station  to  see  her  off,  had
 applied  the  safety  catch  of  one  of  the
 docrs  that  was  left  open.

 Shri  M.  L.  Dwivedy:  How  can  he
 apply  that?

 Shri  Sinhasan  Singh:  How  can  the
 husband  do  that  from  outside?

 Mr.  Speaker:  It  was  her  impression.

 Dr.  Sushila  Nayar:  The  hon.  Minis-
 ter  has  stated  that  ladies  compartments
 are  attached  to  important  trains.  [
 would  hke  to  know  what  are  these
 important  trains  and  whether  the
 hon.  Minister  would  consider  issuing
 orders  for  attaching  ladies  compart-
 ments  in  every  train,  because  ladies
 are  very  greatly  inconvenienced  for
 lack  of  ladies  compartments  in  many
 trains.

 Mr,  Speaker:  We  are  going  away
 from  one  question  to  another  question.

 Shrimati  Parvathi  Krishnan:  Re-
 cently  there  have  been  a_  large
 number  of  robberies  on  running  trains
 and  there  have  been  complaints  that
 the  catches  that  are  provided  are
 most  ineffective  and,  therefore,  the
 dacoits  are  able  to  open  them  from
 outside.  In  view  of  that,  has  the
 Ministry  considered  the  question  of
 taking  some  action  in  the  matter?

 Shri  Shahnawax  Khan:  We  are
 taking  every  precaution  that  is  possi-
 ble,  to  provide  safety,  not  only  to
 lady  passengers,  but  to  all  passen-
 gers.  There  had  been  cases  where
 lady  passengers  have  been  astaulted
 and  in  some  cases  it  has  come  to  light
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 that  these  robbers,  or  whatever  they
 are,  hide  tundernesth  the  berth  and
 come  out  at  night.

 Sbhrimati  Parvathi  Krishnan:  He  has
 not  answered  my  question.

 Mr.  Speaker:  He  has  stated  that
 every  action  is  being  taken.

 Shrimati  Ula  Palchoudhuri:  Consi-
 dering  the  fact  that  this  particular
 lady  was  beaten  severely  when  she
 tried  to  pull  the  chain,  or  thought  of
 pulling  the  chain  or  even  when  she
 looked  at  the  chain,  would  it  not  be
 possible  in  the  ladies  compartment  to
 have  the  chain  near  the  seat  so  that
 it  could  be  pulled  easily?

 Shri  Shahnawas  Khan:  The  alarm
 chain  is  situated  very  conveniently.
 If  any  person  wants  to  pull  it,  it  can
 be  pulled  easily  from  the  place  where
 it  is  situated  at  present.

 Shri  Joachim  Alva:  Are  Govern-
 ment  aware  of  cases  that  are  not
 reported  to  the  police,  wherein  pas-
 sengers  are  molested  or  robbed,  and
 the  passengers  are  afraid  to  go  to  the
 police  because  they  are  long  distance
 passengers  and  so  they  will  be  greatly
 inconvenienced  if  they  report  the
 matter  to  the  police  and,  if  so,  has
 the  Government  instructed  the  railway
 prosecutors  to  speed  up  such  cases  so
 that  the  passengers  may  be  enabled
 to  record  their  evidence  without  any
 delay?

 Shri  Shahnawaz  Khan:  We  are  not
 aware  of  any  such  cases.

 Kumari  M.  Vedakumari:  May  I
 know  whether  Government  have  any
 proposal  to  have  women  conductors  in
 the  long  distance  trains  to  look  after
 the  comforts  of  the  lady  passengers?

 Mr.  Speaker:  We  are  proceeding
 from  safety  to  convenience.

 Shri  Shabnawas  Khan:  We  havé  no
 such  proposal  at  present.

 oamumatames
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 WRITTEN  ANSWERS  TO  QU=S-
 TIONS

 Foodgrain  Prices

 Shri  Radha  Raman:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  lay  a  statement
 on  the  Table  showing  prices  of  food-
 grains  at  present  in  important  market
 centres  of  different  States  giving  retail
 prices  also  and  state;

 o1ss-A.
 {

 Shri  Shree  Narayan  Das:

 (a)  the  extent  of  seizure  of  food-
 grains  by  the  Centre  or  various  States
 under  powers  given  by  the  Essential
 Commodities  Act;  and

 (b)  the  total  quantity  of  foodgrains
 supplied  during  the  year  to  various
 States  and  the  extent  to  which  they
 met  their  demands?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  A  statement
 is  laid  on  the  Table  of  the  Sabha
 showing  present  whole-sale  prices  of
 foodgrains  in  certain  important  cen-
 tres.  [See  Appendix  IV,  annexure  No.
 45.4  Retail  prices  are  not  readily
 avallable.

 (a)  Under  the  Essential  Commod-
 ties  Act  about  83,000  tons  of  foodgrains
 have  so  far  been  requisitioned  by  the
 Central  and  State  Governments.

 (b)  About  27,42,000  tons  of  food-
 grains  were  supplied  to  various  States
 up  to  the  end  of  November  to  meet
 their  reasonable  demands  in  full.

 Guna-Ujjain  Rail  Link

 1129.  Shri  T,  B,  Vittéal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  his  reply  to  the  half-an-
 hour  discussion  held  on  the  24th
 August,  957  regarding  Guna-Ujjain
 Rail  Link  and  state:

 (a)  whether  the  traffic  and  engi-
 neering  survey  reports  of  the  Guna-
 Ujjan  rail  link  have  since  been  re-
 ceived  and  examined  by  the  Ruilway
 Board;
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 {b)  if  so,  the  nature  of  the  deci-
 sion  arrived  at;  and

 (c)  whether  any  estimates  for  the
 link  has  been  worked  out?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Reports
 have  just  been  received.  These  are
 yet  to  be  examined.

 (b)  Does  not  arise.

 (c)  Yes  Sir.

 Pothundi  Scheme,  Kerala

 *4i24.  Shri  L  Eacharan:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Kerala  Govern-
 ment  have  recommended  the
 ‘Pothundi’  Scheme  in  Chittor  taluk
 for  inclusion  in  the  Second  Plan;  and

 (b)  if  so,  what  is  the  priority  given
 to  this  scheme?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  Yes,
 Sir.

 (b)  The  matter  is  under  examina-
 tion  in  the  Planning  Commission.

 “No  Man’s  Land”  Situation  in
 Delhi

 91185,  Shri  Heda:  Will  the  Minister
 of  Health  be  pleased  to  state:

 (a)  whether  the  Delhi  Municipal
 Committee  passed  unanimously  a
 resolution  on  the  25th  September,
 ‘1957  urging  Government  to  end  ‘no
 man’s  land’  situation  in  Delhi;

 (b)  if  so,  what  consideration  it
 received  from  Government;  and

 (९)  whether  Government  propose
 +o  distribute  powers  between  the  Delhi
 Municipal  Committee  and  Dethi
 Development  Provisional  Authority
 de  novo?

 The  Minister  of  Health  (Shri  Kar-
 togrkar):  (a)  Yes  Sir.

 (b)  To  get  over  this  situation,  the
 Delhi  Development  (Provisional)
 Authority  with  the  approval  of  the
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 Government  of  India  and  in  consuite-
 tion  with  the  Delhi  Municipal  Com-
 Mittee  issued  a  notification  authoris-
 ing  the  Delhi  Municipal  Committee  to
 sanction  building  plans  in  “controlled”
 areas  falling  in  the  jurisdiction  of  the
 Delhi  Municipal  Committee,  on  the
 44th  September,  1957.

 (c)  No  Sir.-

 U.  8.  Aid  for  Malaria  Control  Pre-
 gramme

 *1136,  Shri  A.  S.  Saigal:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  U.S.
 may  participate  in  India’s  scheme  for
 converting  the  Malaria  Control  Pro
 gtamme  into  an  Eradication  Pro-
 gramme;

 (b)  what  progress  has  been  achiev-
 ed  in  the  Eradication  Programme  so
 far;  and

 (०)  whether  Government  is  going
 to  take  any  other  steps  towards
 Malaria  Control  Programme?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  have
 decided  to  start  the  Eradication  Pro-
 gramme  from  the  ist  April,  1958.  The
 State  Governments  have  been  inform-
 ed  of  the  Government  of  India’s  deci-
 sion.  An  agreement  has  been  signed
 by  the  Technical  Cooperation  Admi-
 nistration  and  the  Government  of
 India  according  to  which  an  assistance
 of  38.4  million  will  be  given  to  India
 during  the  next  three  years.

 (c)  No,  Sir.

 Export  of  Foodgrains

 1188,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  how  many  States
 have  banned  the  export  of  foodgrains
 from  their  areas  at  present?

 The  Minister  of  Food  and  Agricu}-
 ture  (Sbri  A.  P.  Jain):  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  IV,  ‘annexure,  No.  48]
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 Small  Savings  Drive  in  Commz-
 ally  Develepment  and  N.E.S.

 Blocks
 *4i99.  Pandit  D.  N.  Ttwary:  ऋप

 the  Minister  of  Community  Develop-
 ment  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  to  intensify  small  savings  drive
 in  the  Community  Development  and
 NLE.S.  Blocks;  and

 (b)  if  so,  the  details  of  the  steps
 taken  and  the  results  achieved  so  far?

 The  Minister  of  Community  Deve-
 lopment  (Shri  Ss.  K.  Dey):  (a)  Yes,  Sir.

 (b)  The  State  Governments  have
 been  advised  to  launch  Small  Savings
 drive  in  at  least  one  block  in  each
 district  and  establish  two  to  four
 pilot  projects  in  selected  development
 blocks  for  intensive  drive.  Besides
 the  block  staff  including  V.L.W’s  have
 been  actively  associated  with  the
 National  Savings  Organisation  in  pro-
 pagating  the  Small  Savings  drive.  It
 has  also  been  suggested  to  States  that
 an  active  sub-committee  of  the  Block
 Advisory  Committee  may  be  consti-
 tuted  for  promoting  small  savings  with
 the  S.E.0.  of  the  Block  as  its  Secre-
 tary.  Comparative  assessment  of  re-
 sults  has  not  yet  been  made

 Transport  Problem  in  Himachal
 Pradesh

 2140.  Shri  Y.  8.  Parmar:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Himachal  Pradesh  Government  Trans-
 port  used  to  charge  Rs.  8/2  per  mile
 per  local  trip  but  the  same  has  been
 raised  to  Rs.  15/-  per  mile  in  Sara-
 han,  District  Sirmur;

 (b)  whether  Goverament  are  aware
 that  people  find  it  beyend  their  means
 to  hire  vehicles  at  the  above  rate  and
 development  works  are  consequently
 suffering;  and

 ६९)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Coramunications

 Bt  DECEMEEE  2969)  0  09—- Written  Answers  5560

 (Shri  Raj  Bahadur):  (a)  The  aum  of
 Rs.  8/2/-  mentioned  by  the  Hon'ble
 Member  is  not  the  freight  rate  per
 mile.  The  Himachal  Government
 Transport  have  since  4955  been  charg-
 ing  Rs.  8/2/-  for  a  local  trip  involving
 a  total  run  upto  3  miles  and  there  has
 been  no  increase  in  this  rate.  Freight
 for  distances  exceeding  3  miles  is
 realised  in  accordance  with  the
 schedule  of  freight  rates  fixed  by  the
 Himachal  Government  Transport.

 (b)  and  (c).  Do  not  arise.

 Cattle  census  in  Manipur

 *4l.  Shri  L.  Achxw  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a}  the  total  amount  of  money
 sanctioned  in  1957-58  for  the  cattle
 census  work  in  Man:pur;

 (b)  who  are  the  persons  entrusted
 with  the  work;  and

 (ce)  how  much  remuneration  is
 given  to  them  individually?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  FP.  Jain):  {a}  Ra
 20.000  f-

 (b>  Sub-Divisional  Officers  have
 been  appointed  as  Census  Officers  in
 respect  of  their  respective  Sub-Divi-
 sions.  The  Supervisors  and  Enume-
 rators  for  conducting  actual  census
 operation  have  been  engaged  from
 amongst  the  personnel  in  Government
 service  such  as  School  teachers,  Vil-
 lage  Level  Workers,  Field  Assistants
 and  Amins.  They  will  carry  out  the
 work  in  addition  to  their  own  duties.

 (c)  An  honorarium  of  Res.  10/-  has
 been  sanctioned  for  payment  to  each
 enumerator  as  remuneration  for  the
 census  work,

 Theft  in  New  Delhi  Poat  Office

 *11438,  Shri  Tangamsnl:  Will  ‘the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  ‘that
 Rs.  8,000  were  stolen  from  the  Gole
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 Post  Office,  New  Delhi  on  the  6th
 November,  ‘1957;

 (b)  the  result  of  investigations;  and

 (९)  the  steps  Government  propose
 to  take  for  giving  extra  protection  to
 Postal  employees?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (9)  Police  and  Departmental  en-
 quiries  are  still  in  progress.

 (९)  Enquiries  so  far  made  dq  not
 reveal  any  defect  in  safety  arrange-
 ments,

 Master  Plan  for  Fiood  Control  in
 Andhra  Pradesh

 1545,  Shri  Balarama  Krishnaiah:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  have  got
 a  proposal  to  start  with  a  Master
 Plan  for  control  of  Floods  in  Andhra
 Pradesh;  and  '

 (b)  if  so,  the  amount  allotted  for
 the  purpose?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  and  (b).
 The  Government  of  Andhra  Pradesh
 have  been  requested  to  prepare  a
 Master  Plan,  which  is  still  awaited.
 As  regards  funds,  an  amount  of  Rs.  3
 crores  has  been  earmarked  under  the
 flood  control  programme  in  the  Se-
 cond  Plan  towards  financial  assistance
 to  the  State  Government  to  meet  the
 expenditure  on  their  flood  control
 works.

 Sugarcane  Crop

 1146.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the  Soil
 in  Uttar  Pradesh,  Bihar,  and  Punjab
 is  not  suitable  for  the  Sugarcane  crop;

 (b)  if  so,  what  other  profitable
 money  crop  can  be  grown  te  the
 benefit  of  the  agriculturists  in  that
 area;  and
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 (ec)  the  average  yield  of  sugercane
 crop  in  the  abeve  provinces  during
 the  last  two  yearsT

 The  Minister  of  Foot  and  Agricni-
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir.

 (b)  The  question  hardly  arises.  The
 cultivators  take  to  the  most  economic
 crop  at  the  time  of  sowing.

 (c)  State
 7955
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 per  acre)  per  acre)
 U.P.  70.8  8
 Bihar  77  piohpt
 Punjab  Iz3  Ir‘o

 Chambal  Valley  Hydel  Project

 °4348.  Shri  Assar:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Madhya  Pradesh  and  Rajasthan  Gov-
 ernments  have  not  been  able  to  arrive
 at  an  understanding  regarding  their
 respective  share  of  expenditure  on  the
 Chambal  Valley  Hydel  Project;  and

 (b)  if  so,  whether  the  Union  Gov-
 ernment  propose  to  take  any  steps  in
 this  regard?

 The  Minister  of  Irrigation  and  Power
 (Shri  S.  KE.  Patil):  (a)  and  (b).  The
 matter  is  being  examined  by  the
 Chamba!  Control  Board  who  are
 awaiting  the  views  of  the  Rajasthan
 Government.

 Telegraph  Lines  in  Orissa

 *45l,  Shri  Sanganna:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 557  on  6th  September,  1957,  in  res-
 pect  of  the  Telegraph  lines  in  Orisse
 end  state:

 (a)  whether  the  Government  of
 Orissa  as  well  as  the  public  have  since
 requested  the  Government  of  India
 for  the  transfer  of  their  lines;  and

 (b)  ff  so,  the  aetion  taken  in  the
 matter?



 try  of  Transport  and  Communications
 (Shri  Raj  Babader):  (a)  Yes.

 (b)  It  has  been  decided  not  to  dis-
 turb  the  Status  quo  on  administrative
 and  Technical  grounds.

 Fruit  Experimental  Station  in

 Punjab

 °253.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agricultare  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  develop  the  Fruit
 Experimental  Station  in  Punjab;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Food  and  Agricuil-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 It  is  proposed  to  set  up  three  sub-
 stations  for  research  on  different
 fruits  in  the  Punjab  as  below:—

 (l)  Sirsa  (Hissar)  for  citrus  and
 grape.

 (2)  Kandaghat—peaches,  plumpe
 and  apricot.

 (3)  Bahadurgarh—Citrus.

 Shimsha  Hydro-Electric  Works,
 Mysore

 °154,  Shri  Mohammed  Imam:  Wil
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  he  is  aware  that  finan-
 cial  assistance  was  given  to  the  Gov-
 ernment  of  Mysore  for  the  develop-
 ment  of  Shimsha  Hydro-Electric
 Works  between  952  and  4954  by  the
 Centra!  Government;  and

 (b)  if  so,  how  this  amount  was
 utilised  by  Mysore  Government?

 The  Minister  of  Irrigation  and  Power
 (Shri  8.  K.  Patil):  (a)  No  financiai
 assistance  was  given  specifically  for
 the  Shimsha  Hydro-Electric  Works,
 but  during  the  years  95i-52  to  1953-
 84  loans  amounting  to  Ra.  300  lakhs
 were  given  to  the  Government  of
 Myzscre  for  approved  Power  Projects
 and  schemes,  of  which  Shimsha  was
 ह... ज
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 (b)  An  expenditure  of  Rs.  78,2i¢
 only  was  imeurred  on  preliminary
 surveys  on  Shimsha  Hydro-Eleciric
 Extension  Works.

 National  Extension  Service  Blocks

 LESS,  Shri  Ghosal:  Will  the  Mints
 ter  of  Community  Development  be
 Pleased  to  state:

 (a)  whether  Government  have  taken
 statistics  of  the  average  earning  of
 the  people  covered  under  the  Nations)
 Extension  Service  Blocks;  and

 (b)  if  so,  the  average  earning  of
 such  areas  of  West  Bengal?

 The  Minister  of  Commanity  Deve-
 lopment  (Shri  S.  K.  Dey):  (a)  No.

 (b)  Does  not  arise.

 Hotel  Standards  and  Rate  Structure
 Commiittee

 *i58.  Shri  Supakar:  Wu]  the  Min-
 ister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  num-
 ber  of  meetings  held  so  far  by  the
 Hotel  Standards  and  Rate  Structure
 Committee?

 The  Minister  of  State  in  the  Minis.
 try  of  Transport  and  Cmmunications
 (Shri  Raj  Bahadur):  Twenty  five.

 Amenity  Inspectors

 *2I59
 Shri  Rajendra  Singh:
 Shri  Ramji  Verma:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  &  selection  for  the
 posts  of  Amenity  Inspectors  was  held
 on  the  North-Eastern  Railway  more
 than  a  year  ago  but  the  results  there-
 of  have  not  yet  been  announced;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  expedite  the  publication  of
 results?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  No,  since  the  pasts  have  been:
 abolished  from  ‘90-11-1957.
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 Family  Planning

 *1161.  Shri  Kaliks  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  number  of  trainees  from  different
 States  who  attended  the  Training
 Course  conducted  at  the  Family
 Planning  Training  and  Research
 Centre,  Bombay?

 The  Minister  of  Health  (Shri  Kar-
 markar):  A  statement  giving  the  re-
 quisite  information  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  IV,  annexure  No.  47).

 रेलवे  बोर्ड  में  कंम्ौय  झनुसंबान  विभाग

 शी  सरवेब  स्नातक  :

 1.16  tio  ao  तिवारी  :

 क्या  'रलवे  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  रेलवे  बोर्ड  में  केन्द्रीय

 अनुसन्धान  विभाग  खोला  गया  है  ;

 (ख)  यदि  हां,  तो  यह  कब  से  कार्य

 कर  रहा  है,  श्र  इसका  ब्योरा  क्‍या  है  ;
 भौर

 (ग)  इस  विभाग  के  निरीक्षकों  का

 चुनाव  किस  प्रकार  किया  जाता  है  ?

 रैलवे  उपमंत्री  (क्रो  शाहनवाज  खां)  :

 ईक)  जी  हा

 (ख)  १२-२-५७  से  ।  इस  समय  इस

 संगठन  (  organisation  )  में  एक
 डिप्टो  डाइरेक्टर  और  १०  इंसपेक्टर  है  ।

 (ग)  इसपेक्टरों  की  जगहों  पर  या  तो

 ऐसे  रेल  कर्चारी  रखे  जाते  हूँ  जिन्हें  रेल-

 संचालन  (  Railway  working  )  के

 मुख्तलिफ  पहलुत्ों  का  काफी  लजुर्बा  हो  या

 उनके  लिये  राज्य  सरकारों  के  पुलिस  विभाग  से

 मौजू  झादमी  उधार  लिये  जाते  हैं  ।

 रैले  यात्री  सुविधायें

 क३  ३१६५.  भी  म  do  fat  :  क्‍या

 डैलदे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रात्रि  के  समय  प्रथम  श्रेणी

 के  रिट,
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 में नीचे  की  बर्ष  रिजर्व  करवाने  पर  कोई
 प्रतिबन्ध  लगाया  गया  हैं  ;

 (ख)  यदि  हा,  तो  ये  प्रतिबन्‍्ध  किस
 प्रकार  के  हूँ  ;

 (ग)  यदि  नहीं,  तो  क्‍या  सम्बन्षित
 रेलवें  अधिकारियों  को  यह  अ्रधिकार  है  कि  ने
 जिसे  चाहें  जो  सोट  दे  दें  ;  और

 (घि)  क्‍या  सरकार  को  विदित  है  कि
 सदस्यों  को  जब  ऊपर  की  अर्थ  लेने  के  लिये
 बाध्य  किया  जाता  है,  तो  उन्हें  बहुत  प्रसुविधा
 का  सामना  करना  पडता  है,  चाहे  उन्होंने  कुछ
 दिन  पहले  ही  क्‍यों  न  सीट  रिजव  कराई  होग

 रेलवे  उपमंत्रो  (शो  शाहुनबाज  |. है  :

 (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  |

 (ग)  जो  नहीं  ।

 (घ)  श्राम  तोर  पर  जिस  तरतोत्र

 में  अजिया  मिलतो  है  उसो  तरतोब  से  तिचलो

 बर्थ  दी  जाती  हु  ।  लेकिन  कभी  कभो  ऐसा

 नही  भो  होता  जेसे  जब  परिवार  के  लोग

 एक  साथ  सफर  करते  हूं,  या  जब  बूड़े  या  बोमार

 मृसाफिर  सफर  करते  हूँ,  तो  बाद  में  अायो  हुई
 उनकी  अजियो  पर  कभी-कभी  उन्हें  निचली

 बर्थ  दे  दो  जातो  है  ।

 Turmeric

 #1166,  Shri  Bali  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  Government  would
 consider  setting  up  of  a  Turmeric
 Committee  on  the  hnes  of  other  cash
 crop  committees  such  as  oil  seeds,
 arecanut,  tobacco  and  cotton;  and

 (b)  whether  any  effort  has  been
 made  to  explore  the  possibilities  of  the
 increased  use  of  turmeric  within  the
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 Country  for  industrial  and  chemical
 purposes?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  A  central
 Spices  and  Cashewnut  Committee  has
 already  been  set  up  to  plan,  coordi-
 nate  and  guide  all  research  and  deve-
 lopment  work  on  cashewnut  and  spi-
 ces  including  Turmeric.

 (b)  A  marketing  survey  of  Turme-
 Fic  is  to  be  undertaken  shortly.
 According  to  the  information  avail-
 able  at  present  about  92  per  cent.  of
 the  indigenous  production  is  already

 ery
 used  for  domestic  purposes  and

 गये  डाक-घरों  का  खोला  जागा

 #११७१.  श्री  मक्तल  बेत :  क्‍या  परि-
 ह 2. ह  तथा  संचार  मत्री  १८  दिसम्बर,  १६५६
 के  ताराकित  प्रषन  सख्या  १२८३  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  गांवों  में  डाक  की  श्रथिक

 सुविधायें  प्रदान  करने  के  लिये  नये  डाक-घर
 घोलने  को  शर्तों  को  उदार  बनाने  के  सम्बन्ध  मे
 सरकार ने  आदेश  दिये  हे  ;

 (ख)  यदि  हा,  तो  कया  उक्त  आदेश  की
 एक  प्रति  सभा  पटल  पर  रखी  जायेंगी  ,
 झोर

 (ग)  इस  नयी  नीति  को  लागू  करने  के
 फलस्वरूप  भारत  सरकार  पर  कितना  अति-
 रिक्त  वित्तीय  भार  पड़ेगा  ?

 परिथहन  तथा  सलार  मंत्रालय  में  राज़्य-

 मंत्री  (भी  राज  बहाबुर)  :  (क)  श्रत्यधिक

 कायदक्षता  (  efficiency  )  तथा
 मितव्ययता  को  कार्यान्वित  करने  के  साथ-
 साथ  जनता  को  प्रतिरिक्त  सुविधारयें  देने  के
 प्रयोजन  से  हितीय  पंच-वर्षीय  योजना-काल  में
 डाक  सम्बर्धी  सुविधाधों  के  मूल  विस्तार-
 कार्य  का  पर्यालोचन  करने  के  विभार  से  एक

 समिति  नियुक्त  की  गई  है  ।

 6  DECEMBER  057  Written  Answers  5568

 (@)  तथा  (7)  प्रस्तुत  काल  में  वे

 प्रद  नहीं  उठते  हैं  t

 Cash  Grants  for  Eradication  of  T.B.
 etc.  in  various  States  during  2957

 ©2172,  Shri  Bibhutl  Mishra:  Will
 the  Minister  of  Heaith  be  pleased  to
 state:

 (a)  whether  any  cash  grant  has
 been  made  towards  the  eradication  of
 T.B.,  Elephantises  and  Leprosy  to
 various  States  on  behalf  of  Centrai
 Government  during  ‘1957-58;  and

 (b)  if  so,  the  amounts  so  far  given
 and  the  mode  of  giving  relief?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (3)  No,  Sir.

 (b)  Does  not  arise.

 Konch  Reserve  Water  Project  in  Delhi

 1173,  Dr.  Ram  Subhag  Singh:  Will
 the  Minster  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  Government  have  pre-
 pared  a  scheme  known  as  Konch  Re-
 serve  Water  Project  for  protecting
 Delhi  and  surrounding  areas  from
 flood;

 (b)  if  so,  when  that  project  will  be
 undertaken;  and

 (e)  the  cost  involved  in  executing
 that  project?

 The  Minister  of  Irrigation  and  Power
 (Shri  K.  Patil):  (a)  No,  Sir,  but
 investigations  are  in  progress.

 (b)  and  (eo).  Do  no  arise

 Andhra  Zone  on  Bailways

 hid,  Shri  B.  8.  Marthy:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  the  Andhra  Pradesh
 Government  has  suggested  to  the
 Government  of  India  fo  cteate  an
 Andhra  Zone  on  Railways;  and

 (०)  if  so,  the  action  taken  in  the
 matter?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Ehan):  (a)  Yes,
 Sir.

 (by  The  matter  is  under  corres-
 pondence  with  the  State  Government.

 Substitutes  for  Steel  and  Cement
 In  Biver  Valley  Projects

 *1175,  Shri  Jhalan  Sinha:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state  the  latest  position
 with  regard  to  the  use  of  substitutes
 for  steel  and  cernent  in  the  execution
 of  River  Valley  Projects  by  the  Cent.
 ral  and  State  Governments?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  The  reports
 of  the  Hirakud  Seminar  Sub-Commit-
 tees  on  “Economy  in  the  use  of  steel”
 and  “Use  of  hme  mortar  and  lime
 pozzolan  in  the  place  of  cement”,
 which  included,  inter  aha  their  sug-
 gestions  regarding  the  use  of  substi-
 tutes  for  steel  and  cement  in  the  exe-
 cution  of  river  valley  projects,  were
 commended  to  all  the  State  Govern-
 ments  and  Control  Boards  for  adop-
 tion,  The  reports  received  indicate
 that  efforts  continue  to  be  made  in
 the  use  of  substitutes  for  steel  and
 cement,  as  far  as  practicable.  The
 position  in  the  more  important  pro-
 jects  is  indicated  in  a  statement  which
 is  placed  on  the  Table  of  the  Lok
 Sabha.  [See  Append:x  IV,  annexure
 No.  48.)

 Collision  of  Bus  and  Train

 *1116.  Shri  Raghonath  Singh:  Wili
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  on  the
 8th  November,  4957  a  goods  train  hit
 a  bus  on  a_level-crossing,  5!  miles
 away  from  Gorakhpur,  North-Eastern
 Railway,  killing  two  and  injuring
 more  than  40  persons;  and

 (b)  if  so,  the  facts  of  the  accident?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 At  about  8/l0  hours  on  the  9th  Nov-
 ember,  1957,  while  No.  882  Dn.  Goods
 Train  was  passing  the  unmanned  level
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 crossing  gate  between  Dudahi  and
 Tamkuhi  Road  stations,  Bus  No.  64
 of  Uttar  Pradesh  Government  collided.
 with  its  engine.  The  bus  with  ell  its
 occupants  was  thrown  off,  its  track.
 As  a  result,  28  persons  Were  injured
 of  whom,  3  succumbed  to  their

 a  hal ries  after  admission  in  the  hospital-—
 2  in  tne  Tamkuhi  Government  Hos-
 pital  and  l  in  the  Gorakhpur  CiviF
 Hospital,  The  Engine  Driver  and  two
 firemen  sustained  minor  injuries.

 Sarvey  of  Leprosy  in  Manipur  and
 Tripura

 *277,  Shri  L.  Achaw  ffiingh:  Will
 the  Minister  of  Heakth  be  pleased  to
 state:

 (a)  whether  survey  of  leprosy  has
 been  completed  in  all  the  parts  of
 Manipur  and  Tripura;

 (b)  whether  reports  have  been  re-
 ceived  for  these  areas  in  which  sur-
 vey  has  been  done;  and

 (९)  if  so,  whether  a  copy  of  the
 report  will  be  laid  on  the  Table?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No,  Sir.

 (b)  Survey  of  leprosy  in  Thoubalk
 Project  area  of  Manipur  only  has  been
 practically  completed  but  final  reports
 have  not  been  received.

 (c)  Does  not  arise.

 Family  Planning  Training  and
 Research  Centres

 #1178.  Shri  Balarama  Krishnaiah:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  immediate
 proposal  with  Government  to  start  as
 many  family  planning  training  and
 research  centres  as  possible  in  all  the
 States;

 (b)  if  so,  the  names  of  the  States
 selected;  and

 {c)  the  number  of  centres  selected,
 Statewise?
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 The  Minister  of  Health  (Shri  Kar.
 markar):  (a)  There  is  a  proposal  to
 establish  gix  regional  Family  Planning
 training  Centres  at  present.

 Two  training  centres,  one  in  Bom-
 fay  and  another  in  Ramanagaram,
 are  already  functioning.

 Research  on  contraceptives  is  being
 carried  out  at  the  Contraceptive  Test-
 ing  Unit  in  Indian  Cancer  Research
 Centre,  Bombay  and  the  All  India
 Institute  of  Hygiene  and  Public
 Health,  Calcutta.  Research  on  popu-
 lation  problems  is  being  carried  out
 at  the  Demographic  Teaching  and
 Research  Centre,  Bombay  and  at  the
 Demographic  Centre  in  the  Delhi
 Schoo!  of  Economics.

 (b)  The  Regional  Training  Centres
 are  proposed  to  be  established  in
 Kerala,  Madras,  Madhya  Pradesh,
 Punjab,  Uttar  Pradesh  and  West  Ben-
 gal.

 (c)  One  training  centre  only  in  each
 of  the  States  selected.

 गाजियाबाद-  रुगल  कबाद  रेलवे  लाइन

 ११७६९  श्री  मोप  स्वरा  कया  रेनदे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  गाजियाबाद

 से  तुगलकाबाद  तक  रेलवे  लाइन  बनाने  की

 व्यवस्था  की  जा  रही  है  ;  भौर

 स्)  यदि  हा,  तो  यह  लाइन  कितनी

 लम्बी  हीगी  मौर  इस  पर  अनुमानतः  कितना

 खर्च  होगा  ?

 रेलवे  उपमंत्री  (करो  प्राहुतवाज  स्लो)  :

 (के)  इस  लाइन  का  अन्तिम  मार्ग  निर्धारण

 सर्वे  (  Final  Location  Survey  )  करने

 का  हुक्म  दिया  गया  है  ।

 (ख)  तुग़लकाबाद  से  गाज़ियाबाद  तक

 इूस  लाइन  की  लम्बाई  १६.०८  मील  होगी
 झौर  सीटे  तौर  पर  इसके  बनाने  में  २.६७

 करोड़  रुपये  सच  का  झन्दाजा  है  जिसमें

 यमुना  पर  धूसरे  पुल  को  लागत  मी  बामिल

 है ।
 Cetton

 *1T86,  Surdar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agricatture  be
 pleased  to  state  the  area  under  culti-
 vation  of  cotton  and  the  annual  pro-
 duction  of  cotton,  State-wise,  during
 the  current  year?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  According  to
 the  All-India  Second  Estimate  of  Cot-
 ton,  1957-58  the  area  under  cotton
 during  the  current  year  is  estimated
 at  16,222  thousand  acres.  A  state-
 ment  giving  information  regarding
 area  under  cultivation  in  each  State
 is  laid  on  the  table  of  the  Lok  Sabha.
 [See  Appendix  IV,  annexure  No.  49).

 Final  estimates  of  area  and  produc-
 tion  of  cotton  for  3957-58  will  become
 available  only  by  the  middle  of  May,
 1958.

 Rallway  Siding
 °1181,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Railways  be  pleased  to
 refer  to  the  replies  given  to  Unstarred
 Question  No.  29  on  the  24th  July,
 3957  and  Unstarred  Question  No.  37
 on  3rd  September,  957  and  state  whe-
 ther  the  joint  traffic  and  engineering
 surveys  by  the  representatives  of  India
 and  Pakistan  as  regards  provision  of
 Railway  sidings  to  Tripura  have  been
 completed?

 The  Deputy  Minister  of  Rafiways
 (Bhri  Shahnawasz  Khan):  No  Sir;  The
 surveys  have  not  yet  been  taken  in
 hand  as  the  minutes  of  the  Indo-
 Pakistan  Conference  held  at  Dacca  on
 18th  March,  195%,  wherein  agreement
 to  that  effect  was  reached,  have  not
 been  ratified  by  the  Government  of
 Pakistan  so  far.

 Electric  Trains

 Sf  Shri  Ghonal: 1182,
 <  “shri  B,  Das  Gupta:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 fa)  whether  there  was  a  test-rum-
 ning  of  the  electric  trains  in  the  fitst
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 week  of  November,  7957  between
 Howrah  and  Sheoraphuli;  and

 (b)  whether  there  was  any
 substan-

 tial  difference  in  the  running  time
 between  the  electric  trains  and  ordi-

 nary  trains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 No  test  running  of  Electric  trains  bet-
 ween  Howrah  and  Sheoraphuli  was
 started  in  the  first  week  of  Novem-
 ber.  However,  testing  of  electric  loco-
 motives  with  some  coaches  on  section
 Belur  to  Konnagar  commenced  on
 10-11-1957.  On  four  suburban  trains,
 hauled  by  electric  locomotives,  intro-
 duced  on  the  section  Howrah  to  Sheo-
 raphuli  from  ‘1-12-1957,  a  saving  of  !
 minutes  per  run  compared  to  steam
 services  is  achieved  at  present.

 Protection  of  Railway  Lines  and
 Bridges

 Jj  Shri  0.  C.  Sharma: #1183,
 ne  Shri  Kumaran:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  scheme  for  the  pro-
 tection  of  railway  lines  and  bridges
 with  the  help  of  villages  has  been
 finalised;  and

 (b)  if  so,  whether  a  statement  indi-
 cating  the  details  about  the  financial
 implicetions  and  working  of  the
 scheme  will  be  laid  on  the  Table?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  scheme  has  been  worked  out  bet-
 ween  the  Ministries  of  Railways  and
 Home  Affairs  and  sent  to  the  State
 Governments  and  Railway  Adminis-
 trations  for  implementation.  Mest  of
 the  State  Governments  have  issued
 instructions  to  their  Districts  where
 the  details  of  the  scheme  are  being
 worked  out  in  consultation  with  the
 local  Railway  Administrations.  The
 financial  implications  will  be  known
 only  after  these  details  have  been
 settled.

 76  DECEMBER  7957  Written  Answers  $374

 राष्ट्रीय  जल  सम्मरण  तथा  स्कूज्कता  पोजनतओों
 के  झभ्तर्भत  उत्तर  प्रवेश  की  ष्  केध्ता

 *2tcv.  भरी  भक्त  दर्शन:  गया  स्थास्थ्य

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  राष्ट्रीय
 जल  सम्भरण  तथा  स्वच्छता  योजना  के

 अन्तर्गत  उत्तर  प्रदेश  को  श्रनुदानों  के  रूप  मैं,
 चालू  वित्तीय  वर्ष  में  कितनी  घन-राक्षि
 स्वीकृत  की  गई  है  झथवा  करने  का  विचार  है
 तथा  ये  प्रनुदान  कितनी  योजनाभों  के  लियें

 स्वीकृत  किये  गये  हैं  ?

 स्वास्थ्य  मंत्री  (श्री  कश्मरफ़र)  :  उत्तर

 प्रदेश  सरकार  को  १६५७-५८  में  झनुदान
 देने  के  लिये  ७  लाख  रुपये  की  राशि  निर्धारित
 की  गई  है  -  इस  राज्य  की  प्रथम  ग्रायोजना  से

 कोई  योजनायें  क्षेष  नही  बची  हैं  ।  जल-सम्मरण

 झौर  परिश्ोधित  शौचालयों  के  १८०  सेटों
 के  लिये  चार  नयी  योजनाये  परीक्षणाधीन

 है,  जो  ३५४  गांवों  में  लागू  होंगी  ।

 Rice  and  Paddy

 91185.  Shri  B.  8.  Murthy:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  the  Madras  Govern-
 ment  have  sought  the  advice  of  the
 Centre  to  introduce  licencing  system
 for  merchants  dealing  in  rice  and
 paddy:

 (b)  the  need  for  such  a  step;  and

 (९)  the  advice  rendered  by  the
 Centre?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).  In
 order  to  prevent  any  tendency  for
 speculative  trading  in  paddy  and  nice,
 the  Madras  Government  have  pro-
 posed  the  issue  of  an  Order  under  the
 Essential  Commodities  Act,  1955,  seek-
 ing  introduction  of  a  system  of  licens-
 ing  of  big  traders.  The  draft  Order
 is  under  consideration  of  the  Central
 Government,
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 लभाड़ी  युडंटनों

 $११८६.
 ह , |

 रबुनाथ
 सिंह:

 क्या  रेलवे
 मंत्री  यह  बतासे  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  १२  नवम्बर,
 रहैं ५७  को  एक  सवारी  गाडी  एक  माल  गाड़ी

 से  कलकतसा  कार्ड  लाइन  के  आउटर  सिगनल
 केबिन  के  पास  दमदम  से  लगभग  ४  मील  की

 दूरी  पर  टकरा  गई  जिसके  फलस्वरूप  ड्राइवर
 की  मृत्यु  हो  गई;  भौर

 (ख)  यदि  हां,  तो  इस  दुर्घटना  का
 न्यौरा  क्‍या  है  ?

 रेल वे  उपसंत्री  (शी  शाहनवाज  ह है|  :

 (क)  तथा  (ख).  १२-११-१६५७  को

 सुबह  लगभग  ५  बज  कर  श्र  मिनट  पर,
 जब  डी  ए  वाई-०७  अप  माल  ग्राडी  डानकुनि
 झौर  बालीघाट  के  बीच  कलकत्ता  कार्ड  लिक

 कैबिन  के  बाहरी  सिगनल  पर  खड़ी  थी,  तो

 एस-११५  अप  लोकल  सवारी  गाड़ी
 उसके  पिछले  हिस्से  से  टकरा  गई
 इस  टक्कर  को  वजह  से  मालगाड़ी  का
 ब्रेकयान  चूर  चूर  हो  गया।  मालगाड़ी
 के  गाडे  को  गहरी  चोट  यी  और  बाद  में

 बहु  अ्रस्पताल  में  मर  गया  ।  सवारी  गाडी

 के  ड्राइवर,  एक  फायरमन  भौर  एक  मुसाफिर
 को  मामूली  चोटें  झाई  ।  ड्राइवर  की  हालत

 सुधर  रही  है,  आकी  लोग  टीक  होने  पर  छोड
 दिये  गये  |

 सरकारी  रेलवे  इंस्पेक्टर  ने  इस  दु्घंटना
 की  जांच  की  |  हालाकि  उनकी  भ्राखिरी

 रिपोर्ट  अभी  नहीं  मिली  है  फिर  भी  आरजी

 घौर  पर  वह  जिन  नतीजों  पर  पहुंचे  हें  उनसे

 मालूम  होता  है  कि  दुर्घटना  कुछ  कर्मचारियों  की

 ग़लती  से  हुई  ।

 Transport  Cooperative  Societies

 1187,  Shri  L.  Achaw  Singh:  Wul
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  how  many  Transport  Co-opera-
 tives  and  viable  units  have  been  form-

 76  DECEMBER  957  Written  Answers  SST6

 ed  in  Manipur  up-to-date:

 (b)  how  many  of  them  were  given
 permits  to  ply  passenger  services  in
 the  Territory  of  Manipur;  and

 (c)  how  many  vehicles  belonging  to
 these  Co-operatives  have  been  allow.
 ed  to  handle  goods  traffic  in  the  Terri-
 tory?

 The  Minister  of  State  in  the  Minis-~
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Three  Co-
 operative  Societies  are  functioning  in
 Manipur  at  present.

 (b)  Two.

 (c)  Three.

 Family  Planning  Boards

 *1188.  Shri  Balarama  Krishnaiah:
 Will  the  Minister  of  Health  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  with
 Government  to  start  branches  of
 Family  Planning  Boards  to  emphasise
 wide  dissemination  of  information  to
 the  rural  population  in  regard  to
 family  limitation  and  voluntary  plan-
 ned  parenthood:

 (b)  if  so,  the  steps  taken  thereof;
 and

 (c)  the  amount  granted  to  Andhra.
 Pradesh  Government  in  this  regaré
 during  ‘1987-587

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  Sir.

 (b)  and  (c).  These  do  not  arise  in
 view  of  the  reply  to  part  (a)  above.

 Indo-Norwegiazn  Project

 *1189.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agricultare  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  722  on  the  llth
 September,  957  and  state:

 (a)  whether  the  Danish  harbour
 expert  who  is  in  India  at  the  invita-
 tion  of  Indo-Norwegian  project  hes
 submitted  a  report;  and



 4577  Written  Answers

 (b)  if  so,  the  details
 thereof?

 The  Minister  ef  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  No  Sir.

 (b)  Does  not  arise,

 लिदे ती  पर्यटक

 ११७३.  थ्ची  डंडा  :  कया  परिचहन  तथा
 हबार  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  १६५६-५७  में  कितने  पर्यटक

 मारत  आयें ;

 (व)  कितने  पर्यटक  केवल  काए्मीर  ही

 गये;  ौर

 (ग)  केवल  कादमीर  का  पर्यटन  करने

 चाले  विदेशियों  में  किन-किन  देशों  के  कितने

 किसने  व्यक्ति  थे  ?

 परिव  एन  तथा  संचार  संत्रालय  सें  शाज्य-

 मअत्री  (जो  राज  बहादुर)  :  (क)  ७१,७०५
 विदेशी  पर्यटक  ।  इनमें  पाकिस्तान  से  अाये

 हुये  पर्यटक  शामिल  नहीं  हे  ।

 (ख)  केवल  काइमीर  का  पर्यटन  करने

 य्वाले  पर्यटकों  की  अलग  संख्या  उपलब्ध  नहीं

 है  ।  सन्‌  १६५६  में  काइमीर  जाने  वाले

 विदेशी  पर्यटकों  की  कुल  संख्या  ७०२६  है
 और  जनवरी  से  प्रगस्त,  १६५७  तक  बहा
 जाने  वाले  पर्यटकों  की  संख्या  ३६५३  है  t

 (ग)  मांगी  गई  सूचना  भ्रभी  प्राप्त

 की  जा  रही  है  उपलब्ध  होने  पर  प्रस्तुत
 कर  दी  जावेगी  ।

 Salaries  of  Ticket  Collectors

 1674,  Shri  Vishwanath  Prasad:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 velleving  Ticket  Collectors  at  Har-
 dwar  Station  of  the  Northern  Rallway
 are  not  getting  their  salaries  in  time;

 tb)  whether  {ft  is  also  a  fact  that
 ‘the  newly  appointed  Ticket  Collectors
 at  different  Stations  tn  different  Divi-
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 sions  of  the  Northerg,.  Rallway,  eg.
 Moradabad  and  Tacknijw  Divisions
 have  not  even  been  paid  the  stipends
 of  their  training  period:  and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Raiferays
 (Shri  Shahnawas  Khan):  (a)  No.
 Relieving  Ticket  Collectors  at  H
 war  Station  are  getting  their  salaries
 in  time.  However,  in  the  months  of
 June,  August  and  October,  ‘1987,  the
 salaries  could  not  be  paid  on  the  due
 dates  which  was  due  to  the  late
 receipt  of  Muster  Rolls  from  the
 Ticket  Collectors  concerned.

 (b)  No.

 (c)  Does  not  arise.

 Change  of  Post  Office  Names

 1675.  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Transport  and  Commual-
 cations  be  pleased  to  state:

 (a)  whether  he  has  received  any
 petition  to  the  effect  that  the  names
 of  the  Post-offices  ‘Ayroor  South’  and
 ‘Ayroor-Kozencherry’  in  Kerala  State
 should  be  changed  as  ‘Ayroor
 (Thiruvalia)’  and  ‘Nyoozhoor’  respec-
 tively;

 (b)  if  so,  when  it  was  received;
 and

 (c)  the  action  taken  in  the  matter?

 Tho  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  24-4-57.

 (९)  The  request  was  thoroughly
 examined  and  it  was  decided  that  the
 existing  names  of  the  two  Post  Offices
 should  not  be  changed  as  the  public
 had  got  used  to  the  names  which  had
 been  in  existence  for  a  long  time  and
 there  were  also  no  chances  of  mis.
 sorting  or  Postal  articles  as  the  names
 were  quite  distinguishable.  A  further
 petition  on  the  subject  has  been  re-
 céived  and  ik  under  consideration.
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 Level-cressing  Gate,  Nastk

 10%,  Sheff  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  ‘whether  it  is  a  fact  that  the
 Railway  Jewel-crossing  gate  at  Nastk
 Boad  .ts  closed  for  the  pedestrians;

 fb)  if  so,  from-when  and  why;

 (c)  whether  it  is  a  fact  that  it  has
 caused  a  great  inconvenience  to
 thousands  of  pedestrians;

 (a)  whether  it  is  a  ¢act  that  the
 President,  Nasik  Roag  Municipality
 has  made  a_  representation  to  Gov-
 ernment  that  the  gate  be  opened  to
 the,  pedestrians;  and

 (९)  the  steps  Government  have
 taken  in  the  matter?

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  From  10-4-1957,  the  date  on
 which  the  road  overbridge  at  Bhusa-
 wal  end  of  Nasik  Road  Station  was
 opened  This  has  been  done  for  the
 safety  of  the  pedestrians.

 (०)  No  inconvenience  has  been
 eaused  to  the  pedestrians  as  the  road
 overbridge  is  situated  only  about  360°
 away  from  the  closed  level  crossing.

 (a)  Yes,  Sir.

 (e)  It  is  not  considered  necessary
 to  take  any  further  action,  as  a  safer
 alternative  means  of  crossing  at  a
 short  distance  from  the  level  crossing
 has  been  provided.

 Financial  Assistance  to  Jammu  and
 Kashmir

 1677.  Shri  Yajnik:  W)ll  the  Minis-
 ter  of  Food  and  Agriculture  be
 pleased  to  state  the  total  amount
 given  to  the  Jammu  and  Kashmir
 State  from  November,  7947  to  the
 3lst  March,  1957,  year-wise,  under
 the  following  heads;

 (i)  Food  subsidy,
 ६५)  Grow  more  food,
 (iii)  Animal  Husbandry,
 (iv)  Agriculture  farms;  and

 (४)  Co-operative  Societies?
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 The  Minister  of  Food  and  Agrical-
 tame  (Shri  A.  P.  Jain):  The  required information  is  as  follows:—

 ti)  Food  Subsidy  :

 Year  Amount  of  Subsidy
 Rs,

 1948-49  68,50,000
 1953-54  1,12,20,562,
 1954-55  T,50,00,000
 1955-56  1,25,00,000
 (it)  Grow  More  Food  :

 Year  Loan  Gran
 Rs.  Rs.

 7945  5-56.  21,04,000
 1956-57  7447,000  (a)  :00,000(4)

 (a)  The  information  is  incomplete and  hence  provisional.

 (an)  Animal  Husbandry

 Year  Grant

 Ra.

 1948-49  4,900

 1949-50  19,840
 1950-51  25,590
 I95I-52

 a.
 6,633/8/-

 1952-53,  16,222/5/6
 1953-54  16,736/1/-
 1954-55,  6,716/9/~
 1955-56  +2,125/-
 1956-57  61,795 /~

 (0)  Agriculture  Farms  :

 Year  Loans  Grane  Subsidy.
 Rs.  Ra.  Rs.

 1949-50  35763 1950-51  7,387
 I95I-52  $290
 1952-53,  18,449
 1953-54.
 1954-55  275233
 7955-56  30,600
 1956-57,  39;000  84973  1,36,000.

 (७)  Co-operanve  Socseties  4

 Year  Loan  Subsidy
 Rs.  Rs.

 1956-57  है  की  ००  ५]  62.000
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 Indian  Agricultural  Research  Insti-
 tate,  Delhi  *

 1618.  Shri  8.  K.  Gaikwad:  Will  the
 Minister  of  Food  amd  Agricaltare  be
 pleased  to  state:

 (a)  the  total  mumber  of  students
 in  the  Indian  Agricultural  Research
 Institute,  Delhi;

 (b)  the  number  of  students  from
 the  Scheduled  Castes  and  Scheduled
 Tribes;

 {e)  whether  it  is  a  fact  that  there
 is  no  reservation  for  the  Scheduled
 Castes  and  Scheduled  Tribes;  and

 (da)  whether  Government  are  aware
 that  some  Scheduled  Caste  students
 were  refused  admission  this  year?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):

 (a)  2nd  Year,  i.e.,  admuitied
 in  7956  oo  gr

 ist  Year,  ie.,  admitted
 ॥  7957  मु  I05

 Total.  96

 (b)  2nd  ‘Year,  te,  २  (Scheduled
 admitted  in  7956  Caste)

 I  (Scheduled  |  Out
 Tribe)  of

 —  (a)
 2  ab-

 —.  ove
 ist  Year,  Ve,  ad-Nuai  (Scheduled  |
 mitled  in  39५7  Caste)

 2  (Scheduled
 Tribe)

 fe)  There  is  no  reservation  as  such
 for  candidates  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes  and
 other  Backward  Communities.  But
 candidates  found  suitable  from  these
 communities  are  given  preference  at
 the  time  of  admission.

 (ad)  Yes;  but  these  candidates  were
 individually  interviewed  along  with
 all  other  applicants  by  the  Institute
 Council  consisting  of  all  the  Heads  of
 the  Divisions  of  lAR.I..  New  Delhi,
 presided  over  by  the  Director  and
 were  found  to  be  so  low  in  the  order
 of  merit  that  they  could  not  be  ad-
 mitted  even  after  taking  into  conside-
 ration  that  they  belonged  to  Sche-
 duled  Castes  and  Scheduled  Tribes
 Communities.  These  candidates  were
 found  to  be  of  much  below  the  mini-
 mum  standard  required  of  each  can-
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 didate  to  enable  him  to  {follow  the
 prescribed  courses  of  study.

 Indian  Agricultural  Researclf  In.
 stitute

 1679.  Shri  B.  K.  Gaikwad:  Will  the
 Minister  of  Food  and  Agricaltdre  be
 pleased  to  state:

 (a)  the  number  of  Government.
 servants  of  grade  I  ang  II  in  the
 Indian  Agricultural  Research  Insti-
 tute,  Dethi;

 (b)  the  number  of  Government
 servants  from  Scheduled  Castes  and
 Scheduled  Tribes  in  each  of  these
 grades;  and

 {c)  whether  it  is  a  fact  that  the
 duly  qualified  Scheduled  Caste  candi-
 dates  were  refused  admission  in  II
 Grade?

 The  Minister  of  Food  and  Agricul-
 ture)’  (Shri  A.  P.  Jain)

 (a)  Class  I—52
 Class  IT—90.

 (b)  Class  I—I
 Class  II—NiL

 (ec).  No.  Recruitment  to  all  Class  I
 and  II  posts  at  the  Indian  Agricultu-
 ral  Research  Institute  is  made  through
 the  U.P.S.C.  In  all  requisitions  for
 such  posts  at  the  Institute  it  is  pro-
 vided  that  “other  things  being  equal,
 preference  will  be  given  to  Scheduled
 Castes/Tribes  candidates.”
 Scheduled  Tribe  Rallway  Employees

 1680.  Shri  8.  0.  Godsora:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  Scheduled  Tribes
 employeq  as  Class  IV  in  Railways
 in  Chakradharpur  District  during  the
 years  950  to  956  and  in  957  so
 far?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):

 Number  of  Scheduled
 Year  Tribes  recruited
 950  3l
 95]  28
 952  35
 953  ह द
 954  50
 955  47
 956  04
 957  (so  far)  4  8
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 Fifth  Development  Commissioners
 Conference

 1681.  Shri  8.  C.  Godsora:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  whether  all  the  States  have
 went  their  reports  of  the  action  taken
 by  them  on  the  recommendations  of
 Fifth  Development  Commissioners’
 Conference;  and

 (b)  if  so,  the  action  taken  by  the
 State  of  Bihar?

 The  Minister  of  Community  Deve-
 lopment  (Shri  S  K.  Dey):  (a)  and
 (b).  Action  taken  by  the  Central  and
 State  Governments  is  contained  in  the
 printed  pamphlet  ‘Action  taken  on  the
 Recommendations  of  the  Fifth  Deve-
 lopment  Commissioners’  Conference
 held  at  Namital  nm  May,  1956,  copies
 of  which  are  available  in  the  Parlia-
 ment  Library.  <A  brief  summary  of
 the  action  taken  by  Bihar  Govern-
 ment  is  placed  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 mexure  No  50.]

 Minor  Irrigation  Projects

 1682.  Shri  ९.  G.  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state’

 (a)  the  percentage  of  success  of
 munor  irrigation  projects  State-wise
 during  the  First  Five  Year  Plan;

 (bd)  whether  it  38  a  fact  that  the
 Central  Government  thas  recommend-
 ed  to  States  to  consult  the  non-official
 members  for  execution  of  these  pro-
 jects;  and

 (c)  xf  so,  the  response  received
 from  the  State  of  Orissa  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  A  stgte-
 ment  giving  the  requisite  information
 is  placed  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  §2].

 (b)  Instructions  were  issuck  a
 September,  1957,  to  the  Development
 Commissioners  of  all  States  that  the
 Block  Advisory  Committees  which
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 consist  of  officials  and  non-officials
 should  be  associated  with  the  Plan-
 ning  of  projects  in  C.D.  &  N.E.B.
 Biccks.

 (०)  While  some  of  the  State  Deve-
 lopment  Commissioners  have  acknow-
 ledged  the  receipt  of  instructions,  no
 reply  has  so  far  been  received  from
 the  Development  Commissioner,
 Orissa.

 Wagons

 1683.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  wagons
 likely  to  be  declared  unserviceable
 at  the  end  of  1957;  and

 (b)  the  number  already  declared
 unserviceable  during  the  years  955
 and  49567

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):
 (Figures  in  terms  of  four  wheelere)

 (a)  l-4-957  to  3i-2-957  3686

 (b)  1955-56  922
 1956-57  6298

 D.  9.  (P)  A.

 1684.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  number  of  demolition  notices
 issued  by  the  Delhi  Development
 Authority  during  the  months  of
 August,  September,  October  and
 November,  (1957?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  number  of  demolition
 notices  issued  by  the  Delhi  Develop-
 ment  (Provisional)  Authonty  during
 these  months  is  as  follows:—

 Month  No.
 l.  August  390
 2  September  89
 3.  October  69
 4.  November  62

 TOTAL:  480
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 Quarters  for  Railway  Employees

 i685.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  houses  constructed
 during  the  कपल,  Five  Year  Plan  and
 the  first  yaar  of  Second  Plan  for  the
 Railway  Employees  on  the  Northern
 Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  number
 of  quarters  constructed  for  railway
 employees  on  the  Northern  Railway
 from  14-4-52,  he.  the  date  of  formation
 of  Northern  Railway  to  31-3-56  is
 7,707  and  those  constructed  during  the
 first  year  of  the  Second  Plan  is  1,916,
 respectively.  The  number  of  staff
 quarters  built  between  1-4-51  to  18-4-52
 is  not  readily  available.

 Labonr  (
 Employment)

 1686.  Shri  D,  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  strength  of  labour  employed
 in  Railway  Workshop,  Amritsar
 (Year-wise)  from  95l  to  1957  so  far;

 {b)  wheth2r  Government  have  any
 acheme  to  expand  this  workshop;  and

 (९)  if  so,-  how  much  additional
 labour  it  will  absorb?

 The  Deputy  Miniter  of  Railways
 «Shri  Shabnawaz  Khan):

 (a)  Period  ending  Strength

 $i-2-95!  1,454
 31-12-1952  1,483
 31-12-1953  i,695
 91-12-1954  2,5ll
 91-12-1955  1,523
 31-12-1956  1,486

 30-9-1957  1,535

 (9)  Yes.

 {c)  2,000  approximately.
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 Nangal-Una  Railway  Link

 Shri  D.  C.  Sharma:
 i687.  <  Shri  Hem  Raj:

 Shri  Daljit  Singh:

 Will  the  Minister  of  BRallways  be
 pleased  to  state:

 (a)  whether  the  Traffic  Survey  of
 the  new  railway  line  connecting.
 Nangal  to  Una  has  been  completed;

 (b)  if  not,  the  approximate  time
 that  the  survey  will  take;  and

 (c)  the  estimated  amount  earmark-
 ed  for  its  construction?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.
 But'the  Survey  Report  is  still  awafted
 from  the  Northertr  Railwdy  Adminis-
 tration.

 (b)  Does  not  arise.

 (c)  The  construction  of  this  line
 is  not  included  in  the  842  miles  of  new
 lines  approved  by  the  Planning  Com-
 mission  for  construction  during  the
 Second  Five  Year  Plan.

 Diesel  Trains

 1668.  Shri  9.  C,  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 have  diesel  trains  between  Ambala
 and  Amritsar;  and

 (b)  if  so,  the  number  of  such  trains?

 The  Deputy  Minister  of  Railways.
 (Shri  Shahnawaz  Khan):  (a)  No.

 {b)  Does  not  arise.

 Ticketless  Passengers
 i689.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  has  been  any
 considerable  decrease  in  the  number
 of  passengers  travelling  without
 tickets  in  the  trains  on  Northern
 Railway  as  a  result  of  the  endeavours
 of  Railway  Magistrates;  and
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 (b)  the  amount  realised  by  way  of
 penalty  during  each  of  the  past  three
 year,  by  the  Railway  Magistrates
 ainder  the  Indian  Railways  Act?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawazs  Khan):  (a)  No.  Al-
 though  the  Railway  Magistrates  have
 been  doing  good  work,  the  resultant
 reduction  in  the  number  of  passengers
 travelling  without  tickets  cannot  be
 called  considerable,

 (b)  The  amount  of  fines  and  excess
 charges  recovered  from  the  ticketless
 passengers  prosecuted  before  the  Rail-
 ‘way  Magistrates  during  the  past  three
 years  is  as  follows:—

 Fines  Excess
 charges

 Ra.  Ba.
 (1954-55  92,223  55,783
 1955-56  41,198  45,439
 1956-57  55,842  47,567

 Class  HI  Posts

 1696,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  candidates  inter-
 viewed  and  kept  on  the  waiting  list
 for  class  III  appointments  by  the
 Railway  Service  Commission,  Allaha-
 bad,  as  on  the  30th  of  November,  1957?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  It  is  pre
 sumed  the  information  required  is  in
 connection  with  persons  who  were
 selected  for  Class  III  appointments  by
 the  Railway  Service  Commission,
 Allahabad,  and  whose  names  were
 forwarded  to  the  Northern  and  North
 Eastern  Railways  but  have  not  been
 offered  appointments  as  on  30-11-57.
 Gn  this  presumption,  the  required  in-
 formation  is  as  given  below:—

 30-9-1957  1,535
 Northern  Railway  1,210

 गंडक  परियोजना

 श्री  विभूति  मित्र  :

 १६६१.  ४  Alo  शाम  सुमग  सिह  :

 थी  झूलन  सिह  :

 क्या  सिजाई  और  बविज्लुत  मंत्री  २६

 अगस्त,  १६५७  के  तारांकित  क्रदन  संख्या
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 ११६८  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कपा  करेंगे  कि  गंडक  परियोजना  (बिहार)  के

 बारे  में,  विदोषत:  नेपाल  सरकार  से  बातचोत'
 के  बारे  में  इस  बीच  कया  कुछ  और  प्रगति

 हुई  है  ?

 सिंचाई  तथा  बित  मंत्रो  (श्री  स०  का०

 पाटिल)  :  गंडक  परियोजना  रिपोर्ट  की

 तकनीकी  (टेक्निकल )  छांच  अभी  पूरी  नहीं

 हुई  है  और  उस  पर  काम  चाल्‌  करने  के  बारे  में

 नेपाल  सरकार  से  बातचोत  चल  रही  है  1

 “G.MLF.”  Scheme

 1692."  Shri  Elayaperumal:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  allotted
 for  ‘1957-58  by  way  of  loans  and  aid  by
 the  Government  of  India  to  the  Gov-
 ernment  of  Madras  for  sinking  wells
 and  well  repairing  schemes  under  the
 Grow  More  Food  Programme?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  No  amount  has
 so  far  been  asked  for  by  the  Govern-
 ment  of  Madras  for  sinking  wells  and
 well  repairing  schemes  during  1957-58,
 hence  no  amount  has  been  sanctioned.

 Aerodrome  at  Trichy

 1693.  Shri  Elayaperumal:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  amount
 allotted  for  the  construction  of  a
 terminal  building  at  Trichy  Aero-
 drome  in  Madras  State?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  Rs.  6,20,620.

 Community  Development  and  N.ES.
 Blocks,  Madras  State

 1694.  Shri  Elayaperumal:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state  the  number  of
 Blocks  started  in  South  Arcot  and
 Trichy  Districts  in  Madras  State
 under  the  Community  Development
 and  National  Extension  Service  pro-
 gramme  since  9567
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 The  Minister  of  Community  Deve-
 lopment  (Shri  8,  K.  Dey):  Six
 National  Extension  Service  Blocks
 have  been  opened  since  956  in  each
 of  the  Districts  of  South  Arcot  and
 Tiruchirapalli.

 Two  earlier  National  Extension  Ser-
 vice  Blocks  have  also  been  converted
 into  Community  Development  Blocks
 in  each  of  the  Districts.

 Block  Development  Officers

 Shri  8.  C.  Samanta:
 Shri  Subodh  Hasdz:

 Will  the  Minister  of  Community
 Development  be  pleased  to  state:

 (8)  how  the  Block  Development
 Officers  are  at  present  being  re-
 cruited;

 (०)  whether  it  is  a  fact  that  most  of
 them  are  drawn  from  Revenue  De-
 partment;

 1695.

 {c)  what  steps  have  been  taken  to
 recruit  Block  Development  Officers
 from  other  departments  of  the  Gov-
 ernment  also;  and

 (d)  whether  suitable  promising
 young  people  serving  any  depart-
 ment  of  Government  are  given  pre-
 ference  for  the  post?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)  Re-
 cruitment  of  Block  Development  Offi-
 cers  is  made  by  the  State  Govern-
 ments.  Generally  Block  Development
 Officers  are  recruited  from  among  the
 officers  of  the  Revenue  (including
 General  Administration)  Agriculture
 and  Cooperative  Departments.

 (b)  It  is  a  fact  that  a  substantial
 number  of  Block  Development  Officers
 are  drawn  from  Revenue’  (including
 General  Administration)  Department.

 (c)  No  special  steps  are  required  to
 be  taken  for  recruitment  of  Block
 Development  Officers  from  other  De-
 partments  as  suitable  personnel  of
 these  Departments  are  in  fact  being
 appointed.  Instructions  that  this
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 should  be  done  were  given  to  the
 State  Governments.

 (a)  Persons  with  rural  background
 and  sufficient  field  experience  and
 knowledge  particularly  of  agriculture
 and  allied  subjects  are  given  prefer-
 ence  for  appointment  as  B.D.Os.
 There  is  no  bar  to  any  young  promis-
 ing  officer  of  any  Department  being
 considered  for  appointment  as  Block
 Development  Officer.

 Colonisation  in  Raja  Park,  Delni

 i696.  Shri  A.  8S.  Saigal:  Will  the
 Minister  of  Health  be  pleased  te
 state:

 (a)  whether  it  is  a  fact  that  the
 land  known  as  Raja  Park  in  Delhi
 has  been  sold  for  purposes  of  coloni-
 sation;

 (b)  if  so,  what  is  the  area  of  land;

 (९)  to  whom  it  was  sold  and  at  what
 price;

 (d)  to  whom  did  the  land  belong;

 (e)  whether  this  land  is  covered  by
 the  Delhi  Improvement  Trust  Town
 Expansion  Schemes;  and

 (f)  if  so,  when  was  this  scheme
 applied?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  to  (f).  Government  are
 not  aware  of  any  land  in  Delhi  known
 as  Raja  Park.  If  however,  the  infor-
 mation  is  required  in  respect  of
 Ashoka  Colony  on  Najafgarh  Road
 {also  known  as  Raja  Garden  Colony),
 the  facts  are  as  follows:—

 (a)  It  38  understood  that  the  colo-
 niser  has  sold  plots  in  this  colony  to
 private  individuals.

 (b)  Accordmg  to  the  plans  sub-
 mitted  to  the  Delhi  Development
 (Provisional)  Authority,  the  gross  area
 of  the  colony  is  8°33  acres.

 (c)  Government  have  no  informa-
 tion  about  the  individuals  to  whom
 the  plots  were  sold  and  at  what  price.

 (d)  The  land  belongs  to  Modern
 Housing  &  Finance.
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 fe)  and  (f).  This  colony  falls  in  the
 Delhi  Improvement  Trust's  Basai-
 darapur  Naraina  Town  Expansion
 Scheme,  which  was  sanctioned  on  the
 25th  May,  1953.

 Community  Projects  in  Iran

 1697.  Shri  Bibhuti  Mishra:  Will  tne
 Minister  of  Community  Development
 be  pleased  to  state  whether  it  is  a
 fact  that  the  Indian  Government  have
 recently  sent  the  Secretary,  Commu-
 nity  Project  Administration,  to  Iran
 at  the  invitation  of  that  Government
 for  the  introduction  of  a  pilot  scheme
 of  community  projects  there?

 The  Minister  of  Community  Deve-
 lopment  (Shri  S.  K.  Dey):  Yes,  Sur.
 On  the  invitation  of  the  Government
 of  Iran,  Secretary,  CPA,  visited  Iran
 in  October,  ‘1955,  and  submitted  a  re-
 port  indicating  the  lines  on  which
 community  development  work  in  Iran
 could  be  organized.

 Dehra  Duan  Forest  Research  Institute

 1698.  Shri  R.  Narayanasami:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  the
 Dehra  Dun  Forest  Research  Institute
 boards  are  made  from  saw  dust  and
 common  agricultural  wastes,  and

 (b)  ३१  so,  for  whet  purposes  the
 boards  are  used?

 "The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.

 (b)  These  boards  can  be  used  for
 making  partitions  and  ceilings,  in  the
 furniture  industry  and  for  panelling
 railway  coaches  etc,  However,  only
 bamboo  composition  boards  have  been
 taken  up  for  industrial  production.

 Wowrah  Goods  Shed  Marksmen

 1699,  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  Howrah  Goods  Shed
 Marksmen  are  to  be  put  directly
 under  the  Railway  Administration;
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 (by  whether  similar  types  of  work-~-
 ers  are  direct  employees  of  the  Rail-
 ways;  and

 (९)  the  reason  for  continuing  con-
 tractual  system  in  case  of  Howrah
 Goods  Shed  Marksmen?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  sug-
 gestion  that  they  should  be  so  placed
 is  under  consideration.

 (b)  Yes.

 (c)  This  work  at  Howrah  *has  all
 along  been  done  through  the  agency
 of  a  contractor,  and  as  stated  in  answer
 to  part  (a),  a  suggestion  that  the
 work  may  be  undertaken  department-
 ally  is  under  consideration.

 Train  Wrecking

 1700.  Shri  Wodeyar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  cases  of  attempted
 train  wrecking  because  of  political
 motives  or  thefts  were  detected  in
 India  during  ‘1955-56  and  ‘1956-57;  and

 (b)  the  total  loss  of  human  lives
 and  money?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan):  (a)

 T9555  7956
 @  Total  No.  of  attempt-

 ed  train  wrecking  in
 which  motive  was  28-
 tablished,  as
 (a)  political  6  I
 (b)  for’commutting

 theft  °  Nil  Nil
 (ua)  No  in  which  no

 definite  motive  was
 established  in  the
 investigation  ३७०  i  [  -

 (b)  (i)  There  has  been  no  toss  of
 human  life  or  money  in  the  6  cases  of
 i955-56  and  l  case  of  1956-57  where
 the  attempt  for  wrecking  was  with
 political  motives.



 $593  Written  Answers

 (ii)  In  the  2f  cases  in  which  no
 mative  was  established  casualties  and
 damages  were  as  follows:—

 Loss  of  life

 Loss  of  money  Rs.  66,000
 Railway  Property.

 Cooperative  Societies  in  Himachal
 Pradesh

 Shri  ¥.  S.  Parmar:
 Shri  Padam  Dev:

 Will  tye  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 770.

 (a)  whether  it  is  a  fact  that  the
 Himachal  Pradesh  Co-operative  De-
 partment  has  filed  cases  against  a
 number  of  members  of  Co-operative
 societies;

 (b)  the  number  of  cases  started  by
 the  Himachal  Pradesh  Co-operative
 Department  against  members  of  Co-
 operative  Societies  during  the  years
 ‘1954-57;  and

 (c)  the  number  of  cases  in  which
 the  accused  were  convicted  and  the
 number  in  which  discharged  or  ac-
 quitted?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Only  four
 cases  were  filed  by  the  Himachal  Pra-
 desh  Co-operative  Department  against
 members  of  Co-operative  Societies.

 (b)  =  1954  Nil
 955  One
 956  Three
 957  Nil

 (¢)  In  one  case  the  accused  has  been
 aischarged  and  the  other  three  cases
 are  still  pending.

 Acquisition  of  Land  in  Manipur

 1702.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agricuiture  be
 pleased  to  state:

 ta)  whether  any  representation  has
 been  made  by  the  villagers  of  Lwang-
 sangbam  against  the  acquisition  of  the
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 grazing  field  for  construction  of
 godowns  in  Manipur;

 (b)  whether  Government  are  aware
 that  previous  encroachments  of  the
 grazing  fields  have  been  ejected  by
 Court;  and

 (c)  whether  Government  are  aware
 that  these  grazing  fields  have  been  re-
 served  for  several  villages  for  the  last
 50  years  and  villagers  have  been
 harassed  very  often  since  the  last
 world  war?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir.

 (b)  No,  Sir

 (c)  No,  Sir.

 Railway  Passenger  Amenities

 1703.  Shri  Shree  Narayan  Das;  Will
 the  Minister  of  Rallways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Third
 Class  Carriages  running  on  the  Dar-
 jeeling  Raslway  have  not  been  pro-
 vided  with  lavatories;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  steps  are  proposed  to
 be  taken  at  an  early  date  to  make  a
 provision  in  this  respect?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  A  statement  is  placed  on  the
 table  of  the  Lok  Sabha.  [See  Appen-
 dix  IV,  annexure  No.  $2}.

 (c)  No,  for  reasons  given  against
 part  (9)  above.

 Jute  Production  in  Tripura

 1704,  Shri  Bangshi  Thakur;  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  total  acreage  of  land  in
 Tripura  under  jute  cultivation;  and

 (b)  the  percentage
 ro  rable  plain

 land  occupied  by  —:).  «..::  production
 in  Tripura  at  present?
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 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  (a)  18,800
 acres.

 (b)  4.60%.

 चा तुर्ब  श्रेणी  के  पदावजिकारियों  का  चुनाव

 १७०५.  भी  To  ला०  ाकराल :  क्‍या
 रेलवे  मंत्री  यह  बताने  को  कृपा  करंगे  कि  :

 (क)  किसने  उम्मीदवारों  ने  चतुर्थ
 श्रेणी  की  सेवाझों  में  नौकरी  के  लिये  बीकानेर
 डिवीजन  के  डिवीजनल  सुपरि्टेन्डैन्ट  को
 आर्थना-पत्र  भेजे  ;

 (ख)  क्या  यह  सच  है  कि  उक्त  इएवेदन-
 पत्रों  के  देने  वालों  में  लमभग  २४००  उन्मीद-
 यारों  का  चुनाव  हो  गया  था,  किन्-ु  वर्तमान
 डिवीजनल  सुपरिस्टेन्डेन्ट  ने  उन  में  से  केवल

 ११००  उम्मीदवारों  को  ही  योग्य  समझा  शर

 व्वह्‌  शेष  रिक्त  स्थानों  को  पूति  के  लिये  नये
 आवेदन-पत्र  मांगने  को  विचार  कर  रहे  हे  ;  शौर

 (ग)  पुन:  चुनाव  करने  के  लिये
 नये  सिरे  से  आ्रावेदन-पत्र  मांगने  के  क्या  कारण

 हे,  जब  कि  पहले  के  चुनाव  किये  हुये  १४००
 उम्मीदवार  अभी  शैष  हैं  ?

 रेलवे  उरमंत्री  (सी  शाहनवाज  हा)

 एक)  १८,५८६  |

 (ख)  जी  नहीं,  सिर्फ  ११००  उस्मीद-
 चारों  की  एक  नामिका  (  Panel  )  बनाई

 गई  थी  4

 (ग)  कोई  नयी  श्रजियां  नहीं  मांगी

 गई  हे  t

 Chira

 1706.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  ‘and  Agrimiture
 be  pleased  to  state:

 (a)  how  many  maunds  of  Chira  or
 fattened  rice  have  been  exported  from
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 Manipur  by  the  State  Trading  Office
 during  the  last  two  months;

 (b)  whether  making  of  Chirs  has
 been  allowed  without  any  restriction
 for  export;

 (c)  the  quantity  that  has  been  ac-
 quired  and  purchased  by  the  Admi-
 nistration  for  export  and  how  much
 is  yet  to  be  purchased;  and

 (d)  whether  the  said  quantity  has
 been  procured  from  private  dealers
 or  primary  producers?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  3350
 maunds.

 (b)  No  permission  is  required  for
 production  of  chira;  but  under  Mani-
 pur  Foodgrains  (Movement)  Control
 Order,  ‘1956,  export  of  rice,  paddy  and
 other  products  including  chira  is  not
 allowed  except  on  permits.

 (c)  5392  maunds.  The  quantity  yet
 to  be  purchased  cannot  be  indicated
 as  that  depends  on  various  factors
 like  quantity  and  quality  of  stocks
 available  and  offered,  the  results  of
 export  of  chira  on  local  foodgrain
 prices,  etc.

 (d)  From  all  persons  who  had  stocks
 of  chira  and  who  were  willing  to  sell
 their  stocks  to  the  State  Trading  Offi-
 cer,  Manipur.

 Sugar  Factories

 1707.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  the  number  of  sugar  factories
 in  Northern  India;

 (b)  how  many  of  these  are  running
 under  a  loss  due  to  uneconomic  con-
 ditions  and  how  many  of  them  have
 stopped  working;

 (c)  whether  Government  propose
 to  take  any  action  in  the  matter;  and

 (0)  if  so,  what?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a).  23  inclu-
 ding  9  factories  which  have  been  lying
 idle  for  various  reasons  such  as  dis-
 putes  among  owners,  uneconomic  size
 of  the  plant,

 (b)  to  (d).  Profit  and  loss  accounts
 of  the  working  factories  are  available
 up  to  1956-58  seasons.  8  of  the  work-
 ing  factories  have  shown  losses  con-
 tinuously  for  several  years,  mainly
 on  account  of  paucity  of  cane  sup-
 plies  in  their  areas  of  operation.  None
 of  these  factories,  however,  stopped
 working,  except  one  (Bijainagar  in
 Rajasthan).  As  a  result  of  develop-
 ment  of  sugarcane  cultivation  under-
 taken  in  their  areas  by  the  State  Gov-
 ernments,  the  working  of  these  facto-
 ries  is  improving.  The  factory  at
 Bijainagar  is  also  proposing  to  restart
 during  the  current  season.

 Luggage  Guards

 1708.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  when  the  post  of  Luggage
 Guards  was  abolished;

 (b)}  what  were  the  duties  of  the
 Luggage  Guard;

 (c)  when  the  category  of  Brakesmen
 came  into  existence;

 (d)  what  are  the  duties  of  Brakes-
 men  category;

 (e)  in  what  class  of  service  is  the
 service  of  the  Brakesmen  included;

 (f)  whether  there  is  any  represen-
 tation  made  by  the  Brakesmen  to  the
 Railway  Board;  and

 (g)  if  so,  what  are  their  demands?

 The  Deputy  Minister  of  Eailways
 (Shri  Shahnawaz  Khan):  (a)  From
 ist  January,  1949.

 (b)  The  duties  mainly  were:

 (i)  Correct  loading  and  un-
 loading  of  parcels;  and
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 (ii)  looking  after  the  booked
 animals  and  birds  in  the  Brake
 Vans.

 (c}  The  category  of  Brakegmen
 existed  before  but  with  standardized
 duties  came  into  existence  from  1-1-49.

 (da)  Looking  after  packages  or  lug-
 gage,  distribution  of  railway  dak  or
 otherwise  assisting  the  guards.

 (e)  Class  ITI.

 (f}  Yes.

 (६)  The  main  demands  are:—

 (i)  increase  in  the  rate  of  run-
 ning  allowance;  and

 (ii)  allotment  of  scale  of  Rs.
 80-170  as  applicable  to  Guards
 Grade  ‘C’.

 Survey  of  New  Railway  Line

 1708.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  there  has  been  any
 survey  of  the  railway  line  between
 Koregaon  and  Satara  in  the  Bombay
 State  on  the  Southern  Railway;

 (b)  if  so,  when;  and

 (c)  when  Government  propose  ta
 take  up  the  line  for  construction?

 aXhe  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  In  1928.

 (c)  This  is  not  included  in  842  miles
 ef  new  constructions  approved  by
 the  Planning  Commission  during  the
 Second  Five  Year  Pian.  The  chances
 of  its  taking  up  in  the  near  future  are,
 therefore,  remote.

 wat

 १७१०.  ची  Io  Mo  बारूपाल  :  कया
 लये  मंत्री  यह  बतानें  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  बीकानेर  डिवीजन  में  गत  वर्ष  भर्ती  करते
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 समय  झमुसूचित  जातियों  के  लिये  सुरक्षित
 स्थामों  की  पूर्ति  विधिवत  नहीं  की  गई  ;  भौर

 (ख)  यदि  हां,  तो  कुल  कितने
 नये

 कर्मचारी  नियुक्त  किये  गये  हैँ  और  उन  में

 झनुसूचित  जाति  के  कितने  व्यक्ति  है  ?

 रेलये  उपमरत्रो  (भी  शाहमचाज  खा):

 (क)  तथा  (ख़).  ३००  रुपये  माह॒वार  से

 कम  की  तीसरे  दर्ज  की  नौकरियों  की  हर  एक

 कोटि  (category  )  में  प्रनु-

 सूचित  जातियों  के  उम्मीदवारों  के  लिये  डिवी-

 जन  के झाबार  पर भौर  ३००  रुपये  माहवार
 या  उससे  ऊपर  की  नौकरियों  की  हर  कोदि

 में  पूरी  रेलवे  के  भाधार  पर  जगहें  भारक्षित

 की  जाती  हैं  ।  चौथे  दर्जे  की  नौकरियों  में

 झनुसूचित  जातियों  के  लिये  डिवीजन  के

 ध्राधार  पर  जगहें  झारक्षित  की  जाती  हैं  ।

 पिछले  साल  बीकानेर  डिवीजन  में  जो  भर्ती

 हुई  उसके  आंकड़े  इस  प्रकार  हें  _—

 तीसरा  दर्जा  चौथा  दर्जा

 कुल  कितने

 किये  गये  २७६  ८६०

 इनमें  अनुसूचित
 जातियों  के

 कितने  लोग  थे  दर  २४६

 Theft  of  Utensils

 Shri  Halder:
 WL.

 9  Suri  M.  Elias:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 {a)  whether  it  is  a  fact  that  uten-
 silg  worth  Rs.  5000  have  been  mys-
 teriously  stolen  from  the  central
 eatering  godown  from  Howrah  Sta-
 tion;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment?

 The  Deputy  Minister  of  Raliways
 (Sbri  Shahnawasz  Ehan):  (a)  Yes.
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 (b)  (i)  The  Railway  Security  Force-
 and  Police  have  taken  up  investi-
 gation  into  the  theft  case.

 (ii)  A  departmental  fact  finding  en--
 quiry  has  also  been  arranged.

 (iii)  Arrangements  have  been  made
 for  stricte:  watch  by  the  Security:
 staff,

 (iv)  Action  to  strengthen  the  river
 side  wall  of  the  godown  is  also  under
 consideration.

 झकाउंट्स  जिभाग  में  प्रथम  शेरी  के  पद

 १७१२.  श्री  १०  लाठ  WS Te  :  ब्या
 स्लवे  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  मोड
 ने  उत्तर  रेलवे  के  अकाउंट्स  विभाग  में  प्रथम.
 श्रेणी  के  पदों  को  संख्या  बढ़ा  दी  है  ;  और

 (ख)  यदि  हां,  तो  ये  नये  पद  किस
 पग्राधार  पर  भरे  जायेंगे  ?

 रेलवे  उपमरत्री  (जी  शाहसबाज  कों):
 (क)  जी  हां  q

 (a)  पहले  दर्ज  की  सब  गज़टेड  जगहें
 यनियन  पब्लिक  सविस  कमीदान  द्वारा  या
 उनकी  सलाह  से  भरी  जातो  हैं  ।

 Telegraph  Offices  in  Rajasthan

 1713,  Shri  Karn!  Singhji:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  places  where  Telegraph
 Offices  are  proposed  to  be  opened
 Division-wise  in  Rajasthan  during
 ‘1957-58;  and

 (b)  the  number  of  Tehsil  Head-
 quarters  which  are  not  yet  provided
 with  Telegraph  Offices  in  Rajasthan?

 The  Minister  of  State  in  the  Minis--
 try  of  Transport  and  Communications
 (Shri  Ra}  Bahadur):  (8)  and  (b).  A
 statement  is  placed  on  the  Table  of
 the  Lok  Sabhe.  [See  Appendix  IV,
 annexure  No,  53].
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 Opening  of  Post  Office

 ॥  ११९ कि  Shri  Elayaperumal:  Will  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  open  a  Branch  Post  Office  at
 Kanjankuliai  Village,  Chidambaram
 Talug,  South  Arcot  District,  Madras
 State;

 (9)  if  s0,  when;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  A  branch
 post  office  already  exists  at  Kanjan-
 kolla:  village.

 (9)  and  (c).  Do  not  arise.

 Passengers  and  Goods  Earnings

 1715.  Shrimati  Ula  Patchoudhari:
 ‘Will  the  Minister  of  Railways  be
 pleased  to  state  the  total  Railway
 passenger  and  goods  earnings  sepa-
 rately  during  the  period  from  the
 ist  April  to  the  30th  September,  १957
 as  compared  to  the  corresponding
 period  of  1956?

 The  Deputy  Minister  of  Eatlways
 (Shri  Shahnawaz  Khan):

 (Figures  in  Crores)
 74.57  to  14,55,  0
 30.957  309,56

 (i)  Passenger
 Earnings  6r  52

 Gi)  Goods
 Earnings  I07  95

 Coaches

 1716,  Shrimati  Manjula  Devi:  Will
 ‘the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  =  are
 awate  that  all  the  old  coaches  r>-
 ning  on  the  North  Eastern  Rait.  ay  75
 Assam  are  unfit  for  travelling;  and
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 (b)  whether  Government  propose
 to  take  any  steps  to  renovate  them?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawas  Khan):  (a)  The  old
 coaches  running  on  the  Narth  Eastern
 Railway  are  fit  to  travel  in.

 (b)  Does  not  arise.

 Tea  Stall  at  Kalupara  Ghat  Station

 A777.  Dr.  Samantsinhar:  Will  the
 Minister  of  Rauways  be  pleased  to
 state:

 (a)  how  long  tne  tea  stal?  at  Kalu-
 para  Ghat  station  of  the  South
 Eastern  Railway  has  been  closed;

 (by  the  reasons  therefor:

 (c)  whether  it  is  a  fact  that  the
 upset  price  fixed  for  this  stall  by
 the  authorities  concerned  is  compara-
 tively  high;

 (d)  whether,  in  view  of  the  incon-
 venience  caused  to  the  public  due  to
 its  closure,  the  authorities  propose  to
 reduce  the  upset  price;  and

 (e)  when  the  stall  is  proposed  to  be
 opened  for  the  public?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (e).
 A  statement  is  placed  on  the  Table  of
 the  Lok  Sabha.  (See  Appendix  VI,
 annexure  No.  54].

 Rice

 1718.  Sardar  Iqbat  Singh:  Will  the
 Minister  of  Pood  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  rice  allotted  to
 different  States  in  the  year  957
 month-wise;

 (b)  whether  the  whole  quantity
 allotted  was  taken  by  the  States;  and

 (८)  if  not,  the  quantity  left  over
 an  the  reasons  therefor?

 The  Minister  of  Food  and  Agri-
 culfure  (Shri  A.  P.  Jain):  (a)  to  (०).
 Foodgrains  sre  not  being  allotted  at
 present  as  in  the  contre!  days.  These
 are  supplied  through  Fair  Price  Shope
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 either  direct  from  central  depots  or
 in  areas  where  there  are  not  central
 depots  through  the  State  Govern-
 thents.  The  quantities  of  rice  supplied
 ‘during  each  month  from  January  to
 November,  957  were  as  below:

 Month  Quantity

 (In  000  Tons)
 January  58:4

 February  29-0

 March  49-0

 April  54-9

 May  62:2

 June  730
 July  772

 August  33-5

 September  83:4

 October  62°2

 November  62°4

 Total  695.4

 Fruita  in  Himachal  Pradesk

 1719.  Sardar  Iqbal  Singh:  Will  the
 Mimster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 amount  of  fruits  are  grown  in  the
 hilly  areas  of  Himachal  Pradesh;

 (b)  the  estimated  quantity  of  these
 fruits  produced  every  year;

 (c)  whether  it  is  a  fact  that  large
 quantities  of  these  are  wasted  due  ६०
 transport  difficulties  and  for  want  of
 marketing  facilities;  and

 (d)  if  so,  the  steps  taken  in  the
 matter?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  One  lakh  maunds.

 (e)  The  production  of  apples  and
 cherries  is  mostly  confined  to  the
 Kotgarh  areas  and  almost  the  entire
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 production  of  this  area  reaches  the
 market  and  there  is  no  wastage.  But
 fruits  grown  in  the  remote  and  inac-
 cessible  areas  cannot  always  reach
 the  market  owing  to  transport  difg-
 culties,  particularly  in  the  rainy
 season.

 (a)  With  a  view  to  remove  the
 transport  difficulties,  a  good  deal  of
 road  development  programme  has
 already  been  completed  during  the
 First  Five  Year  Plan  and  this
 development  work  is  being  continued
 during  the  Second  Five  Year  Plan.

 of  three  fruit
 is  also  under

 The  establishment
 preservation  centres
 consideration.

 Community  Development  and  N.E.8.
 Blocks  in  Punjab

 1729.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  the  total  area  and  population
 covered  under  the  Community
 Development  and  National  Extension
 Service  Schemes  35  Punjab  State  at
 the  end  of  the  First  Five  Year  Plan
 period  district-wise;

 {b)  the  total  amount  spent  by  the
 Central  Gavernment  thereon  during
 the  above  period;  and

 (८)  the  extent  of  area  and  popula-
 tion  which  will  be  covered  at  the
 end  of  the  Second  Five  Year  Plan
 period?

 The  Minister  of  Community
 Development  (Shri  s.  K.  Dey):

 (a)  A  Statement  1s  laid  on  the
 Table  of  the  Lok  Sabha.  (See
 Appendix  IV,  annexure  No.  65]

 (b)  Grant-m-aid  Rs.  83°9  Jakhs

 Loan  Rs  i79°0  lakhs.

 (c)  Entire  State  according  ठ
 present  plans
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 Jagadhri  Rallway  Workshop

 1721,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 ‘Question  No.  645  on  the  25th  Novem-
 ber,  2957  and  state  when  the  carriage
 and  wagon  shop  at  Jagadhri  is  likely

 ‘to  commence  the  work  after  expan-
 sion?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Detailed

 ‘estimates  and  Plans  are  under
 preparation.

 Rest  Houses

 1772.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  the  number  of  Rest  Houses
 available  for  the  employees  in  Reail-
 way  Mail  Service  in  Punjab  circle;
 and

 (b)  their  location?

 The  Minister  of  State  in  the  Minis-
 प्डच्ज  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  =  (b)

 “The  information  is  given  below:
 There  are  altogether  १9  R.M.S.  Rest
 Houses  in  Punjab  Circle.  These  are
 docated  at  the  following  places:—

 Amritsar.
 Sullundur  City.
 Hoshiarpur.
 Lohian.
 Jaijon  Doaba.
 Pathankot.
 Paprola.
 DB  Nanak.
 Khermkaran,

 10.  Rupar.
 1.  Nangal  Township.
 12,  Kalka.
 13.  Simla.
 14,  Bhatinda.
 i8.  Ferozepore.

 16.  Jakhal.
 1%.  Hindumalkote.

 18.  Fazilka.
 12.  Rohtak

 ५0
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 Level  Crossings

 1723.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  are  level-
 crossing  gates  carrying  shifts  of  24
 hours  duty  on  the  Northern  Railway;

 (b}  if  so,  their  number;  and

 (c)  whether  any  steps  are  being
 taken  to  reduce  the  duty  hours  of  the
 men  to  twelve  in  such  gates?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (ad  Yes,  but
 at  such  level  crossing  gates  the
 effective  work  in  24  hours  does  not
 exceed  6  hours.

 (b)  1,386  approximately.

 {c)  No  in  view  of  reply  to  (a)
 above,  this  does  not  arise.

 Railway  Accounts  Staff

 1724.  Shri  M.  B.  Thakore:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  graduates  and
 post-graduates  who  are  working  as
 Lower  Division  Clerks  in  the  grade
 of  Rs.  60—130  in  Accounts  Department
 of  all  Railways;  and

 (b)  the  period  of  service  they  have
 put  in?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawasz  Khan):  (a)  1287.

 (b)  The  period  varies  from  less  than
 a  year  to  33  years.

 श्य्स  विजियों  का  प्रशिक्षरत

 १७२५  आओ  गरशेब  श्वातक  :  गया  रखने

 मंत्री  यह  बताने  को  कृपा  करेगे  कि  :

 (क)  क्‍या  ऐसे  कोई  कालेज  है,  जहां
 रेलवे  के  कर्मंचारोवर्ग  पदाधिकारियों  भ्रौर

 कल्याण  निरीक्षकों  को  श्रम  विधियों  का

 प्रधिक्षण  दिया  जाता  हो  ;
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 (a)  यदि  11  तो  उनके  नाम  क्या

 हे  ;

 (7)  इस  प्रशिक्षण  की  अवधि  क्‍या

 डे;

 (घ)  क्‍या  इस  प्रशिक्षण  के  पाठ्यक्रम
 में  रेलवे  सम्बन्धी  समस्याओं  को  विशेष  रूप

 से  रखा  गया  है  ;  और

 (=)  यदि  नहीं,  तो  इसके  क्‍या

 कारण  हूँ  ?

 रेलवे  उपमंत्री  (भी  शाहनबाम  कलां)

 (क)  से  (2),  कोई  ऐसा  कालेज  या  ट्रेनिंग
 संस्था  नही  है  जहां  रेलवे  अफसरों  को  सिर्फ

 श्रमिक  कानून  (  tabour  laws  )  की

 ड्रेनिंग  दी  जातो  हो  ।  लेकिन  कुछ  समाज
 विज्ञान  की  संत्थायें  हें  जिन  में  औद्यौगिक
 सम्बन्धों  और  श्रमिक-हित  (  industrial
 relations  &  labour  welfare)  की  ट्रेनिंग
 डी  जाती  है।  हस  तरह  की  तीन
 शिक्षा  संस्थाद्मो  में  रेलवे  के  कुछ  कभमिक
 अफसरों  झौर  हित  निरीक्षकों  (  Railway
 Personel  Officers  &  Welfare  Inspectors  )
 को  ३  से  ४  महीने  तक  की  ट्रेनिंग  दिलायी
 जा  रही  है  |  इनके  नाम  इस  प्रकार  हूँ  —

 १.  झाल  इंडिया  इन्स्टीट्यूट  प्राफ  सोशल

 बेलफेप्रर  एण्ड  बिज़िनेस  मैनेजमेंट

 यूनिवर्सिटी  आफ  कलकत्ता,
 कलकत्ता  ।

 २.  जे०  Ho  इन्स्टोट्यूट  अाफ  सोशियो-
 लाजी  एण्ड  हमन  रिलेशन्स,
 लखनऊ  यूनिवर्सिटो,  लखनऊ  ।

 ३.  टाटा  इन्स्टीट्यूट  भाफ  सोशल

 साइंस,  बम्बई  |

 जो  लोग  हिल  निरीक्षक  का  काम  कर

 रहे  है,  उनको  दिल्‍ली  स्कूल  झाफ  सोशल  वर्क
 में  ट्रेनिंग  देने  का  एक  प्रयोग  भी  किया  गया

 है,  जिसका  पाठ्यक्रम  ३  महीने  का  हे  !
 इन  लोगों  को  रेलवे  समस्याभों  के  बारे  में

 76  DECEMBER.  १957  Written  Answers  5608

 ड्रेनिंग  देने  का  काम  उन  रेल  पझ्रफ़सरों  को

 सौंपा  गया  था  जिन्हें  श्रपने  विषयों  का  अनुभव
 हो  t  इस  प्रयोग  के  फलस्वरूप  यहँ  वियार
 किया  गया  कि  समाज  विज्ञान  की  शिक्षा
 देने  वालो  संस्थाओं  (  Social  Science

 Educationat  Institutions)  में  आम  तौर

 पर  जो  पाद्यक्रम  रखा  जाता  है,  उसके  झ्रावार

 पर  एक  ऐसा  पाठ्यक्रम  बनाया  जाय  जो

 रेल  कमंत्रारियों  के  लिये  अधिक  उपयुक्त
 हो  ।  अभी  इसके  बारे  में  आखिरी  फसला

 नही  ह्ध्ा  है

 Passenger  Amenities

 1726.  Shri  Yajnik:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  agents  are  given  licences  for  em-
 ploying  boys  for  polishing  the  shoes  of
 passengers  on  the  Western  Railway;

 (b)  if  so,  whether  these  agents  em-
 ploy  these  boys  on  very  unjust  terms
 and  virtually  deprive  them  of  large
 part  of  the  earnings;  and

 (c)  whether  Government  would  take
 any  steps  to  see  that  the  boys  engaged
 in  this  work  are  themselves  directiy
 given  licences  like  the  porters  to  run
 their  trade  on  the  Westerns  Railway
 Stations?

 The  Minister  of  Railways  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  No.

 fe)  This  question  was  recently  exa-
 mined  and  instructions  have  been
 isssued  to  Railways

 (i)  that  licences  for  shoe  polish-
 ing  at  stations  should  be  confined
 to  cooperatives  of  workers  in  the
 tanning  industry  or  in  the  manufac-
 ture  of  leather  goods,  such  as
 shoes  etc;

 (ii)  that  each  licence  should
 not  cover  an  2876०  more  than  one
 civil  District;  and
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 (iii)  that  this  policy  should  be
 followed  in  the  award  of  new
 licences  as  also  whenever  the  exis-
 ting  licences  expire  and  fall  due
 for  renewal.

 Opening  of  a  Sub-Post  Office  at
 Kiratpur

 ‘1727,  Shri.  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  have  _re-
 eeived  any  represertations  from  the
 general]  public  of  Kiratpur  in  Hosiar-
 pur  district  for  opening  a  Sub-Post
 Office  there  ;  and

 {b)  sf  so,  the  decision  taken  in  this
 regard?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  for  up-
 grading  the  existing  Extra  Depart-
 mental  Braneh  Office  at  Kiratpur  into
 a  Departmenta!  Sub-Office.

 (b)  The  conversion  of  the  office  inte
 a  departmental  sub-office  having  not
 been  found  justified  by  departmenta!
 standards,  it  has  been  decided  to  up-
 grade  it  into  an  extra  departmental
 eub  office  on  availability  of  a  suitable
 person  to  work  as  Extra  departmental
 Sub  Postmaster.

 Amritsar  Railway  Workshop

 1728,  Shri  Daljit  Singh:  Wl]  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  employees
 at  present  working  in  the  Amritsar
 Railway  workshop;

 (b)  the  number  of  employees  out  of
 them  belonging  to  Scheduled  Castes;
 and

 (c)  the  categories  in  which  the  per-
 sons  belonging  to  Scheduled  Castes  are
 working?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  1917.
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 (b)  786

 (c)  Class  ITI  2
 Class  IV  74.

 Indore-Dethi  Rail  Link

 1729.  Shri  M.  8.  Thakore:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  had  a  pro-
 posal  to  construct  a  new  railway  line
 from  Delhi  to  Indore;  and

 (b}  if  so,  the  reasons  why  the
 scheme  has  not  been  implemented  yet?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 two  points  are  already  connected  by
 rail,

 °

 (b)  Does  not  arise.

 Telegraph  Signallers

 1730.  Shri  S.  M.  Banerjee,  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  45  per  cent  of  the
 Telegraph  Signallers  in  various  Rail-
 ways  have  been  grade  in  proper  grade;
 and

 (b)  if  so,  the  reasons  for  not  grading
 the  signallers  of  North  Eastern  Rail-
 way  as  yet?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and
 (b).  The  gradation  of  Telegraph  Sig-
 nallers  in  accordance  with  the  instruc-
 tions  is  in  the  process  of  implementa-
 tion  on  all  railways  including  the
 North  Eastern  Railway.

 Family  Planning  Centres  in  Punjab

 1728.  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  921  on  the  बा.  December,
 956  and  state:

 (a)  the  number  of  Family  Planning
 Centres  established  in  the  Punjab
 State  in  1956-57;  and  \
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 {b)  the  amount  given  by  the  Central
 Government  to  the  Punjab  State  for
 the  purpose  in  the  Second  Five  Year
 Plan?

 The  Minister  of  Health
 markar):  (a)  No  New  Family  Planning
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 Centre  was  opened  in  the  Punjab
 during  1988-57.

 (b)  Grants-in-aid  amounting  to
 Rs.  1,38,295.  have  been  sanctioned
 since  1-4-56  for  the  implementation  of
 the  family  Planning  Programme  ‘in
 the  Punjab  State  as  detailed  below:—

 6)
 Ra.

 Government  of  Punjab.  65,762  For  the  opening  of  five  urban  and  cight  rural
 Family  Planning  Clinics  and  to  meet  the  cxpen-
 diture  on  account  of  the  State  Family  Planning
 Officer

 For  the  opening  of  one  rural  Family  Planning
 Centre

 For  the  opening  of  five  urban  and  five  rural
 Family  Planning  Centre

 For  the  maintenance  of  one
 nic

 For  the  opening  of  one  urban  Femily  Planning
 Clinic

 Family  Planning

 (ii)  Philadelphia  Hospital,
 Ambala  City.  5,500

 (iit)  Family  Planning,  Associa-
 tion,  Punjab,  Simla  $1,277

 Gv)  Family  Planning  Associa-
 tion,  Chandigarh  2,736

 1५८  Child  Wel  ‘are  Society,
 Nangal  Township  13,000,

 Total:  Rs  1,38,295

 Remodelling  of  Ongole  Station

 1732,  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  remodelling  of  the
 Railway  Station  at  Ongole  (Andhra
 Pradesh)  has  been  taken  up;

 (b)  the  tame
 remodelling;  and

 schedwied  for  the

 {c)  the  amount  allotted  for  the
 same?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan):  (a)  Yes,  Sir.

 (b)  Over  95%  of  the  work  has
 already  been  completed.  The  remain-
 ing  work  will  be  compieted  by  the  end
 of  1958.

 (९)  Rs.  2°2  lakhs.

 Railway  Service  Commission,  Madras

 1738,  Shri  B.  8.  Murthy:  Will  the
 Minister  of  Eallways  be  pleased  to
 state:

 (a)  whether  any  Member  of  the
 Railway  Service  Commission  at
 Madras  is  to  retire  shortly;  and

 (b)  uf  so,  whether  a  Harijan  will  be
 appointed  as  a  Member  as  per  their
 previous  assurance  given  on  the  floor
 of  the  House?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  Does  not  arise.

 MOTION  FOR  ADJOURNMENT

 SITUATION  ARISING  OUT  OF  ALLEGED
 FAILURE  OF  RaAmway  ADMINISTRA-
 TION  TO  MAKE  PROPER  ARRANGEMENTS
 FOR  VISITORS  TO  THE  INAUGURATION
 CEREMONY  OF  NEW  SUBURBAN  ELECTRIC
 RAILWAY  SYSTEM.

 Mr.  Speaker:  I  have  received  a
 notice  of  an  Adjournment  Motion
 from  Mr.  Hiren  Mukerjee,  Shrimati
 Renu  Chakravartty,  Shri  Elias  and
 others  about  the  following:

 “The  tragic  situation  arising  out
 of  the  failure  of  the  Railway  ad-
 ministration  to  make  proper  and.
 adequate  arrangements  to  received
 and  control  the  large  crowds
 of  people  who  eagerly  came  to
 watch  the  Prime  Minister  Nehru
 inaugureting  the  new  suburban
 electric  railway  system  at  Howrah
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 {Mr.  Speaker]
 in  Calcutta  and  the  consequent
 death  of  two  persons  and  injuries
 to  large  number  of  citizens.”

 Does  the  hon.  Minister  want  to
 say  anything  other  than  whst  appear-
 ed  in  the  newspaper?

 The'  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  We  have
 received  notice  of  this  motion  at
 १6  a.m.  this  morning.  We  put  through
 a  trunk  call  to  Calcutta.  But,  as  the
 lines  are  out  of  order.  we  did  not
 get  any  information.

 Shri  N.  Mukerjee  (Calcutta-
 Central):  I  do  submit  that  this  ad-
 journment  motion  should  be  permit-
 ted  to  be  discussed  in  this  House  be-
 cause  the  reports  in  the  papers  are
 very  disquieting.  Quite  apart  from
 the  fact  that  a  very  elaborate  cere-
 monia]  was  arranged  for  the  inaugura-
 tion  of  the  electrification  of  the  sub-
 urban  railway  system  of  Calcutta,  it
 so  happened  that  the  Railway  ad-
 ministration  failed  in  affording  pro-
 tection  to  the  people,  who  came  _  to
 see  the  Prime  Minister  in  the  electric

 Some  people  travelled  on  the
 foot-board  and  when  the  _—  electric
 train  naturally  picked  up  speed,  they
 fell  over,  according  to  the  newspaper
 reports.

 I  have  the  Amrita  Bazar  Patrika  of
 Celcutta,  which  writes  in  yesterday’s
 nutnber  under  an  editorial  article  en-
 titled  “A  crime  scandal”  as  follows:

 “The  people  broke  the  cordon
 and  got  on  the  foot-board,  hold-
 ing  the  handles  of  the  bogies—
 they  could  not  enter  the  compart-
 ments  because  the  doors,  we
 understand,  were  ldcked—having
 little  idea  of  the  speed  which  an
 electric  engine  quickly  picks  up.”

 If  accidents  happen  on  account  of  lack
 of  proper  maintenance  of  tracks  and
 bridges  etc.  that  might  be  under-
 atandable.  But  this  kind  of  a  cere-
 momnial  arranged  for  the  visit  of  the
 Prime  Minister,  whom  the  people
 wanted  to  see  in  their  thousands—a
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 look  at  him—if  this  kind  of  ceremo-
 nial  is  conducted  and  the  railway  ad-
 ministration  fails  so  egregiously  in
 affording  the  most  elementary  pro-
 tection  of  security  to  the  people  who
 want  to  see  what  is  going  to  happen,
 then  it  is  a  very  serlous  matter,  and
 I  feel  you  should  permit  us  to  have
 some  discussion.

 It  happened  on  Saturady  and  today
 is  Monday.  The  Railway  Ministry
 must  be  in  a  position  to  satisfy  the
 House  that  everything  was  done  to
 see  to  it  that  the  people  who  came  to
 see  the  inauguration  of  the  electric
 train  service  by  the  Prime  Minister
 were  looked  after  and  elementary
 protection  was  afforded  to  them.  That
 not  having  been  done  by  them,  |  feel
 you  should  provide  an  opportunity  to
 the  House  to  have  a  discussion  of
 this  adjournment  motion.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  I  beg  to
 submit  that  the  motion  for  adjourn-
 ment  is  not  in  order.  So  far  as  casual-
 ties  are  concerned  or  any  injury  has
 been  caused  to  any,  it  is  a  matter  of
 regret  to  all  of  us  and  we  are  sorry
 to  that  extent.  But,  if  in  the  usual
 course  something  happens  and  it  is
 regrettable,  I  do  not  see  how  it  can
 be  made  a  subject  of  an  adjournment
 motion  here.  If  there  was  anything
 concerning  law  and  order  which  called
 for  attention  there,  it  did  not
 come  within  the  purview  of  the
 Central  Government.  So  far  as  the
 actual  facts  are  concerned,  nobody
 here  seems  to  vouch  for  them  from
 his  own  knowledge.  Whatever  =  ita
 being  said  is  based  on  a  report
 published  in  the  paper  or  papers.  So,
 from  whichever  point  of  view  it
 may  be  looked  at,  it  is  not  a  proper
 subject  for  an  adjournment  motion.

 Mr.  Speaker:  When  is  the  hon.  Mink
 ster  likely  to  get  information?

 Shri  Shahnawaz  Khan:  The  tele-
 graph  lines  are  out  of  order  and  we
 are  having  difficulties.  I  hope  in  two
 or  three  days’  time,  we  will  get  the
 information.
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 mene

 My.  Speaker:  9  will  cal)  this  day
 after  tomorrow.  Let  us  know  what  is
 exactly  the  situation.  On  the  one
 side  it  is  said  that  proper  steps  have
 not  been  taken  to  safeguard  the
 ‘people  or  prevent  the  people  from
 rushing.  In  spite  of  the  best  efforts
 passengers  may  rush  on  such  occa-
 sions  and  it  may  be  very  difficult  and
 beyond  control.  Let  us  know  the  full
 facts.  Let  the  hon.  Minister  just
 make  8  report  to  the  House  of  what-
 ever  facts  he  is  able  to  gather  by  day
 after  tomorrow.  This  matter  may
 lie  over.

 Shri  M.  Elias  (Howrah):  Just  now.
 ‘the  hon.  Home  Minister  said  that
 nobody  has  witnessed  these  things.
 These  things  have  occurred  in  my
 constituency.  I  was  present  there  and
 I  was  invited  to  participate  in  that
 ceremony.  But,  I  could  not  go.  When
 I  come  there  to  come  to  Delhi,  at
 that  time,  I  heard  from  the  railway
 staff  and  other  people.  There  was  a
 lot  of  commotion.  The  preparations
 for  the  inauguration  were  going  on
 for  the  last  20  or  35  days  and  police
 parade  was  going  on  for  the  last  six
 days.  The  police  could  not  take  full
 precautions  to  hold  this  ceremony  pro-
 perly.  They  could  not  check  the  people
 from  boarding  the  train  Some  com-
 partments  were  completely  vacant.
 They  could  easily  be  accommodated  in
 these  compartments  The  officers  who
 were  in  the  compartment  did  not  allow
 the  people  when  they  boarded  the
 train,  holding  the  handle  outside.

 “Therefore,  I  want  to  protest,  because
 we  have  witnessed  what  happened
 there.  I  do  nct  know  how  many
 people  have  died  by  this  time,  because

 tthe  injuries  to  some  were  very  serious.

 Mr.  Speaker:  Order,  order.  J]  have
 adjourned  it  to  day  after  tomorrow.
 How  has  this  hon.  Member  enlightened
 this  House  by  saying  some  people
 might  have  died.  We  want  to  know
 how  many  have  died.  There  is  no
 good  arguing  over  this  matter.

 Shri  Biren  Roy  (Calcutte-South-
 west):  The  railway  police  is  under  the
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 Central  Government  and  not  under  the
 Bengal  Government.

 Mr.  Speaker:  Order,  order.  I  am  not
 disposing  of  it  now.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report
 the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:~—

 “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajva  Sabha,  at  its  sitting
 held  on  the  3th  December,  ‘1957,
 agreed  without  any  amendment  to
 the  Indian  Railways  (Amendments)
 Bill,  ‘1957,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held
 on  the  6th  December,  1957."

 MINES  AND  MINERALS  (REGULA-
 TION  AND  DEVELOPMENT)  BILL

 Report  oF  JOINT  COMMITTEE

 Shri  C.  R.  Pattabhi  Raman  (Kumba-
 konam):  I  beg  to  present  the  Report
 of  the  Joint  Committee  on  the  Mines
 and  Minerals  (Regulation  and  Deve-
 lopment)  Bill,  1957.

 —

 PREVENTION  OF  ‘DISQUALIFICA-
 TION  (AMENDMENT)  BILL*

 The  Minister  of  Law  (Shri  A.  EK.
 Sen):  Sir,  I  beg  to  move  for  leave  to
 intreduce  a  Bill  further  to  amend  the
 Prevention  of  Disqualification  Act,
 1953.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Prevention  of  Disqualification
 Act,  1953."

 The  motion  was  adopted,

 pPublished  in  the  Gazette  of  India  Extraordinary  Part  Section  2
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 बात  Appropriation

 Shri  A.  E.  Sen:  I  introduce  the  Bill.

 APPROPRIATION  (NO,  5)  BILL®

 Krishnamachari):  Mr.  Speaker,  Sir,
 I  beg  to  move  for  leave  to  introduce
 a  Bil]  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  service  of  the  financial
 year  1957-88.

 Mr.  Speaker:  Motion  moved:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 service  of  the  financial  year  1957-
 53.”

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  I  object.  I  object  on  the
 ground  that  the  recommendation
 of  the  President  under  Article  274  is
 not  signified  in  the  Bill,  in  view  of
 item  4  in  the  Schedule  for
 Rs,  9,36,00,000  which  refers  to  Union
 excise  duties  for  distribution  amongst
 the  States.  Where  there  is  a  change
 in  the  States’  share  or  re-distribution,
 then,  the  recommendation  of  the
 President,  not  only  under  article  4i7
 is  necessary,  but  also  under  article
 274.  The  copy  of  the  Bill  which  I
 have  got  signifies  the  President's  re-
 commendation  under  article  117,  but
 not  under  article  274  and  I  submit  that
 the  hon.  Finance  Minister  has  no  right
 to  introduce  this  Bill  without  pre-
 viously  obtaining  the  recommendation
 of  the  President.

 Mr.  Speaker:  What  does  the  hon.
 Minister  say?  I  think  the  hon.  Minis-
 ter  wants  some  time.  I  will  just  pass
 over  this  and....

 Shri  Naushir  Bharncha:  He  may
 now  obtain  the  recommendation  and
 we  may  take  up  the  Bill  in  the  even-
 ing.

 Shri  T.  T.  Krishnamachari:  That
 can  be  done.  But  the  point  is
 this.  Article  274,  I  think  the  House
 would  like  to  know,  reads  like  this:
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 “No  Bill  or  amendment  which
 imposes  or  varies  any  tax  or  duty
 im  which  States  are  interested,  or
 which  varies  the  meaning  of  the
 expression  “agricultural  income”
 as  defined  for  the  purposes  of  the
 enactments  relating  to  Indian  in-
 come-tax,  or  which  affects  the
 principles  on  which  under  any  of
 the  foregoing  provisions  of  this
 Chapter  moneys  are  or  may  be
 distributable  to  States,  or  which
 imposes  any  such  surcharge  for
 the  purposes  of  the  Union  as_  is
 mentioned  in  the  foregoing  provi-
 sions  of  this  Chapter,  shall  be  in-
 troduced  or  moved  in  either  House
 of  Parliament...  a

 The  only  thing  that  my  hon.  friend
 might  rely  in  this  particular  Bill  is
 ‘under  any  of  the  foregoing  provisions
 of  this  Chapter  moneys  are  or  may  be
 distributable  to  States’.  Actual  distri-
 bution  has  been  effected  all  along
 under  the  provisions  of  this  Chapter.
 I  do  not  think  there  has  been  any
 variation.  It  is  for  the  Chair  to  give  a
 ruling.

 Shri  Naushir  Bharucha:  In  Supple-
 mentary  Demands  for  Grants,  Decem-
 ber,  ‘1957,  page  13,  you  say  definitely
 formerly  they  were  distributed  on  the
 basis  of  40  per  cent.  and  now  it  is
 varied  and  therefore  yow  require  the
 amount.

 Shri  T.  T.  Krishnamachari:  That  is
 no  doubt  true.

 Shri  Naushir  Bharucha:  Formerly  it
 was  40  per  cent.;  now  it  is  25  per  cent.

 Shri  T.  T.  Krishnamackeri:  If  the
 Chair  has  any  doubt,  we  will  get  the
 matter  remedied.  I  do  not  0४४४  there
 is  any.  It  is  really  a  matter  of  cons-
 truction.

 Mr.  Speaker:  How  does  this  arise?
 It  is  not  distribution  to  the  States:

 Shri  Naushir  Bharncha:  It  arises  ir
 this  way.  Originally  these  duties  of
 excise  were  distributed  on  the  basis
 of  40  per  cent.  Afterwards,  the

 *Published  in  the  Gazette  of  India  Extraordinary  Part
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 Finance  Commission  recommended
 that  more  resources  should  be  includ-
 ed,  and  the  duties  should  be  distribut-
 ed  on  the  basis  of  25  per  cent.  Varia-
 tion  takes  place  as  a  result  of  that.

 Mr.  Speaker:  Originally  it  was  40
 per  cent;  now  it  is  25  per  cent.

 Shri  Naushir  Bharncha:  The  point  is
 this.  Not  only  25  per  cent,  but  more
 items  are  included  also.

 Shri  T.  T.  Krishnamachari:  The
 question  is  one  of  principle.  Only  the
 quantum  is  there.  No  variation  in
 principle.  If  new  commodities  come
 and  they  are  added,  is  it  a  question  of
 violation  of  principle?

 Shri  Naushir  Bharucha:  May  I  point
 out  that  the  words  are:  “No  Bill  or
 amendment  which  imposes  or  varies
 any  tax  or  duty”?  It  does  not  say
 “rate  of  tax  or  duty”,  That  means
 quantum  as  well  as  rate.  Not  only
 that,  it  further  states  “which  also
 varies  the  shares  of  the  States.”  Surely,
 the  shares  of  the  States  are  varied.  I
 would  suggest  that  instead  of  spend-
 ing  time  in  argument,  if  they  go  to
 Rashtrapati  Bhavan,  they  will  get  the
 recommendation  quicker

 Shri  F.  T.  Krishnamachari:  The
 construction  of  the  hon.  Member  read-
 ing  the  first  portion  is  not  =  right
 because  nothing  is  being  done  and
 there  is  no  question  of  any  tax  or  duty
 in  which  the  States  are  interested
 being  affected,  but  it  is  really  a  matter,
 as  I  said,  of  that  particular  sentence  in
 which  there  is  a  variation  of  the  prin-
 ciple  which  is  enumerated  in  the  pro-
 visions  of  this  particular  Chapter  I
 submit  there  is  no  variation  of  the
 principle.

 Shri  Naushir  Bharucha:  The  Const:-
 tution  does  not  say  “variation  of
 principle’,  and  it  is  safe  for  you.  Sup-
 posing  some  trader  or  institution  like
 the  Millowners’  Association  challenges
 the  Bill,  the  whole  thing  will  go
 phut.

 Mr.  Speaker:  Let  this  be  challenged.
 I  am  not  in  favour  and  I  do  not  agree.
 There  are  no  principles  that  have
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 been  set  out  here,  nor  bave  the  pro-
 portions  been  worked  out.  Uniess  the
 hon.  Member  brings  article  274  into
 the  picture,  there  is  nothing  prima
 facie  to  show  that  any  other  person
 is  interested  in  this.  No  doubt,  they
 are  interested  in  the  excise,  over  the
 principles  on  which  the  division  has
 to  be  made,  in  the  regulation  and  im-
 position  of  the  tax  or  any  provision
 varying  any  particular  tax,  but
 nothing  is  involveg  here.  Merely  for
 the  purpose  of  our  pleasure,  we  shall
 not  have  the  President’s  sanction.

 Shri  Sinhasan  Singh  (Gorakhpur):
 The  shares  of  the  States  are  involved.

 Mr,  Speaker:  Are  they  provided  for
 here?

 Shri  Stnhasan  Singh:  They  are  in
 the  Bill.

 Mr.  Seaker:  This  Bill  dees  not  say
 that  any  particular  portion  shall  go  to
 a  particular  State.

 Shri  Naushir  Bharucha:  The  semount
 is  there  They  are  asking  for  Rs.  9
 crores  additicnal  amount.

 Mr.  Speaker:  This  Bill  does  not  in
 terms  impose  any  tax,  does  not  in
 terms  divide  the  amount  which  is
 sought  to  be  drawn  from  the  Consoli-
 dated  Fund.

 Shri  Naushir  Bharucha:  It  does.

 Shri  T.  T.  Krishnamachari:  May  I
 point  out  that  im  regard  to  another
 Bill  which  I  had  introduced,  you  will
 find  that  we  have  taken  the  precaution
 of  putting  in  the  recommendation  of
 the  President  under  article  274—that
 is  in  regard  to  the  Union  Duties  of
 Excise  (Distribution)  Bill—and  there-
 fore,  it  is  not  a  question  of  not  know-
 ing  the  necessity  there.  Where  there
 is  a  variation  in  taxes  and  only  the
 Centre  is  interested,  it  might  be  that
 this  question  might  be  brought  in,
 but  here  I  do  humbiy  submit  there  is
 no  variation  in  principle.

 Shri  Sinhasan  Singh:  Let  the  Law
 Minister  say  because  the  original....
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 Mr.  Gpeaker:  I  am  not  going  to
 allow,  merely  to  satisfy  the  hon.
 Member  there.  I  am  thoroughly  satis-
 fled  that  in  terms  there  is  no  provi-
 sion  here  which  says  so  much  shall
 go  to  this  State  or  that  State.  We  are
 dealing  with  Appropmation  (No  5)
 Bill,  i957.

 Shri  Bharucha:
 the  Sill.

 Mr.  Speaker:  It  may  give  effect.  All
 that  the  hon.  Minister  wants  to  say  is:
 “]  will  draw  so  much  money”.  If  a
 Bill  comes  up  as  to  how  it  is  to  be
 distributed,  we  shall  then  look  into  it.
 Whatever  the  implication  of  the
 money  drawn  be,  these  are  matters
 where  the  States  have  interest.  We
 will  assume  he  will  draw  less  money,
 even  then  he  can  come  sgain.  So  far
 as  this  Bill  is  concerned,  he  only
 draws  money  from  the  Consolidated
 Fund,  This  money  has  no  doubt  to  go
 to  the  States,  but  whether  he  is  going
 to  give  to  one  or  the  other  State  with-
 out  altering  the  profortion  is  not
 known.  There  is  no  proportion  fixed
 here,  nor  even  lump-sum  amounts,
 nor  a  schedule  deciding  the  propor-
 tion.  As  to  what  the  proportion  will
 be  for  the  States  is  a  matter  in  which
 there  can  be  a  possible  doubt.  He
 can  pay  away  one  after  the  other  in
 due  course.

 It  gives  effect  to

 It  is  also  pointed  out  by  the  hon.
 Minister  that  Bill  No.  88  of  7957
 which  has  been  passed  into  law  set-
 tles  the  proportion  or  the  percentage
 for  distribution,  but  apart  from  that
 there  is  nothing  here.  He  may  draw
 all  the  money  and  pay  away.  Even
 if  there  is  any  objection,  that  Bill  has
 now  been  passed  and  this  is  following
 the  previous  decision.  Therefore,  what
 they  are  going  to  do  is  not  clear  on
 the  face  of  it.  The  States  are  inter-
 ested,  but  the  States  may  be  thorou-
 ghly  satisfied  even  according  to  the
 opinion  of  the  hon.  Members  here.

 I  do  not  think  it  is  necessary  to
 obtain  the  recommendation  of  the
 President  under  article  274.

 76  DECEMBER  957  (No.  5)  झपा  5622

 The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  cer-
 tain  further  sums  from  and  out  of
 the  Consolidated  Fund  of  India
 for  the  service  of  the  financial.
 year  i957-58.”

 The  motion  was  adopted.

 Shri  T.  T.  Krishnamachari:  Sir,
 introduce*  the  Buli.

 Mr.  Speaker:  The  hon.  Minister  may
 now  move  the  next  motion  in  respect
 of  this  Bill.

 Shri  T.  T.  Krishnamachari:  I  beg  to
 move**:

 ‘That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 service  of  the  financial  year
 ‘1957-58,  be  taken  into  considera-
 tion.”

 Mr.  Speaker:  I  shall  now  put  the
 motion  to  vote  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  service  of  the  financial  year
 1957-58,  be  taken  into  considera-
 tion  ”

 The  motion  was  adopted,

 Mr.  Speaker:  The  question  ast

 “That  clauses  4  to  3,  the
 Schedule,  the  Title  and  the  Enact-
 ing  Formula  stand  part  of  the
 Bill”

 The  motion  was  adopted,

 Clauses  |  to  3,  the  Schedule,  the  Enac-
 ting  Formula  and  the  Title  were  added
 to  the  Bill.

 Shri  T.  T.  Krishnamachari:  I  beg  te
 move:

 “That  the  Bill  be  passed™

 *Introduced  with  the  recommendation  of  the  President.
 **Moved  with  the  recommendation  of  the  President.
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 Mr.  Speaker:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted,
 ——.

 PARLIAMENT  (PREVENTION  OF
 DISQUALIFICATION)  BILL

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  A.  K.
 Sen  on  the  I4th  December,  ‘1957,
 namely:

 “That  the  Parliament  (Preven-
 tion  of  Disqualification)  Bill,  ‘1957,
 be  referred  to  a  Joint  Committee
 of  the  Houses  consisting  of  30
 members:  20  from  this  House,
 namely,  Sardar  Hukam  Singh,
 Pandit  Thakur  Das  Bhargava,
 Shri  M.  R.  Krishna,  Shri  Dharani-
 dhar  Basumatari,  Shri  Rajeshwar
 Patel,  Shri  Rohan  Lal  Chaturvedi,
 Shri  M.  K.  Jinachandran,  Shri
 Ram  Sahai  Tiwari,  Shri  ह  Subbiah
 Ambalam,  Shri  H.  Siddananjappa,
 Shri  Panna  Lal,  Shri  J.  Ramesh-
 war  Rao,  Shri  S.  R.  Damani,  Shri
 Shivram  Rango  Rane,  Shri  Bimal
 Comar  Ghose,  Shri  Surendra
 Mahanty,  Shri  Braj  Raj  Singh,
 Shri  Aurobindo  Ghosal,  Shri  S.
 Easwara  Iyer;  and  Shri  Asoke  K.
 Sen  and  40  members  from  Rajya
 Sabha;
 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;
 that  the  Committee  shall  make  a
 report  to  this  House  by  the  last
 day  of  the  second  week  of  the  next
 session;
 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating
 to  Parliamentary  Committees  will
 apply  with  such  variations  and
 modifications  as  the  Speaker  may
 make;  and
 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  tn  the  said  Joint  Committee
 and  communicate  to  this  House
 the  names  of  members  to  be
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 appointed  by  Rajya  Sabha  to  the

 Joint  Committee”.

 One  four  and  seven  minutes  have
 been  taken  already.  Shri  Raghubir
 Sahai  may  continue  his  speech.

 Shri  Raghubir  Sahai  (Budaun):  The
 other  day  before  the  House  adjourn-
 ed  I  had  discussed  the  case  of  sheriffs
 and  I  had  pointed  out  that  in  England
 they  Bad  both  administrative  ss  well
 as  executive  duties.  Pandit  Thakur
 Das  Bhargava  was  then  acting  es
 Chairman,  and  he  pointed  out  that
 these  duties  which  I  had  enumerated
 had  to  be  discharged  by  a  sheriff  in
 England,  were  not  foisted  upon  a
 sheriff  here,  and  so  he  said  for  that
 very  reason  sheriffs  were  going  to  be
 exempted,  from  this  disqualification.

 I  could  not  trace  the  relevant  Acts
 im  the  Library  which  can  show  these
 sheriffs  in  Calcutta,  Bombay  and
 Madras  were  appointed  and  whether
 they  were  getting  any  emoluments  or
 not,  but  I  could  find  out  from  the
 Sheriff  of  Calcutta  (Powers  of  Cus-
 tody)  Act  of  293l  that  the  sheriff
 there  had  the  power  to  take  any  per-
 son  in  his  lawful  custody  to  or  from
 the  Presidency  Jail  of  Calcutta.  From
 another  Act,  the  Sheriff’s  Fees  Act,
 1852,  I  found  that  the  sheriffs  are  em-
 Powered  to  keep  in  their  possession
 and  to  dispose  of  properties  that  are
 entrusted  to  them  by  civil  courts.
 Also,  from  the  Civil  Procedure  Code
 I  find  in  the  definition  of  a  public
 officer  that  these  sheriffs  are  public
 Officers  to  all  intents  and  purposes
 because  they  have  got  powers  to  keep
 the  property  in  their  possession  and
 to  dispose  of  the  same  according  to
 the  order  of  the  court.  Also,  the  shertff
 can  keep  in  his  custody  people  who
 are  entrusted  to  his  care.  So,  for  all
 Practical  purposes,  the  sheriff  is  a
 jailor  or  is  a  custodian  of  property.
 He  may  or  may  not  get  emoluments.
 That  is  an  entirely  different  matter.
 Why  should  he  be  exempted  from
 this  disqualification,  I  do  not  under-
 stand?

 When  I  look  at  the  report  of  the
 Pandit  Thakur  Das  Bhargava  Corm-
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 mittee,  I  find  that  at  page  24  they
 have  argued  that  having  regard  to
 the  prevailing  conditions  in  India,
 honorary  magistrates,  Justices  of
 Peace,  revenue  officers,  munsifs  or
 judges  need  not  be  exempted  from
 disqualification,  because  in  their
 opinion:

 “These  posts  confer  great  in-
 fluence  and  prestige  on  the  in-
 cumbent  and,  therefore,  the  only
 fact  that  they  are  honorary  ser-
 vants  should  not  weigh  with  the
 Committee  in  saving  them  from
 disqualification.”

 I  submit  that  these  remarks  of  the
 committee  will  apply  on  all  fours
 to  the  sheriffs  as  well.  So,  it  will
 be  worth  while  for  the  Joint  Com-
 mittee  to  consider  whether  sheriffs
 should  enjoy  this  exemption  or  not

 Then,  there  is  the  case  of  pensio-
 mers.  I  find  that  no  mention  has
 been  made  of  pensioners,  and  nothing
 has  been  said  as  to  whether  they
 should  enjoy  this  exemption  or  not.
 In  England,  as  far  back  as  1941,  a
 Select  Committee  had  been  consti-
 tuted  to  enquire  into  this  matter,  and
 that  Select  Committee  came  to  the
 conclusion  that  pensioners  should  be
 given  this  exemption.  On  that  ana-
 logy,  it  may  follow  that  in  India  too,
 the  pensioners  may  be  exempted.  But
 I  feel  that  the  conditions  here  are
 altogether  different.  We  find  from
 experience  that  Government  pen-
 sioners  cannot  discharge  their  duties
 either  in  Parliament  or  in  an  elected
 State  legislature  independently.  More-
 over,  why  should  they  enjoy  two
 emoluments,  the  benefit  of  their
 pension  as  well  as  the  emoluments
 and  the  amenities  that  would  be
 given  to  them  if  they  come  to  Par-
 liament  or  a  State  legislature?  In
 ease  the  consensus  of  opinion  is  that
 the  pensioners  should  be  given  this
 exemption,  then  I  submit  that  it
 would  be  worth  while  for  the  Joint
 Committee  to  consider  the  point  that
 they  should  forgo  their  pension  and
 should  rest  content  with  the  emolu-
 ments  and  amenities  that  would  be
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 avallable  to  them  from  Parliament
 or  a  State  Legislature.

 The  Law  Minister,  in  the  speech
 that  he  made  in  moving  this  motion,
 referred  to  part-time  teachers  and
 part-time  medical  practitioners.  He
 considered  that  it  would  be  worth
 while  if  their  services  could  be
 utilised  in  a  legislature.  This  ques-
 tion  was  thoroughly  considered  by
 Pandit  Thakur  Das  Bhargava  Com-
 mittee.  I  would  invite  your  atten-
 tion  to  certain  observations  made  in
 the  report  of  that  committee,  at  page
 3i:

 “The  Comr‘ttee,  in  their  exa-
 mination,  came  across  cases  of
 persons  who  are  serving  under
 Government  as  part-time  pro-
 fessors,  lecturers,  instructors  or
 teachers  in  Government  educatio-
 nal  institutions,  medical  practitio-
 ners  rendering  part-time  service
 in  Government  institutions  etc.  All
 these  functionaries  receive’  re-
 muneration  from  Government
 which  can  undoubtedly  be  cons-
 trued  as  profit.  The  offices  that
 they  hold  can  be  termed  as  offi-
 ces  of  profit.  The  Committee,
 after  due  consideration  of  the
 question  whether  such  part-time
 workers  should  be  exempted
 from  disqualification  came  to  the
 conclusion  that  their  member-
 ship  of  Parliament  would  be  in-
 compatible  with  and  harmful  to
 the  duties,  though  part-time,
 which  they  are  called  upon  to
 discharge.  Hence,  the  Committee
 recommend  that  such  office-hol-
 ders  should  not  be  exempted
 from  disqualification.”.

 I  am  really  sorry  that  these  weighty
 arguments  that  were  advanced  by  the
 members  of  that  committee  were  not
 taken  into  consideration  by  those
 who  drafted  this  Bill.  I  hope  that
 when  the  question  of  the  exemption
 of  these  part-time  lecturers  and
 medical  practitioners  would  be  consi-
 dered  by  the  Joint  Committee  to
 which  this  Bill  is  going  to  be  referred,
 ‘he  observations  of  the  Pandit
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 Thakur  Das  Bnargava  Committee  in
 this  regard  will  be  taken  due  note  of.

 Lastly,  as  I  ssid  in  the  very  begin-
 ning,  this  Bill  is  not  a  comprehen-
 sive  Bill,  and  what  is  intended  a.

 the  present  moment  is  that  a  com-
 prehensive  Bill  should  be  introduced.
 So,  in  my  hwrble  opinion  when  a
 Bill  of  this  kind  is  placed  before  the
 House,  nothing  should  be  left  vague
 in  it  lest  people  should  grope  in  the
 dark.

 As  I  pointed  out  the  other  day,
 along  with  the  draft  Bill  which  was
 introduced  in  the  House  of  Commons,
 and  which  has  been  quoted  in  the
 report  of  the  committee  to  which  I
 have  referred,  there  were  several
 schedules  enumerating  the  judicial
 offices  disqualifying  for  membership,
 miscellaneous  offices  disqualifying  for
 membership,  paid  offices  under  the
 Crown,  ministerial  offices,  offices  dis-
 qualifying  for  particular  constituen-
 cies  and  offices  involving  no  dis-
 qualification.  Unless  and  until,  along
 with  this  Bill,  you  provide  alse
 schedules  indicating  the  categories  of
 persons  or  committees  or’  offices  that
 come  within  this  disqualification  or
 that  are  excluded  from  this  disquali-
 fication,  no  useful  pifrpose  would  be
 served  by  having  this  Bill  passed

 There  is  also  another  lacuna  in  this
 Bill.  Suppose  a  person  incurs.  dis-
 qualification.  There  is  no  provision
 of  this  Bill  to  say  what  the  effect  of
 that  disqualification  will  be,  and  how
 in  certain  cases  that  disqualification
 can  be  removed.  In  the  House  of
 Commons  Bill  we  find  that  a  clause
 of  that  nature  has  been  provided

 In  conclusion,  I  would  say  that  we
 hold  our  Law  Minister  in  very  high
 esteem.  I[  would  simply  request  him
 that  an  important  Bill  of  this  kind
 should  be  worthy  of  him  and  worthy
 of  this  House.  I  hope  that  the  consi-
 derations  which  have  been  placed  be-
 tore  this  House  in  the  course  of  the
 discussions  will  be  taken  into  consi-
 deration  by  the  Joint  Select  Com-
 mittee.
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 Shri  Nath  Pai  (Rajapur):  Had  I
 not  been  present  on  Saturday  listening
 ta  the  speech  of  the  Law  Minister,  I
 would  have  found  it  extremely  diffi-
 cult  to  persuade  myself  that  Shri  A.
 K.  Sen  would  take  it  on  himself  to
 introduce  a  Bill  which  if  we  allow
 it  be  passed  in  the  form  in  which  he
 thought  it  fit  to  introduce  in  this
 House  would  be  very  seriously  im-
 pugning  the  dignity  and  independence
 of  this  House.  It  will  be  far  from
 me  to  try  to  tell  him  some  of  the
 basic  principles  which  are  involved
 in  the  Bill.  I  share  the  regard  which
 the  hon.  Member  who  preceded  me
 holds  for  our  Law  Minister.

 I  think  one  of  the  cardinal  tenets
 which  we  have  accepted  in  accepting
 or  undertaking  to  work  democracy  in
 this  country  is  that  there  will  be  al-
 ways  a  complete  separation  of  the
 functions  of  the  judiciary,  the  exe-
 cutive  and  the  legislature.  If  we
 really  are  to  be  loyal  to  this  princi-
 ple,  we  must  take  every  care  that
 there  is  no  kind  of,  crossing  and  over-
 lapping  of  the  functions  of  these  three
 arms  of  the  State.

 Now,  there  are  some  luminaries  of
 the  executive  whom  he  is  trying  to
 bring  into  this  House.

 I  will,  with  your  permission,  con-
 fine  my  attention  to  seeing  why  in
 time  past,  the  predecessors  of  this
 House  in  authority  had  tried  to  take
 care  to  see  that  those  who  depended
 on  the  executive  for  their  living,  on
 whom  the  executive  was  in  a  position
 to  exercise  authority  of  any  type
 should  not  come  and  try  to  partici-~
 pate  in  the  decisions  which  the  House
 took  as  the  sovereign  guardian  of  the
 will  of  the  nation.  Now,  a  reference
 was  made  the  other  day  to  this.  Who
 are  these  people?  Before  saying  any-
 thing  about  the  office  of  profit  and  the
 evolution  of  that  conception  in  our
 country,  I  should  like  to  ask  for  some
 clarification,  seeing  the  ambiguity  in
 which  some  of  the  paragraphs  sre
 couched.  I  feel  that  this  Bill  was
 very  hastily  conceived,  and  things
 hastily  conceived  lead  to  very  dan-
 gerous  results.
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 What  exactly  is  meant  by  sub-clause

 (a)  of  clause  2—

 “any  office  held  by  a  Minister
 of  the  Union  or  for  any  State
 whether  ex-officio  or  by  name’’?

 We  had  a  provision  to  that  effect  in
 the  Act  which  he  now  purports  to
 repeal,  the  Act  of  1953.  I  tried  to
 apply  my  little  knowledge  of  law  to
 this  and  I  do  not  know  under  what
 eanon  of  law  we  can  introdue  this,
 unless  he  means  that  the  Minister
 will  be  holding  some  other  office
 apart  from  Ministership.  Is  it  inten-
 ded  that  the  Ministers  will  be  holding
 more  than  one  office?  दि! ८१3  they  be
 drawing  remuneration  from  more
 than  one  office?

 Then  there  is  a  very  interesting
 thing.  I  happen  to  be  the  Whip  of
 my  Party.  In  sub-clause  (b)  of
 clause  2  is  mentioned  the  office  of
 the  Chief  Whip  or  a  Deputy  Chief
 Whip.  Is  it  intenfed  to  provide  re-
 muneration  for  the  Chief  Whip  or
 Deputy  Chief  Whip  of  the  party?  Of
 course,  I  am  aware  of  the  fact  that
 the  Chief  Whip  here  happens  to  be
 the  Minister  of  Parliamentary
 Affairs.  But  I  think  he  draws  his
 emoluments  in  his  capacity  as  Minis-
 ter  of  Parliamentary  Affairs  and  not
 as  the  Chief  Whip.  If  the  Chief  Whip
 is  not  to  draw  any  salary  or  remune-
 ration  or  emoluments  from  the  Gov-
 ernment,  why  is  ‘this  provision  in-
 troduced  here?  What  are  the  inten-
 tions  behind  this  introduction?

 I  would  like  to  point  out  the  cri-
 feria  which  the  Supreme  Court  has
 Jaid  down.  There  we  will  get  the
 basic  principles.  In  cases  after  cases,
 the  Supreme  Court  has  thought  it  fit
 in  defining  offices  of  profit  to  say  that
 he  holds  an  office  of  profit  who  holds
 it  during  the  pleasure  of  the  execu-
 tive.  And  this  is  the  most  important
 thing  against  which  we  have  to  guard.
 Not  only  does  he  draw  his  remune-
 ration  from  that  office,  but  the  more
 important  criterion  that  has  been  ap-
 plied  is  that  he  remains  subject  to
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 removal  by  the  State.  If  it  is  so,  we
 know  what  happens—anybody  who
 holds  office  during  the  executive's
 Pleasure  sitting  here  and  trying  to
 help  to  pass  laws,

 The  main  function  of  a  Member  of
 Parliament—I  think  he  will  not  dis-
 agree  with  me—will  be  that.  He
 controls  the  Executive.  Is  he  seriously
 proposing  to  interfere  with  that?  I
 will  be  referring,  of  course,  to  the
 Report  on  which  he  has  based  re-
 commendations  partially.  I  think  the
 conception  of  our  parliamentary  de-
 mocracy  here  will  be  control  of  the
 executive  by  Parliament.  That  is
 the  main  function  which  we  have
 undertaken  here.  Now,  if  members
 of  the  executive  come  not  directly
 coming,  of  course,  but  these  are  small
 arms  of  the  executive—if  these  lumi-
 naries  like  patels,  Home  Guard  Com-
 mandants  and  others  come  in  what  is
 the  position?  I  want  to  clear  this
 point  here.  It  has  been  our  ex-
 Perience  that  offices  like  Home  Guard
 Commandant’s  are  offices  of  privilege
 patronage  distributed  liberally  by  the
 ruling  party.  I  say  that  the  Home
 Guard  Commandant  is  an  employee
 of  the  State  in  this  sense  that  the
 ruling  party-—-I  repeat  it—has  distri-
 buted  such  offices  as  a  kind  of  pat-
 ronage.  I  think  it  will  be  very  un-
 healthy  if  they  are  allowed  to  come
 here,  when  they  depend  for  their
 continuance  in  office  on  the  pleasure
 of  the  ruling  party  and  of  the  exe-
 cutive.  It  does  not  matter  which
 Party  is  in  power.  We  have  to  go  to
 the  principles  that  are  involved  in
 bringing  such  people  te  legislate  for
 us.

 I  was  referring  to  the  guiding  prin-
 ples.  One  is  control  of  the  execu-
 tive.  Can  the  executive  be  controlled
 if  its  own  members,  not  directly  elec-
 ted  members,  but  quasi-members,  as
 we  may  describe  them,  come  here  to
 do  that  function?  It  is  beyond  me
 to  understand  They  may  be  tehsil-
 dara,  lamberdars,  malguzers  or  pately
 or  deshmukhs..  Very  satirical  refe-
 rences  have  been  made  to  them.  I
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 do  not  denigrate  the  office  of  any
 Indian.  We  accept  the  equality  of  all
 Indians  in  the  eye  of  our  law.  They
 are  as  good  citizens  as  I  am.  But  it
 is  the  function  which  they  undertake,
 as  maiguzar  or  patel  or  deshmukh
 that  will  seriously  interfere  with  that
 watchfulness  which  will  be  required
 of  a  Member  of  Parliament.  He  has
 to  be  vigilant,  watchful  and  fearless

 Now,  as  regards  those  people,  how
 brilliant  has  been  their  record?  It
 is  not  as  individuals  that  I  am  speak-
 ing  of  them  but  as  the  holders  of  these
 offices.  Now  have  they  discharged
 their  duties,  of  patel,  lambardar,  mal-
 guzar—some  of  these  are  not  fami-
 liar  in  our:  part  of  the  country—and
 deshmukh?  We  know  they  have  been
 ‘yes-men’.  But  I  think  we  must  see
 to  it  that  no  attempt  is  made  to  fill
 this  House  with  ‘yes-men’  for  the
 executive.  We  shall  not  allow  that,
 if  we  can  prevent  such  a  thing  hap-
 pening  here.

 Therefore,  the  Supreme  Court  de-
 cided  what  an  office  of  profit  is.  These
 are  the  criteria  that  have  been  ap-
 plied  in  cases  after  cases—I  will  be
 reading  them  for  his  ready  reference
 One  is  that  which  involves  an  ap-
 pointment  by  the  State  in  one  form
 or  another.  It  applies  to  the  new
 categories  which  he  has  introduced—
 it  applies  to  most  of  them.  The  next
 is  that  it  carries  emoluments  payable
 mostly  periodically.  That  qualifica-
 tion  is  satisfied  here.  Then  the  other
 criteria  are:  it  is  for  a  limited  period,
 it  is  terminable,  it  is  not  assignable,
 it  is  not  heritable  and  the  holder  of
 the  office  must  be  sui  juris.  The
 last  one  is  unimportant.  But  as  re-
 gards  the  others,  the  executive  exer-
 cises  some  kind  of  control  over  the
 whole  of  those  offices.  As  such,  it
 impinges  on  the  principle  of  separa-
 tion  of  the  functions  of  the  judiciary,
 executive  and  the  legislature.

 It  is  true  that  our  Constitution  does
 not  say  anything  specifically  about
 that.  The  only  thing  it  says  is  that
 ParHament  from  time  to  time  shall
 legislate.  So  once  these  principies
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 have  been  given  to  us,  we  shall  have
 to  exercise  the  utmost  care  in  guard-
 ing  this  inviolable  principle  of  the
 separation  of  the  functions  of  the  ex-
 ecutive  and  the  legislature.

 The  Committee,  which  was  appoin-
 ted  because  of  the  complexity  of  the
 problem  and  of  the  very  delicate  na-
 ture  of  it,  has  this  to  say  on  page
 9:

 “It  it  thus  clear  that  the  con-
 cept  of  office  of  profit  disqualif-
 ying  its  holder,  unless  exempted
 by  the  Legislature,  from  being
 chosen  as  or  for  being  a  member
 ef  a  representative  legislature  ig
 an  essential  part  of  democracy
 which  has  to  be  guarded  against
 the  influence  and  authority  of  the
 executive”.

 The  point  which  I  am  trying  to
 bring  to  notice  and  which  the  Com-
 mittee  has  accepted,  is  that  the  in-
 fluence  of  the  executive  must  not  be
 allowed  to  come  into  this  House  in
 one  form  or  in  another  form.  This
 is  what  his  worthy  predecessor  had
 to  say  about  this  matter:

 “For  instance,  uf  the  office  is
 one  to  which  some  power  or  pat-
 ronage  is  attached”—I  would  like
 Shri  A.  K.  Sen  to  bear  in  mind
 the  words  of  his  own  predeces-
 sor-—“if  the  office  ig  one  in  which
 the  holder  is  entitled  to  exercise
 executive  functions,  an  office  of
 dignity,  of  honour  that  might  be
 regarded  also  an  office  of  profit,
 the  idea  being  that  Government
 must  not  be  in  a  position  ६७  se-
 duce  a  Member  of  Parliament  by
 Placing  him  in  8  position”—and
 that  is  what  will  be  happening  if
 we  go  ahead  with  this  list—
 “where  he  can  exercise  authori-
 ty,  where  he  thinks  he  is  a  some-
 body"—you  know  how  much
 these  malguzars  and  deshmukhs
 think  of  themselves;  they  are
 more  than  somebody—“and
 either  he  has  got  some  money  or
 he  is  otherwise  made  very  im-.
 portant.  All  these  temptaticas
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 must  be  removed.  That  being  the

 -object,  the  word  ‘profit’  has  been
 given  a  larger  interpretation”.

 Then  I  will  quote  another  worthy
 predecessor  of  his.  It  is  from  a  speech
 of  Dr.  Ambedkar’s,  who  also  had
 something  to  do  with  this.  I  think
 he  was  a  very  vigilant  guardian  of
 these  principles.  He  said  that  he
 could  not  lend  himself  to  depart  from
 these  principles  Here  is  the  exact
 quotation:

 “J  personally  think  that  that
 would  involve  a  disqualification”.

 An  office  of  this  kind  must  be  kept
 away

 “because  it  may  be  regarded
 and  interpreted  as  a  fraud  upon
 the  Statute”.

 It  is  true  that  the  Constitution  has
 given  the  power  to  exempt  such
 categorres  from  time  to  time,  as  he
 said  in  the  earlier  part  of  his  speech
 But  we  must  exercise  the  utmost  pre-

 caution  in  doing  that,  because:

 “Tt  may  be  regarded  and  inter-
 preted  as  fraud  upon  the  Statute,
 by  getting  a  Member  of  Parha-
 ment  to  be  appointed  but  to  he
 paid  by  somebody  else”.

 The  man  who  pays  the  piper  must
 determine  the  tune.  If  this  is  the

 kind  of  people  who  are  going  to  come
 to  this  House,  not  directly  but  by
 the  back-door,  will  they  be  basically
 loyal  to  us?  Will  they  be  basically
 loyal  to  this  House,  to  the  legislature?
 Will  they  carry  the  dignity  and  the
 independence  which  go  with  the  office
 of  Member  of  Parliament?

 Y  will  not  be  labouring  this  point
 any  further;  but  there  are  one  or  two
 aspects  which  I  should  like  to  men-
 tion  before  I  conclude.  May  I  say
 that  this  is  not  just  being  eloquent
 about  certain  things.  There  are  cer-

 “tain  dangers  which  I  not  only  feel,
 but  there  are  certain  dangers  and
 ‘there  are  greater  men  who  think  that
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 these  dangers  will  have  to  be  vigi-
 lantly  guarded  against.

 Sir  Henry  Maine  said—and  he  is  a
 good  authority—and  this  is  what  he
 said:

 “It  is  important  te  ponder  over
 these  questions.  Parliamentary
 democracy,  like  hberty,  cannot
 be  taken  for  granted.”

 In  introducing  new  elements  we
 must  be  guided  by  their  loyalty.  We
 must  not  ignore  the  obvious  fact  that
 they  will  be  subservient.  We  shall
 have  to  bear  the  words  which  an
 authority  has  brought  to  our  notice:

 “Sir  Henry  Maine  wrote  as  early
 as  in  4886  that  huis  study  of  his-
 tory  did  not  bear  out  the  assump~
 tion  that  a  popular  government
 had  an  indefinitely  long  time  be-
 fore  it  Experience  rather  tends
 to  show  that  it  is  characterised
 by  great  fragility  and  that  since
 its  appearance  all  forms  of  Gov-
 ernment  have  become  more  in-
 secure  than  they  were  before”

 If  we  carry  out  this  kind  of  legis-
 lation,  we  will  be  seriously  depre-
 eiating  the  basic  principle  of  subser-
 vience  of  the  executive  to  the  legis-
 lature.  There  is  the  danger  of  legis-
 lators  coming  here  who  will  be  basi-
 cally  tending  to  be  subservient  to  the
 executive

 Before  I  conclude,  I  would  like  to
 point  out  to  him  this  thing.  Let  us
 bear  that  m  mind  and  not  easily  tam-
 per  with  the  independance’  and
 soverenignty  of  this  House.

 The  Manchester  Guardian  had  this
 to  say:

 “All  that  is  happening”  and  I
 hope  he  will  take  these  words
 to  heart—

 “All  that  ls  happening  In  Asia
 throws  a  spotlight  on  the  Parlia-
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 ment  in  Delhi  as  the  one  institu-
 tion  of  the  kind  which  is  working
 in  an  exeraplary  way.”

 Are  you  going  lightly  to  tamper
 with  this?  This  is  the  only  institu-
 tion  that  is  now  working  in  the  whole
 and  entire  field  of  Asia....

 Mr.  Speaker:  What  is  that  book;
 written  by  whom?

 Shri  Nath  Pai:  It  is  Parliament  in
 India  written  by  Morris  Jones  who
 is  a  fairly  good  authority  on  consti-
 tutional  matters,

 The  Manchester  Guardian  says:

 “Pericles  said  that  Athens  was
 the  School  of  Helias  Mr  Nehru
 without  boasting  may  say  that
 Delhi:  is  the  School  of  Asia”

 We  shalt  not  lightly  tamper  with  it
 for  the  necessity  of  an  emergency.
 This  i3  my  appeal  to  the  hon.  Munis-
 ter.  I  hope  the  Select  Committee  will
 bear  in  mind  these  anxious  thoughts
 which  have  been  expressed  from  all
 sides  of  the  House.

 Mr.  Speaker:  Originally  4  hours  had
 been  allotted  for  this  छा  under  the
 impression  that  this  is  not  going  to  the
 Select  Committee.  Now  that  it  goes
 to  the  Select  Committee,  hon.  Mem-
 bers  wilj  just  indicate  the  several
 points  which  the  Select  Committee
 will  have  to  take  into  consideration.

 Hon.  Members  who  are  on  the
 Select  Committee  will  kindly  not  rise
 in  their  seats  and«try  to  catch  my  eye

 Pandit  Thakur  Das  Bhargava
 (Hissar):  Sur,  there  is  one  difficulty
 with  me.  I  have  been  mentioned  as
 a  member  of  the  Select  Committee  in
 the  motion  made  by  the  hon.  Minis.
 ter.  But,  I  myself  have  given  notice
 of  an  amendment  to  send  this  to  the
 Select  Committee  as  I  felt  that  this
 Bill  as  it  was  moved  would  not  be
 enough  and  J]  have  something  to  say
 not  as  a  member  of  the  Select  Com-
 mittee  but  as  the  Chairman  of  a  com-
 mittee  which  had  something  to  do
 with  this  Bill,  which  as  an  ordinary
 nfember  I  may  not  have  an  रफ्फृणाप्-
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 nity  to  say.  Therefore,  I  had
 occasion  to  look  into  this  question
 rather  minutely.  I  would,  therefore,.
 beg  of  you  to  make  an  exception  in
 my  case  as  I  have  something  to  say
 as  to  what  the  Select  Committee-
 ought  to  do.

 aft  सिहासन  सिह  (गोरखपुर)  :

 अध्यक्ष  महोदय,  यह  विधेयक  जिस  रूप  में
 झाज  इस  भवन  के  सामने  है  अगर  उसी  रूप
 मे  इसको  पास  कर  दिया  गया  तो  शायद

 इस  भवन  के  झनेक  सदस्य,  मंत्री  और  अझ्णि-

 कारी  वर्ग  की  तरफ  अपनी  दृष्टि  रखेंगे  ताकि
 उनको  कही  न  कही  बैठते  का  कोई  श्न्य
 स्थान  भी  मिले  t  पालियामेट  के  सदस्यों  की

 ईमानदारी  अक्षुण्ण  हो,  इसके  लिये  यह  जरूरी

 हा  जाता  है  कि  हम  ऐसी  व्यवस्था  बनाये  रखें
 ताकि  हमारे  पालियामेंट  के  सदस्य  का  किसी

 मंत्री  या  किसो  अधिकारों  के  पीछे  रुझान  ही
 ने  हों  और  उनको  किसो  कार  का  कही
 से  लाभ  मिलने  की  आशा  न  हो  ।

 अभी  हमने  दस  वर्षों  के  भन्दर  इस  तरीके
 के  तान  विधेयक  पास  किये  शौर  में  माननीय
 मत्रो  से  यह  कहना  चाहता  हू  कि  सारे  एशिया  के

 अन्दर  भारत  ही  केवल  एक  ऐसा  देश  है  >सके
 कि  प्रजातात्रिक  तरोकों  की  झोर  झझन्य  तमाम

 देशो  की  दृष्टि  लगी  हुई  है  भौर  जो  इस  तरह
 के  लोकतत्र  को  अपने  यहा  चलाने  में  समर्थ

 हो  रहा  है  |  लेकिन  अगर  हमने  भो  ऐसा

 कानून  पास  किया  जैसा  कि  झाज  हमारे  सामने
 पेश  है  श्र  इस  सदन  के  सदस्यों  को  इस  तरह
 प्रलोभन  उठाने  का  अवसर  मिला  तो  भारत

 जो  झाज  एहिया  में  प्रजातंत्री  कार्यों  में  प्ग्रणी

 होने  जा  रहा  है,  वह  शायद  दस  दौड़  में  पोद्धे

 रह  जायेगा  और  हमारा  इस  तरह  का  आचरण
 देदा  और  सारे  एशिया  को  गुमराह  कर

 देगा  ।  इसलिये  इस  दृष्टि  से  में  खास  तोर  से
 जो  भार्गव  कमेटी  बनी  शी  उसको  तरफ.
 ध्यान  दिलाना  चाहता  हूं  ।  उसने  पांच

 तरह  के  भाफ़िलेज  को  कहा  है  कि  यह  पांच
 तरह  के  प्राफ़िसेज  श्राफ  प्राफिट  भाने  लादे

 शौर  उनको  इसकी  सुविधा  नहीं  मिलती
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 ी  सिहासन  सिंह]

 शाहिये  कि  वे  पालियामेंट  के  मेम्दर  बन  सके  |

 रिपोर्ट  ाफ  दी  कमेटी  ्ाफ  प्राफ़ितेज  शराफ

 प्राफिट  के  पेज  १४  पर  पैरा  ३६  में  यह  दिया

 डा  है  :

 “Broadly  speaking  there  are  five
 categories  of  offices  from  the  point
 of  emoluments,  which  may  be
 ‘deemed  to  be  offices  of  profit,
 namely  :—

 {i)  Where  a  person  is  appointed
 to  an  office  of  profit  and  takes
 remuneration  which  may,  when

 “set  against  expenses  or  loss  incur-
 red  by  not  being  able  to  follow  his
 ordinary  avocation,  be  less.

 (ii)  Where  a  person  is  appoint-
 ‘ed  to  an  office  of  profit  even
 though  he  does  not  take  remu-
 neration.

 (iii)  Where  a  person  is  appoint-
 -ed  to  an  office  of  profit  although

 the  payment  of  remuneration  may
 have  fallen  into  disuse.

 (iv)  Where  a  person  ig  appoint-
 ed  to  an  office  of  profit  which  is
 not  financed  from  Government
 funds.

 (५)  Where  a  person  is  appoint-
 ed  to  an  office  which  may  not  give

 -any  advantage  by  way  of  mon-
 é¢tary  gain  but  is  an  office  which
 carries  with  it  honour,  influence

 -or  patronage.”

 “इन  पांचों  दृष्टिकोणों  से  झगर  हम  देखें  तो

 हम  पायेंगे  कि  जितने  आफ़िवेज  आफ  आफिट
 को  हम  इस  'विधे पक  के  द्वारा  पालिया-
 मेंट  की  मेम्बरी  के  लिये  डिस्क्बालफाइड

 होने  से  बचाना  चाहते  हूँ  ताकि  मे  श्राफ़िसेज
 किसी  तरह  से  उनको  होल्डस  के  पालियामेंट
 के  मेम्बर  बनने  में  किसो  तरह  से  बाधक
 सिद्ध  नहों,  तो  हम  पायेंगे  कि  करोब  करोब
 सब  उसमें  ar  जाते  हैं  बौर  शायद  कोई  ऐसे
 बचते  हों  जो  उनके  श्स्न्द्र  से  भा  जाते  हों  ।

 ३36  DECEMBER  1037  {Prevention  of  5538
 Disqualification)  Bill

 पहले  हमने  संजियों  को  निकाला  क्योंकि

 उनका  निकाला  जाना  ज़रूरी  था,  पासिया-

 मेंटरी  सेकेटरीज  को  सिकाला  ेकिन  झब

 जिस  रूप  में  हम  विधेयक  पास  करने  जा

 रहे  हें  उसके  प्रनुसार  तो  शायद  ही  कोई  झाफ़िस

 अलावा  सिविल  सविस  को  छोड़  कर,  कोई  ही

 ऐसा  झ्राफ़िस  बचेगा  जो  इसके  प्रन्दर  न

 शाजाता  होगा  |

 झाज  हमारी  सरकार  एक  वेलफेभर

 सरकार  के  नाते  या  सोशलिस्टिक  पैटर्न  के

 नाते  बहुत  सी  तिजारती  वस्तुझों  पर  भी  अपना

 हाथ  डालने  जा  रही  है  शौर  ट्रेड  के  कुछ
 सीगों  को  अपने  हाथ  में  ले  भी  लिया  है  t

 इस  विधेयक  के  द्वारा  हम  लेग्रमैम,  डाइ-
 रेक्टर  और  मेम्बर  श्राफ  स्टेचुटरी  बॉडी

 के  प्राफ़िस  को  यह  कहने  जा  रहे  है  कि  वह
 पालियामेंट  की  मेम्बरी  के  लिये  बाधक  नहीं

 होगा  v  रेलवे  बोर्ड  के  लिये  इसमें  नहीं  कहा
 गया  है  लेकिन  उसके  लिये  भी  बागे  चल  कर

 कह  सकते  हैं  कि  रेलवे  बोर्ड  का  मेम्बर

 होना  भी  पालियामेंट  की  मेम्बरी  के  लिये

 बाधक  नहीं  होगा  क्योंकि  इस  विधेयक  में

 हमने  यह  डिफ़ाइन  कर  दिया  है  कि  चेभरमेन,

 डाइरेक्टर  और  मेम्बर  आफ  ए  स्टेचुटरी  बॉडी,

 कारपोरेशन  का  चेश्ररमैन  में  बर  हो  सकता  है,
 उसका  डाइरेक्टर  मेम्बर  हो  सकता  है,  अभी  तक

 हमने  यही  रखा  है  कि  ऐसी  कारपोरेशन  का

 चेथ्रमैन  या  डाइरेक्टर  जहां  कि  उनको

 तनख्याह  न  मिलती  हो,  शीर  भ्ब  दो  तरह  की

 कारपोरेशंस  बनाई  जाया  करेगी  या  वहां  पर

 एक  दफा  लगा  देगे  कि  कारपोरेशन  का  मेम्बर

 पेड  भी  हो  सकता  है  प्रौर  अनपेड  मेम्बर  भी

 हो  सकता  है  |  यह  तो  ठीक  है  कि  उसको

 उस  आफिस  होल्ड  करने  के  लिये  कोई  सनस्वाहू

 नहीं  मिलती  है  लेकिन  उस  आफ़िस  के  झन्दर

 सत्ता  है  और  ६नफ्लुएंस  और  पेट्रोनेज  होती

 है  -  इसके  जरिये  लोगों  को  अलोमन  भी

 हो  सकता  है  q  नेश्रमेस  का  शौर  डाइरेक्टर

 का  काम  एरिजक्यूटिव  काम  है,  कार्यकारी  काम

 है,  जिससे  कासन  प्रणाली  की  व्यवस्था  अन्त
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 रही  है  ।  पर  यहां  तो  पटेल  झौर  कारपोरेशन
 के  चेहरमैन  दोनों  को  ही  रक्‍्सा  है  |  मेरी
 समझ  में  नहीं  धाता  कि  बे  लोग  दोनों  जगह
 ससे  ईमानदारी  से  काम  कर  सकेंगे  7  वह

 यहां  पर  भी  ईमानादारी  से  काम  करें  शौर

 वहां  भी  ईमानदारी  से  काम  करें,  यह  मुमकिन
 नहीं  है  |  भ्रगर  इस  भवन  के  प्रन्दर  उसी
 कारपोरेशन  के  खिलाफ  कोई  बात  प्राती  है
 जिसका  वह  चेभ्रमैन  है  कि  वह  कारपोरेशन

 सही  तरीके  से  काम  नहीं  कर  रहा  है,  जैसे

 यहां  डी०  वी०  कारपोरेदन  के  बारे  में  कई  बार
 स्र्या  श्राई,  तो  वह  मेम्बर  पालियामेट  को

 हैसियत  से  यही  कोशिश  करेगा  कि

 यह  बात  यहां  तक  न  उठ  सके  ।  वह  चाहेगा
 कि  हमेशा  उसकी  तारीफ  होती  रहे  ।  ऐसी

 ऐसी  बस्तुये  लाकरके  हम  लोगों  के  श्न्दर

 च््सी  ही  भावना  पैदा  करेंगे  कि  वे  हमेशा  यह
 कोशिद्य  करते  रहे  कि  उनको  कोई  स्थान
 चालियामेट  में  मिल  जाये  ।  ऐसे  लोगो  को
 पालियामेट  मे  स्थान  दिला  देने  के  बाद

 हम  पालियामेट  को  एक  तरह  से  ऐसा  बना
 देंगे  कि  वह  किसी  भी  कारपोरेशन  पर,
 या  शौर  किसी  चीज  पर  सही  तरीके  से

 ईमानदारी  से,  श्रपनी  राय  प्रकट  न  कर
 सके

 13  Ars.

 भागेव  कमेटी  से  डिस्क्वालिफिकेशन  के
 बारे  मे  ग्रपनी  राय  दी  है  कि  फला  फला  चीज
 को  डिस्फ्वालिफिकेशन  मान  लिया  जाय  i

 जब  हम  कमेटी  बनाते  है  तो  कमेटी  की  राय
 को  मान्यता  देनी  चाहिये  ।  इस  कमेटी  ने

 खास  दाब्दों  मे  बाइस  चान्सलरो  के  लिये  कहा

 है  कि  उनको  जगह  न  दी  जाये  ।  अगर  कोई
 बाइस  चान्सलर  पालियार्मेट  का  भेम्बर  हो
 जाय  तो  या  तो  यह  यहां  से  चला  जाय  या

 वाइस  आन्सलर  की  जगह  से  ग्न्ला  जाय  |

 यह  बोनो  तरफ  न  रहे  |  लेफिन  भाप  वाइस
 थान्सलरों  को  इस  सदन  में  कायम  रख  रहे

 हैं  झरी  समझ  में  गही  झाता  कि  जब  कमेटी

 ने  बड़े  साफ  शब्दों  में  कहा  है  कि  वाइस  चान्सलरों

 को  क्यों  थे  रखा  जाय  तो  उस  पर  कोई  ध्यान

 १6  DECEMBER  1087  (Prevention  of  4949
 Disqualification)  Btit

 क्यों  नहीं  दिया  गया  है।  में  उसकी  एक  लाइम

 पढ़  कर  सुनाना  चाहता  हू  :

 “Bor  these  reasons,  the  Com.
 mittee  fee]  that  if  these  Vice-
 Chancellors,  either  appointed  or
 elected,  are  exempted  from  dis-
 qualification,  such  exemption  will
 be  to  the  detriment  of  both  the
 offices.  The  Committee  therefore
 are  of  the  opinion  that  the  office
 of  Vice-Chancellor  should  not  be
 exempted  from  disqualification.”

 उसकी  डेफिनिंट  झ्रोपीनियन  है,  झोपी-

 नियन  बेस्ड  शन  रीजन  है,  उन्होंने  बताया

 है  कि  वाइस  चान्सलरों  को  न  रखा  जाय,
 फिर  भी  उसे  रखा  जाता  है  -  लेकिन  हम
 उसको  भी  मान्यता  नहीं  दे  रहें  है  ।  इस  तरह
 से  तो  बहुत  थोडें  ही  लोग  बाकी  रह  जाते

 है  ।  सिविल  सर्विसेज  वाले  बाकी  रह  गये,
 जजेज  बाकी  रह  गये,  हालांकि  रिटायर्ड  जजेज

 श्राते  हे,  पेन्शन  वाले  आते  हैं  ।  कुछ  भौर

 जगह  जो  पडी  रह  गई  है,  जो  सेक्रटेरियट

 का  काम  करते  हैँ,  वह  भी  चले  झायें,  तो

 हो  सकता  है  कि  एक  दिन  इस  पालियामेंट  का

 दूसरा  ही  स्वरूप  बत  जाये  ।  झगर  सरकारी

 अहलकार  झा  गये  तो  यहा  पर  कोई  काम

 न  हो  सकेगा  शर  पालियामेंट  की  जो  प्रभु-
 सत्ता  होगी  यह  नहीं  के  बराबर  होगी  |

 इसलिये  जो  विधदिष्ट  कगेड़ी  बनो  2,
 उसका  कतंव्य  है  कि  वह  इस  बात  को  पूरो
 तरह  से  सोचे  और  ध्यान  रखें  कि  काई  विवेधवक

 बनाते  वक्‍त  हम  ऐसा  काम  करें  जिरासे  पालिया-

 मेंट  की  सत्ता  पर  या  पालियामेट  के  सदस्यों

 पर  कोई  उंगली  न  उठा  सके  ।  आज  हमारे
 प्रति  जो  देवा  की  उगली  उठतो  है,  वहू  हमारे
 लिये  कलंक  की  बात  है  t  हम  जहा  भी  जाये

 वहा  हमारे  प्रति  आदर  का  भाव  होता
 चाहिये  ।  पालियामेंट  के  सदस्यों  में  स्वाय

 की  ब्त्ति  होनी  घाहिये  |  इस  ब्ति  के  होते

 हुये  हम  किसी  भी  प्रलोभन  में  न  पड़  Lf

 यहाँ  भ्पनी  ईमानवारी  और  नेककोयती
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 [ett  सिहासन  सिंह]
 को  अयवुण्ण  रखें  हू  जो  विधमक  विदिष्ट
 समिति  में  झा  रहा  है,  उसके  विरोध  करन
 या  समर्थन  करने  का  तो  सवाल  ही  नहीं
 उठता,  लेकिन  झगर  यह  पास  होन  को  होता,
 तो  में!  तो  कमर  से  कम  यह  मांग  करता  कि

 ्य्कि  इस  विधेयक  का  हम  लोगों  से  ही  सम्बन्ध

 है,  इसका  फायदा  पालियामेंट  के  मेम्बरों  को

 ड्  मिलने  वाला  है,  इसलिये  जसे  मेम्बरों  को

 अपनी  राय  प्रकट  करने  की  आजादी  होती  है
 उसी  तरह  वोट  देने  की  भी  आजादी  होनी
 चाहिये,  भौर  शायद  में  इसके  विरुद्ध  हो  वोट
 देता  ।  बहू  विशिष्ट  समिति  के  सामने  जा

 रहा  &,  भर  वह  इस  पर  विचार  करेगो  t

 भायंव  कमेटी  ने  इस  में  अम्बेदकर  साहब
 को  राय  बताई  है,  सेन  साहब  की  राय  बताई

 है,  मे!  समझता  हूं  कि  जितने  भो  ला  सिनिस्टर्स

 पहले  हुये  सबने  झपने  विचार  प्रकट  किये

 हैं  और  सब  ने  किसी  न  किसी  रूप  में  विरोध
 किया  है  ।  ह. ल  हमारे  सेन  साहब  प्राये  हैं,
 बहू  भो  यहां  पर  संख्या  बढ़ा  रहे  हें  -  में  कहना
 चाहता  हूं  कि  संख्या  जितनो  कम  रहेगी,
 उतनी  ही  कम  खराबियां  बढ़ेगी  ।  जितनी

 अच्छी  चीजें  दुनिया  में  हे!  उनको  संख्या  कम

 होशओ  है  ।  संख्या  ज्यादा  होने  पर  उसकी

 वकझ्नत  घटती  है,  उसका  नाम  धटता  है  ।

 इसलिये  संख्या  बढ़ाने  की  ज़रूरत  नहीं  है  t

 और  अगर  अआापकों  संख्या  बढ़ानी  ही  है  तो

 दफा  १०२  के  प्रंश  को  ही  क्‍यों  न  हटा
 दीजिये,  उस  को  हमेशा  के  लिये  खत्म  कर

 दोजिये  ।  बार  बार  पार्लियामेंट  में  .एक
 विशेयक  लाना  पड़े  शौर  उस  पर  बहस  करनी

 पड़े,  फिर  यार  बार  पुराने  विधेयक  को

 रिपोल  करना  पड़े  यह  कहां  तक  ठीक  है  ?

 हम  हमेशा  कुछ  न  कुछ  स्थान  इसमें  बढ़ाते

 6  DECEMBER  4997  (Prevention  of  sham
 Disqualification)  Bill

 संविधान  इसको  डिस्क्लालिफिकेसन'  7
 करार  दे  सके  ।

 अभी  हमारे  यहां  एक  एलेक्दान  पिटीशन

 सुप्रीम  कोर्ट  ने  मंजूर  किया  ।  एक  मुखिया
 गांव  का,  एक  सदस्य  का  एजेंट  हो  गया  भौर

 एर्जेंट  होने  के  नाते  वह  एलेक्दन  पिटिशन

 मंजूर  हो  गई  ।  जो  मेम्यर  खड़े  हुमे  थें  वह
 तो  कायद  जानते  भी  न  होंगे  कि  कौन  उनका

 एजेंट  बना  और  कौन  नहीं  बना,  लेकिन

 च्चूंकि  मुखिया  एजेंट  बन  गया  इसलिये  उनको
 निकाल  दिया  गया  t  लेकिन  हम  भ्राज  यहां
 पटेल  रख  रहे  हें  जो  कि  एक  तरह  से  सरकारी
 कमंचारी  है  a  तहसीलदार  को  जगह  पर
 पढेल  है  ।  अभी  अभी  कई  जगहों  पर  उत्तर

 प्रदेश  में  ऐसा  होने  जा  रहा  है  कि  गाव  सभाभों
 के  जरिये  ही  मालगुजारी  वसूल  को  जाये

 भौर  उनको  कुछ  झलाउंस  दिया  जाय  +

 इसमें  बहुत  श्रादमी  रखें  जायेंगे  और  समी

 एक  तरह  से  सरकारी  प्रहलकारों  की  तरह
 से  होंगे।  बहरहाल  में  तो  जो  हिस्सा  बढ़ाया
 जा  रहा  है,  उसके  बढ़ाने  का  स्वागत  नहीं
 कर  सकता,  लेकिन  में  विशिष्ट  कमेटो  से

 झौर  सेन  साहब  से  यह  अ्रपील  करूंगा  कि.

 वह  विशिष्ट  कमेटी  मे  बैठें  गौर  अपनी  पालिया-

 मेंट  के  लिये,  भच्छे  नियम  बनायें  ।  आज

 भारत  एशिया  का  नेतृत्व  करने  जा  रहा  है
 इसलिये  हमारे  यहां  के  सदस्यों  को  कम  से

 कम  प्रलोभन  हों  झौर  कम  से  कम  फायदा

 उठाने  की  उनमें  झादत  हो  |  इसलिये  झगर

 यह  विधेयक  पास  कर  दिया  गया  तो  कोई

 झच्छा  भअाददों  हम  संसार  के  सामने  नहीं
 रख  सकेंगे  ।

 अये  है,  कल  यह  किया,  परसों  और  बढ़ाया
 और  दाज  हम  इसमें  दस  ौर  बढ़ा  रहे  हैं

 मुसकिस  है  कि  यह  झागे  अल  कर  काफी  ww

 are  पड़े  भौर  सन्‌  १६५८  में  सौर  विधेयक

 आये  कि  इस  रास्ते  में  दफा  १०२  रोड़ा  साबित

 हो  रही  है,  इसलिये  ऐसा  कर  दिया  जाये  कि
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 Geran  of  his  people  will  not  be  led
 gstray  simply  because  he  has  been
 sent  to  perform  certain  functions.

 Situated  as  we  are,  rather  situated
 as  the  world  is,  the  utmost  is
 required  of  every  individual  who  la
 capable,  efficient,  honest  and  enjoys
 the  confidence  cf  his  people  to  do
 his  best  for  the  service  of  his  people.
 Therefore,  simply  because  an  indivi-
 dual  happens  to  be  a  Member  of  Par-
 Hament,  he  should  not  be  deprived
 of  an  opportunity  to  put  in  his  best
 for  the  service  of  his  people  in  any
 ephere  of  life  for  fear  that  he  would
 be  influenced  by  Government  views
 I  do  not  think  in  any  way  that  a
 man  who  does  malguzari  work  or  is
 a  patel  or  work  of  a  similar  nature
 should  be  deprived  of  an  opportunity
 of  rendering  a  little  service  for  his
 people.

 Section  7(d)  of  the  Representation
 aft  the  People  Act  says:

 “If,  whether  by  himself  or  by
 any  person  or  body  of  persons  in
 trust  for  him  or  for  his  benefit
 or  on  his  account,  he  has  any
 share  or  interest  in  a  contract
 for  the  supply  of  goods  to,  or  for
 the  execution  of  any  works  or
 the  performance  of  (these  are  im-
 portant)  services  undertaken  by,
 the  appropriate  Government;”

 I  beg  to  submit  that  suppose  a  pro-
 fessor  of  art  and  culture  or  a  profes-
 sor  of  sociology  gives  a  broadcast
 talg  on  the  radio.  The  radio  service
 is  an  undertaking  by  the  Govern-
 ment,  He  does  perform  some  service.
 Only  a  man  who  is  well  versed  in
 subjects  which  are  useful  and  good  to
 the  people,  only  a  man  of  rare  quali-

 one  era  of  culture  into  another
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 talk  on  the  radio.  Therefore,  I  beg
 to  appeal  for  two  exemptions.

 I  want  to  add  at  the  end  of  (iil)  of
 clause  2  of  this  Bill  two  new  cate-
 gories:

 “(iv)  a  lawyer,  not  permanent-
 ly  employed  for  conducting  cases
 or  given  brief  on  behalf  of  the
 Government.”

 “(v)  the  performance  of  any
 service  academic  or  in  the  matter
 of  arts  or  culture  by  any  persons
 not  permanently  employed  by
 the  Government.”

 My  respectful  submission  is  that  cer-
 tain  classes  ef  people  who  have
 enjoyed  the  confidence  of  the  elect-
 orate  and  have  been  voted  for  the
 membership  of  Parliament  should
 not  be  judged  from  the  market  place
 standard.  Certain  confidence  and
 trust  is  to  be  reposed  in  them.  If
 by  their  learning  and  achievement,
 they  are  capable  of  rendering  certain
 unique  type  of  service,  they  should
 be  allowed  to  do  so.

 Let  us  suppose  that  Government
 has  8  case  in  the  Supreme  Court.  We
 have  not  got  many  lawyers  in  the
 matter  of  Company  Law.  Should  not
 a  lawyer  Member  of  Parhament,  well
 versed  in  that  law,  be  allowed  to
 appear  on  behalf  of  the  Government
 in  such  a  case  before  the  Supreme
 Court  aimply  because  he  is  a  Member
 of  Parhament?  Does  he  forfeit  the
 confidence  of  his  people?  Is  his  opin-
 jon,  as  a  distinguished  jurist  and  @
 Member  of  Parliament  likely  to  be
 influenced  simply  because  he  works
 there?  Nowhere  in  the  world  is  such
 an  opinion  about  the  lawyers’  capa-
 city  or  is  it  considered  that  the  trust
 reposed  in  him  is  taken  away.

 Secondly,  about  radice.  Let  us  take
 Shrimati  Rukmani  Arundaie.  She
 goes  and  gives  a  talk  on  the  history
 of  arts  and  it  lasts  about  a  week  and
 she  is  daily  paid  Ra.  80,  let  us  sup-
 pose,  for  each  such  talk.  Are  the
 people  to  be  deprived  of  such  a  rare
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 and  distinguished  service  simply
 because  the  poor  lady  happens  to  be
 a  Member  of  Parliament?  It  is  not
 doing  any  injury  to  her;  it  is  doing
 injury  to  the  people.

 Therefore,  I  beg  to  submit  that
 these  two  amendments  should  be  con-
 sidered  by  the  Joint  Committee.  I
 would  again  say  that  while  judging
 our  people,  we  should  not  judge  them

 _  too  near  the  ground.  Let  us  take  a
 reasonable  view.  His  impartiality  and
 honesty  should  in  no  way  be  judged
 or  balanced  as  in  the  market  place
 manner.  He  is  a  different,  superior
 man.  The  trust  reposed  by  the  people
 should  be  taken  into  account  and  a
 reasonable  view  of  the  case  taken.

 पंडित  ढा हुर  दास  मागेब  :  जनाब

 स्पीकर  साहब,  यह  जो  बिल  हमारे
 सामने  है  इसके  बास्ते  सबसे  पहले  तो  में

 झानरेबिल  मिनिस्टर  साहब  का  शुक्रिया  ञ्दा

 करता  चाहता  हूं  कि  बिजनेस  एडवाहजरी
 कमेटी  से  सजेशन  पर  झौर  जिन  मेम्बरान  ने

 सिलेक्ट  कमेटी  के  वास्ते  रेफेरेंस  की  दरब्वास्त

 की  थो  उनको  ज्यूज  का  लिहाज  रख  कर

 मेहरबानी  फरमा  कर  इसके  ऊपर  मोशन

 ध्राव  कंसीडरेशन  के  वास्ते  नहीं  कहा  है
 बल्कि  ज्याइंट  सिलेक्ट  कमेटी  को  रेफेरेस

 के  बारे  में  कहा  है।  फिलवाके  इस  हाउस  में

 बहुत  से  भमेम्बरान  को  बडी  सख्त  मायूसी
 होती  गर  यह  मोशन  हांऊस  के  सामने  न

 झाती  और  कोदिश  यह  की  जाती  कि  बिल

 शौजदा  फार्म  में  पास  कर  लिया  जाये  |

 यह  मामला  दरपअस्ल  इतनी  अहमियत
 को  है  कि  जिसके  ऊपर  बहुत  से  मेम्बर  साहि-
 बान,  पेवल  झाव  चेयरमंन  के  मेम्बर  ओर

 दूसरे  साहिबासन  ३०  अप्रैल,  सन्‌  १६५४  को

 इकट्ठे  है  भौर  झानरेबिल  स्पीकर  साहब
 की  खिदमत  में  हाजिर  हो  कर  उन्होंने  भर्ज

 गरी  कि  वह  मेहरबानी  फरमाकर  इस  मामले

 का  इन्तिजाम  करें  ताकि  यहं  स्ममला  हमेशा
 के  लिये  फूलप्रूफ  ही  जाये  ।  चुनत्रि  खास
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 att  पर  एक  कमेटी  हमारे  झागरेब्ल  स्पौफर

 साहब  से  बतायी  जिसको  खास  र्म्स  ध्ाफ
 रेफेरेंस  दिये  और  यह  हुक्म  दिया  कि

 तुम  ऐसा  मसाला  इकट्ठा,  करो  जिससे
 गबवर्मसेंट  को  इस  बारे  में  कानून  बनाने  में

 इमदाद  मिले  |

 जनाब  वाला,  यह  मामला  झाज
 का  नहीं,  कल  का  नहीं,  एक  पालिग्ममेंट
 का  सही,  दो  परालियामेटों  छा  नही,  सारी

 दुनिया  की  पालियामेंटों  के  चवौस्ले  एक  सबसे

 अहम  चीज़  है  t  चुनांचे  कई  सदियों  से

 क्लायत  में  इसके  ऊपर  झगड़ा  होता  चला

 झाया  है  और  इसके  ऊपर  कम  से  कम  संकड़ों

 ऐक्ट  झौर  रिजोल्यूझन्स  हाउस  भाफ  कामन्स
 मे  पास  हुये  जिनको  तफसील  अगर  दाप

 देखना  चाहें  तो  हाउस  ञ्राफ  कामन्स  के  सन्‌
 १६५७  के  डिस्क्वालीफिकेशन्स  ऐक्ट  मे  मिल

 जायेगी  ।  यह  ऐक्ट  आज  खुशकिस्मती
 से  हमारे  हाथ  मे  है  जिसका  हमें  बेहद  इन्तिजार
 था  ।  इसके  प्रन्दर  दस  सफहो  के  भ्रन्दर

 उन  ऐक्टहाय  और  रिजोल्युशनहाय  की

 तफ्सील  दी  गयी  है  जो  इस  ऐक्ट  की  रू  से
 र  पील  किये  गये  हे  ।  यह  मामला  हमारी
 पालियामेंट  के  सामने  भरे  भाज  ही  नहीं
 भाया  है  ।  पग्रगर  हम  अपनी  पालियामेट

 को  देखे  तो  हमको  मालूम  ट्रोगा  कि  सन्‌
 १६४७  के  बाद  जो  हमारी  पालियामेट

 बनी  वह  इस  बारे  में  तीन  ऐक्ट  पांस  कर

 सुकी  है  '  सन्‌  १६५०  में  एक  ऐक्ट
 पास  किया,  सन्‌  १६५१  में  एक  किया  भौर

 सन्‌  १६५३  में  एक  ऐबट  पास  किया  जिसको

 ऐक्ट  १  सन्‌  १६५४  कहते  हूँ  ।  लेकिन

 बावजूद  उन  ऐक्टहाय  के  यह  शिकायत  रही

 है  कि  ये  ऐक्ट  काम्प्रहेंसिय  नहीं  है  ।  यें

 ऐक्ट  ऐसे  नही  हें  कि  हम  कह  सके  कि  हम
 जपने  कामुन  को  टीक  तौर  पर  रख  सके  हैं  $

 यह  मामला  हमको  और  भी  तकलोफ  देता

 झगर  हमारें  सामसे  मै  कामून  न  होते  जो  कि

 इतने  च््से  तक  मदर  शाव  पालियामेंटस  सें

 पास  हुये  ।
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 खुद  दाउ  साथ  कामध्स  में  सन्‌  १६४१
 में  एक  सिलेक्ट  कमेटी  'चिठाई  गयी  झौर

 इस  गरज़  के  थबास्ते  बिठाई  गयी  कि  इस  कामून
 को  कंसालीडेट  किया  जाये  |  बड़े  भर्से
 तक  aq  काम  करती  रही,  उसने  बड़ी

 सवाहियां  लीं  ।  उस  कमेटी  की  रिपोर्ट

 ह  थी  कि  यह्  कानूस  बड़ा  झ्ार्काइक  और

 कनफ्यूज्ड  है  और  बड़ी  प्रनसैटिल्ड  कंडीदान
 में  है।  चुनांचे  सिलेक्ट  कमेटी  की  रिपोर्ट
 के  बाद  यह  मामला  सन्‌  १९५५  में  मदर
 झाव  पालियामेंट  के  सामने  शुरू  हुआ  ओर

 जो  रिपोर्ट  हमने  इस  मामले  के  मुताल्लिक
 लिखी  उसके  अपेंडिक्स  में यहू  सिलेक्ट  कमेटी

 की  रिपोर्ट  भी  दी  गयी  है  ।  उस  वक्‍त  तक

 ऐक्ट  पास  नही  हुआ  था  7  खुशकिस्मती  से

 विलायत  में  सन्‌  १६५७  में  वह  ऐक्ट  भी  पास

 हो  गया  I  में  चाहता  हूं  झर  दरश्वास्त  करूंगा

 झपने  शानरेक्लि  ला  सिनिस्टर  साहब
 से  कि  वह  मेहरबानी  फरमाकर  सिलेक्ट

 कमेटी  के  तमाम  मेम्बरान  के  पास  इस  ऐक्ट
 की  एक  एक  कापी  भेज  दें  क्‍योंकि  यह  बड़ा

 हल्यूमिनेंटिंग  डाक्यूमेट  है,  जिससे  हमको
 झपना  कानून  बनाने  में  बहुत  मदद  मिलेगी  ।

 हमारे  हिन्दुस्तान  के  भ्रन्दर  भी  यह
 मामला  आज  से  नहीं  है  '  इस  तरह  का

 मामला  कि  डिस्क्वालीफिकेशन  क्‍या  हो,
 किस  तरह  से  उसको  कायम  किया  जायें,
 किस  तरह  से  उसको  दूर  किया  जाये  झौर

 किस  तरह  से  उस  पर  झमल  किया  जाये,

 यह  मामला  हमारे  यहा  उस  वक्‍त  से  कूल

 रहा  है  जबसे  कि  यहां  पर  रिप्रेजेंटेटिव

 इंस्टीट्यूडान्स  की  शुरुभात  हुई  ।  चुनाचे

 सन्‌  १६०६  में  शौर  १६१५  में  जिन  ऐक्ट्स
 की  रू  से  रिफार्म्स  नाफिज  किये  गये  उनमें

 इसके  वास्ते  भी  प्रावीजन  बताये  गये  ।

 धाखिर  ऐक्ट  सन्‌  १६१६  में  पास  हुआा
 जिसकी  दफा  २२  का  हवाला  उस  रिपोर्ट

 में  दिया  गया  है.  जिसको  कमेटी  शान

 चाफिस  ans  प्राफिट  ने  बनाया  ।  अझौर

 उससे  दर्ज  है  कि  भ्राफिस  धाक  प्राफिट  के
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 लेते  ही  उस  दास्स  को  उस  झ्राफिस  से  जुदा
 कर  दिया  जावेगा  और  उस  डिस्ववाली-
 फिकेदान  को  रिसमूब  करने  का  अश्तिवार
 पालियामेंट  को  ही  होगा  ।  चुनांचे  शकट

 सन्‌  १६१६  को  दफा  २२  जाहिर  करती  है
 श्ाज  से  तकरीबन  vo  बश्स  पहले  भी  हमने
 इस  मसामले  पर  गौर  किया  थ्या

 सन्‌  १३४५  के  ऐक्ट  में  साफ  तौर  पर  दफात

 २६  और  ६६  में  इसका  जिक्र  झझायवा  है  ।

 झौर  बहां  से  यह  प्रावीजन  हमारे  कांस्टीट्यूदान
 के  प्राटिकिल  १०२  में भाया  है।  जनाब
 वाला  मुलाहिजणा  फरमायेंगे  कि  भ्राटिकिल

 १०२  में  किसी  किस्म  के  दाक  की  गुजाइस
 ही  नहीं  छोड़ी  गयो  है  भौर  जो  दाख्स  इस
 प्रावीजन  को  लिलाफवर्जी  करता  है  उसके
 लिये  ड्रास्टिक  कासीब्वेसेड  होंगे  ।  हसमें
 दर्ज  है

 “A  person  shall  be  disqualified
 for  being  chosen  as,  and  for  being,
 a  member  of  either  House  of  Par.
 luament—(a)  if  he  holds  any  office
 of  profit  under  the  Government
 of  India  or  the  Government  of
 any  State,  other  than  an  office
 declared  by  Parliament  by  law  not
 to  disqualify  its  holder;’

 इसकी  रू  से  दो  शरायत  बनी  ।  कोई
 शख्स  जो  कि  गवनेमेट  आफ़  इंडिया  या

 किसी  स्टेट  गवनंमेंट  के झंडर  आफिस  झाव
 प्राफिट  लिये  हो  वह  न  पालियामेट  के  वास्ते

 खड़ा  हो  सकता  है  भौर  अगर  स््ढा  हो  कर

 गलती  से  यहा  भा  भी  जाये  तो  वह  कायम

 नहीं  रह  सकता  tT  प्रगर  पालियामेंट

 चाहे  तो  उस  डिस्क्वालीफ़िकेशन  को  हटा
 सकतो  है।  अगर  पालियामेट  ऐसा  नहीं
 करती  तो  कोई  ताकत  और  कानून  ऐसा  नहीं
 है  जिसके  जरिये  ag  wee  पालियामेट  का

 मेम्बर  हो  सके  या  यहां  रह  सके  कन  चुनाने
 इंसके  वास्ते  ये  शरायत  हैं  कि  जब  कभी  यह
 सवाल  उठे  तो  यह  माससा  ओसीडेंट  साहुंथ  को

 रेफर  किया  आयेगा  भौर  वह  इस  मासले  को

 ते  करेंगे  कि  उस  1  को  चुना  जाना
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 चाहिये  या  नहीं  ।  इसमें  इलेक्दान  पिटीशन
 का  सवाल  भी  नहीं  झाता  ।  यह  प्रद्तियार
 डाइरेक्टली  प्रेसीढेंट  को  है  कि  वह  ते  करें
 कि  उस  ६. .- ल  को  चुना  जाना  चाहिये  का
 या  नहीं  भौर  धाया  उसको  ह््टा  देना  चाहिये
 अगर  प्रेसीडेंट  को  अल्तियार  हो  तो  बरपे

 कांस्टीट्यूशस  बह  गवर्नमेंट  भाफ़  इंडिया
 का  अख्तियार  होता  है।  लेकिन  इस  चोज़
 को  गवर्नेमेंट  आफ़  इंडिया  के  हाथ  से  भी
 से  लिया  गया  है  भौर  ऐसा  खास  वजूहात  के
 किया  गया  है।  इसका  मंशा  यह  है  कि

 पालियामेंट  के  भेम्बर  इंडिपेंडेंट  हो  प्रौर

 फ्री  फ़ाम  करप्यान  हों  क्योंकि  झगर  ऐसा  नहीं

 होगा  तो  देश  का  इन्तजाम  ठोक  से  नहीं
 ष्ब्ल  सकेगा  ।  यह  सबसे  बड़ा  उसूल
 है  कि  जिसके  मुकाबले  में  सारे  और  उसूल
 हैच  हैं।  यह  सबसे  पहली  लोड  है  कि

 मेम्बर  शाव  पालियामेंट  फ्री  फ्राम  इन-

 क्ल्यूएंस  होने  चाहियें।  ताकि  इस  देश  की

 हुकूमत  ठीक  चल  सके  ऐसा  होना
 इस  सावरिन  बाडी  &  मेम्बर्स  के  वास्ते  एक

 बड़ी  चीज  है  बयोंकि  जो  शब्स  ईमानदार

 है भौर .  गवर्नमेंट  और  एग्जीक्यूटिव  के

 झसर  से  आजाद  है  वही  यहां  पर  झआजादाना

 तौर  से  काम  कर  सकता  है।  चुनाचे
 इसके  लिये  बड़ी  सख्त  सजा  रखी  गयी  है  ।

 अगर  किसी  दक्स  को  डिस्क्वालीफिकेशन

 मालूम  हो”ग्ौर  फिर  भी  वहू  यहां  प्राकर

 बैठ  जाये  या  भझगर  वह  डिस्क्‍क्वालीफाइड
 न  हो  पर  वह  शभ्राफिस  झाफ़  प्राफिट  लिये

 हुये  हो  बौर  फिर  यहा  भ्राकर  बैठ  जाये  तो

 उसके  वास्ते  Yoo  शपया  रोज  के  जुरमाने  की

 सजा  का  प्रावीजन  है  जो  कि  कांस्टी-

 टुवूदान  के  दफा  १०४  में  दी  हुई  है

 झगर  यह  झाफिस  झाफ़  प्राफिट

 की  डिस्कवालीफिकेजन  किसी  मेम्यर  को  लागू
 होती  हो  तो  में  यह  मानने  के  लिये  तैयार  हूं
 कि  यह  उस  मेम्बर  की  निहायत  ही  बद-

 किस्मती  है  -  उसको  इलेक्दान  में  कामयाब
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 हो  कर  झाना  होता  है  भौर  उसके  रास्ते  में
 वैसे  ही  बहुत  काफी  हरडिल्स  हैं।  हो
 सकता  है.  कि  उसने  कोई  भ्राफिस  यलती  से
 से  लिया  हो  जिसे  वह  झाफिस  शाफ़  प्राफिट
 ने  समझता  हो  1  उससे  यह  गज़ती  हो
 सकती  है  शौर  वह  यहां  भानकर  पालिया-
 मेंट  का  मेम्बर  बनने  की  कोदिश  कर  सकता

 है।  ऐसे  शस्स  के  लिये भी  कोई  भर्सी

 नहीं  दिखाई  गई  है।  क्योंकि  इस  लिये  फि
 उसूले  यह  है  कि  पालियामेंट  का  मेम्बर  एक
 ऐसा  शब्स  हो,  जिसके  बारे  में  हम  कह
 सकें  कि  वह  बिल्कुल  आज़ाद  है  शौर  सन

 तरह  के  प्रलोभनों  से  ऊपर  है  चुनाचे,
 जहां  पालियामेंट  का  मेम्बर  होने  की  ये
 तारीफें  दी  गई,  वहां  यह  तारीफ  मी  दी

 गई  कि  सिर्फ  वही  दाक्स  पालियामेंट  का
 मेम्बर  चुना  जा  सकेया,  जो  कि  पच्चीस  वर्य
 की  उच्च  का  हो,  इलैक्टर  हो,  सिटिजन
 झाफ  इंडिया  हो  शौर  साथ  ही  उसको  ऐसी

 बह  क्‍्वालिफिकेशन्ज़  हासिल  हों,  जोकि
 पालियामेट  मुकरंर  -करे  ।  यह  तारोफ
 झाटिकल  ह. ह  दी  गई

 मेम्बर  साहवान  को  याद  होगा  कि

 इस  पार्लियामेंट  में  एक  रेजोल्यूशन  श्राया

 था,  जिस  में  यह  करार  दिया  गया  था  कि

 पालियामेंट  के  मेम्बर्ज़  के  लिये  कोई  एजू-
 केशनल  क्वालिफिकेदान्श  रखी  जायें  ।

 लेकिन  हाउस  ने  कोई  क्वालिफ़िकेक्षन  नहीं
 रखी  शभ्ौर  अपनी  तरफ  से  इस  किस्म  की  कोई
 पाबन्दी  मुकरंर  नहीं  को,  जिसके  मायले

 में  हैँ  कि  लोग  जिस  को  चाहें,  भपना  रिप्रे-

 जन्टेटिव  मुकरेर  कर  सकते  हैं

 आटिकल  १०२  में  भाफ़िस  ars  प्राफिट

 होल्ड  करने  के  झलाना  और  भी  पावन्दियाँ

 रखी  गई  हैं।  मसलन,  यह  पागल  ने  हो---
 पागल  हो,  तो  कोई  परवाह  नहीं,  कोर्ट

 से  डिफ्केयर्ड  पागल  मे  हो  —,  a

 डिस्बाडे,  इनसालबेंट  भ  हो,  किसी  दूसरे
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 शुल्क  के  सैजिस्केजर  का  मेम्बर  न  हो,  सिटि-
 & | 6  us  इंडिया  हो,  बगैरह।  इस  का  मत-
 ह. 6  साफ़  यह  है  कि  झापफ्श  ाफ़  प्राफिट
 को  लेने  बाला  भौ  उसी  जुमरे  में  आयेगा,
 जिसमें  इस  दूसरी  डिसभवासिफ़िकेशन्ज
 को  रखते  बाला  भायेगा  ।  जिन  डिसक्यालि-

 फ़िकेशस्ज  का  मेंने  जिक्र  किया  है,  वे  एक
 से  एक  झाला  डिसक्यासिफिकेशन्ज  हें
 में  1. &  करना  चाहता  हूं  कि  इससे  बढ़  कर  कोई
 डिसक्वालिफ़िकेदान  सहीं  है  कि  एक  झ्ादमी

 यहां  पर  चुन  कर  झाये  भौर  यहां  पर  पूरी
 अजादी  के  साथ  काम  न  करे  भौर  यह  ब्याल

 करे  कि  अवर्भमेंट  का  कोई  मेम्बर  मुझे  किसी

 कमेटी  का  बेम्बर  अनगा  देगा,  कोई  भाफ़िस

 ers  प्राफिट  दे  देखा,  जो  कि  मुझे  इनफलु-
 द्न्स,  इज्जत  झौर  बेट्नेज  देशा  ।  इससे
 गवर्ममेंट  भी  खराब  हो  जाती  है  अगर  वह

 यह  ब्यास  करती  है  कि  हमको  इस  तरह  से

 किसी  भ्रादमी  की  सपोर्ट  मिल  सकती  है
 में  1. इ  करना  चाहता  हूं  कि  ये  दोनों  बातें

 हमारे  देश  की  बरबादी  का  कारण  हैं  ।

 इसलिसे  ऐसे  किसी  झादमी  को  गवर्नमेंट

 नहीं  हटा  सकती  है,  जिसके  बारे  में  यह  कहा
 चाय  कि  वह  इन  डिसक्वालिफिकेशग्ज  के
 मीचे  मा  गया  है।  उस  को  सिफ  प्रेजिडेंट

 जटा  सकता  है---  झौर  भसल  में  प्रेज्धिबेंट

 ची  उस  को  नहीं  हटा  सकता  है,  उसका  तो

 सिर्फ़  नाग  रखा  गया  है  ।  इस  झाटिकल

 में  कहा  गया  है  कि  इस  सिससिले  में  इलेक्दान
 कमीशन  की  राय  प्रेजिडेंट  के  लिये  काबिले-

 वाबन्दी  होगी  ।  मासला  फ़ौरन  इलेक्शन

 .कमीदान  के  पास  जायगा  भौर  उस  को  राय

 पैजिडेंट  को  कबूल  करनी  पड़ेगी  और  उसके

 शुताविक  यह  करार  देना  पड़ेगा  कि  उस

 1. ॥  को  भाफिस  झाफ़  प्राफ़िट  मिला  है
 यथा  नहीं  इस  बात  को  इतना  भझहम
 समझा  सया  कि  कांस्टीच्यूशन  में  यह  प्राविद्धस

 रखा  गया  झौर  ये  प्रहकामात  सादर  किये

 थे  3

 हमारे  सामने  तीस  बिस  पाये,  जिनका

 कि  मेरे  जिक  किया है।  उन  तौनों  बिलों
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 से  सारे  मेम्बरान  और  पब्लिक  गैरमूतमईन
 थी,  क्‍योंकि  उन  बिलों  में  लम्बी  चौड़ी
 एण्जेम्प्दाग्ड  दी  गई  थीं  वे  एम्ड्रेम्पान्स
 इतनी  9  खबर्दस्त  थीं  कि  गवर्नेमेंट  के  हाथ
 बड़े  शल्ल  हुये  थे  कि  वह  जिसको  सीब्यूस
 करना  जाहे,  करे---बह  मेम्बर  सीड्यूस  हो  या

 मे  हो,  यह  लग  बात  है  1  a  मेस्यर
 किसी  ऐसे  झ्राफ़िस  को  कबूल  करता  है,
 वह  हाउस  का  मेम्बर  रहने  का  प्रश्लियार

 नहीं  रल  सकता  |  बहरहाल,  ये  तीन
 बिल  सेटिसफ़ेक्टरी  नहीं  थे  ।  इसलिये
 एक  कमेटी  मुकरंर  की  गई,  चिसको  यह
 काम  सौंपा  गया  कि  बह  रिपोर्ट  करे  कि  क्‍या

 कमियां  हैं,  वे  कसि  हद  तक  जाते  हे  भौर

 उनको  किस  हुद  तक  भहीं  जाना  चाहिये  |
 उस  कमेटी  से  एक्सटेंशन  भी  हासिल  की  धौर

 एक  साल  में  भ्रपना  काम  पूरा  कर  दिया

 झौर  पझपनी  रिपोर्ट  पेश  कर  दी  ।  वह
 रिपोर्ट  हाउस  के  सामने  है  ।  श्वास  यह
 पैदा  होता  है  कि  जिस  ग़रस  से  बह  रिपोर्ट
 को  गई  है,  वह  गरज़  पूरी  हुई  था  नहीं
 इस  बिल  को  देख  कर  मुझे  यह  कहने  में करा
 भी  ताम्मुल  नहीं  है  कि  गवर्नेमेंट  ने इस  कमेटी
 की  सिफ़ारिक्षों  की  परवाह  नहीं  की,  जितनी
 ॥. उ  चखे  करनी  चाहिये  थी  झौर  उस  कमेटी

 के  भशराज  पूरे  नहीं  हुये,  क्योंकि  गवर्ममेंट
 ने  इस  बिल  में  इस  मामले  को  इस  तरह
 देखा  जो  कि  कमेटी  की  राय  के  मुताबिक
 नहीं  था  -  झगर  यह  एक्ट  पास  हो  जाता,
 तो  देश  में  एक  ऐसी  खराबी  होती,  जिसको

 इम  ध्यान  में  नहीं  ला  संकते  हें  ।  मुझे
 उम्मीद  है  कि  हमारे  ला  मिनिस्टर  साहब
 झौर  गवर्नमेंट  इस  बात  का  खास  तौर  पर

 याल  रखेंगे  कि  यह  मासला  ऐसा  है,  जिस-

 में  नानप्राफिशिगल  भ्रोपीनियन  का  पूरा
 दखल  होता  चाहिये  भौर  यह  देखना  चाहिये
 ६.  हम  अपनी  पालियामेंट  को  पाक  धौर

 साफ़  रखें

 जब  में  इस  बिस  की  een  देखता  हूं
 तो  मालूम  होता  है  कि  कई  आातों  के  बारे
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 में  गवर्मेमेंट  ने  कमेटी  की  शाय  को  न  सिर्फ़

 कदूल  नहीं  किया,  बल्कि  उसके  कतई
 बरखिलाफ़--उस  की  डिफ़ायेन्स  में--कई
 वीजे  चच्ची  है,  जिसको  धाम  तौर  पर

 बहुत  से  मेम्बर  साहवान  पसन्द  नहीं  करेंगे

 और  कंट्री  भी  पसन्द  नहीं  करेगा  |

 सबसे  बड़ी  बात,  जिस  की  में  नुबंतो-
 औनी  करना  चाहता  हूं  भौर  जिसको  सिलेक्ट

 कमेटी  खास  तौर  से  देखे,  यह  है  कि  असल

 मन्दा  |  इस  कमेटी  के  बनाने  का,  झसल

 मन्दा  हमारे  स्पीकर  साहब  का  और  है. ह

 मेम्बर  साहबान  कॉ,  जो  कि  उनकी  खिदमत

 में  हाजिर  हुये  थे,  यह  था  कि  एक  ऐसा

 शिड्यूल  बना  कर  रखा  जाय,  जिस  में  कि

 झाफिसे  शाफ  प्राफिट  की  तारीफ़  की  जाय

 भौर  बताया  जाय  कि  ये  ये  प्राफ़िसिज्ध

 झाफ़  प्राफ़िट  हें।  अगर  कोई  शब्स  उनमे

 से  किसी  फो  यहले  से  होल्ड  कर  रहा  है,
 तो  वह  पालियामेंट  के  लिये  खड़ा  नहीं  हो
 सकता  है  और  झगर  वह  खड़ा  हो  कर

 कामयाब  हो  जाता  है,  तो  पालियामेंट  में

 कायम  नहीं  रह  सकता  है।  यह  बात  सब

 को  मालूम  होनी  चाहिये  ।  जब  तक  यह

 मालूम  न  हो,  तब  तक  उस  हदाख्स  का  क्‍या

 कसूर  है,  जो  कि  असलियत  को  नहीं  जानता

 है  भौर  जो  खड़ा  होता  है  श्र  कामयाब  हो
 कर  यहां  ह." + ह  कर  बैठ  जाता  है  ?  इसलिये

 सबसे  पहली  ज़रूरत  इस  बात  की  है  कि

 यह  एसरटेन  किया  जाय  कि  आफिस  आफ

 प्राफिट  क्या  हैं  और  उनको  शिड्यूल  में

 दाखिल  किया  जाय  और  यह  प्रोवाइड  कर

 दिया  जाय  कि  आगे  के  लिये  ये  ये  झाखास

 खडे  नहीं  हो  सकते  हैँ  ।  जब  तक  यह  नही

 होता  है,  लय  तक  आझाफ़िस  आफ़  प्राफ़िट्स
 का  कातून  मुकम्मल  नहीं  हो  सकता  है

 यही  चीज  है,  जिसको  गवर्नेमेंट  ने  जाहिर
 करने  से  परहेज  किसा है  |  स्टेटमेंट  भाफ़

 आगये  पड  रीज  में  उस  मे  कहा

 है  कि  ह्म  शिड्यल  नहीं  बना  सके  है,  क्योंकि
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 eat  सामने.  प्रैक्टिकल
 डिफ़ीकल्टीज़  थीं  ।

 लेकिन  गबनंसेट  से  यह  नहीं  देखा  कि  जो
 कमेटी  मुकर्रर  की  गई  है,  उसने  मट्टीनों
 बैठ  कर  कम  से  कम  दो  सो  कमेटीज़  के

 कांस्टीज्यूशन्ध  देखे  और,  जहां  तक  उस
 के  इल्म  में  भ्रा  सका,  पूरी  मालूमात  की  कि
 किस  तरह  से  शिड्यूल  बताया  जाय  झभौर

 शिड्यूल  बनाने  को  कोशिश  की  ।

 कमेटी  की  तीन  सब-्कमेटिया  बनाई
 गई  झोर  उन  कमेटियों  ने  रिपोर्ट  को  ।  वे
 रिपोर्ट  मुफस्सल  तौर  पर  शाया  कर  दी  गईं
 झोर  चन्द  एक  कमेटिया  ऐसी  करार  दी
 गईं,  जिनकी  मेम्बरशिप  लेने  से  कमेटी  की
 राय  मे  किसी  दाकस  को  डिसक्वालिफ़ाई
 किया  जा  सकता  है।  सुझे  खुशी  है  कि  इस
 बारे  में  मेरे  हाथ  मजबूत  हो  गये  हैं  ।  रिपोर्ट
 के  पा  बी,  सफ़ा  २३५  से  २७४  तक  उन

 तेरह  कमेटियों  के  बारे  में  हमने  स््ज  किया
 था  कि  उन  कमेटीज़  की  मेम्बरशिप  आफ़िस
 शाफ  प्राफिट  में  आरा जायगो  ।  इस  बिल  को
 रू  से  यक-कलम  वे  सब  कमेटिया  ऐसी  करार
 दी  गईं  जिनकी  मेम्बरशिप  डिसक्वालिफ़ि-
 केशन  एनटेल  नही  करेगी  ।  बिलायत  के

 एक्ट  में  यह  करार  दिया  गया  है  कि  इस
 किस्म  की  कमेटीज़  की  मेम्वरशिप  ज़रूर
 डिसक्वालिफ़िकेशन  होंगी  t  में  विलायत
 के  एक्ट  पर  इस  लिये  जोर  देता  हूं  कि  हमारी

 पालियामेट,  हमारे  पालियामेंटरो  इंस्टीच्यूदान्ज़,
 स्बाहे  हम  माने  या  न  माने,  उनमें  अण्छ. ई  हो
 यथा  न  हो,  उत  बालो  पर  बेस्ड  है,  जो  कि  मदर
 श्राफ  पालियामेंट्स  ने  सैकड़ों,  हजारों  बरसों

 के  तजुर्बे  के  बाद  कबूल  की  है  ।  पहले  शिड्यूल
 में  वह  लिस्ट  दी  गई,  जिन  की  मेम्बरशिय  से

 कोई  दास्स  झाफ़िस  श्ाफ  प्राफिट  होस्ड  करता

 हुआ  माना  जायगा  भौर  इसलिये  डिसक्वासी-

 काइड  हो  जायगा  q  में  चाहता  हूं  कि

 सिलेक्ट  कमेटी  खुद  बेठ  कर  नये  सिरे  से  इन
 को  भ्राफ़िस  झाफ़  प्राफ़िट  करार  दे  t

 मेंने  जायंट  कमेटी  की  सजवबीज  पेश  की

 थी  ।  स्पौकर  साहब  शाम  तौर  पर  किती
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 सिलेगट  कमेटी  के  मेम्बर  सुकरंर  नहीं  होते  ।

 ह... 6  को  छोड़  कर  नैक्स्ट  बैस्ट  मेन,  हमारे
 डिप्टी  स्पीकर  साहब,  को  मेज  झपती  तरफ
 से  दरक्यास्त  बी  थी  कि  वह  उस  कमेटी  के
 चेबरमैन  बनें  ।  जिस  कमेटी  में  डिप्टी
 स्वीकर  साहब  होते  है,  हमारे  रुूत्ज  के

 “मुताबिक  वे  उस  के  चेयरमेन  होते  हैँ  ।  में

 चाहता  था  कि  जो  हाइएस्ट  प्रादमी  हें,  उन

 “पर  यह  ज़िम्मेदारी  डाली  जाय  कि  वे

 दिड्यूल  बनाये  ।  मुझे  खुशी  है  कि  आनरेवल
 मिनिस्टर  साहब  ने  इस  को  कबूल  कर  के,

 जहां  में  जिम्मेदारी  डालना  चाहता  था,

 यहां  जिम्मेदरी  डाल  दी  है  q  में  प्रहुं
 करता  चाहता  हूं  कि  यह  कानून  सारे  हिन्दु-
 स्तान  के  लिये--सारो  स्टेट्स  के  लिये--
 बनेगा  भौर  यह  एक  एग्जेम्पलरी  होगा  t
 जैसा  कि  श्री  नाथ  पाई  साहब  ने  कहा  है,
 यह  सारे  एशिया  में  श्रपनी  एक  मिसाल

 होगा  ।  में  वाहत्म  हूं  कि  यह  कानून
 इतना  मुकम्मल  बने  कि  जो  गलतिया  मदर
 झाफ़  पालियामेंट्स  ने  की  हैं  वे  भी  हम
 न  करें  ।  में  क्लेम  करता  हूं  कि  हमारा

 कांस्टील्यूशन  सारी  दुनिया  में  सब  कास्टी-

 ख्यूशन्ज  से झ्च्छा  है  ।  हमारा  यह  एक्ट
 भी  एक  ऐसा  नमूना  बने,  जिस  पर  एशिया

 यूरोप  झौर  सारी  दुनिया  के  मुल्क  चले  ।
 झाज  हम  हाउस  श्ाफ़  कामन्ज़  के  कायदों  पर
 चलते  हूँ  श्र  हम  पाते  हूँ  कि  उन  में  हतनी

 खूबिया  हैँ,  इतनी  उमदा  चोज़ें  हे,  जिन  को
 देख  कर  हमारा  दिल  लुभागमान  होता  है  |
 झगर  उससे  बढ़िया  नहीं,  तो  कम  से  कम

 ऐसा  एक्ट  हमारे  लिये  बनें,  जो  कि  उस
 के  बराबर  हो।  इस  नये  एक्ट  १६५७  बने

 एक  खास  दफा  को  तरफ  में  आपको  तवज्जह
 दिलाना  चाहता  हूं  भौर  वह  दफ़ा  है  दफ़ा  ११  ॥ ह
 उसमें  बम  है  —

 The  second  schedule  to  the  Repre-
 sentation  of  the  People  Act,  ;  1949,
 which  containg  Parliamentary  Elec-
 tion  Rules  and  otal’  election  rules
 shall  be  amended  by  the  addition,  at

 Disqualification)  Bill
 the  end  of  rule  9  of  the  Parliamentary
 Election  Rules,  of  the  following
 peragraph,  that  is  to  say:

 (2)  A  candidate's  consent  given
 under  this  rule  shal]  contain  a
 statement  that  he  is  aware  of  the
 provisions  of  the  House  of  Com-
 mons  Disqualification  Act,  ‘1967,
 and  that  to  the  best  of  his  know-
 कश्त  and  belief,  he  is  not  dis-
 qualified  to  the  House  of  Commons.

 में  यह  चाहता  हूं  कि  हमारे  रिप्रेजेंटेशन

 झाफ़  पीपल  एक्ट  में  थही  र्व  बने  हर

 एक  मैम्बर  जहा  यह  लिखा  होता  है  :

 I  give  my  consent  te  be-
 come  a  Member  of  Parliament

 उसके  साथ  यह  लिखा  जाये  :  मेने  यह  पढ़
 लिया  है  झौर  में  इसके  किसी  शैड्यूल  के  अन्दर

 नहीं  भ्राता  और  में  यह  जानता  हूं  कि  मेरे

 में  यह  डिसक्शालिफिकिशन  नहीं  है  t

 यह  शोज़  पेशंतर  इसके  कि  उसको  खड़ा

 होने  को  इजाजत  दो  जाये,  होनो  चाहिये
 इसलिये  उसके  भन्दर  यह  रूल  बनना  आहिये
 जैसा  कि  इस  में  है।  इस  रूल  को  बनाने  से

 यह  साफ़  जाहिर  हो  जायेगा  कि  वह  शख्स

 ष्डडा  नहीं  हो  सकता  de  मेरे  दोस्त  के०  सो०

 शर्मा  साहब  ने  धडे  जोर  शोर  के  साथ  तकरीर

 को  है  शोर  उसके  दौरान  में  उन्होंने  कहा  है
 कि  झगर  कोई  बड़ा  भारी  झाटिस्ट  हो  या

 बड़ा  भारी  वकील  हो'  उसको  डिसक्वालि-

 किकदन  के  दायरे  में  नहीं  दाना  चाहिये  ।

 में  इस  चीज़  के  मेरिटस  में  नही  जाना  चाहता  |

 हमने  कमेटी  के  झन्दर  ऐसे  लोगों  को  जो

 कहीं  ब्राड़कास्टिग  करें  किसी  रेडियो  स्टेशन

 से  उनको  डिसक्वालिफिफुलने  से  एग्जेंम्प्ट
 किया  हुआ  है  ।  उनकी  यह  तजबीज  तो

 हमने  पहले  ही  मानी  हुई  है  ।  बुकला
 साहिबान  छा  जहां  तक  लाड़्लुक  है,  शाम

 तौर  पर  पब्लिक  प्रासीक्यूटर  बभेरहू  होते

 हैं  उनके  बस्ते  हमारी  तजबीज  यह  है  कि

 उसकी  डिसक्वालिफ़िकेशन  र्मिजि  न  की
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 लाये 1  मेरी  ह... थ  भी  यही  राय  है  कि

 उसकी  डिसक्वालिफ़िकेशन  रिमूव  नहीं  होनी
 चाहिये  ।  लेकिन  हमारे  शर्मा  साहब  ने

 बढ़े  जोर  शोर  की  तरकीर  की  शौर  कहा  कि

 मेम्बर  ्फ़  पालियार्मेंट  एक  अजीव  तरह  का

 शथासवर  होता  है  जो  मामूली  जानवरो  से

 बहुत  ज्यादा  फौकियत  रखता  &  इस  वास्ते

 उसके  रास्ते  में  कोई  रुकावट  नहीं  डाली

 छानी  भाहिये  |  में  मानता  हूं  कि  मंम्बर
 ध्ाफ़  पालियामेंट  एक  ऐसा  झादमी  होता  है
 जिस  में  लाखों  झादमी  झपना  कान्फ़िडेंस  देते

 हूँ  झौर  वह  जरूर  च्च्छा  आदमी  होना
 चाहिये  ।  लेकिन  यह  तो  वह  चीज  हुई
 खस  को  लाजिक  में  कहते  हें  कि  उस

 थीज़  को  जिसको  कि  हम  सावित  करना  चाहते

 हैं  एस्यूम  (  Assume  )  कर  लेते

 ®t  इसमें  यह  दोष  है।  इस  दोष  को

 दूर  किया  जाना  जयाहिये  |  मैम्बर  वही
 वालस  होना  चाहिये  जिस  में  दोष  न  हो,
 जिसमें  कोई  डिसक्वालिफिकेशन  न  हो  जो

 कोई  भ्राफिस  आफ  प्राफिट  न  लिये  हुये  हों  ।

 सेक्‍्दान  १  क्लाज़  ४  ने  इस  चीज़  का  फंसला
 कर  दिया  है।  उसमे  लिखा  है  —

 “Except  as  provided  in  this  Act,
 a  person  shall  not  be  disquall-
 fied  from  Membership  to  the  House
 of  Commons  by  reason  of  his
 holding  an  office  or  place  of  profit
 under  the  Crowu  or  any  other
 office  or  place  and  g  person  shali
 not  be  disqualified  for  appoint-
 ment  to  or  for  holding  office  or
 place  by  reason  of  his  being  a
 Member  of  that  House.”

 जिसके  माने  यह  हुये  कि  इस  एक्ट  के  झन्दर
 ो  जो  झाफिस  श्राफ  प्राफिट  दर्ज  हे  उनके
 झलावा  झगर  कोई  ॥  प्राफिस  अाफ
 प्राफिट  होल्ड  करता  है,  वह  डिसक्वालिफि-

 केशन  नहीं  होगी  ौर  साथ  ही  उन  आफ़ि!सिस
 के  वास्ते  जो  इसके  प्रन्दर  मेनशंड  हैं  उनके
 लावा  जितने  भी  प्राफिस  झाफ  प्राफिट

 46  DECEMBER  97  (Prevention  of
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 है  उनके  बास्सै  मेम्बरशिप  झष  पालियामेंठ

 डिसस्वालिसिकेशन

 ग  महीं  होगी  सेक्शन

 १  क्लाज  ४  कै  यह  फेसला  कर  दिया  है  कि

 यह  धोडयूल  खुद  बिल्कुल  बामय  है,  एक्स-

 बस्यूसिव  है,  इसके  झन्दर  जो  झ्ाफिसिश्र  दर्ज

 हैं  उनके  अलावा  कोई  ऐसा  झाफिस  नहीं

 होगा  जो  किसी  को  डिसक्वालिफाई  करे

 कानून  हमेशा  सर्टेन  होना  चाहिये  -  इस

 एक्ट  की  रू  से  इसको  सर्टेस  बना  दिया  गया

 है

 उस  जमाने  में  जब  यह  कानून  विलायत

 में  पास  नहीं  हुआ  था,  एक  मशहूर  ग्रलझवयार

 टाइस्ज  से  इस  कानून  के  बारे  में  लिखा  था

 उस  वक्‍त  जब  यह  सिलेक्ट  कमेटी  की  स्टेज
 में  था  कि  सिलेक्ट  कमेटी  ते  बड़ा  भारी

 एहसान  किया  है  जो  उसने  एक  दौडयूल
 बनाने  की  कोशिश  की  है  भोर  उसने  इंडिकेट
 किया  है  कि  किस  तरह  का  यह  कानून  होगा  t

 टाइम्स  ने  एक  झाटिकल  में  लिखा  था  कि

 कानून  सर्दन  हो  और  उससे  पता  चल  जाना

 चाहिये  कि  झ्ााफिस  झाफ़  प्राफ़िट  क्‍या  है  Ly

 हमारा  पोड्यून  बने  और  बह  सर्टेन  हो  भौर

 उससे  यह  बता  चले  कि  भ्राफिस  झाफ़  प्राफिट

 क्या  है।  इसके  झलावा  झोर  कई  चोड़ें

 इस  एक्ट  के  भ्रन्दर  थी  जिन  का  हंवासा

 टाइम्स  ने  दिया  जिन  को  पढ़ना  में  गैर

 जरूरी  समझता  हूं  ।

 इस  वास्ते  सब  से  पहली  चीज  जो  हमें
 करनी  चाहिये  वह  यह  है  कि  हम  एक

 दौडयूल  बनायें  जिस  में  हम  झाफिस  ाप

 प्राफिट  का  इंडिकेदन  दें  ।  बह  एक  जामे

 दौड्यूल  होगा  जिस  के  झन्दर  सारे  भाफिस

 झाफ़  प्राफिट  16  जायेंगे  ।  भ्रगर  सारे

 नहीं  प्रायेंगे  तो  वह  धास्स  जो  कि  बावजूद
 उस  दौदयूल  के  झगर  कही  नौकरी  कर  लेगा

 तो  उसको  किसी  सूरत  में  मेम्यरश्षिप  से

 रिस  नहीं  किया  जायेगा  ।  विलायर्स

 के  एक्ट  का  एक  चीफ  मैरिंट  यह  है  |  में
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 ऋाहता  हूं  कि  हमारे  ऐक्ट  का  भी  शीफ  मैरिट

 एक  यह  हो  झौर  यह  कीज  हमारे  एक्ट
 के  धनदर  भी  झा  जाये  |

 हमारे  ला  मिनिस्टर  साहब  ने  जो  बिल

 पेश  किया  है  वह  एक  नैगेटिव  सा  बिल

 है।  उन्होंने  तो  यह  कहा  है  कि  फर्ला

 शीश  डिसक्वालिफिकेशन  नहीं  होगी  लेकिन

 यह  बतलामे  की  तकसीफ  नहीं  की  कि

 झाफितस  शझाफ  प्राफिट  है  क्या  ।  कौन  कौस

 से  झ्राफिसिस  हैं  लिन  को  आफिस  भ्राफ

 प्राफ़िट  कहा  जायेगा  ।  में  यह  मानता  हूं  कि

 यह  एक  बड़ा  मुश्किल  काम  है  |  पहले  तो

 झाफिस  की  तारीफ  करना  मुत्किल  है,
 फ़िर  प्राफ़िट  की  तारीफ  करना  मुश्किल  है
 और  उसके  बाद  आफिस  श्ाफ  प्राफिट  की

 तारीफ  करना  मुश्किल  है  जहां  तक

 प्राफिट  का  सवाल  है  उन्होंने  मौनेटरी

 प्राफिट  को  ही  याल  में  रखा  है।  चुनाचे

 उन्होने  लिखा  है  कि  कम्पेंसिटरी  एलाउंस
 से  झ्मर  नीचे  या  कम्पेंसटरी  एसाउंस  की

 हद  तक  धमर  कोई  झाफिस  होगा  जिस  का

 उन्होंने  जिक्र  किया  है,  तो  वह  झाफिस  झॉफे

 प्राफिट  महीं  होगा  ।  गर्जेकि  इसके  झन्दर

 सिफ  रुपये  शाने  पाई  का  ही  क्याल  रखा  गया  है
 झौर  किसी  दूसरी  चीज  का  नहीं  हालांकि
 इस  कमेटी  की  रिपोर्ट  में  भौर  सैकड़ों

 चीजें  हैं  जिन  का  हवाला  उसमें  दिया  गया  है  t

 Sto  अम्बेडकर,  श्री  सी०  सी०  विस्वास

 और  बहुत  से  दूसरे  मैम्बरों  ने  जिन्होंने  उस

 मौके  पर  तकरीर  की  थी  जब  यह  बिल  बनाये

 गये  थे,  कहा  था  भौर  साफ  तौर  से  कहा  था

 कि  इसमें  सिर्फ  रुपये  पैसे  का  सवाल  नहीं  है
 बल्कि  ऐसा  भ्राफिस  जो  किसी  को  इस  हासत
 में  रखता  है  कि  बह  पैट्नेज  दे  सके,  वह
 झाफिस  जिस  में  इस्फ्लुऐरेंस  बढ़ता  हो,  जिसमें

 सग्देक्टिय  फंक्शंस  का  एक्सरसाइज  हो,
 रुपये  पैसे  के  डिसबर्समेंट  का  सवाल  हो,
 इस  किस्म  के  झभ्राफिस  भी  झाफिस  आफ

 wifes  बनते  हैं।  जहां  पर  से  प्रैक्टिस  किया

 करता  था,  बहा  पर  एक  बकील  मज़ाक  में
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 कहा  करता  था  कि  मुझ  को  कोई  तनस्याह

 नहीं  चाहिये  मुझ  को  झानरेरी  थानेदार  बता

 दें,  झानरेरी  मैजिस्ट्रेट  बना  दें,  में  राजी  हूं  ।

 यह  रुपये  पैसे  का  मामला  बहुत  जरूरी  है  ।

 ह, |  शेमेरी  लेकर  सरकार  की  नौकरी  करता  है,

 बह  ॒पालियामेंट  का  मेम्बर  होने  के  किसी  भी

 सूरत  में  काबिस  नहीं  है।  ग्रानरेबिल

 मिनिस्टर्स  साहियान  की  बात  प्रलग  से  है
 ौर  उनके  लारे  सें  में  प्रलग  से  1...  करूंगा  ।

 लेकिन  झगर  किसी  कस्स  को  ज्यादा  पैट्नेज
 मिख्रता  है,  ज्यादा  डिगसिटी  मिली  है,  ज्यादा

 भ्रक्तत्यारात  मिलते  हैं,  ज्यादा  इन्फ्लुएंस
 मिलता  है,  किसी  शाफिस  की  रू  से,  तो  बह
 धाफिस  ors  प्राफिट  की  खद  में  झाता  है  ।

 लेकिन  यह  बिल  इसकी  दिलकुल  परदा  नहीं
 करता  है।  वह  बिल  यह  डिफाइन  नहीं  करता

 कि  प्राफिस  ars  प्राफिट  है  क्या  ।  इसकी
 तरक  से  इसने  बिल्कुल  शाखें  बन्द  कर  सी

 हैं।  एक  ही  चीज़  का  ध्यात  रखा  गया  है  कि

 कहीं  कोई  कम्पेंसटरी  एलाउंस  से  एक  पैसा

 ज्यादा  तो  नहीं  लेता  जैसे  कम्पेंसिटरी  एनाउंस

 ही  सब  कुछ  हो  कितने  ही  मिनिस्टर
 झौर  कितने  ही  मैम्बर  हमारे  हाऊस  में  ऐसे

 हैं  जिनको  कम्पेंसेटरी  एलाउंस  प्रालियरार्मेट

 देती  है,  वह  उनके  सामने  ह्च  है  भशौर  उससे

 कई  गुना  ज्यादा  वे  गवर्नमेंट  के  कोफर्स  में

 बतौर  टैक्सों  के  अदा  करते  हे  सेकिन
 जो  ज्यादा  जरूरी  बीज़  है  वह  यह  है  कि

 पालियामेंट  के  मेम्बर  इस  काबिल  न  हों,
 इस  प्रलोभन  में  वर  पडें  कि  वे  झपती  स्वतन्त्र
 राय  की  परवा  ही  न  करें  और  सोचे  कि  इस

 तरह  से  मझ  को  फलां  जगह  मिल  जायेगी
 @  किसी  मिनिस्टर  के  जेर  एहसान  नही  होने

 आहियें,  गबर्नमेंट  के  जेर  एहसान  नहीं  होने
 बायें  ।  उन्हें  झपी  क्‍ग्राजादी  दरकरार
 रखते  हुये  झपना  काम  ईमानदारी  के  साथ
 कर  सकने  के  काबिल  होना  चाहिये  ।  हमें
 सोचना  चाहिये  कि  झाया  यह  चीज़  पूरी
 होती  है  या  नहीं  ।

 सा  मिनिस्टर  साहब  में  कहा  कि
 सोशलिस्टिक  पैटने  ओ  झाने  बाला  है,  ६...
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 [पंडित  ठाकुर  यद्फ्स  सा्मव]

 हमको  बहुत  से  लोगो  की  जरूरत  होगी,

 न्बहुत  से  ऐसे  एक्सपर्टंस  की  जरूरत  होगी  जो

 सहा  पर  झा  कर  गहस  कर  सके  ।  भेरा
 कयाल  है  कि  उनका  यह  नुक्तानिगाह  उस

 व्थाइट  झाफ  ब्यू  से  मेल  नहीं  खाता  जो  मे
 उनके  सामने  र्र्  रहा  हु  ।  जो  कमेटी

 हमारी  बनी  थी,  वह  हिन्दुस्तानियी  की

 कमेटी  थी,  मैम्बस  आफ  पालियाबेंए  की

 कमेटी  थी  ।  हम  चाहते  हे  कि  अगर  मेम्बर

 स  काबिल  है  कि  देश  को  झागे  बढ़ा  सकें,  किसी
 लेबर  प्राबलैम  में,  किसी  एजुकेदनल  प्रगमसैम  मे,
 किसी  हैल्थ  प्रावलैम  मे,  तो  वे  जरूर  फ्म्कर  बन

 सकें।  हम  को  ऐसे  सैम्बरों  क्रो  काम  करने

 के  लिये  एनकरेज  करना  चाहिये  ।  लेकिन
 उसी  के  अन्दर  हमने  इसके  झाखिर  मे  दूसरा
 एक्सट्रीम  कादन  भी  दे  दिया  है  जिस  के  अन्दर
 ये  दोनो  ख्यालात  रह  सकें  ।  जहा  हम
 यह  चाहते  हे  कि  मैम्बर  पालियामेट  इन
 ग्बीज़ो  के  भ्रन्दर  ज्यादा  से  ज्यादा  काम  करे
 झौर  उनको  ऐसा  करने  के  लिये  एनकरेज-
 में  मिले  वहां  सफ  तौर  पर  लिखा  है  कि
 मैम्बरों  की  श्राजादी,  उनकी  प्योरिटी  झौर
 फ्रीडम  फ्राम  कोरप्शन  से  भी  ज्यादा  जरूरी
 चीज़  यह  है  कि  उनको  ऐसे  झाफिसिस:  पर

 मुकरर  न  किया  जाय  जिन के  प्रन्दर  वे  यह  सोचे
 कि  हमारे  ऐसा  बन  जाने  से  रुतबजा  बढ  जायेगा,
 इज्जत  बढ़  जायेगी,  पैटू्नेंज  का  झ्खत्यार  हमें
 मिल  जाबेगा  ।  इन  दोनों  चीजों  का  हमे  ध्यान
 रखना  होगा  ।  किस  हद  तक  हमे  विलासत

 के  कानून  से  मुल्तल्षिफ  कानून  बनाना  होगा
 श्वहां  पर  कई  सौ  वर्षों  से  डेमोत्रेसी  चलती  भ्रा

 रही  है।  वहाँ  के  लोगो  की  कई  हैबिट्स  बाई

 ड्रंडिशन  बन  गई  हे  जिन  की  वजह  से  उन  के
 झन्दर  उस  तरह  का  प्रलोमन  नही  झा  सकता  q

 बल्कि  हमारी  जो  कांस्टीट्यूडन  है  भौर

 दूसरा  मुक्तलक़ा  कानून  है  उसने  हमें  कई  तरह
 के  झइकाम  दिये  हैं  -  वे  विजायत  के  कानून
 से  कहीं  ज्यादा  है  ।  हमको  कोई  पभ्श्त्यार

 नहीं  है  कि  जिसके  मेम्बर  के  साथ  भाफिस
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 are  शप्राफिट  भ्रटैयन  होता  हो  उसको

 यहा  बैठने  कौ'  इजाजत  दें  ।

 लेकिन  उन्होंने  अपने  ही  पास  यह  ्रधिकार
 रक्खा  t  यहा  पर  एलेक्शन  कमीशन  फेसला
 करता  है  वहां  पर  प्रिवी  कौंसिल  के  तीन
 जजेज  इसका  फैसला  करते  हूँ  ।

 में  जनाब  की  खिदमत  में  अब  उन्त  ४,  ५
 सीगो  को  तरफ  जाना  चाहता  हृ  जिनका  कि

 जिक्र  हमारे  ला  मिनिस्टर  साहब  ने  इस  बिल
 के  अन्दर  किया  है  i  पेश्तर  इसके  कि  में  उनको
 तरफ  तवज्जह॒  दिलाऊं,  म  जनाब  की  तवज्जह
 सैक्दान  १  पालियासेट  के  उस  ऐक्ट  की  तरफ
 दिलाना  चाहता  हूँ  जिसके  कि  अन्दर  वे
 झाफिसेज  दिये  गये  हैं  जिनका  कि  झाफिस

 झाफ  प्राफिट  करार  दिया  गया  हूँ

 “Subject  to  the  provisions  of  this
 Act,  a  person  is  disqualified  for
 the  membership  of  the  House  of
 Commons  who  for  the  time  being
 holds  any  of  the  judicial  offices
 specified  in  Part  I  of  the  Furst
 Schedule  to  this  Act”

 इस  फर्स्ट  शेड्यूल  में, उन  जुडिदाल  झ्राफि-

 ससे  का  जिक्र  हैं  -  आम  तौर  पर  हमारे  देश

 में  वे  जुडिशल  झ्लाफिसर्स  जो  गव्नमेट  की

 सैलरोज़  लेते  हे,  बे  पालियामेंट  के  मेम्बर

 नहीं  हा  सकते  लेकिन  ताहम  में  जानता  हू  कि

 कितनी  कमेटीज़  ऐसी  होती  हैँ  जो  जुडिशल
 काम  करती  हैं  और  जन  पर  प्रालियामेंट
 के  मेम्ब्स  मुकरंर  कर  दिये  जाते  हैं  भौर

 वे  जुडिषाल  काम  करते  हूँ  ।  चुनाचे  भजमेर

 में  एक  ऐसी  कमेटी  है,  ऐक्साइज़  भ्रपील  कमेटी,
 उसमे  इस  हाउस  के  एक  मेम्बर  साहब  हैं  शौर

 झाज  तक  हमने  यह  नहीं  कहा  कि  +  उस

 कमेटी  के  मेम्बर  होने  से  डिस्क्वामिफ़राई  हो
 जायेगे  और  उनको  हक  हूँ  कि  वे  मेम्बर  बने
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 रहें  ।  में  प्रदव  से  शार्ज  करना  चाहता  हु  कि

 किसी  भी  जुडिक्षत  शाफिसर  का  इस  पालिया-
 मेंट  का  मेम्बर  रहना  हमारे  खास  हालात  में

 मुनासिबय  नहीं  होगा  भौर  उसको  इसकी
 इजाजत  नही  होनी  चाहिए  ।  इस  सम्बन्ध  में
 सवाल  उठता  हैं  कि  हम  अपने  झानरेरो

 मजिस्ट्रेट  का  क्या  करे,  झानरेरे  सिविस
 जजेज  का  क्या  करें  झौर  झानरेरी  रेवेन्यूज
 झफिसस  का  क्या  करें  -  झगर  खाली  मैरिट्स
 थर  देखा  जाय  तो  मुझे  कोई  ऐतराज  नही  है  प्रगर

 कोई  झानरेरी  जज  या  झानरेरी  मजिस्ट्रेट
 यहा  भाकर  देश  की  सेवा  करना  चाहता  हैं
 अर  उनके  यहा  पर  आने  भें  आम  तौर  पर

 कोई  हुज्जत  नहीं  होनी  चाहिए  और  जैसे  कि

 उिलायन  में  जस्टिसेज़  श्राफ  दी  पौस  को

 डिस्कालिफिकेशन  से  एग्जम्पशन  हासिल  है
 उसी  तरह  इनको  भो  यहा  पर  हो  लेकिन  जब
 में  प्रपने  देश  के  खास  हालात  को  देखता  हू
 सो  में  यह  कहे  बगर  नहीं  रह  सकता  कि  वह
 चीज़  यहा  के  लिए  मुनासिब  नही  होगी  |  में

 इस  चोज़  से  इकार  नहीं  करता  कि  हमारे
 आनरेरी  जजेज़  झौर  गझ्लानरेरी  मजिस्ट्रेट  में

 अच्छे  से  श्रच्छे  लोग  भी  मौजूद  हूँ  लेकिन
 आनरेरी  मजिस्ट्रेटून  के  इस्टीट्यूशन  का
 अर्से  से  जो  ट्रेडिशन  चला  शाया  है  वह  कोई

 अच्छा  ट्रेडिशन  नही  रहा  है,  उसमें  ब्री  तरह
 से  लोगो  ने  काम  किया  है  यहा  तक  कि  भ्रग्रेज़ी

 हुकूमत  के  ज़माने  में  लोग  आनरेरी  मजिस्ट्रेटो
 को  टोडी  बच्चा  हाथ  हाय  कह  कर  याद  किया
 करते  थे  I  हमारी  कमेटो  ने  इस  देश  के  खास

 हालात  को  देख  कश  ही  यह  फैसला  किया  कि

 ऐसे  अशखास  को  छूट  न  दी  जाय  लेकिन  इस
 बिल  के  झन्दर  उसका  कोई  जिक्र  ही  नहीं  है  t

 अगर  कोई  झानरेरी  मजिस्ट्रेट  बत  जाय  शौर

 यहा  पर  पालियामेंट  का  मेम्बर  बने  जाय  तो
 उसके  वास्ते  क्या  होगा  ?  इस  बिल  को  ज़द
 में  बह  आयेगा  नही  क्योकि  यह  सिर्फ  ऐग्जम्पशन
 देने  का  बिल  है,  ग्रफिस  आफ़  दी  प्राफ़िट  का
 बिल  नहीं  है  ।  जब  बहू  यहां  पर  झायेगा  तो

 ब्रेसीबेंट  साहब  के  पास  उसका  केस  हुक्म  के

 लिए  भेज  दिया  जासेगा  ।  उसका  झ्राफिस  झाफ़
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 आफिट  में  जिक्र  नही  है  लैकिन  उसके  प्रश्यया-
 रात  हूँ,  उसको  इज्जत  शौर  पैद्रोनेज  मिलो  हुई
 है  धौर  उस  वक्‍त  यह  फैसला  करने  में  दिक्कत

 होगी  कि  भझ्राया  यह  प्राफिस  श्राफ  प्राफिट

 है  या  नही  भौर  यह  कि  वह  इस  हाउस  में  बैठ

 सकता  है  या  नहीं  बैठ  सकता  है  ।  इसीलिए
 #  चाहता  हु  कि  यह  पौडयूल  मकम्मिल  होना

 चाहिए  और  जो  शख्स  पालियामेंट  को  मेम्बरो
 के  लिए  खड़ा  हो  उसको  मालूम  हो  कि  में

 कहा  ह. ८ 16  हु  भौर  मुझे  खड़ा  होता  चाहिए
 कि  नहीं  -  विलायत  के  झर्दर  जस्टिसेज़  झाफ
 दी  पीस  खडे  हो  सकते  है  लेकिन  हमारो  कमेटी

 नही  चाहती  कि  वैसा  हो  यहा  इस  देश  में  हो
 और  यह  पानरेरी  मजिस्ट्रेट  और  सिविल

 जजेज  वगैरह  जहा  हें  वही  रह  कर  ईमानदारी
 के  साथ  अपना  काम  करते  जाय  t  ददन  अदाखास
 की  जैसी  रैपुटेंशन  है  श्रौर  जो  उनके  ट्रैडिशंस
 रहे  है  वे  इस  काबिल  नहीं  है  कि  हम  उनको

 एग्जम्प्णशन  दे  सके  a

 इस  बिल  में  जो  दुसरी  मद  है  वह  यह  है

 “Whoever  is  employed  in  the
 elvil  service  of  the  Crown  whe-
 ther  in  an  established  capacity  or
 not,  or  whether  whole  or  part  of
 his  time.”

 इस  मौजूदा  बिल  में  पार्ट  टाईम  झाफि-

 सर्स  लिख  कर  मिनिस्टर  साहब  ने  एक  ब्लेक

 चेक  दे  दिया  है  ।  हमारी  कमेटी  ने  यह  रिपोर्ट

 की  थी  कि  ऐसे  अशखलास  जो  गवर्ममेंट  से

 सैलरीज़  हासिल  कर  सकते  हैं  या  किसी  तरीके

 से  बवर्नमेंट  एम्पलाय  में  है  चाहे  पार्ट  टाईम
 भी  हैं,  हम  नहीं  चाहते  कि  ऐसे  झदसास

 पालियामेट  के  मेम्बर  बन  सके  ।  गवर्नेंमेट

 का  यह  बिल  उस  कमेटी  की  रिपोर्ट  के  बर-

 खिलाफ  जाता  है  भौर  जो  हालात  कि  हमारे

 वहा  पर  झाज  सेकडो  वर्षों  से  मौजूद  है  भौर

 दाज  भी  क्रायम  हैं,  उनके  अरखिलाफ  हैं,

 चुनाने  में  चाहता  हू  कि  यह  रूल  ऐक्सैलूट  कर

 दिया  जाय  भर  सेलेक्ट  कमेटी  ऐसे  सय  सिख

 एम्पलाईज  को  चाहे  वह  गवर्नमेंट  की  इम्पलोद
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 पंडित  ठाकुर  दास  मागेव ]

 में  हो  झथवा  किसी  1 1 ॥  पारस  की  किसी

 कैपेसिटी  में  इम्पलायड  हो,  उसको  यहा
 पालियामेंट  में  शाने  की  इजाजत  नही  होनी

 शाहिए  झौर  मेम्बर  बन  कर  यहा  पर  बेठने

 की  इजाजत  नही  मिलनी  चाहिए  में  जानता

 हैँ  कि जब  मे  किसी  दाख्स  के  खिलाफ  डिस्क्‍्या-

 लिफ़िकेश्षन  लगाता  हूं  तो  यह  सीरियस

 डिस्क्वालिफिकेशन  है  लेकिन  जैसे  हमारे
 देदा  के  हालात  हैँ  उनके  देखते  हुए  हमारे
 देश  के  इंटरेस्ट  में  यही  है  कि  हम  गवर्नमेंट  के

 किसी  झादमी  को  जिसके  कि  ऊपर  गबर्नमेंट

 का  इस  सरीक  का  कोई  असर  हो  कि  उसको

 राय  के  ऊपर  काबू  पा  सकती  है,  हमे  इस
 डैकेंड  प्रीसिक्ट्स  फ  दो  हाउस  में  उसे

 दाखिल  होने  की  इजाज़त  नहीं  देनी  चाहिए  t

 ane  हम  चाहते  हे  कि  हमारे  देश  की  भ्राजादी

 बरकरार  रहे  तो  हमको  इस  तरह  की  पाबन्दी

 रखनी  लाज़िम  है  |

 में  यहा  पर  उस  चीज़  का  भी  जिक्र  करना

 खाहता  हूं  जिसका  कि  हमारे  आानरेबुल
 मिनिस्टर  साहब  ने  क्रानूस  में  ब्लेक  चेक  दिया

 है  झौर  जिसे  कोई  भी  मेम्बर  कबल  नही  करेगा

 मालयुद्धार,  देदामुख,  पटेल  वगरह  जो  कि
 दफ़ा  १२३  के  सब  सैक्दान  ८  की  जिम्न  में

 नाते  थे  और  इस  वजह  से  .  यह  हुगस  था
 कि  ये  झदाखास  झगर  किसी  पाबियामेंट  के

 लिए  खड़े  होने  वाले  दाख्स  के  लिए  एलेक्दन
 में  काम  करेंगे  तो  उस  दास्स  का  'एलेक्दान  इस
 बिता  पर  नाजायज/  करार  दे  दिया  जायगा  कि
 उसने  गवर्नमेंट  ग्राफ़िससे  की  इमदाद  एलेक्दान
 में  हासिल  की  ।  चुनांचे  झब  मेरे  एक  भाई  ने
 मिसाल  दो  थी  कि  किसी  दास  की  एक  गाव
 के  मुखिया  ने  पालियामेंट  के  एलेक्सन  के
 wer  उसकी  इमदाद  की  थी  शौर  उस  बिना
 पर  सुप्रीस  कोर्ट  में  उसका  एलेक्वान  नाजायज
 क्वरार  दे  दिया  ।  में  किसी  झादमी  के  बर-
 खिलाफ़  जो  कि  पबलिक  का  काम  करता  हो,

 कुछ  कहना  नहीं  चाहता  लेकिन  से  नहीं  चाहता
 कि  तहसीलदार,  नायथ  तहसीलदार  शोर
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 थानेदार  गगैरह  जिनकी  कि  आवत  में  जानता

 हूं  कि  बे सब  किस  तरह  काम  करते  है  भौर  में

 पूछता  हूं  कि  कौन  उनके  बारे  में  नहीं  जानता,
 में  ऐसे  झदाखास  इस  दरबा  के  झन्दर  दाखिल

 नही  होने  देना  चाहता  शोर  में  चाहता  हूं  कि

 ऐसे  अशाखास  को  यह  ऐग्डम्पदान  से  दिया
 जाम  1

 शझब  मालसगुजार  का  सवाल  पाता  है  तो

 मालगुजार  कोई  गवर्नमेंट  का  नौकर  तो

 होता  नहीं  है भौर  कमेटी  ने  झपनी  रिपोर्ट
 में  लिखा  था  कि  जिन  झादमियों  के  बारे  सें

 पूरी  तहकीक़ात  न  की  हो  उनके  बारे  में  हम

 चाहते  है  कि  गबर्नमेंट  तहकीकात  करे  और

 इस  झ् का  फ़ैसला  करे  कि  काया  उनको

 ऐश्जम्पदान  मिले  कि  नहीं  ।  ह" ल  कहां  तक

 मालगुज्ार  का  सवाल  है  तो  में  मी  एक  माल-

 गुजार  हूं,  गवनेमेंट  को  लंड  रेबेन्यू  देता  हूं
 झौर  में  समझता  हू  कि  इस  हाउस  में  ८०  या

 to  परसेंट  मेम्बर्स  ऐसे  होगे  जिनके  पास

 कुछ  न  कुछ  ामीनें  होगी  भौर  ये  मालगुसारी
 देते  रहेंगे  शोर  में  समझता  g  कि  उसके  बर-

 खिलाफ  कोई  ऐसी  चीज  नहीं  है  जो  उसको

 डिस्क्वालिफाई  किया  जाय  भलबता  अगर

 एक  मालसगुज़ार  के  लिए  यह  माना  जाब  कि

 कि  बह  मालगुज़ारी  में  से  कुछ  हिस्सा  झपने

 पास  रखता  है  बतौर  कमीशन  मालंगुज़ारी
 इकट्ठा  करने  की  उज़रत  के  तौर  पर  और

 बाक़ी  हिस्सा  जाकर  सरकार  के  खजाने  में

 दाखिल  करता  है  तब  तो  दात  दूसरी  है  ।  सेझिन

 सहुसीलदार  झौर  थानेदवर,  जैलदार,  तालाटी

 वगैरह  जिनके  कि  बारे  में  हर  कोई  जानतो  है
 कि  ये  किस  तरह  काम  करते  हें,  वे  भगर  यहां
 पालियामेंट  में  घुस  भाते  हैं  तो  उसका  हमारे
 देश  की  भाजादी  पर  खराब  झसर  पड़ेगा  ।

 में  चाहता  हूं  कि  सेलेक्ट  कमेटी  उस

 लमाम  झोहदों  को  जिनकी  कि  फ़ौहरिस्त  दे

 दी  गई  है,  उनके  थारे  में  तहक़ीक्रात  करके  अपनी

 रिपोर्ट  दे  कि  उन  झौहदों  को  पाशलियामेंट  की

 मेम्बरी  के  सिए  छूट  दी  जाय कि  नहीं  ।
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 सम्बरवार  के  लिये  मुझे  सिर्फ  यह  1... अ

 करना  है  कि  पंजाब  मबर्ममेंट  ते  दफ़ा  १२३  के

 हब  सेक्दान  (८)  से  यह  छूट  दे  दी  है  भौर  में

 चाहता  हूं  कि  लम्बरदार  के  बारे  में  जांच  की
 जाय  कि  झाया  वह  झपने  छोटे  छोटे  जो  पैटी

 अभझफपतरान  हैं,  उनके  ऋाबू  में  होगा  कि  नहीं  ।

 में  झेदब  से  अर्द  करना  चाहता  हू  कि  चूकि
 बंजाब  गवर्नमेंट  ने  १२३  (5)  से  ऐग्जम्पदान
 दी  है  और  वह  पालियामेंट  के  मेस्यरदिप  के

 लिए  ल््दा  हो  सकता  हैं  भौर  जिसे  कमेटो  ने

 फालियामेंट  की  मेम्बरी  के  लिए  लिला  हैं,
 में  चाहता  हुं  कि उसको  छूट  दी  जाय  लेकिन

 जहा  तक  बाक़ो  पैटो  प्राफिदियल्स  जैसे  रैवेन्यू
 आफिस  वगैरह  है  उनकी  में  नही  चाहता  कि

 इस  तरह  की  छूट  वी  जाय  ।  हर  कैस  भपनों

 मैरिट  पर  देखना  चाहिए  और  म॑  चाहता  हू
 कि  जिन  झोहरो  के  बारे  में  कमेटी  ने  लिखा  है
 उनके  बारे  में  तहकीकात  की  जाय  i  ग्रव  में

 देश  के  दूसरे  हिस्सों  के  हालात  से  वाकिफ

 नहीं  हूं  कि  'देशमुल”"  वगैरह  भोहदो  के  लिए
 में  कह  सकू  कि  वह  इस  काबिल  हूँ  कि  नहीं
 कि  उनको  ऐशजम्पशन  दिया  जाय  या  न  दिया

 जाय  :  में  पजाब  के  बारे  मे  जानता  हु  शौर  पंजाब

 के  बारे  में  में  झर्ज  करता  सकता  हु  ।  बाकी

 सेलेक्ट  कमेटी  को  हक  होगा,  उसका  यह
 फर्जे  होगा  कि  प्राइन्दा  वह  इस  खीज  की

 तहकीकात  करे  ।  हमारे  झानरेबल  मिनिस्टर

 साहब  ने  तो  बिल्कुल  कार्ट  ब्लेदा  राइट  दे

 दिया  हैं  |  भें  इसका  बिल्कुल  मुखालिफ़  हू
 क्योंकि  यह  हमारी  इंडपेडेंस  पर  बड़ा  खराब

 असर  करेगा  |

 तीसरी  जो  चीज़  प्राती  है  वह  ऑाम्ड

 फौ्सेज  की  है  भौर  चौथी  चीज  है  सेभ्वसे

 wre  fir  रुलित  फोर्स,  ई्टेग्ड  बाई  दि  पुलिस
 warfetre  |  जहां  तक  पुलिस  का  सवाल  है,

 हमारी  कमेटी  ने  इस  के  बारे  में  कुछ  नहीं
 लिखा  क्योंकि  एक  सिपाही  जो  गवनेमेंट  से

 उनकवाह  पाता  हैं  वह  डाइरेक्टली  गबर्नेमेंट

 से  कनेक्टेड  है  भौर  किसी  सूरत  में  उसे  इजा-

 चल  नहीं  दी  जा  सकती  कि  वह  हाउस  का

 सेम्बर  बन  जाय  |
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 art  इस  बिल  के  भन्दर  शिकर  है  बकेल

 आएछिसस  का,  टैरिटोरियल  भार्मी  बालों  का  ।

 कुछ  जक  किया  गया  है  होमगाइंस  का  i  में

 खाहता  हूं  कि  जहां  लक  इनका  सवाल  है,
 उसको  मेरिद्स  पर  देखा  जाय  ।  अगर  वह
 गवर्मेमेंट  के  इतने  काबू में  हैं  कि  वह  इंडिपें इस
 कायम  नहीं  रख  सकते  तो  यह  किसी  भी

 फोर्स  के  मेम्बर  हो,  उन  को  यहा  चाने  की

 इजाजत  नहीं  दी  जानी  चाहिए  1  कल  हमारे
 एक  झ्ानरेबल  मेम्बर  ने  जिक्र  किया  कि  अझयर

 ऐसा  दास्स  यहां  झाएगा  तो  क्‍या  वह  प्रार्मी

 के  मामले  में  हमारे  झानरेबल  मिनिस्टर

 साहब  के  खिलाफ  कुछ  कह  सकेगा  ?  झमर
 आपने  ऐसे  मेम्बरों  को  रक्खा  तो  इससे  हमारी
 प्रार्मी  का  ही  नुक्सान  होगा  |  जहा  तक  झानरेरी
 प्राफिसर्स  का  सवास  है,  जो  रेगुलर  फोस  में

 नहीं  है,  हमने  उन  के  लिए  कानून  बनाया  है,
 जिस  में  पब्लिक  के  भादमी  देश  की  सर्यिस  कर
 सकते  हें,  वहु  इन  चीजों  के  प्रन्दर  नहीं  झाएंगे
 जो  कि  रेगुलर  ऑस्डें  फोर्स  के  श्रादमियों  पर

 लागू  होती  हँ  इस  के  झलावा  जनाव  मुलाहजा
 फरमाए,  इस्लिश  ला  में  भी  लिखा  हुभा  है:

 “(8)  a  member  of  a  Legislature
 of  a  country  or  territory  outside
 the  Commonwealth.”

 Mr  Speaker:  This  is  being  sent  to
 the  Select  Cammittee.  The  hon.  Mem-
 ber  may  be  brief.  It  Is  not  as  if  we
 are  now  deciding  one  way  or  the
 other  regarding  the  matter.

 बड़ित  ढा हुर  बास  भागंष  में  इस  को

 यहीं  छोडता  हूं,  लेकिन  ने  अजे  करता  हूं
 कि  जहा  तक  दोड्यूल  का  ताल्‍लुक  है,  यह

 दोडयूल  हमे  जरूर  बताना  पड़ेगा  ॥।

 हमें  इससे  कोई  एस्केप  नहीं  हैं  |  हमें  शेड्यूल
 बनाना  ही  पड़ेगा  शौर  उस  में  सब  आाफि-

 सर्स  को  दर्ज  करना  होगा  ।  जैसा  मेंने  विलायत

 के  ला  से  पढ़  कर  सुनाया,  में  जदाव  की  तबस्यहू
 उसकी  तरफ  दिलाना  चाहता  हुं  |  झाम  तौर

 पर  हर  एक  देजिस्लेचर  में  यह  दिक्कत  नजर

 श्ाती  &  -  जब  शाम  तौर  से  मिनिस्टर्स  को
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 इजाजत  दी,  कहा  कि  मिनिस्टर्स  शाफिस  झाफ
 प्राफिट  में  नहीं  झाते,  तो  कहा  गया  कि  हम
 नहीं  चाहते  कि  एक  लावे  मस्यर  झाक  लिनि  से
 इस  हाउस  में  भाकर  बैठें,  १००  या  १५०
 मिनिस्टर्स  भाकर  बेठ  जाएं  भौर  हमारे  बोट
 पर  पानी  फेर  दें  ।  वहां  विलायत  में  इसके

 लिए  यह  किया  गया  कि  ७०  से  ज्यादा  आदमी

 ऐसे  नहीं  होंगे  जो  मिनिस्टर्स  हो  स्बे  और  उनमें
 से  २७  आदमियों  से  ज्यादा  को  वोट  देने  का  हक

 महीं  होगा  ।  में  चाहता  हूं  कि  इस  किस्म  का

 कोई  सैलूटरी  ला  यहां  भी  हो  t  जहां  तक

 गवर्नमेंट  आफ  इण्डिया  को  मौजूदा  शक्ल

 का  सवाल  है,  इस  के  प्रन्दर  जरूरत  से  ज्यादा

 मिनिस्टर्स  नहीं  हैं  “लेकिन  में  चाहता  हूं  कि
 कमी  उन  की  तादाद  इतनी  एमसेसिव  न

 पहुंच  जाय  जो  नान  श्रफिशल  प्रोपीनियन
 को  आफिशल  शभ्रोपोनियन  रनेप्ट  कर  दें।  मुझे
 एक  ऐसा  भामला  याद  है  जबकि  भ्राफिशल
 ध्रोपोनियन  ने  नान  आफिशल  झोपीनियन  को
 डिफीट  दे  दी  थी  ।  में  वह  चीज  दुबारा  नहीं
 देख.  चाहता  ।  कमेटी  ने  भपनी  रिपोर्ट  में

 इस  चीज  का  जिक्र  किया  हैँ  लेकिन  इसऊ

 लिए  हमने  कोई  राय  नहीं  दी,  क्योंकि  ऐसे

 हालात  पैदा  नही  हुए  थे  ।  लेकिन  श्ब  चूकि
 हम  वाजेह  कानून  बनाना  चाहते  हैं,  इसलिए
 में  चाहता  हूं  कि  ऐक्ट  के  श्रन्दर  इस  चीज  को

 ध्यान  में  रक्‍ला  जाय  और  यह  फ़ैसला  किया
 बाय  कि  इससे  ज्यादा  तादाद  मिनिस्टरों  की

 नहीं  होगी  ।  मिनिस्टर  की  जगह  आफिस  झाफ
 प्राफिट  को  करार  देने  के  यह  माने  नहीं  हैं  कि

 मिनिस्टर  इस  हाउस  में  झाएं  और  यह  सारे

 हाउस  को  स्वेम्प  कर  दें  t  से  कमेटी  से  यह
 उम्मीद  करूंगा  कि  वह  इस  का  पूरी  तरह  से

 मुताला  कर  के  सब  तरह  से  इस  हाउस  की

 झाजादी  को  कायम  रखने  की  कोशिश  करेगी  ।

 इसके  भ्लावा  में  इस  बिल  में  जो  कि

 हमारे  सामने  है,  एक  नई  चीज  देखता  हूं  ।  झब
 तक  सिर्फ  ऐडशवाइजरी  कपेटी  की  मेम्बरशिप
 का  सवाल  था,  उसी  के  वास्ते  लिखा  गया  था,
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 dee  में भी  अही  लिक्षा  भ्या  था  कि  जब  or

 किसी  का  फंकक्‍्धन  ऐसा मे  हो  कि  वह  किसी  को

 चैडूनेज  दे  सकता  हों,  था  इंफ्लुएंस  कर  सकता

 हो,  तथ  तक  ग्राम  तौर  से  ऐसा  होता  चाहिए
 कि  उसे  भाफिस  शाफ  प्राफिट  ia  करार  दिया

 जाए  घौर  उस  को  ऐग्जम्पदन  पया  जाये  /

 लेकिन  ऐसा  मालूम  होता  है  कि  जो  बिल

 मिनिस्टर  साहब  लाए  हैं,  उस  में  सारी  बीज

 पर  पानी  फेरा  जा  रहा  है  भौर  एक  नई  कंटेयरी

 बनाई  जा  रही  है,  जिस  कैटेगरी  से  भुझे  डर

 लगता  है  कि  पता  नहीं  आइन्दा  वह  cer

 बनेगी  |  उस्होंने  कैटेगरी  ३  ध्फि  एच  में  खिला

 है:

 “¢h)  an  adviser  created  tempo-
 rarily  for  the  purpose  of  advising
 the  Government  or  any  other
 authority  on  any  matter  of  public
 importance.”

 44  hrs.

 मुझे  फिलवाकया  सबसे  ज्यादा  डर  इस
 जिम्न  से  लगता  है  |  शाप  ऐडवाइजर  मुकर्रर
 कर  दीजिये  उसका  नाम  तो  आप  ऐंडवाइजर  रख

 दीजिए  लेकिन  उसे  सब  पावसे  दे  दीजिए,  जुडी-
 दल  शभ्रौर  एग्जिक्यूटिव,  तहकीकात  करने  की,
 नौकर  मुकरर  करने  की,  सब  तरह  की  i  धाप
 तो  कहते  हें  कि  ही  इज  ऐस  ऐश्बाइजर  ।

 किस  चीज  का  ऐडवाइज़र  ?  “फार  बी  राखे मेदे

 arr  oft  झदर  असाध्टी'  जितने  झाप  के

 कारपोरेशन  हूँ  सब  के  लिए  ाप  ऐंडवाइजर

 मुकरंर  कर  दीजिए,  कह  दीजिए  कि  तुम
 को  यद  भरस्त्यारात  है

 “On  any  matter  of  public  importance.”
 What  is  a  matter  of  public  importance?

 में झदब  से  झर्ज  करना  चाहता  हूं  कि

 इतने  वेग  भ्रल्फाज  रक्खे  गए  हें  कि  काकित
 we  प्राफिट  के  जो  कानूत  भाप  बना  रहे
 है,  वह  बड़े  डेस्जरस  है।  में  नहीं  जानना

 कि  वह  कहां  मर  स्टैन्ड  करते  हैं  ।  इसमें  जो

 झमसटेंस्टी  शौर  बेगभेस  है,  जो  इनडेकिनिटपेंस

 है,  बह  सबसे  ज्यादा  इसका  |. ..... .. उ  ह
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 में भर्ज  करूंगा  कि  झप  तडबाइलर,  मुकरंर
 कीजिए,  उस  के  अन्दर  कम्पेल्सेटरी  ध्लाउंस
 ज्यादा  +  हों,  मुझे-कोई-  ऐतराज  नहीं  है,  जब

 सका  बहू  ऐडबाइस  देता  है  |  लेकिन  कमेटी  ने

 रिपोर्ट  में  लिखा  है  कि  ऐसी  जीजें  ऐडवाइजर
 को  भी  करप्ट  कर  सकती  है  जैसे  नौकरी  देने

 का  हक,  पैट्रनेज  देने  का  हुक,  डि  लसेनेंट  are

 कंडस  का  हक  ।  यह  लोग  हमेशा  देखा  कंरेंगे

 कि  सबनमेट  ने  हमें  ऐडबाइजर  मुकरर  क्रिया

 है,  हम  कंसे  गवर्नमेंट  के खिलाफ  वोट  दे  ।  में

 आइहतों  हूं  कि  मिनिस्टर  साहबान  को  अपने

 को  इस  शीज  से  दूर  रखना.  चाहिए  कि  वह
 किसी  पालियामेंट  के  मेम्बर  को  पैट्नेज  दे

 सकें  ।  पालियामेंट  के  मेम्बर  को  तो  ऐसी
 पोजीशन  झख्तियार  करनी  चाहिए  कि  चहु

 दुनिया  में  परमात्मा  के  सिवा  और  कटी  के

 इन्टरेस्ट  के  सिवा  किसी  की  परवाह  न  करे  ।

 भाप  ऐडवाइजर  को  इस  में  से  अलग  कर

 दीजिए,  कम  से  कम  उन  ऐडवाइजर्स  को  जो

 इस  तरह  के  इंफ्लुएस  की  एक्सर्पाइज  करते  है  ।

 इसमें  तो  हमारे  मिनिस्टर  साहब  ने  इन  लोगों
 को  एक  कोट  ब्लेश  दे  दिया  हूँ  ।  यहु  ठीक

 नही  है  ।

 इसमें  वाइस  चासलर  को  जो  चोज
 रक्खो  गई  है,  उस  के  बारे  में  मुझे  ज्यादा  कहना
 नहीं  है,  गो  में  जानता  हूं  कि  वाइस  चान्सलर
 को  आफिस  झाफ  प्राफ़िट  करार  दिया  जाय,
 सेकिन  कमेटी  ने  यह  तय  किया  कि  सब  चीजों

 पर  गौर  करने  के  बाद  बहू  मालूम  होता  है  कि

 यह  जरूर  ऐसा  झोहदा  है  जिसे  आफिस  आफ
 प्राफिट  करार  दिया  जाय  |  हम  की  इस  हाउस
 के  झन्दर  वाइस  चान्सलर्स  का  तजुर्बा  है,  कई

 बाइस  चान्सलर  इस  हाउस  के  मेम्बर  रहे  हे  ।

 इस  हाउस  के  तजुर्बे  से  ही  श्री  सी०  सी०

 बिस्वास  से  यह  राय  दी  थी  कि  वाइस  चान्स-

 लर  की  जगह  को  भाफिस  भाफ  प्रोफिट  करार

 दिया  जाय  ,  दूसरी  राय  भी  द्वो  सकती  है
 क्योंकि  बह  यूनिबर्सिटीज  से  साल्लुक  रखने
 बास  हैँ  |  बह  काबिल  आझादमी  होंगे,  लेकिन
 मशज  काशिखियत  -ढी  काफी  वजह  नही  है  ।
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 हम  को  वह  करार  देना  चाहिए  कि  जहां  उन्हें
 ज्यादा  काबिलियत  दिखजाने  की  जरूरत  है,
 उस  ओहदे  का  कर  छोड़  कर  इस  पालियामेंट
 में  or  कर  बैठें,  यह  ठीक  नहीं  है  4  फिर  हम
 यह  भी  नहीं  चाहते  कि  यहा  ऐसे  मेम्बर  पाएं  .

 जो  कि  हयेशा  यहां  हाजिर  न  रहें,  सह  बिल्कुल
 इन्केम्पैटिबल  .है  ।  यह  पहला  फर्ज  है,  यह
 मेम्बर  की  एसेन्शल  क्वालिटी  है  कि  वह  सात

 महीने  तक  यहां  भाकर  बैठे,  सौर  सब  योजो
 को  पीछे  छोड  वे  भौर  इस  हाउस  में  अपने
 फर्ज  को  झदा  करने  में  कोताही  न  करे  में

 नहीं  जानता  कि  कोई  भी  वाइस  चान्सलर

 यहा  झाकर  इतना  बक्त  दे  सकेगा  ।  में  कहना

 चाहता  हूं  कि  इन्कस्पेटिबिलिटी  के  प्वाइंट
 झाफ  ब्य  से  यह  फैसला  ठीक  है  ।  में  भ्पने
 मिनिस्टर  साहब  को  काबिलियत  की  दाद
 देता  हूं  जिन्होंने  ऑआानें  वाले  सोझलिस्ट  पैटर्न
 का  श्याल  कर  के  यह  किया  कि  जो  झादमो

 यहा  झाने  के  काबिल  हो,  उन  को  यहां  भाने  से
 न  रोका  जाय  |  में  इस  चोज  को  दाद  देता  हूं
 लेकिन  चूकि  आनरेबल  मिनिस्टर  साहब  खुद
 इनकरपटिबल  है,  वह  नही  जानते  कि  करप्शन
 क्या  चीज  है  प्रगर  उन  को  दुनिया  का  तजू्वां
 होता  कि  लोग  किस  तरह  से  1 :1::4  हैं  भौर
 कितना  फायदा  उठाते  हे  तो  उनको  पता  चलता
 कि  बाकई  ऐसे  लोग  ऐसा  कु हवाई  बनाते

 है  अर  पालिमेंट  की  प्योरिटी  झौर  मेम्बरान
 की  आज़ादी  रखने  के  नुकताह  ख्याल  से  उन्हें
 ऐसा  बिल  न  बनाना  चाहिये  था  1

 में  इस  बास्ते  झदव  से  अर्ज  करना  चाहता

 हूं  कि  कमेटी  ने  जो  झ्सली  प्रसूल  रख  दिये  t
 उन  उसूलों  से  तजावुत़  न  किया  जाये  |  बहुत
 सारे  मेम्वबर  पालियामेट  ऐसे  हो  सकते  है  कि

 जिनको  किसी  कमेटी  का  मेम्बर  अनाकर  था

 झौर  किसी  तरह  से  सेवा  ली  जा  सकती  है  ।

 मे  तो  समझता  हूं  कि  उनको  ऐसा  करने  का

 मौका  न  देना  देश  को  उनकी  सेवा  से  महच्य्म
 रखना  है  ।  इसलिए  में  चाहता  हूं  कि  बसते

 उनके  इंडिपेडेंस  में  फर्क  न  झाने  पाये,  हमकों
 उन  मामलात  में  मेम्बर  पालियामेंद  से  सदद
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 पिंडित  ठाकूर  दास  भागंथ]
 लेगी  चाहिए  जिसमें  &  झहूल  हों  |  यह  भंसूस
 भी  कम्रेटी  ले  देखा  है  झौर  मेजारिटी  ब्यू  यही
 भी  जो  कि  में  कह  रहा  हु  गो  कि  माइनारिटी
 सो  यह  बाहती  थी  कि  हर  शाफिस  झाफ  स्‍्राफिट
 को  डिस्क्वालिफिकेशन  समझा  जाये  ।  हम
 -ानते  थे  कि  झमी  हमारे  देश  की  यह  हासत  है
 कि  बहुत  से  मामलों  में  काम  करने  की  महारत
 श्रालियामेंट  को  हासिल  है  ।  लेकिन  हमको  यह

 उसूल  नहीं  भूलना  चाहिए,  और  हमको  खास
 सौर  से  विलायत  के  तजरबों  से  सबक  सीखना

 जाहिए  कि  हमें  इस  देदा  के  झन्‍्दर  ऐसी  पालिया-
 सेंट  रखनी  है  कि  जिसका  हर  एक  भेम्बर

 भाजाद  हो,  हर  एक  मेम्बर  ईमानदार  हो,
 जो  गवर्नेमेंट  के  हर  इनफ्लूयूएंस  को  स्टेंड  कर

 सके  भौर  यही  काम  करे  जो  कि  देदा  कू  लिए
 भ्न्ता  हो  |  यही  भ्सतूल  है  इस  आफिस  आफ
 श्राफिट  के  कानून  का  ।  अगर  हम  इस  असूल  से

 डिपार्ट  करेंगे  तो  हम  गलती  करेंगे  ।

 में  ज्याइट  कमेटी  से  दरश्वास्त  करूगा
 कि  यह  इस  कमेटी  की  रिपोर्ट  का  रूयाल  रखें

 झऔर  विलायत  के  ऐक्ट  के  उसूलो  को  ध्यान  में

 रखें  ।

 में  झापका  शुक्रिया  दा  करतां  हु  कि

 शापने  मुझे  बोलने  का  मौका  दिया  ताकि  में

 अपने  छयालात  का  इजहार  कर  सक्‌  |

 Shri  YWajnik  (Ahmedabad):  Mr.
 Speaker,  the  work  of  the  Opposition
 has  been  considerably  facilitated  by
 the  exhaustive  criticism  to  which
 Pandit  Thakur  Das  Bhargava  has
 subjected  this  Bill.  I  am  also  glad
 to  see  that  Parliament  has  taken  the
 initiative  in  this  matter.  We  gre  all
 thankful  to  the  Committee  that  has
 gone  into  this  subject  with  great  care,
 ‘with  great  precision  and  so  exhaus-
 tively  and  placed  before  us  the  main
 principles  which  should  guide  us  and
 the  House  in  framing  a  new  Bill  on
 the  subject.

 The  three  prineples  that  emerge
 from  this  discussion,  in  my  opinion,
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 are  that  persons  holding  an  office  of
 profit  should  have  siifficient  time  to
 devote  to  Parliament,  secondly,  that
 they  should  be  able  to  work  inde-
 pendently  of  Government,  that  is  to
 say,  they  should  not  be  subject  to
 the  executive  policies  of  the  Govern-
 ment  and  thirdly,  they  should  not  be,
 whether  taking  money  or  not  or  any
 honorarium  or  not,  in  a  position  to
 influence  unduly  peaple  who  are
 working  under  them  or  people  within
 their  jurisdiction  In  view  of  the
 principles  that  have  been  enunciated  -
 by  hon.  friend,  if  we  look  at  the  con-
 crete  instance  of  the  Vice-Chancellor,
 it  is  quite  obvious  that  either  a  Vice-
 Chancellor  does  not  perform  his  duty
 towards  the  University  or  he  is  not
 able  to  work  faithfully  as  a  Member
 of  Parliament  The  special  considera-
 tion  that  has  weighed  with  us  also  is
 thet  a  Vice-Chancellor  is,  after  all,
 carrying  out  the  educational  policies
 of  Government  as  an  executive  head
 of  a  university  How  can  that  Vice-
 Chancellor  bring  an  independent
 mind  to  beer  on  the  subjects  that
 come  before  him,  and  how  can  he  be
 the  head,  not  merely  titular,  but  the
 true  executive  head  and  intellectual
 head  of  an  educational  organisation?

 Then,  we  must  also  realise  that  the
 Vice-Chancellor  exercises  enormous
 influence  over  a  post  of  professors  and
 lecturers,  and  perhaps  hundreds  or
 thousands  of  students,  and  taking
 human  nature  as  it  is,  if  a  Vice-Chan-
 cellor  stands  as  a  Member  for  Parlia-
 ment,  naturally  the  whole  host  of
 professors  and  lecturers  and  salaried
 servants  and  several  hundreds  stu-
 dents  also  would  work  as  an  army
 of  electioneering  agents.  Whether
 they  would  come  within  the  purview
 of  the  law  or  not  is  a  different
 thing,  and  many  things  are  done  that
 cannot  be  proved.  In  any  event,  this
 Parliament  and  every  Member  should
 like,  Caesar’s  wife,  be  above  suspi-
 cion,  and  therefore  I  would  certainly
 urge  Government  to  disqualify  any
 and  every  Vice-Chancellor  from
 being  a  Member  of  Parliament.
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 Something  has  been  zaid  about
 home  guards.  द क  nive  seen  something
 of  the  home  guards  as  a  man  of  the
 districts.  There  is  not  much  differ-
 ence  between  a  home  guard  and  the
 froliceman  in  time  of  emergency.
 We  of  the  Opposition  are  very  often
 involved  in  many  movements,  and
 however  peaceful  the  movements,
 often  enough  they  are  interfered  with
 by  the  police  to  whom  the  home
 guards  are  attached.  Apart  from
 politics,  I  know  of  instances  in  which
 the  home  guards  have  been  even
 more  zealous  instruments  of  errone-
 ous  Government  policies,  and  they
 have  not  hesitated  to  shoot  people
 when  the  police,  burdened  with  a
 sence  of  responsibility,  have  held
 their  hands.  So,  a  home  guard  is
 appointed  a  home  guard  by  the
 executive  Government.  Then  there
 is  the  whole  heirarchy  of  officials,
 and  I  certainly  would  request  the
 Government  to  drop  the  home  guards
 from  the  list  of  exemptions

 Then  there  are  these  statutory
 bodies,  and  their  chairmen  =  and
 governors  are  also  sought  to  be
 exempted  by  this  Bilk.  This  has  cer-
 tainly  been  done  wm  the  teeth  of,  in
 flagrant  opposition  to,  the  recom-
 mendations  of  the  Bhargava  Commit-
 tee,  and  Pandit  Thakur  Das  Bhargava
 has  said  quite  a  lot  in  the  most  elo-
 quent  and  in  the  most  persuasive
 terms.

 Fancy  a  chairman  or  a  director  of
 a  finance  corporation  being  a  Mem-
 ber  of  Parliament.  We  have  to  deal
 with  these  things  every  time,  the
 working  of  these  finance  corpora-
 tions,  the  Coffee  Board,  the  Tea
 Board,  the  commodity  boards  and
 other  statutory  bodies  which  are
 aided  by  Government,  which  are
 working  with  Government  finances
 and  which  have  very  wide  powers
 and  control  a  great  amount  of  patro-
 nage,  which  are  in  a  position  to  dis-
 pose  of  many  important  appeals,
 which  also  distribute  funds  as  loans
 and  otherwise.  And  the  Boards  may
 #0  on  increasing.
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 It  is  absolutely  necessary  that  all
 these  men,  however  high  and  mighty
 they  might  be,  however  capable,
 however  efficient  they  might  be,
 should  not  be  Members  of  Parlia-
 ment.  They  might  be  entrusted  with
 work  of  the  highest  responsibilty  by
 Government  no  doubt,  but  that  does
 not  qualify  them  for  being  elected  to
 this  House.

 There  is  enough  room  for  talent  in
 India.  The  biggest  engineers,  the
 biggest  scientists  are  doing  things
 that  most  of  us  cannot  do.  Their
 position,  the  position  of  many  of
 them,  is  much  higher  than  that  of  any
 of  us,  but  that  does  not  qualify  them
 for  being  Members  of  this  House
 where  absolutely  independent  judg-
 ment  should  be  brought  to  bear  on
 every  question  that  is  before  them.
 This  House  has  not  the  monopoly  of
 all  wisdom  in  this  country.  Let  wis-
 dom  fructify  all  over  the  land.

 A  friend  complained  about  a  MP.
 lawyer’s  abilities  not  being  available
 to  the  Supreme  Court  in  an  important
 case.  Well,  there  are  great  lawyers,
 and  they  are  performing  eminent
 services  perhaps  to  this  land  in  many
 capacities,  but  they  need  not  be  in
 this  House.  This  House  can  do  with-
 out  them  What  we,  above  all,
 desire  is  thorough  independence  of  the
 executive.  Reading  the  British  law
 and  case  law  we  see  how  zealous
 Parliament  was  in  keeping  its  Mem-
 bers  absolutely  away  from  the  inftu-
 ence  of  the  Crown  in  those  old  days.
 We  should  be  as  zealous  even  in  the
 circumstances  of  our  Republic  in
 seeing  that  all  Members  of  Parlia-
 ment  are  absolutely  free  from  the  all-
 pervasive  influence  of  the  executive,
 and  they  should  not  be  tied  down  to
 any  policies  of  the  executive  which
 they  would  not  be  in  a  position  to
 judge  independently  as  Members  of
 Parliament.

 I  do  not  want  to  take  much  of  the
 time  of  the  House,  but  I  want  to
 place  the  greatest  emphasis  on  these
 village  revenue  officials.  I  am  a  rural
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 man  and  have  been  working  many
 year  in  the  countryside  as  many  of
 our  friends  are  doing.  I  know,  and
 we  all  know,  the  role  of  the  village
 revenue  official.  Unfortunately,  the
 words  used  here  are:  “the  office  of
 village  revenue  officer,  such  as....  "

 which  is  only  by  way  of  illustration.
 So,  if  the  Law  Minister  likes  it,  he
 can  just  chop  off  the  rest  of  it.

 And  what  is  the  village  revenue
 official  doing?  Is  he  just  a  country
 gentleman”  Is  he  occupying  an
 ornamental  post?  Is  he  there  just  to
 be  a  host  to  all  good  people  who
 come  to  the  village?  Is  he  merely  a
 welfare  officer?  He  is  a  revenue
 officer,  and  a  revenue  officer  has  to
 collect  revenue,  and  collecting  reve-
 nue  is  a  big  job.

 So,  in  the  fitst  instance,  I  cannot
 understand  how  any  revenue  officer
 who  is  responsible  to  the  executive
 Government  for  collection  of  land
 revenue—and  that  is  a  big  item  in
 our  income  today—can  afford  to
 spend  seven,  six,  five  or  even  four
 months  out  of  his  constituency,  out
 of  his  petty,  puny  village.  It  is
 impossible  for  him  to  do  so

 More  than  that,  he  is  not  capable
 of  bringing  to  bear  any  independent
 judgment.  His  mind  35  largely  gov-
 erned  by  the  rura]  atmosphere  to
 which  he  is  attached,  and  he  natur-
 ally  looks  at  everything  from  the
 point  of  view  of  the  executive  of
 which  he  is  only  an  agent.  Because,
 after  ail,  he  is  an  mstrument  of  the
 executive  Government  that  cannot  be
 denied;  as  a  revenue  officer.

 Then,  what  influence  does  a  reve-
 nue  officer  hold?  We  all  know  what
 the  role  of  the  revenue  officer  was
 in  the  olden  times  under  the  British
 Government.  The  revenue  officers
 were  the  props  of  the  British  Gov-
 ernment.  It  was  they  who  created
 the  greatest  difficulties  in  the  way  of
 the  Congress  propaganda  in  the  ini-
 tial  stages.  It  was  they  who  urged
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 the  police  to  use  the”  Jathis  most  on
 the  Congress  volunteers.  They  are
 the  bed-rock  of  the  old  feudalistic
 society.  They  are  the  bosses,  and
 they  are  masters  of  the  countryside.
 They  are  the  tyrants.  They  please,
 and  co-operate  with  the  well-to-do
 people  in  the  village  and  exploit  and
 terrorise  the  poor.  These  men,  by
 force  and  by  threat  of  force,  are  a
 real  power  in  the  village.  Can  they
 ever  be  expected  to  be  the  shining
 hghts  of  a  House  of  Parliament?

 Again,  Pandit  Thakur  Das  Bhargava
 has  reminded  us  that  according  to  the
 Representation  of  the  People  Act,  a
 candidate  cannot  avail  himself  of  his
 assistance  in  winning  an  election.  Is
 that  man,  who  could  not  uptill  now
 act  as  a  candidate’s  agent  in  an  elec-
 tion,  to  be  a  candidate  for  election  to
 Parliament?  it  surpasses  my  imagi-
 nation  how  such  a  clause  could  have
 been  introduced  in  ths  Bill  This
 Provision  especially  about  the  village
 revenue  officer  is  the  most  obnoxious.
 provision,  and  I  hope  that  the  Jomt
 Committee  to  which  this  Bill  is  being
 committed  will  remove  that  clause
 lock,  stock  and  barre).

 I  joint  with  Pandit  Thakur  Das
 Bhargava  in  hoping  that  the  Joint
 Committee  will  take  into  considera-
 tion  all  the  poimts  that  have  been
 placed  before  this  House,  and  espe-
 cially  those  that  have  been  placed
 so  eloquently  by  the  chairman  of  the
 committee  that  was  appointed  by
 the  Speaker,  and  give  us  not  a  piece-
 meal  or  fragmentary  Bill  such  as  we
 have  today  before  us,  which  would
 not  be  worthy  of  us,  but  a  really
 comprehensive  and  exhaustive  Bill,
 not  only  in  the  interests  of  the  purity
 and  sanctity  of  ths  House  but  also
 for  the  guidance  of  the  would-be
 candidates  and  for  the  edification,
 enlightenment,  progress  and  prospe—
 rity  of  our  country.

 Mr.  Speaker:  I  now  cali  upon  Shri
 Achar.  After  him,  I  propose  calling
 upon  Shri  Sarju  Pandey.  Each  one
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 of  them  will  have  ten  minutes.  We
 must  close  thie  debate  by  three
 o'clock.  I  shall  then  call  upon  the
 Law  Minister.  How  long  does  he
 propose  to  take?

 Shri  A.  K.  Sen:  Not  more  than  half
 an  hour.

 Shri  Achar  (Mangalore):  I  am
 very  glad  the  Bill  is  going  before  a
 Joint  Committee,  because  I  consider
 this  Bill  to  be  a  very  important  one
 from  the  point  of  view  of  building  up
 healthy  democratic  traditions  in  our
 country.

 The  basic  principles  have  already
 been  stated  especially  those  with
 regard  to  the  imdependence  of  the
 Members  of  a  legislature,  whethe:  it
 be  at  the  Centre  or  in  the  States.
 The  Law  Minister,  while  moving  the
 motion  laird  great  stress  on  experts
 He  made  an  eloquent  appeal  that
 great  engineers,  great  doctors  and
 great  scientists,  even  if  they  were
 holding  offices  of  profit,  should  be
 allowed  to  enter  this  Parl:ament  as
 well  as  the  State  lepisiatures  That
 is  an  aspect  which  has  certainly  got
 to  be  very  seriously  considered  This
 must  be  gone  into  in  very  great  detail
 in  the  Joint  Committee  But,  for  my
 part,  I  would  say  that  these  experts
 are  not  so  verv  eéssential,  from  the
 point  of  view  of  huving  a  democrat.c
 House.

 If  we  take  even  an  ordinary  text-
 book  on  the  e'ements  of  politics,  we
 shall  find  that  the  essence  of  demo-
 cracy  is  not  expert  knowledge.  Ear-
 lier  writers  like  Professor  Sidgwick
 and  also  the  subsequent  writers  have
 laid  great  emphasis  not  on  expert
 knowledge  or  on  the  greatness  of  a
 Man  of  science  or  anything  of  that
 nature,  but  on  something  else.  It  is
 not  that  which  helps  to  build  up  a
 healthy  democracy  or  a  good  House
 of  Parliament.  The  greatest  charac-
 teristic  that  is  required  of  a  parlia-
 mentarian  is  that  he  must  represent
 an  interest  with  which  he  is  identi-
 fied.  That  is  the  first  essential  of
 democracy.  A  man  who  is  interested
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 in  a  matter  is  the  best  representa-
 tive,  and  not  an  expert.  Take,  for
 example,  experts  like  C.  ्  Raman
 or  Bose  Would  they  like  to  come  to
 Parliament?  Certainly,  such  great
 scientists  or  such  great  literary  men
 would  not  come  to  Parlhament.

 Shri  C.  EK.  Pattabhi  Raman  (Kum-
 bakonam):  Why  not?

 Shri  Achar:  You  would  probably
 get  only  second-rate  engineers,
 second-rate  doctors  and  second-rate
 lawyers  into  Parlament.  The  first-
 rate  men  would  not  be  coming  to
 Parhament  Besides,  even  if  we  get
 very  great  experts  in  science,  or
 medicine  or  law  in  a  House,  would
 that  House  make  a  good  House  of
 Parliament?

 |  would  like  to  remind  this  House
 of  one  incident  that  is  reported  in  the
 history  of  the  British  Parlia  ient,  the
 Mother  of  Parhament.  A  great  scho-
 lar  and  a  great  literary  man—I  need
 not  mention  the  name;  I  think  it  was
 probably  Lord  Bacon—....

 Shri  C.  R.  Pattabhi  Raman:  Hal-
 dane.

 Shri  Achar:  I  am  not  quite  sure  of
 the  name  My  memory  is  that  it
 was  Lord  Bacon,  He  was  considered
 to  be  a  great  literary  man  and  a
 great  scholar.  Many  of  his  friends
 said  that  it  was  better  that  he  should
 become  a  Member  of  Parhament
 He  himself  had  no  confidence  in
 himself  Anyhow,  they  forced  him,
 and  he  became  a  Member  of  Parlia-~
 ment  When  for  the  first  time  he
 spoke  in  Parliament,  the  =  galleries
 were  crowded,  and  all  the  Members
 of  Parlhament  were  anxious  to  hear
 this  great  scholar.  That  great  scholar
 got  up  and  said,  I  conceive.....

 Dr.  Krishnaswami  (Chingleput):
 It  was  Addison.

 Shri  Achar:  After  two  or  three
 minutes,  once  again,  he  said:  ‘I
 conceive....'  Again,  he  repeated  after
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 a  few  minutes  “conceive”  and  then
 sat  down.

 Mr.  Speaker:  All  hon.  Members
 know  this.

 Shri  Achar:  Yes,  it  is  so.  But  it  is
 a  fact  which  we  have  to  consider
 when  we  are  considering  this  Bill.
 The  lady  Member  who  spoke  after  him
 said.  ‘The  hon.  Member  conceived
 thrice,  but  has  brought  forth  nothing’.

 What  I  would  like  to  point  out  is
 that  it  is  not  expert  knowledge  or
 scholarship  that  would  help  to  make
 this  House  or  a  legislature  a  good
 House  to  represent  the  various  inte-
 rests  in  the  country.  On  the  other
 hana,  it  is  the  ordinary  man,—it  may
 be  an  ordinary  farmer;  it  may  be  an
 ordinary  barber,  if  I  may  so  put  at,
 or  it  may  be  any  man  following  any
 particular  interest  in  8  legislature
 That  does  not  mean  that  Parliament
 does  not  want  to  utilise  the  services
 of  great  men.  Parliament  would  cer-
 tainly  like  to  uflise  the  services  of
 a  great  expert,  a  great  engineer  or  a
 great  doctor  or  a  great  lawyer.  They
 will  be  paid  for  it.  They  need  not
 be  Members  of  the  House.  From  that
 point  of  view,  I  would  request  the
 Law  Mhnister  as  well  as  the  Joint
 Committee  to  consider  this  aspect  of
 the  question.  it  is  not  expert  know-
 ledge  that  is  required.  The  man  who
 feels  the  pinch  of  the  shoe,  he  is  the
 person  interested  and  he  alone  is  the
 best  person  to  represent.  Of  course,
 experts  will  co-operate  and  heip  in
 the  execution  of  policy  but  not  in  its
 formulation  From  that  point  of
 view,  we  should  have  the  services  of
 experts,  whether  they  be  engineers,
 sc.entists  or  others  But  it  should  not
 be  the  principle  of  this  legislation  to
 get  exnerts  in  here.  The  more  impor-
 tant  principle  is—I  think  it  has  been
 sufficiently  debated  upon—the  inde-
 pendence  cf  the  Member  to  vote,  and
 independence  to  express  his  views.
 My  hon.  friends,  especially  the  vene-
 rable  friend  and  veteran  parliamen-
 tarian  of  this  House,  spoke  clearly
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 and  for  &  long  tame.  Though  I  could
 not  follow  the  language,  I  would
 make  out  that  the  point  he  was
 emphasising  all  along  was  the  inde-
 pendence  of  the  Members.

 From  this  point  of  view,  is  it  good
 to  have  anybody  in  Parliament  who
 is  in  the  pay  of  Government?  Can
 he  independently  exercise  his  vote?
 Can  he  independently  argue  and  put
 forth  a  case  against  Government
 from  which  he  is  drawing  remunera-
 tion?  From  that  point  of  view,  is  it
 good  to  have  such  offices  removed
 from  disqualification?

 Of  course,  this  is  a  little  contro-
 versial  subject,  as  to  what  exactly  is
 an  office  of  profit.  We  need  not  go
 into  that  now.  There  are  decisions
 of  the  High  Courts  and  the  Supreme
 Court  on  this.  Whatever  it  may  be,
 the  only  question  is  whether  he  will
 be  independent.  If  not,  should  such
 a  person  be  brought  into  Parlia-
 ment.  So  far  as  I  am  concerned,
 Such  a  person  shouJd  not  be  brought
 into  Prahament.

 What  does  our  Constitution  say?
 It  says  that  the  general  principle  is
 that  persons  enjoving  offices  of  profit
 should  not  be  allowed  to  come  into
 Parhament  That  is  a  clear  proposi-
 tion.  ,  To  this  principle,  only  one  or
 two  exceptions  are  made.  They  are
 mentioned  in  the  Bill  also.  Munis-
 ters  have  been  exempted  from  this
 provision  This  is  mentioned  in
 clause  2(a)—‘any  office  held  by  a
 Minister  for  the  Union  or  for  any
 State  whether  ex-officio  or  by  name’.
 Of  course,  there  is  a  very  good  rea-
 son  for  that.  He  goes  to  the  electo-
 rate  and  is  elected.  Then  he  becomes
 Minister  But  if  there  is  to  be  any
 further  exception,  a  clear  case  should
 be  made  out  for  it.  But  here  excep-
 tions  are  given  to  which  reference
 has  been  made  by  several  speakers.
 I,  being  the  last  speaker,  do  not  want
 to  repeat  them.  These  exceptiong  are
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 relating  to  persons  who  would  cer-
 tainly  be  under  obligation  to  Govern-
 ment,  and  they  should  not  be  inclu-
 ded.

 Not  only  that,  there  is  the  question
 of  drafting  also.  I  do  not  know  how
 exactly  this  is  brought  in  here.  For
 example,  take  item  (i)  of  clause
 2(h):

 “the  office  of  village  revenue
 officer,  such  as  lambardar,  mal-
 guzar,  patel,  deshmukh  and  the
 like,  who  is  remunerated  by  a
 share  of,  or  commission  on,  the
 amount  of  land  revenue  collected
 by  him”.

 That  is,  if  he  gets  a  share,  he
 should  be  exempted.  But  I  find  that
 in  our  parts,  he  does  not  get  commis-
 sion.  He  gets  regular  pay,  monthly
 pay.  Why  should  there  be  a  differ-
 ence  made?  So  far  as  I  am  concern-
 ed,  whether  it  be  village  patels  or
 any  higher  officer,  those  who  get
 remuneration  from  Government
 should  not  be  allowed  to  come  into
 Parliament.  If  the  patel  is  to  be
 allowed  to  come  into  Parliament,  why
 should  a  distinction  be  made  in  the
 ether  case?

 Then  again,  item  (iil)
 fully  vague.  It  says:

 is  beauti-

 “an  adviser  created  tempor-
 arily  for  the  purpose  of  advising
 the  Government  or  any  other
 authority  on  any  matter  of  pub-
 lic  importance”,

 I  feel  on  the  whole  that  this  Bill
 requires  considerable  consideration
 and  I  would  suggest  to  the  Joint
 Committee  to  see  that  this  is  exa-
 mined  with  a  view  to  the  preserva-
 tion  of  democratic  institutions  in  our
 country,  so  that  all  those  persons  who
 are  under  obligation  to  Government
 are  not  allowed  to  come  into  Parlia-
 ment  or  local  legislatures.

 ची  सरजू  पाण्डे  (रसड़ा)  :  श्रध्यक्ष

 महोदय,  हमारे  सामने  यह  जो  बिल  पेश  हुझा
 है  शौर  उस  पर  बक्ताधओं  की  जो  तकरीरें  हुई
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 हैं  उन  सब  को  मेने  बहुत  गौर  से  सुना  ।  हमारे

 बहुत  से  दोस्ती  को  इसे  बात  से  ऐतराज़  है  कि

 वाइस  चांसलर,  गांव  के  मुखिया  और  दूसरे
 लोगों  को  प्राफिट  होल्डर  माना  जाय  यद्यपि

 में  उनसे  इसमें  सहमत  हूं  और  मेरी  समा  में

 यह  ठीक  बात  भी  है  कि  उनको  प्राफ़िसेय  प्राफ़

 प्राफिट  माना  जाय  ।

 इस  बिल  में  म॑ं  समझता  हूं  कि तमाम  उन

 लोगों  को  जो  गवर्नमेट  आफिसेज़  में  है  भौर

 सरकार  के  वहां  से  बाक़ायदा  तनख्वाह  पाते

 है,  उन  को  छोड़  कर  उन  सब  को  इस  बात  कौ

 इजाज़त  दी  गई  है  कि  वे  पालियामेंट  को

 मेम्बरी  के  लिए  खड़े  हो  सकते  हे  जो  कि

 हालांकि  ज़ाब्ते  से सनख्याह  तो  नहीं  पाते  लेकिन

 उनके  पास  पावर  होती  हैं भ्ौर  वे  लोगों  पर

 भ्रपना  असर  बखूबी  और  कामयाबी  के  साथ
 डाल  सकते  हैं  |  में  चाहता  हूं  कि  सेलेक्ट  कमेटी

 इस  पर  ग्रौर  करे  कि  इन  मिनिस्ट्रों  का  क्‍या

 होगा  t  मिनिस्टर  के  आफ़िस  को  आफिस
 अझाफ  दी  प्राफिट  नही  माना  है  लेकिन  एलेक्दन
 का  तजूबा  हमे  बतलाग  है  और  मे  सेकड़ों
 मिसाले  इस  हाउस  के  सामने  पेश  कर  सकता  हूं

 जहा  पर  कि  सिनिस्ट्रों  ने  बहँसियत  एक  मिनिस्टर,

 होने  के  वोटरों  पर  खुद  नाजायज़  दबाव  ढाला  ।

 खुद  हमारे  उत्तर  प्रदेश  में,  बनारस,  गाजीपुर
 और  बलिया  मे  मंत्री  महोदय  झपने  दौरे  पर

 जाते  थे  और  उन्होंने  खुद  झपनी  तकरीरो  में

 इस  बात  की  घमकी  दी  थी  कि  झगर  उन्होंने
 काग्रेस  उम्मीदवारों  को  वोट  नहीं  दिया  तो

 श्रच्छा  नही  होगा  t  wa  श्राप  समझ  सकते  है
 कि  ऐसी  दशा  में  हमारे  देश  में  चुनाव  निष्पक्ष

 और  स्वतन्त्र  रीति  से  कसे  सम्पन्न  हो  सकते

 है  ?  यह  कंसे  सम्भव  हो  सकता  हैं  ?  सही
 मायने  में  कंसे  चुनाव  हो  सकेगा  जबकि  यह
 मत्रीगण  स्वयं  अ्रपले  भौहदों  पर  मौजूद  रहेंगे
 शौर  बहुँसियत  मंत्री  के  चुनाव  में  उत्तरेगे  ?

 मेरा  राय  म  ता  अगर  आप  चाहते  हें  कि
 देश  के  अन्दर  सही  माने  में  लोग  भाजादी  से

 झपनी  राय  दें  तो  आपको  ऐसी  व्यवस्था  यहां
 पर  करनी  पड़ेगी  कि  मंत्री  लोग  चुनाव  में
 उतरने  से  पहले  अपने  मंत्री  पदों  से  इस्तीफा
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 प्श्ी  सरजू  पाष्डे]

 दे  दें  वरना  लाजिमी  तौर  पर  इसका  नतीजा

 यह  होगा  कि  जब  एक  सरफ  ऐसे  लोग  चुनाव  में

 खडे  होंगे  जिनके  कि  हाथ  में  सारे  भ्रधिकार

 होंगे  तो  जनता  आज़ादी  के  साथ  ऐसे  लोगों

 को  वोट  नहीं  दे  सकेगी  जो  कि  भाफ़िसों  में

 नहीं  है  क्योंकि  उनको  डर  लगा  रहेगा  कि

 कही  ऐसा  करने  से  उनकी  परमिट  न

 छिन  जाय,  तो  किसी  को  हर  रहेगा  कि  उसके

 लड़के  की  नौकरी  न  चली  जाय  ।  में  समझता

 हैँ  कि  वाइस  चांसलर्स,  मुखिया  भौर  चेयरमंन

 झादि  अपने  नीचे  के  शमले  पर  दबाव  डाल

 सकते  हें  और  उनके  दबाव  डालने  से  सही
 ौर  झाज़ादाना  डुलेक्यान्स  नहीं  हो  सकेंगे  ।  यहां

 कुछ  साननोय  सदस्यों  ने  बताया  कि  एलेक्शन

 ट्रिन्युनल  ने  महज  इस  बिना  पर  कि  किसी

 दास्स  ने  मुस्यिया  को  एलेक्शन  एजेंट  बनाया

 था,  उसके  चुनाव  को  नाजायज़  करार  दे

 दिया  ।

 4.39  brs.

 (Mr.  Deputy  SPEAKER  in  the  Chair]

 जब  मिनिस्टर्स  अपने  श्ौहदों  पर  कायम

 रहते  हुए  चुनाव  में  खड़े  होंगे  तो  लाज़िमी  तौर

 पर  स्वतन्त्र  चुनाव  हमारे  देश  में  नहीं  हो
 सकेंगे  n  इसलिए  में  चाहता  हुँ  कि  इस  कानून
 में  यह  भी  व्यवस्था  हो  कि  मंत्री  लोग  चुनाव
 में  जाने  से  पहले  अपने  श्रोहदों  से  इस्तीफा  दें

 वरना  हमारे  देश  में  बतई  तौर  से  सही  चुनाव

 नहीं  हो  सकेगे  और  विरोधी  दलों  के  उम्मीद-

 वारों  को  कोई  वोट  नहीं  देगा  |  अभी  पिछले

 चुनाव  को  ही  ले  लीजिये  |  इस  ५३४  के  हाउस

 में  मुझिकिल  से  ८०  या  Co  ऐसे  सदस्य  बैठे  है
 जो  कि  विरोधी  दलों  के  है  भौर  श्राज  हालत  यह
 हो  गई  हे  कि  विरोधी  दल  की  शोर  से  अगर

 कोई  सही  से  सही  ज्ञात  भी  हाउस  में  कही  जाय

 तो  चूकि  सरकारी  दल  के  लोगों  की  यहा  पर

 बहुत  बडी  संख्या  है,  इसलिए  वह  सही  आवाज

 भी  उनके  ग्रागे  दब  सी  जाती  हैं  1  भ्रगर  उसके
 सम्बन्ध  में  सरकारी  बेचो  पर  बैठने  वालों  से

 भी  पूछा  जाय  तो  वे  भी  कह  देंगे  कि  हां  होना
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 तो  बेसा  ही  चाहिए  लेकिन  फिर  भी  वोटिय

 के  वक्‍त  उनको  पार्टी  प्रनुशासन  का  खयाल
 रखते  हुए  उसके  विरुद्ध  मत  देना  पढ़ता  है
 शौर  जिसका  कि  परिणाम  यह  होता  है  कि  बह
 सही  गोज़  झागें  नड्ीं  बढ़  पाती  भौर  दब  जातो

 है।  इसलिए  जनतन्त्र  को  रक्षा  के  लिए  प्रौर

 विरोधियों  को धागे  बढ़ाम  के  लिए  लाजिमों
 तोर  पर  यह  ग्रधिकार  देना  होगा  ौर  भी  देझ्षों
 में  यही  नियम  है  t  मंत्री  महोंदयों  को  भपने  पदों
 से  चुनाव  के  पहले  इस्तीफा  देना  होता  है।  लेकिन

 हमारे  देश  में  उन  के  इस्तीफा  देने  को  बात
 कौन  कहे,  यह  वह  लोग  गांवों  में  जाकर  भपने
 बल  से  लोगों  से  वोट  लेते  है  ।  लोग  तरह  तरह
 के  झ्लोहदों  पर  रह  कर  गांवों  में  यह  काम  करते

 हैं  भौर  इस  बिल  के  भ्रन्दर  उन्ही  को  भधिकार
 दिया  गया  है  ।  माननीय  सदस्यों  को  ज्ञास  होगा
 कि  हमारे  उत्तर  प्रदेश्ञ  में  गांवों  में  पंचायतों  के

 चुनाव  होते  हैं,  भाप  जाकर  देखिए  कि  किस

 तरह  से  मुखिया  भौर  नम्बरदार  इन  लोगों
 के  लिए  वोट  लेते  हे  भौर  दूसरो  को  आगे  नहीं
 बढने  देते  ।  इसलिए  मेरी  प्रार्थना  है  कि  बहै-
 सियत  मंत्री  इन  लोगों  को  चुनाव  में  खड़े  होने
 का  अधिकार  नहीं  होना  चाहिए  q  में  चाहता

 है  कि  सेलेक्ट  कमेटी  मुखिया  और  नम्बरदारों
 को  भी  चुनाव  में  खडे  होने  का  भ्रधिकार  न  दे  ।
 झ्रगर  उनको  यह  हक  मिल  गया  तो  में  समझता

 हैं  कि  लाजिमी  तौर  पर  हमारे  देश  में  जनतन्त्र
 कायम  नहीं  हो  सकेगा  |

 साथ  ही  साथ  मन्त्री  लोगो  के  बारे  में  भी
 मैं घ्जं  करना  चाहता  हू  कि  ब्रौर  मुल्कों  की

 तरह  से  हमारे  देश  में  भी  यह  मिसाल  कायम

 होनी  चाहिए  कि  मंत्रियों  को  झोहदे  पर  रहते
 हुए  चुनाव  में  न  जाने  दिया  जाय  1  में  आपकों

 गाजीपुर  की  मिसाल  बताता  हू  I  वहा  मत्री

 महोदय  पहुंचे  शौर  दो  तीन  कर्मचारियों  के
 खिलाफ  ऐक्यान  इसलिए  रिकमेन्ड  किया  और

 डिस्ट्रिकट  मैजिस्ट्रेट  को  शिकायत  लिखी  कि
 वह  लोग  विरोधियों  से  मिले  है  |  बढ  तो  सब
 को  मालूम  है  कि  कौन  सरकारी  कर्मचारी
 विरोधी  दलों  से  मिल  सकते  है  ।  लेकिन  चृकति
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 उन  लोगों  को  वोट  नहीं  मिला  इसलिए  उन्होंने
 बहाता  बनामा  और  अधिकारियों  को  लिखा
 फि  उन  कर्मचारियों  को  हटा  दिया  जाय  ।

 इसी  तरह  से  मीटिगों  में  खुल्मशुल्ला  इस  बात

 का  ऐलान  किया  गया  कि  झगर  में  चाहूं  तो  तुम
 लोगों  से  वोट  देने  का  भ्रधिकार  छीन  लूं  ।

 गांवों  में  मंत्री  लोग  मीटिगों  में  जाकर  हस  तरह
 की  बाते  कहते  हैं  कि  ऋगर  वह  चाहें  तो  लोगों
 से  बोट  देने  का  राइट  ही  छीन  लें  i  वह  कहते

 है  कि  हमारी  मर्जी  की  बात  हैँ  जो  कि  तुम
 लोगों  को  वोट  देने  का  झ्रधिकार  मिला  हुभा
 है,  हम  जब  चाहें  उस  को  छीन  लें,  हम  जब

 चाहें  तुम  को  गिरफ्तार  कर  लें  श्र  जेल  भेज

 दें  ।  में  कोई  लम्बी  बहस  नहीं  करना  चाहता,
 सिर्फ  यह  निवेदन  करना  चाहता  हू  कि  सेलेक्ट

 कमेटी  तय  करे  कि  चुनाव  के  लिये  मंत्रियों  को

 भी  अपने  पदों  से  इस्तीफा  देना  होगा  जिस  में

 लोग  आजादी  से  अपना  बोट  दे  सके  वर्ना  यह
 मानी  हुई  बात  हैं  कि  जब  इस  तरह  से  मंत्री

 लोग  शावों  मे  घूमेंगे,  तो  हम  लोगों  को  कोई
 वोट  देने  वाला  नहीं  है  ।  वह  तो  साफ  साफ

 कहेंगे  कि  बाबा,  तुम  को  वोट  देकर  हम  क्या

 करेगे  ?  तुम्हें  वोट  देने  का  मतलब  है  कि  हम
 जेलों  में  जाएं,  अपनी  सर्विसेज  से  निकाल  दिए
 जाये  ।

 उपाध्यक  महोदय:  इस  बिल  में  माननीय

 सदस्य  कया  चाहते  है  ?

 श्री  सरजू  पाण्डे :  मे  यह  चाहता  हूं  कि

 इस  बिल  में  यह  व्यवस्था  होनी  चाहिए  कि

 मंत्री  लोग  जब  तक  अपने  पदों  पर  बने  रहें,
 न्त्र  तक  वह  प्राफिटेबल  पोस्ट  मानी  जाय  और

 वह  इलैवशन  में  खड़े  न  हो  सके  ।

 उध्यक्ष  सहोदय  :  वह  भेम्बर  न  बेन

 सके  ?

 श्री  सरज्‌  लाण्ड :  मेम्बर  बनें

 उ.ध्यक्ष  महोदय  -  अगर  यह  आफिस

 प्राफिट  होगा  तो  वह  अम्बर  कंसे  बन  सकेंगे

 जब  तक  कि  उन्हें  एग्जेम्ट  न  किया  जाय  ?
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 aft  सरज  पाणडे  :  वह  खड़े  होने  से  पहले
 इस्तीफ़ा  देकर  मेम्बर  बन  सकते  है

 उपाध्यक्ष  भहोदय  :  बगेर  मेम्बर  बने  वह
 मिनिस्टर  कंसे  हो  सकेंगे  ?

 करी  सरजू  दाद  :  मेम्बर  तो  बन  सकते  हैं,
 लेकिन  एलेक्शन  लड़ने  से  पहले  उन  को  भ्रपनी

 पोरट  से  रिजाइन  करना  चाहिए।  इन  मंत्रियों
 के  लिए  भी  ऐसी  व्यवस्था  की  जाय,  सेलेक्ट

 कमेटी  इस  पर  गौर  करे  i

 Shri  A.  K.  Sen:  Mr.  Deputy-
 Speaker,  Sir,  I  am  obliged  to  the  hon.
 Members  who  have  taken  part  in  the
 discussion  on  this  motion.  Whether
 the  speakers  have  spoken  against  the
 policy  of  the  Bill  or  the  different
 clauses  of  the  Bill  or  whether  they
 have  spoken  in  favour,  it  shows,  a
 deep  concer  to  preserve  the  inde-
 pendence  and  dignity  of  this  House.
 Thoughts  may  differ,  solutions  may
 differ  but  the  keenness  for  keeping
 up  the  traditions  of  this  House  as  the
 supreme  legislature  of  the  country,
 fearless  of  anyone  is  evident  from
 the  speeches  of  the  hon.  Members
 who  have  taken  part  in  this  debate.
 That  justifies  the  compliments  paid
 by  the  Manchester  Guardian  which
 has  been  quoted  on  the  floor  of  this
 House  by  the  hon.  Member,  Shri  Nath
 Pai.  It  also  shows  that  the  party
 which  has  been  in  power  for  the  Jast
 0  years  and  the  party  which  had
 obtained  the  approval  of  the  House
 in  regard  to  the  previous  enactments
 which  granted  substantially  the  same
 exemptions  had  not  misused  the
 exemptions  thus  granted.  Nor  have
 they  taken  advantage  of  those  provi-
 sions,  if  I  may  use  a  vulgar  expres-
 sion  (Shri  Jaipal  Singh:  No,  no)
 buy  the  souls  of  the  Members  of  this
 House  with  the  resources  at  its  com-
 mand.  There  have  never  been  such
 an  inclination  nor  has  the  mettle  of
 the  House  been  such  as  would  have
 been  purchased  for  a  price.

 Cinterruption.)
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 But,  in  giving  expression  to  our

 keenness  to  preserve  the  dignity,
 and  the  independence  of  this  House,
 I  am  afraid,  we  have  strayed  a  little,
 and  have  missed  the  cardinal  points
 which  the  Bill  seeks  to  express.

 I  think  the  first  speaker  suggested
 that  if  this  Bill  was  to  be  passed,  we
 might  as  well  scrap  article  02  of  the
 Constitution,  because,  according  to
 him,  it  militates  against  the  spirit  of
 article  02  This  has,  more  or  less,
 been  repeated  by  a  few  other  Mem-
 bers  and  it  is,  therefore,  necessary
 to  answer  this  criticism  which,  in  my
 submission,  325  completely  unfounded.
 When  article  02  was  enacted  by  the
 Constituent  Assembly,  the  Members
 of  the  Constituent  Assembly  were
 perfectly  aware  that  the  Parliament
 must  be  possessed  of  powers  neces-
 sary  to  exempt  certain  offices  of  profit
 in  the  interest  of  the  country  and
 the  legislatures  of  the  States.  That  is
 why  article  302  contains  within  it-
 self  this  very  power  given  to  the
 Parliament  because  it  says:  *  per-
 son  shall  be  disqualified  if  he  holds
 an  Office  of  profit  etc.  Then  various
 clauses  follow~(a},  (b),  (c).

 In  (a),  it  says:

 “  if  he  holds  any  office  of  pro-
 fit  under  etc...  other  than  an
 office  declared  by  Parliament  by
 law  not  to  disqualify  its  holder”.

 That  means  it  contains  the  power
 of  Parliament  to  declare  what  is  not
 an  office  of  profit  in  its  view.  There-
 fore,  it  is  a  mistake  to  read  02  as
 debarring  permanently,  for  all  time
 to  come,  the  holders  of  offices  of  pro-
 fit,  as  the  expression  has  been  under-
 stood  during  the  last  two  centuries
 of  judicial  interpretation.

 The  reason  why  that  power  was
 thought  necessary  to  be  given  in
 article  102,  I  took  pains  to  explain.  I
 tried  to  explain  when  I  moved  the
 motion  that  it  was  thought  necessary
 and  expedient  at  that  time—and  it  is
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 still  necessary  and  expedient  in  view
 of  the  3  enactments  which  this  House
 hes  passed  from  950  to  953—to
 exempt  certain  offices  of  profit  as
 disqualifying  persons  from  being
 Members  of  Parliament  in  the  larger
 interests  of  the  country.

 It  is  necessary  at  this  stage  to  clear
 up  another  point  which  has  unfortu-
 nately  led  to  a  little  confusion.  It  is
 thought  that  removing  a  disqualifica-
 tion  is  equivalent  to  placing  a  man  in
 Parliament  on  the  floor  of  this  House,
 as  if  a  man  automatically  gets  lifted
 into  the  floor  of  the  House.  That  is
 why  8  lot-of  argument  has  flown
 from  all  sides.  It  has  been  said:
 why  should  a  Vice-Chancellor  who
 has  to  devote  all  his  time  as  a  Parlia-
 mentarian  on  the  floor  of  this  House
 be  allowed  to  come  here  when  he  has
 other  business  to  attend  to?  It  is
 not  as  if  a  Vice-Chancellor,  simply
 because  he  is  qualified  to  be  a  Mem-
 ber,  gets  automatically  elected.  Elec-
 tion  depends  upon  the  people,  upon
 the  voters.  We  have  enough  confi-
 dence  in  the  capacity  of  our  voters
 and  they  have  convinced  us  that  only
 those  who  command  the  confidence
 of  the  public  shall  be  elected  in  the
 free  elections  which  we  have.  Those
 who  do  not  command  the  confidence
 of  the  public  shalJl  not  be  allowed
 to  come  as  Members  of  this  House.
 The  only  passport  is  the  passport
 of  public  confidence  and  the  capacity
 to  secure  the  consent  of  the  electo-
 rate  by  a  majority  vote.  The  removal
 of  disqualification  does  not  automa-
 tically  make  him  a  Member.  He
 has  to  obtain  this  passport  and  ob-
 tain  the  consent  of  his  electorate.

 Shri  Naushir  SBharucha  (East
 Khandesh):  It  is  an  argument  for
 deleting  article  102.

 Shri  A.  EK.  Sen:  As  I  said,  article
 02  contains  in  itself  the  seed  for
 parliamentary  legislation.  It  does
 not  require  any  elaboration.  A  plain
 reading  of  that  article  would  convince
 anyone  who  reads  it.
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 The  point  I  was  making  is  this.  It
 has  been  asked:  why  exempt  Vice-
 Chancellors,  this  man  or  that  man
 and  so  on?  ‘They  have  other  work
 to  attend  to.  They  have  to  be  here
 whole  time  and  serve  this  House
 and  they  cannot  work  elsewhere.  The
 two  positions  are  incompatible.  In
 our  Constitution  we  have  created
 special  constituencies  for  teachers  and
 graduates  in  the  upper  Houses  in  the
 States.  We  have  also  acknowledged
 that  principle  as  a  guiding  principle
 in  electing  Members  to  the  upper
 House  here.  So,  graduates  and  tea-
 chers  can  be  qualified  to  stand  for
 election  for  the  upper  Houses  in  the
 States.  Yet,  we  are  told  that,  they
 should  be  stigmatised  and  disqualified
 to  stand  as  Members  of  Parliament
 the  moment  they  are  appointed
 Vice-Chancellors.  It  is  that  legal
 disqualification  which  the  Bill  seeks
 to  remove.  Whether  a  man  will  be
 elected  by  the  people  oor  not  is  a
 different  consideration  altogether.
 Whether  the  parties  which  contest
 the  elections  in  a  democratic  country
 will  choose  such  a  man  having  regard
 to  his  pre-occupations  is  a  different
 matter.  Whether  the  University
 which  he  serves  will  allow  him  to
 come  as  a  Member  of  Parliament  is
 again  a  different  consideration  The
 question  is:  does  he  suffer  from  such

 a  status  as  to  disqualify  him  from
 being  a  Member  of  Parliament?  That
 is  the  point.

 hri  Raghubir  Sahai:  Is  every
 Member  of  the  House  of  Lords  enti-
 tled  to  stand  for  the  House  of
 Commons?

 Shri  A.  EK.  Sen:  That  is  a  different
 matter  altogether.  He  is  a  peer;  how
 can  he  stand  for  the  House  of
 Commons?  He  cannot  just  as  here
 you  cannot  be  a  member  of  the
 Council  of  States.

 Shtt  Surendra  Nath  Dwivedi
 (Kendrapara):  No.  They  have  stood
 for  election  and  won  the  election
 and  then  they  have  resigned  from
 the  Council  of  States.
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 Mr.  Deputy-Speaker:  Order,  order.
 Two  hon.  Members  cannot  be  on  their
 feet  just  at  the  same  time.

 hr?  A.  K.  Sen:  Several  hon.  Mem-
 bers  have  said  that  the  Members  must
 be  here  wholetime.  They  should  not
 be  allowed  to  have  anything  else
 to  do.  If  the  argument  is  followed,
 strictly  and  if  we  look  around  this
 House,  many  of  us  would  be  disquali-
 fied.  When  this  question  of  qualifi-
 cation  is  being  debated,  how  many  of
 us  are  attending  the  House?  If  every
 Member  of  Parliament  has  to  attend
 the  House  night  and  day,  24  hours,
 and  if  that  be  the  only  basis  of  quali-
 ficalion  to  become  a  Member,  then
 many  of  us  would  be  disqualified.  I
 hope  that  argument  is  not  pushed  too
 far  for  it  is  sure  to  recoil  on  ourselves.

 The  hon.  Member  in  front  of  me,
 Shri  Asoka  Mehta  reminds  me  of  this
 very  strongly.  He  has  done  an  excel-
 tent  service  with  his  recent  report  on
 food.  His  analysis  and  his  knowledge
 had  been  of  extreme  help  to  all  of
 us,  Whether  we  agree  with  his  con-
 clusions  or  not,  is  a  different  matter
 but  we  are  all  indebted  to  him  for
 the  excelient  work  he  has  done  when
 he  was  not  a  Member  of  Parliarnent.
 But  today  if  we  want  to  take  advant-
 age  of  his  erudition  and  power  of
 analysis  and,  if  article  302  is  to  be
 followed  strictly,  we  cannot  get  him
 in  any  advisory  capacity.

 Mr.  Deputy-Speaker:  Therefore,  he
 is  going.

 Shri  A.  K.  Sen:  That  is  why  ad-
 visory  committees  and  others  have
 been  brought  under  the  purview  of
 this  Bull.  It  seems  that  there  has
 been  a  good  deal  of  loose  thinking  on
 the  purpose  and  the  objective  of  this
 Bill.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  On  whose  pert?

 Shri  A.  K,  Sen;  On  everybody’s
 part,  including  myself,  if  that  satisfies
 the  hon.  Member.

 You  will  find  that  we  have  taken
 the  minimum  of  categories  within  the
 ambit  of  our  exemptions.  It  has  not
 been  found  possible  to  exempt  larger
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 eategories  which,  if  the  matter  was
 left  to  me  personally,  I  would  have
 liked  to  exempt.

 If  we  scan  the  categories  which  have
 been  brought  within  the  ambit  of
 exemption,  our  categories  do  contain
 persons  who  render  most  valuable
 service  to  the  country  and  the  nation:
 Lambardars  and  other  services  on  an
 honorary  basis  are  not  offices  of  profit.
 They  deal  with  property.  I  will  come
 to  this  later  on.

 Then,  Ministers  of  the  Union  and  so
 on.  If  we  have  to  give  effect  to  the
 argument  of  Mr.  Pande,  Ministers
 would  cease  to  be  Members  of  this
 House.  He  prefers  an  _  irresponsible
 Government  to  a  responsible  Govern-
 ment.  I  do  not  think  the  argument
 merits  an  answer  We  have  chosen  a
 system  of  responsible  Government
 which  is  to  answer  for  every  action  to
 this  House  and  we  hope  ४०  cherish
 and  preserve  it  It  is  unthinkable
 that  any  of  us  will]  take  seriously  any
 argument  which  supports  a  Govern-
 ment  which  is  not  responsible  to  the
 House.

 Now,  the  Chief  Whip,  the  Deputy
 C€mef  Whips  in  Parliament  Their
 purpose  and  functions  in  every  coun-
 try  where  the  parliamentary  svstem
 of  Government  prevails  are  known.

 Then,  the  National  Cadet  Corps,  the
 Territorial  Army  and  the  Reserve  and
 Auxiliary  Air  Force.  Through  these
 agencies,  we  have  been  trying  to
 strengthen  our  defence  forces.  The
 regular  services  had  been  meagre
 having  regard  to  the  vastness  of  our
 country  and  the  greatness  of  our
 defence  problem

 Shri  Naushir  Bharucha:
 the  whole  army  in!

 Shri  A.  K.  Sen:  We  are  not  talking
 of  the  army.  We  are  talking  of
 something  else  We  are  talking
 about  the  National  Cadet  Corps.  The
 hon  Member  thinks  that  the  young
 boys  and  girls  who  join,  under  a  sense
 of  patriotism,  the  NCC  should  be  dis-
 qu.':%ed  because  they  have  chosen
 that  course.  I  hope  that  argument  is
 not  listened  to  by  anyone,  so  that

 So,  have
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 every  boy  and  gir]  in  universities  may
 join  the  National  Cadet  Corps,  so  that
 when  the  time  comes  they  can  defend
 their  country,  so  that  they  can  be
 trained  to  render  the  maximum  sacri-
 fice  that  is  necessary  for  a  citizen  of
 this  country  to  defend  its  liberty  and
 institutions.  If  Shri  Bharucha  is  go-
 ing  to  prevail,  then  these  boys  and
 girls  should  be  told  beforehand:
 “Look  here,  you  may  be  suffering
 from  the  pain  of  patriotism,  you  may
 be  thinking  seriously  of  joining  the
 National  Cadet  Corps  and  other  de-
 fence  and  auxiliary  services,  but  by
 doing  so  you  will  have  to  part  with
 your  claim  to  stand  as  members  of
 Parliament”,  An  excellent  §  incentive
 to  induce  our  young  men  to  take  to
 defence  services.  I  am  sure  no  serious
 attention  would  be  paid  to  this  line
 of  argument.
 5  hrs.

 The  next  is  Home  Guards.  I  think
 those  who  thought  that  Pandit  Thakur
 Das  Bhargava  had  recommended
 the  exclusion  of  Home  Guards  =  are
 not  correct  It  is  quite  the  contrary.
 It  is  this  Committee  which  recom-
 mend  that  Home  Guards  should  be
 exempt.  I  think  it  is  at  page  4  of
 the  Report,  recommendation  15—

 “Persons  belonging  to  the  Na-
 tional  Cadet  Corps,  Territorial
 Army,  Members  of  the  Home
 Guards  in  various  States  raised
 under  special  enactments  should
 be  exempted  from  disqualifica-
 tion  com

 We  have  really  taken  the  wunam-
 mous  recommendation  of  this  Com-
 mittee  and,  personally  speaking,  if
 the  National  Cadet  Corps  is  exempt,
 I  do  not  see  any  reason  why  members
 of  Home  Guards  should  be  suffering
 from  this  diqualification.  That  does
 not  mean  that  they  get  automatically
 elected

 The  next  category  is  the  office  of
 sheriff.  I  think  somebody  read  out
 the  definition  of  the  word  “sheriff”
 from  Encyclopaedia  Britanica.  In  our
 country  the  office  of  sheriff  is  now
 governed  by  relevant  statutes.  Its
 functions  are  not  the  same  as  in
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 England  or  in  America.  I  think  it
 exists  in  a  purer  form  in  America
 than  in  England  today.  These  gentle-
 men  are  generally  very  important
 members  of  the  public  who  are  select-
 ed  by  the  High  Courts  and  not  by  the
 Government.  The  appointment  is
 made  by  the  High  Courts  sitting  in
 Full  Court  appointing  the  Sheriffs  for
 the  respective  High  Courts.  These
 gentlemen  are  drawn,  maybe  from
 educational  institutions,  maybe  from
 the  commercial  community  and  so  on.
 A  man  who  has  established  himself
 in  public  hfe  is  usually  chosen  as  a
 sheriff,  because  he  has  to  discharge
 very  important  functions  which  in-
 volve  great  care  and  impartiality.

 Shri  Rarhabir  Sahai:  What  are  the
 functions  re-formed  by  a  sheriff?

 Shri  A.  K.  Sen:  Well,  I  can  give  the
 importa...  ones,  I  cannot  recite  the
 whole  gamut  of  functions.  The  im-
 portant  functions  are:  they  are  en-
 trusted  with  the  service  of  processes
 of  courts,  for  executing  the  writs  of
 execution,  for  arresting  persons  con-
 victed  of  contempt,  taking  them  to
 jail,  and,  in  those  courts  which  |  still
 have  sessions  courts,  for  producing
 prisoners  to  the  sessions  courts  from
 jail  and  conducting  them  back.  These
 are  the  important  functions  performed
 by  him  Large  sums  of  money  ere  re-
 alised  by  way  of  exccution  and  other-
 wise.  He  also  holds  sales  of  movable
 and  immovable  properties  attached  in
 execution.  They  are  very  important
 functions.  He  is  really  the  arm  of  the
 court  The  court’s  judgments  and
 orders  are  executed  with  the  aid  of
 fhe  sheriff's  arm.  They  are,  therefore,
 selected  with  care.  Now,  we  have
 been  told  that  these  important  men,
 who  are  chosen  by  the  High  Courts  to
 perform  most  useful  functions  which
 require  great  care  and  impartiality,
 would  be  disqualified,  from  standing
 as  Members  of  Parliament.  For  what
 reason?  On  what  ground?  Because
 the  Hight  Courts  have  chosen  them?

 Shri  Raghubir  Sahai:  Because  they
 are  public  officers.
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 Shri  A.  K.  Sen:  That  is  for  the
 electors.  If  we  look  into  the  matter
 there  is  nothing  which  will  merit  their
 disqualification  compared  to  ether
 citizens.

 Next  comes  the  office  of  Vice-Chan-
 cellor  about  which  we  have  already
 @ealt.  Then  there  is  the  cffice  of
 member  of  any  delegation  or  mission
 sent  outside  India  by  the  Government
 for  any  special  purpose.  Every  year
 we  have  members  drawn  from  this
 House  who  are  sent  out  to  various  in-
 ternational  conferences,  to  the  United
 Nations  and  so  on,  where  they  draw
 certain  allowances.  I  suppose  we
 have  not  many  people  left  now,
 thanks  to  our  system  of  taxation
 and  other  measures,  who  can  afford
 to  go  outside  every  year  and  spend
 their  own  money  to  attend  interna-
 tional  conferences  where  our  counsels
 are  sought.  If  that  is  so  and  if  this
 disqualification  is  not  removed  then  in
 future  we  shall  not  be  able  to  send
 any  member  from  this  House  in  any
 of  these  important  delegations.  We
 shall  have  to  then  take  others  who  are
 outside  this  House.  Why?  Simply
 because  we  have  become  members  of
 Parliament  dthers  will  discharge  their
 functions  better  and  more  intelligent-
 ly.  Is  it  suggested  that  simply  because
 a  Member  is  sent  out  on  an  important
 delegation  or  to  the  United  Nations
 he  ceases  to  be  an  independent  Mem-
 per  of  this  Parliament?  I  think  we
 are  paying  very  little  complument  to
 outselves  and  thinking  too  little  of
 ourselves.  It  is  a  case  of  self-immola-
 tian,  the  antonym  of  self-euology,  self-
 mortification,  which  looks  at  the  worst
 in  oursclves  and  ignores  the  best  in
 ourselves.  No,  Sir,  I  am  convinced
 that  the  mettle  of  the  Members  of  this
 House  is  strong  enough  and,  as  I  said,
 their  souls  cannot  be  purchased  by
 selecting  them  to  represent  us  in  de-
 legations  or  in  international  confer-
 ences  It  is  necessary  that  Members
 of  Parliament  take  these  important
 activities  within  the  ambit  of  ‘their
 parliamentary  functions;  it  is  abso-
 lutely  necessary,
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 Next  in  the  list  are:

 *(i)  chairman,  director  or  mem-
 ber  of  a  statutory  body  other
 than  a  body  connected  with
 a  University,  unless  the  law
 by  or  under  which  the  statu-
 tory  body  is  established
 otherwise  expressly  provides,
 or

 (ii)  chairman  or  member  of  a
 non-statutory  body  other  than
 any  such  body  as  is  referred
 to  in  clause  (g),  or

 (iii)  an  adviser  created  tempo-
 rarily  for  the  purpose  of  ad-
 vising  the  Government  or  any
 other  authority  on  any  mat-
 ter  of  public  importance.”

 I  would  only  quote  what  the  Bhar-
 gava  Committee  has  said  on  this
 Point,  because  I  have  Httle  to  add  to
 this,  and  I  agree  entirely  with  what
 they  have  said  on  this  point.  They
 have  said  that  it  is  important  that
 disqualification  with  regard  to  sta-
 tutory  bodies  should  be  removed,  be-
 cause  it  is  necessary  that  Members
 of  Parliament  have  to  be  associated
 with  the  statutory  bodies  as  the  Indian
 Council  of  Medical  Reseafch  and  the
 whole  list  that  is  given  in  the  report
 of  the  Bhargava  Committee.  Para-
 graph  73  of  the  report  says:

 “A  minority  of  the  Committee
 feel  that  the  functions  are  of  such
 a  character  as  should  incur  disqua-
 lification.  But  a  majority  of  the
 Committee  feel  that  the  functions
 of  these  committees  should  be
 viewed  against  a  wider  back-
 ground.  Parliament  has  the  duty
 of  developing  the  country  and
 harnessing  its  resources  for  achiev~
 ing  an  all  round  progress.  Merm-
 bers  of  Parliament  should  there-
 fore  be  allowed  to  serve  in  all
 capacities  except  where  it  is  in-
 compatible  with  their  duties  as
 Members  gf  Parliament  to  serve
 on  stch  committees.  It  is  also  re-
 cognised  that  with  its  under-de-
 veloped  economy  the  country  has
 not  such  an  abundance  of  talent
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 and  public  spirit  that  it  is  justi-
 flable  to  exclude  Members  of  Par-
 liament  from  opportunities  of  ser-
 vice  on  such  vital  committees.  It
 will  not  therefore  be  in  public
 interests  to  enforce  rigorously  the
 exclusion  of  membership  of  such
 non-advisory  committees  by  Mem-
 bers  of  Parliament.  Moreover,
 the  membership  of  such  bodies
 by  itself  does  not  involve  the  ex-
 ercise  of  executive  functions.

 The  majority  are  therefore  of
 the  view  that  members  of  such
 committees  should  be  saved  from
 incurring  disqualification  by  mak-
 ing  a  necessary  provision  in  the
 relevant  Acts  themselves”.

 They  said  that  provisions  should  be
 made  in  the  relevant  Acts  creating  the
 statutory  bodies.  Instead  of  doing
 that  and  including  it  in  every  Act,
 we  have  provided  for  it  in  this  Bill—
 because  it  is  a  changing  thing,—we
 are  setting  up  more  and  more  statu-
 tory  bodies  every  day  with  increase
 in  our  functions  and  it  will  become
 cumbrous  to  insert  it  in  every  Act,
 an  exemption  clause  separately,—we
 thought  that  it  would  be  a  piece  of
 better  draftsmanship  to  insert  it  in  the
 parent  Act  by  way  of  removing  the
 disqualification  for  membership  of  all
 statutory  bodies.

 Shri  Nath  Pai:  But  the  question  is,
 who  appoints  the  committees?  Gov-
 ernment  or  Parliament?  If  Parlia-
 ment  does  it,  everybody  should  wel-
 come  it.

 Shri  A.  EK.  Sen:  Whoever  appoints.

 Shri  Nath  Pal:  You  are  misleading
 very  tactfully.

 Shri  A.  K.  Sen:  Whoever  appoints.
 Today  we  may  appoint.  Tomorrow
 you  may.

 Shri  Nath  Pai:  That  is  the  whole
 essence  of  it.

 Shri  A.  K.  Sen:  Whoever  is  the
 Government  has  to  appoint  the  com-
 mittee.
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 Pandit  Thakur  Das  Bhargava:  ICind-
 Ty  see  paragraph  78.  You  have  not
 read  it.

 Shri  A.  K.  Sen:
 -whale  report.

 Mr.  Deputy-Speaker:  Is  it  very
 necessary  that  the  hon.  Minister
 should  be  very  emphatic  on  each  and
 every  point?  He  may  have  to  yield
 on  certain  points  in  the  Joint  Com-
 mittee.

 Shri  A.  EK.  Sen:  I  am  only  giving
 the  reasons  why  these  categories  have
 been  introduced.  Excepting  the  cate-
 gory  of  Vice-Chancellor,  we  have
 substantially  followed  the  recommen-
 dations  of  the  Committee  appointed
 by  the  hon.  Speaker.  That  is  what  I
 said  in  the  opening  of  the  discussion.

 One  more  point  about  patels,  mal-
 guzars,  and  so  on.  The  Representa-
 tion  of  the  People  Act  made  it  a  cor-
 rupt  practice  to  take  the  help  of
 those  revenue  officers  whose  functions
 were  like  those  of  the  village  account-
 ants,  or  revenue  accountants,  and  they
 left  out  of  that  section  the  help  given
 by  or  rendered  by  patels,  malguzars
 and  such  other  officers.  The  obvious
 implication  was  that  it  would  not  be
 a  corrupt  practice  to  take  the  help  of
 pateis,  malguzars  and  like  officers.  The
 reason  is  well  understood.  Patels  and
 malguzars  have  been  hereditary  offices
 and  they  have  been  regarded  as_  in-
 herited  property,  partible.  They  have
 inherited  the  offices  by  virtue  of  their
 birth  and  they  are  partible,  unless  the
 law  of  primogeniture  applies  in  any
 given  instance  and  about  which  I  have
 no  knowledge.  They  have  been  per-
 forming  very  useful  functions  ever
 since  the  ancient  days  and  even  today
 in  the  villages  they  perform  avery
 useful  function.  In  many  places  patels
 are  elected  even,  and  they  are  mostly
 in  Maharashtra  if  my  knowledge  is
 correct.

 I  have  read  the

 Now,  why  should  these  people  who
 have  inherited  this  office  as  property
 trom  time  immemorial  be  disqualified
 from  standing  as  Members  of  Parlia-
 ment?  It  is  a  different  question  whether
 they  will  be  elected  or  not.  The
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 people  may  vote  them  down.  If  any
 of  them  has  such  influence  as  is  attri-
 buted  to  him  then  he  can  put  up  his
 own  friend  and  get  him  elected.  The
 whole  argument  against  these  persons
 has  been  that  these  offices  exercise
 great  influence.  The  patel  it  is  said,
 is  the  last  voice  in  the  village.  If  he
 says  “vote  for  this  man”  the  people
 will  go  like  a  flock  of  blind  sheep  and
 vote  for  that  man.  That  is  not  the
 fact.  And  you  do  not  really  remove
 his  influence  by  disqualifying  him
 from  standing  as  Member.  He  can
 nevertheless  make  one  of  his  men
 stand  and  the  mischief  which  is
 sought  to  be  removed  will  neverthe-
 less  remain

 It  is  a  technical,  legal  question.  Is
 there  anything  in  his  office  which
 should  incur  the  odium  of  disqualifi-
 cation?  That  is  the  very  narrow
 limited  point  with  which  we  are  con-
 cerned  in  this  Bill.  Does  the  office
 carry  anything  with  it  which  invites
 the  stigma  of  disqualification?

 Shri  Naushir  Bharucha:  There  is
 the  “Commission”  by  Government.

 Shri  A.  K.  Sen:  Commissions  and
 other  bodies  are  not  infallible.  I  do
 not  think  there  is  anything  in  the
 Commission  which  militates  against
 our  recommendations  in  the  Bill.  I
 do  not  know  what  Commission  the
 hon.  Member  has  in  view.

 Shri  Naushir  Bharucha:  The  same
 which  is  mentioned  in  the  Bill.

 Shri  Nath  Pai:  Your  Act  makes  a
 retercence  to  that

 Shri  A.  K.  Sen:  Thus,  I  have  dis-
 posed  of  the  arguments  in  substance
 put  forward  against  the  Bill.

 As  I  said,  we  are  all  obliged,  whe-
 ther  we  agree  with  the  arguments  or
 not,  to  the  universal  expression  of
 our  common  desire  that  nothing  should
 be  done  which  shall  atrike  at  the  in-
 dependence  of  our  institutions.  As  I
 said,  our  institutions  thrive  and  pros-
 per  with  the  aid  of  its  Members  who
 are  elected  by  the  people  and  who
 are  elected  by  the  law  which  removes
 disqualification.  The  people  deter-
 mine  ultimately  who  shall  represent
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 them  ‘That  73  the  basis  of  our  Cons-
 titution  and  our  institutions  I  have
 not  the  least  doubt  that  the  people
 wilf  send  out  and  continue  to  send
 out  the  very  best  men  that  the  coun-
 try  can  produce  and  they  will  be  as
 zealous,  whether  they  suffer  from  dis-
 qualification  or  not  by  a  technical  law,
 to  safeguard  the  nobleness  of  our
 Institution  as  anybody  else  The  fear
 that  these  exemptions  are  sought  to
 destroy  the  independence  of  our  Mem-
 bers  is  extremely  unfounded  and  उ5
 not  based  on  reason

 Shri  Nath  Pai:  It  is  happening  un-
 wittingly

 Shri  A.  K.  Sen:  |  hope  it  does  not

 Therefore,  with  these  words  i  sub-
 mit  that  the  motion  should  be  accept-
 ed  by  the  House

 There  has  been  a  slight  mistake  in
 the  list  of  names  I  submitted  on  the
 last  occasion,  mentioning  the  names,
 for  the  Jomt  Committee  Instead  of
 Shri  Rameshwar  Rao,  the  name  of
 Shri  Jagannatha  Rao  should  be  insert-
 ed  and  in  the  place  of  Shri  Bimal
 Ghose,  the  name  of  Shri  Khushwaqt
 Rai  should  be  inserted

 I  beg  to  move

 In  the  motion  moved  on  l4th  Decem-
 ber,  957  fur  reference  of  the  Parha-
 ment  (Prevention  of  Disqualification)
 Bui~—

 Q)  for  “Shn  J  Rameshwar  Rao”
 substitute  “Shri  Jagannath  Rao”,

 (it)  for  “Shri:  Bimal  Comar  Ghose”
 substitute  “Shn  Kushwaqt  Rav’

 Mr,  Deputy-Speaker:  There  35
 amendment  No  8  by  Shr:  Easwara
 Iyer  He  is  not  here  Anyhow,  I
 shal  put  it  to  ghe  House  The  ques-
 tion  asi

 “That  the  Buiil  be  circulated  for
 the  purpose  of  elciting  opinion
 thereon  by  the  ist  day  of  Febru-
 ary,  1958”

 The  motion  was  negatived
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 Mr.  Deputy-Speaker:  I  shall  now  put
 the  amendment  just  now  moved  by
 the  hon  Munister,  inserting  the  name
 of  Shri  Jagannatha  Rao  in  the  place
 of  Shr:  Rameshwar  Rao  and  insert-
 ing  the  name  of  Shr:  Khushwagt  Ra
 in  the  place  of  Shm  Bimal  Comar
 Ghose

 The  question  is:

 In  the  motion  moved  on  ]4th  Decem-
 ber,  957  for  reference  of  the  Parha~
 ॉक्ला,,  €Prevention  of  Disqualification)
 Bill—

 i)  for  “Shri  J  Rameshwar  Rao”
 substitute  ‘Shri  Jagannath  Rao”,

 res)  for  7  Bimal  Coma:  Ghose’*
 substitute  “Shri  Khushwaqt  Rai”

 The  motton  wa  adopted
 Mr.  Deputy  -Speaker:  I  will  now

 put  to  the  House  he  motion  tur  ref-
 erence  Of  the  Bil)  to  a  Jot  Com-
 mittee,  as  amended

 The  question  is

 “That  the  Pairhament  (Preven-
 tion  of  Disqualification)  Bill,  1957,
 be  referred  to  a  Joint  Committee
 of  the  Houses  consisting  of  30
 members  20  from  this  House,
 namely,  Sardar  Ilukam  Singh,
 Pandit  Thakur  Das  Bhargava,
 Shn  M  R  Krishnna,  Shri
 Dharindhar  Basumatar:  Shr?  Raj
 eshwar  Pate!  Shri  Rohan  Lal
 Chaturvedi,  Shri:  M  छू  Jinachan-
 drai,  Shri  Ram  Sahai  Tiwan),
 Shr  P  Subbiah  Ambalam,  Shri
 H  S.ddananjappa  Shi  Panna  Lal,
 Shr.  Jaganatha  Rao,  Shn  S  R.
 Daman,  Shri  Sivram  Rango  Rane,
 Shri  Kushwaqt  Rai,  Shr  Suren~
 dra  Mahanty,  Shri  Bra)  Raj  Singh,
 Shn  Aurobindo  Ghosal,  Shri  S.
 Easwara  Iyer  and  Shr:  Asoke  K
 Sen,  and  I0  members  from  Rajya
 Sabha;

 that  in  order  to  constitute  2
 sitting  of  the  Jot  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Jomt  Committee;
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 that  the  Committee  shall  make
 a  report  to  this  House  by  the  last
 day  of  the  second  week  of  the
 next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  in  the  said  Joint  Committee
 and  communicate  to  this  House
 the  names  of  members  to  be
 appointed  by  Rajya  Sabha  to  the
 Joint  Committee.”
 The  motion  was  adopted,

 ADDITIONAL  DUTIES  OF  EXCISE
 (GOODS  OF  SPECIAL  IMPORT-

 ANCE)  BILL
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  the  next  item.
 Shri  Mahanty  (Dhenkanal):  I  rise

 on  a  point  of  order.
 Mr.  Deputy-Speaker:  There  is  no

 business  befare  the  House.  How  can
 he  rise  on  a  point  of  order?  The  hon.
 Finance  Miniter

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  beg  to  move:*

 “That  the  Bill  to  provide  for  the
 levy  and  collection  of  additional
 duties  of  excise  on  certain  goods
 and  for  the  distribution  of  a  part
 of  the  net  proceeds  thereof  among
 the  States  and  to  declare  those
 goods  to  be  of  special  importance
 in  inter-State  Trade  or  commerce,
 be  taken  into  consideration.”
 Shri  Mahanty:  I  rise  on  a  point  of

 order,
 Mr.  Deputy-Speaker:  That  this

 motion  cannot  be  made?

 Shri  Mahanty:  Yes.  My  point  of
 order  is  that  this  Additional  Duties  of
 Excise  (Goods  of  Special  Importance)
 Bill,  ‘1957,  has  been  brought  here
 under  article  272  of  the  Constitution,

 l6  DECEMBER  2957  of  Excise  (Goods  of  57 0g-
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 but  it  does  not  comply  with  the  re-
 quirements  of  article  272  in  full.  I
 invite  your  attention  to  article  272.  I
 better  read  out  the  last  line  of  the-
 article  which  states:

 “those  sums  shall  be  distributed
 among  those  States  in  accordance
 with  such  principles  of  distribu-
 tion  as  may  be  formulated  by  such
 law”.

 This  Bill  does  not  state  the  principles.
 of  distribution  or  devolution  It  merely
 states  the  quantum  of  distributable
 amount  which  should  accrue  to  the
 States.

 The  second  point  is,  it  is  not  enough
 that  this  Bill  should  determine  the
 quantum  of  distributable  amount;  in
 order  to  be  valid,  it  must  formulate
 and  state  the  principles  of  such  de-
 termination  This  word  “principle”
 has  acquired  3  certain  precision  in
 usage  and  hteratu-e  “Principle”  means
 the  fun‘lamental  basis,  the  theoratical
 basis,  for  arriving  at  a  particular  deci-
 sion.  We  find  this  Bill  does  not  con-
 tain  those  principles.

 Lastly,  this  word  “principle”  has
 been  used  in  another  context  in  arti-
 cle  280,  sub-clause  (3)  (b)  where  it  is
 said:

 (3)  It  shall  be  the  duty  of  the
 (Finance)  Commission  to
 make  recommendations  to  the
 President  as  to—

 (b)  the  principles  which  should
 govern  the  grants-in-aid  of
 the  revenues  of  the  States
 oui  of  the  Consolidated
 Fund  of  India”.

 The  Finance  Commission  in  their
 report,  have  gone  at  length  into  the
 principles.  Therefore,  I  am  meaning
 to  suggest  that  “principle”  has  been
 used  in  the  Constitution  to  mean  the
 fundamental  basis,  tha  theoretical
 basis,  for  such  devolution  of  excise
 duty  as  and  when  they  are  distributed.
 In  view  of  the  fact  that  this  Bill  does.
 not  state  those  principles  concretely,.
 we  are  not  in  a  position  to  consider

 *Moved  with  the  recommendation  of  the  President.
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 the  Bill  on  its  merits.  This  confusion
 has  been  created,  if  you  look  into  the
 Statement  of  Objects  and  Reasons.

 Mr.  Deputy  -Speaker:  I  requested
 the  hon.  Member  to  say  whether  there
 was  any  prohibition  or  restriction  on
 the  Bill  being  considered.  If  there  is
 something  wrong  in  the  contents  of  it,
 then  when  I  place  the  motion  before
 the  House,  the  hon.  Member  may
 stand  up  and  object  to  those  things.
 Then  we  can  see  what  we  can  do,  whe-
 ther  there  is  a  bar  and  whether  we
 cannot  proceed  further.  Let  that  mo-
 tion  be  made  by  the  hon.  Minister
 and  then  when  I  place  the  motion  be-
 fore  the  House,  the  hon.  Member  may
 stand  up  and  put  his  point.

 Shri  T.  T.  Krishnamachari:  On  Fri-
 day  last,  when  I  asked  leave  to  intro-
 duce  this  Bill,  I  explained  to  -this
 honourable  House  the  nature  of  the
 additional  imposts  which  this  Bill
 covers.  I  also  gave  the  House  a  brief
 account  of  the  rate  of  each  duty  and
 the  total  estimated  yield  in  a  full  year
 from  them.  As  this  must  be  fresh  in
 the  minds  of  hon.  Members,  I  do  not
 propose  to  go  over  the  same  ground
 again.  I  shall  only  deal  with  the  re-
 maining  provisions  of  this  Bill  relating
 mostly  to  the  distribution  of  the  net
 proceeds  of  these  duties

 These  additional  duties  are  in  re-
 placement  of  the  present  sales-tax  on
 goods.  Centre's  interest  is  confined
 only  to  the  proceeds  relating  to  the
 Union  territories.  The  benefit  of  the
 taxation  will,  therefore,  accrue  almost
 in  its  entirety  to  the  States.  Out  of
 the  net  proceeds,  only  a  sum  equal
 to  !  per  cent  will  be  retained  by  the
 Centre  and  the  balance  will  be  distri-
 buted  in  accordance  with  the  recom-
 mendations  of  the  Finance  Commis-
 sion.

 In  applying  ‘the  scheme  of  distribu-
 tion  suggested  by  the  Commussion,  we
 are  making  a  minor  modification  to
 bring  it  in  line  with  the  Commission’s
 general  recommendations  for  the
 sharing  of  ordinary  Union  duties  of
 excise.  Hon.  Members  are  well  aware

 26  DECEMBER  957  of  Exgise  (Goods  of  5706
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 of  that  part  of  the  scheme  of  the  devo-
 lution  recommended  by  the  Commis-
 sion  that  25  per  cent  of  the  net  pro-
 ceeds  of  excise  duties  on  eight  com-
 madities  should  be  assigned  to  the
 States  and  distributed  amongst  them.
 Amongst  those  commodities  are  sugar
 and  tobacco,  on  both  of  which  addi-
 tional  duties  are  now  sought  to  be
 levied.  Government  consider  that  it
 would  be  appropriate  to  distribute  25
 per  cent  of  the  net  proceeds  of  these
 additional  duties  in  the  same  way  as
 the  basic  duties  and  distribute  the  bai-
 ance  in  accordance  with  the  Commis-
 sion's  recommendation.

 This  is  sought  to  be  done,  because  if
 any  particular  State  does  not  want  to
 fall  in  line  with  the  particular  scheme,
 then  that  State  will  be  entitled,  by
 virtue  of  the  procedure  recommended
 by  the  Finance  Commission,  which  has
 been  appropriately  embodied  in  a
 legislation  which  this  House  has  ac-
 cepted,  to  25  per  cent  of  these  excess
 duties  levied  on  sugar  and  tobacco.
 We  want  to  ensure  that  that  legal
 position  is  maintained.  The  amount
 that  the  Commission  has  recommended
 to  be  paid  to  these  States  could  also
 be  maintained,  but  there  will  un-
 doubtedly  be  a  provision  that  the
 amount  to  be  paid  in  addition  to  this,
 to  what  they  are  really  entitled  to,
 wil  be  the  clifference  between  the
 amount  recommended  by  the  Commis-
 sion  and  what  they  will  get  by  law.
 The  net  effect  of  this  will  be  that  the
 recommendation  of  the  Commission
 will  be  carried  out,  but  the  legal  pos-
 sibility  of  a  State  demanding  its  shce
 if  it  does  not  want  to  fall  in  line  with
 this  scheme  is  being  provided  against.
 Apart  from  the  amount  that  has  been
 recommended  by  the  Commission,  any
 balance  will  also  be  distributed  on  the
 basis  recommended  by  the  Commis-
 sion.

 Simultaneously  with  the  levy  of
 the  additional  excise  duties,  State
 Governments  have  taken  action  to
 exempt  these  goods  fram  State  saies
 tax  and  inter-State  sales-tax.  But  the
 problem  has  been  posed  by  the  subs-
 tantial  volume  of  those  goods  which
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 are  held  in  the  market  on  which,
 unless  special  action  is  taken,  neither
 the  new  additional  duties  nor  the  old
 sales-tax  will  be  paid.  The  benefit  of
 this  will  accrue  to  the  middlemen,  and
 not  even  to  the  consumer.  The  State
 Governments  are,  therefere,  taking
 action  to  secure  that  in  respect  of
 these  floating  stocks,  sales-tax  is
 collected  by  some  form  of  compound-
 ing  with  the  holders  of  the  stocks  and
 therefore,  sales-tax  on  those  goods
 may  be  imposed  for  a_  short  time
 The  scheme  on  which  the  whole  of
 this  Bill  is  based  is  on  the  assumption
 that  all  the  States  will  participate  in
 it,  as  I  said  just  now.  An  agreement
 to  this  effect  is  there.  But  it  is  only
 a  gentleman’s  agreement  and  has  no
 statutory  or  formal  basis.  I  have  no
 doubt  that  it  will  be  honoured  by  all
 States.  But,  as  a  measure  of  abun-
 dant  caution,  we  had  to  make  arrange-
 ments  for  distributing  to  the  States
 what  they  were  entitled  to  and  also
 we  had  to  introduce  a  provision  in  the
 Bill  against  the  possibility  of  the
 State  changing  its  mind  later  on

 Obviously,  a  State  cannot  change
 its  mind  and,  at  the  same  time,
 receive  the  additional  duties  distri-
 buted  on  the  basis  that  there  will  be
 no  sales-tax.  Therefore,  provision
 has  been  made  in  the  Bull  for  with-
 holding  any  share  of  any  State  which,
 after  the  lst  of  April  ‘1958,  may  levy
 a  tax  on  the  sale  or  purchase  of  these
 goods  The  broad  purpose  of  the
 replacement  of  sales-tax  by  duties  of
 excise  38  to  secure  uniformity  in  the
 taxation  of  these  three  goods  which
 are  widely  consumed  The  purpose
 will  be  defeated  if  any  State,  after
 getting  a  share  of  this  duty,  is  free
 afler  the  Ist  of  April  4958  to  levy
 sales  tax  at  any  rate  it  hkes.

 5.3]  hrs.

 TSsarmvati  Renu  CHAKRAVARTTY  79  the
 Chair]

 Government  considers  that  to  avoid
 this  possibility,  it  is  desirable  to
 include  these  three  goods  in  the  list
 of  goods  declared  to  be  of  special
 importance  in  inter-State  trade  and
 cormmerce.  This  is  also  justified  by
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 the  reason  that  there  is  considerable
 inter-State  movement  of  these  goods,
 which  are  manufactured  in  some
 States,  all  over  the  country.  Provi-
 sion  has  accordingly  been  made  in  the
 Bill,  notifying  these  three  goods  as
 declared  goods  with  effect  from  the
 [Ist  of  April  ‘1958,  The  effect  of  it
 will  be  to  make  any  sales-tax  on
 these  goods  on  or  after  that  date
 subject  to  the  restrictions  of  section
 35  of  the  Central  Sales-Tax  Act,  ‘1956,
 which  means  that  no  State  will  be
 able  to  levy  more  than  two  per  cent.
 of  sales-tax  on  these  commodities.

 Shri  Mahanty:  What  about  the  point
 of  order  which  I  have  raised?  My
 point  of  order  was  that  this  Bill  does
 not  fulfil  the  requirements  of  article
 272  m  its  entirety  and,  therefore,  this
 bill  is  ultra  vires  of  that  article.

 Mr.  Chairman:  I  request  the  hon.
 Member  to  repeat  the  arguments
 because  I  was  not  in  the  House  when
 the  point  of  order  was  raised.  Then
 the  Deputy-Speaker  was  in  the  Chair.

 Shri  Mahanty:  My  point  of  order  is
 very  simple.  This  Additional  Duties
 of  Excise  (Goods  of  Special  Impor-
 tance)  Bill,  957  has  been  introduced
 here  in  conformity  with  article  272
 of  the  Constitution.  I  had  read  out
 the  last  line  of  the  said  article,  which
 relates  to  taxes  which  are  levied  and
 collected  by  the  Union  and  will  be
 distributed  among  the  States.  If  you
 kindly  lock  into  the  article,  you  will
 find  that  the  last  portions  of  the  said
 article  states:

 “and  those  sums  shall  be  dis-
 tributed  among  those  States  in
 accordance  with  such  principles
 of  distribution  as  may  be  for-
 mulated  by  such  law.”

 I  would  once  again  invite  your  kind
 attention  to  the  word  “principles”.
 Now,  before  this  piece  of  legislation
 may  be  passed,  in  order  that  it  will
 fulfil  the  obligations  of  article  272,  it
 must  state  the  principles  of  devolu-
 tion,  that  is,  the  principles  on  which



 5709  Additional  Duties

 [Shri  Mahanty]
 all  the  various  sums  have  been  dis-
 tributed  among  the  various  States.
 You  wil)  find  that  this  Bill  does  nat
 state  any  principle.  It  merely  states
 the  quantum  of  distributable  amount
 which  will  accrue  to  the  various  Stat-
 es.  Therefore,  I  venture  to  think  that
 this  Bill  has  not  fulfilled  the  man-
 datory  obligation,  the  mandatory
 provision  of  article  272  of  the  Consti-
 tution.

 Then,  the  word  “principle”  has  ac-
 quired  a  certam  precision  in  usage.
 A  principle  cannot  be  equated  with
 aocut  and  di.  figure  or  formula.
 Therefore,  m  view  of  the  fact  that  a
 principle  must  be  a  theoretical  basis,
 a  fundamental  basis,  on  which  a  cer-
 tain  decision  has  been  reached,  and  30
 order  that  this  House,  as  well  as  the
 people  outside,  can  judge  this  piece  of
 legislation  on  its  own  merits,  it  should
 have  stated  the  principle,  as  stated  in
 article  272  of  the  Constitution

 Then,  this  word  “principle”  has
 been  used  in  this  context  un  another
 article.  You  may  kindly  see  article
 280  of  the  Constitution.  Article  280,
 clause  3,  sub-clause  {b),  enumerates
 the  functions  of  the  Finance  Commuis-
 sion  and  states:

 “the  principles  which  should
 govern  the  grants-in-aid  af  the
 revenues  of  the  States  out  af  the
 Consolidated  Fund  of  India;”

 In  view  of  the  fact  that  the  word
 “principles”  had  been  mentioned,  the
 Finance  Commission  had  gone  at
 Jength  into  the  principles  of  devolu-
 tion  Now,  it  is  not  enough  that  this
 Bill  merely  conforms  to  those  recom-
 mendations  of  the  Finance  Commis-
 sion.  Jt  should  also  state  the  very
 principles,

 Also,  another  confusion  has  been
 created  on  account  of  a  statement  in
 the  Statement  of  Objects  and  Reasons
 appended  to  the  Bill.  It  states:

 “The  distribution  of  the  pro-
 ceeds  of  the  additional  duties
 broadly  follows  the  pattern  re-
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 commended  by  the  Second
 Finance  Commission.”

 Here  J  would  hke  to  emphasize  the
 term  “broadly  follows"  That  does.
 not  mean  that  the  various  recommen-
 dations  have  been  followed  in  full.
 Therefore,  I  would  hke  to  know,  the
 House  would  like  to  know,  what  prin-
 ciples  the  Government  had  accepted
 and  on  what  principle  this  devolution
 has  been  made,  as  required  under
 article  272  of  the  Constitution.

 I,  therefore,  submit  that  this  Bul]
 does  not  fulfil  in  entirety  the  require-
 ments  of  article  272  and  so  it  should
 be  ruled  out  of  order.

 Shri  YT  T.  Krishnamachari:  Mr.
 Chairman,  the  reference  to  article  280
 @ives  the  case  away.  The  reference
 to  article  280  is  to  clause  ६६3)  (b),
 name  y,

 “the  principles  which  should
 govern  the  grants-in-aid  of  the
 revenues  of  the  States  out  of  the
 Consohdated  Fund  of  India,”

 That  is  where  the  Finance  Commis-
 Sion  recommends  grants-in-aid  to  be-
 given  to  the  States  They  =  should
 state  the  principle  which  should  gov-
 ern  that  particular  appropriation

 Well,  this  mattcr  was  discussed  by
 the  House  and  the  Baill  was  approved
 of,  in  regard  to  the  graints-in-aid.  No
 part  of  this  particular  Bul  covers
 Blants-in-aid  So,  the  postion  in  re-
 gard  to  the  reference  to  article  2803)
 (b),  whether  it  3s  directly  or  ndirect-
 ly,  even  to  seek  support  to  the  need
 of  principle  is  not  relevant.

 Now,  what  is  it  that  the  hon.  Mem-
 ber  has  objected  to?  He  is  objecting
 to  the  Bill  itself.  I  would  suggest
 to  him  that  even  according  tc  his
 definition,  assuming  that  there  are  no.
 principles  here,  which  have  been  stat-
 ed,  he  cannot  object  to  this  House
 considering  the  motion  for  levying
 additional  excise  duties  on  textiles,
 sugar  and  tobacco.  We  can  levy  that,
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 tall  it  additional  excise  duty  or  some-
 thing.  That  power  is  there.  The
 power  is  inherent  in  the  State  and
 article  270  does  not  preclude  it.  It  is
 only  where’  distribution  has  to  be
 made  to  the  States,  then  it  must  be
 made  by  law  by  Parliament,  and  any
 scheme  of  distribution  which  the  Gov-
 ernment  decides  must  be  supported
 by  law.

 Mr.  Chairman:  The  hon.  Membcr’s
 contention  is  about  Union  duties  of
 excise  on  goods  other  than  those
 Mmeniioned,  for  which  the  principles
 of  distribution  must  be  specified.

 Sho  T.  FT.  Krishnamachari:  I  would
 like  to  say  this.  Duties  of  excise
 other  than  such  duties  of  excise  on
 medicinal  and  torlet  preparations  as
 are  mentioned  in  the  Union  List
 shal’  be  levied  and  collected  by  the
 Governmeni  of  India.  But,  if  Parlia-
 meat  by  law  ta  mrevides,  it  shall  be
 p2id  out  of  the  Consolidated  Fund  of
 India  to  the  States  to  which  the  law
 imposing  the  duty  extends.  In  fact,
 éxcept  in  the  cuse  of  these  eight  com-
 mod'tic:  on  which  we  are  giving
 eeav  2A  per  cent  oof  the  collection,
 there  are  other  commodities,  for  in-
 Stance,  textile,  te  ais  just  collected
 under  article  272,  It  is  collected
 under  the  power  vested  in  us  by
 Sehe  tute  VIL,  Last  I  Eoin  not  beirg
 distributed  to  the  States  normally.  In
 this  particular  case,  it  is  proposed  to
 be  distributed  to  the  States  subject  to
 Parliament  accepting  this  law.

 The  position  is  this.  As  I  said,  the
 offending  provision  will  be  clause  4
 of  this  particular  Bill,  Even  assum-
 ing  he  is  right,  there  is  nothing  in
 ciau:es  I,  2,  3,  5,  6  and  7  which  makes
 it  impossible  for  us  to  consider  this
 Bill.  If  clause  4  goes,  the  Schedule
 goes.  I  am  suggesting  to  the  hon.
 Member,  what  is  the  Schedule  for  the
 schedule  is  an  elaborate  one  and  it
 gives  the  distribution  in  great  detail.

 5.42  hrs.

 (Mr.  Speaker  in  the  Chair.]

 What  are  principles?  I  would  like
 my  hon.  friend  to  say  what  wou'd  be
 the  principles  that  we  should  incor-
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 porate  in  this  Bill.  After  all,  if  an
 hon.  Member  objects  to  a  lacuna  that
 I  have  lefi,  he  must  say  what  it  is.
 The  mere  use  of  the  word  ‘principle’
 and  reference  to  the  definition  of  it
 in  article  280  (3)  (b)  does  not  mean
 that  the  hom.  Member  has  conveyed
 to  me  what  is  the  principle  that  he
 wants  to  be  put  in  here,  which  would
 satisfy  the  requirements  of  article  280.
 My  hon.  friend  must  be  able  to  tell
 us,  these  are  the  principles  that  should
 be  laid  down,  these  are  the  things
 that  are  absent  in  this  law,  and  if
 these  are  laid  down,  it  would
 satisfy  the  three  sentences  that
 are  incorporated  in  article  272.  I
 would  like  my  hon.  friend  to  tell  me.
 Supposing  we  agree  that  my  drafting
 is  detective,  after  all,  it  is  a  question
 of  drafting,  it  is  not  a  questio~  of  in-
 tention.  The  intention  is  very  clear.
 The  intention  has  been  elaborated  in
 the  Schedule.  Care  has  also  been
 taken  to  see  that  even  remotely  we
 should  not  offend  the  particular  right
 of  a  State  in  the  distribution.  That
 is  to  say,  the  State  has  a  right  to  get
 25  per  cent.  of  the  excise  duties  col-
 lected  on  sugar  and  tobacco  according
 to  principle  aid  down  already  wuaich
 hay  been  passed  by  the  House.
 Therefore.  it  3s  sought  to  be  provided
 that  that  would  be  the  rate.

 Beyond  that  rate,  this  amount  has
 been  prescribed  by  the  Finanee  Com-
 mission  that  it  should  be  given  to
 them.  It  is  a  grant-in-aid  virtually,
 more  or  less.  This  difference  35  ad-
 ded.  What  I  have  got  to  pay  by  their
 right  and  what  has  been  recommend-
 ed  by  the  Finance  Comm:  :cn  will  be
 taken  into  account  and  the  difference
 will  be  added,  and  the  total  amount
 will  be  ensured.  After  all,  if  some-
 body  objects,  the  person  must  say
 what  is  the  objection.  What  is  it  that
 is  lacking?  Merely  to  say  that  there
 is  no  principle  is  no  excuse.  I  can
 merely  say,-I  can't  see  my  hon.
 friend  there.  Somebody  can  touch
 him  and  say,  here  he  is  physirally,  a
 material  object;  he  is  there.  There  is
 no  material  being  here.  Let  them
 give  me  something  tangible  on  which

 I  can  exercise  my  mind  and  say,  it  is
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 {Shri  7.  T.  Krishnamachari]
 there,  it  is  not  there.  The  point  of
 order  has  no  b:  -s  either  in  law  or  in
 fact.

 Shri  M..  ‘anty:  May  I  submit  I  am
 much  gratuled  that  the  Finance  Min-
 ister  asks  me  tc  fill  up  a  lacuna  in  his
 drafting.  It  is  not  my  job  to  fill  up
 the  lacuna  in  drafting  done  by  the
 Hinance  Ministry.  The  Finance  Min-
 istry  is  there  and  it  should  have  draft-
 ed  the  Bill  in  conformity  with  the
 wording  of  article  272  of  the  Consti-
 tution.  Since  he  has  asked  the  ques-
 tion,  I  will  attempt  an  answer.

 The  Finance  Commission  has  enu-
 merated  the  principles  that  there
 should  be  population  as  well  as  con-
 sumption  as  basis,  and  that  both
 should  be  taken  together  as  the  basis
 for  the  distribution  of  additional  ex-
 cise  duties.  In  article  272  of  the  Con-
 stitution,  the  last  lines  say,  “distri-
 buted  among  those  States  in  accord-
 ance  with  such  principles  of  distribu-
 tion  as  may  be  formulated  by  law”.
 Th.s  question  arises  when  it  comes
 to  distribution.  The  question  does
 not  ari.e  when  it  comes  to  levy  I
 concede  that.  This  question  comes  in
 when  the  distribution  of  additional
 excise  duties  is  taken  and  then  my
 point  arises  I  would  beg  of  you  to
 point  out  to  me  from  this  piece  of
 legislation  whether  any  principle  has
 been  stated.  If  the  hon.  Minister
 equates  the  Schedules  with  principies,

 J]  would  sav  that  such  equation  wll
 militate  against  the  accepted  defini-
 tion  of  principle.  I  would  beg  of  you
 to  point  out  any  ruling  or  any  judicial
 pronouncement  where  principle’  has
 been  equated  with  cut  and  dried  set
 of  figures.  I,  therefore,  venture  to
 think  that  the  drafting  of  this  Bill  is
 defective  and  inadequate.  The  prin-
 ciples  which  determme  this  devolu-
 tion  must  be  stated  and  then  only
 it  will  be  a  self-contained  piece  of
 lemelat  on  which  this  House  can  con~
 sider.

 Shri  Naushir  Bharucha  (East
 Khandesh):  May  I  be  permitted  to
 say  a  word,  Sir?  Iam  very  glad
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 that  my  hon.  friend  Shri  Mahanty
 has  raised  this  point  though  I  do  not
 think  I  can  share  his  point  of  view.
 The  question  is  this.  When  we  talk
 of  principles,  what  is  intended  by
 principles?  Certain  rules  laid  down
 for  conduct.  Let  us  see  whether  this
 Bill  contains  any  principle  or  not.  To
 my  mind,  @  major  part  of  the  Bill  is
 occupied  by  principles.

 Shri  Mahanty:  The  Finance  Min-~
 ister  does  not  say  so.

 Shri  Naushir  Bharucha:  He  may
 say  or  not;  this  is  my  point  of  view.

 Take,  for  instance,  page  5.  We  dis-
 cuss  the  distribution  of  additional
 duties  on  sugar  What  is  the  princi-
 ple?  The  first  principle  is  that  the
 State  of  Jammu  and  Kashmir  will
 get  °25  per  cent.  of  the  net  proceeds.

 Shri  Mahanty:  Is  it  a  principle?

 Shri  Naushir  Bharucha:  Let  me
 develop  it.  The  second  point  ts,  you
 are  specifying  the  claim  to  a  certain
 percentage,  one-fourth  of  the  net
 proceeds  as  i5  specified  against  the
 State  in  the  second  column  of  the
 tab  e.  My  submission  ts,  principle
 does  not  mean  and  it  cannot  be  strict-
 ly  confined  to  tne  meaning  that  prin-
 ciples  shall  be  for  example,  that  it
 should  be  on  the  population  basis  or
 consumption  basis  Nothing  of  the
 kind  The  principle  laid  down  is  that
 a  particular  percentage  will  go  to  this
 o:  that  State  or  a  particular  percen-
 tage  of  revenue  will  be  distributed
 according  to  a  particular  formula.
 Why  is  it  that  we  take  the  word  ‘prin-
 cip’e'  in  a  nerrow  restricted  sense?  It
 might  be  conceivable  that  the  House
 agrees  to  principles  or  formulae  which
 may  be  inadvisable,  inexpedient,  bad,
 indifferent.  That  is  not  the  point
 Good,  bad  or  indifferent,  if  the  House
 lays  down  that  a  particular  method
 of  distribution  must  be  followed,  that
 is  the  principle  of  it.

 On  page  7  is  the  question  of  distri-
 bution  of  additional  duties  on  textiles.
 The  first  principle  is,  you  are  defining
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 what  shall  be  net  proceeds.  The  se-
 cond  principle  is,  we  are  setting  aside
 for  Jammu  and  Kashmir  1°25  per
 cent.  The  third  principle  is  stated  in
 page  8,  namely,  that  it  shall  be  dis-
 tributed  according  to  a  particular  me-
 thod.  Principle  does  not  necessarily
 mean  abstract  principle.  They  may
 contain  definite  and  fixed  figures.
 Therefore,  I  submit  that  in  the  case
 of  all  duties,  principles  have  been  laid
 down  not  in  abstract  terms,  but  in
 very  clear  precise  terms  as  they  should
 be  laid  down  in  a  Bill.  Does  my  hon.
 friend  Shri  Mahanty  contemplate  that
 we  should  say  that  there  will  be  dis-
 tribution  according  to  consumption?
 We  cannot  lay  down  any  such  abstract
 principle.  The  law  has  got  to  be  very
 definite  I,  therefore,  submit  that  the
 Bill  contains  .the  principles  of  distr-
 bution.  Whether  we  like  them  or  not
 is  a  different  question.

 Shri  T.  T.  Krishnamachari;  The
 point  as  I  said,  is  a  matter,  may  be  of
 rhetoric,  because  he  did  not  mention
 what  it  was  The  whole  Schedule,  as
 Shr:  Naushir  Bharucha  has  pointed  out
 deals  with  this  position.  The  Finance
 Commission  has  recommended  that  in
 the  distribution  of  these  proceeds,  we
 should  safeguard  the  income  that  these
 States  were  getting,  and  any  surplus
 should  be  distributed  according  to  a
 certain  perecntuge  which  is  based
 primarily  on  population.  Normally  you
 will  find  that  in  the  case  of  cloth  this
 is  being  followed,  that  is  to  say,  in
 Part  I]l—Distribution  of  additional
 duties  on  textiles—_there  are  only  two
 schedules.  The  first  schedule  gives
 the  amount  of  money  that  should  be
 paid  to  them  for  purposes  of  safe-
 guarding  their  current  revenues,  and
 the  balance  that  has  been  left  over,
 or  what  will  be  left  over  on  any
 future  occasion,  by  the  increase  in
 production  or  any  increase  in  these
 commodities  as  may  be  made  from
 time  to  time  would  be  given  on  the
 basis  of  these  percentages  which  have
 been  established  as  90  per  cent.  on  the
 Population  and  0  per  cent.  on  certain
 other  considerations.  But  in  the  case
 of  sugar  and  tobacco  as  I  explained
 at  the  outset,  we  had  to  vary  without
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 doing  damage  to  the  principle  of  dis-
 tribution  or  to  the  quantum  of  money
 that  has  been  distributed.  We  had  to
 vary  the  table  in  order  to  provide  for
 certain  contingencies  that  might  oc-
 cur;  namely,  a  State  might  say:  “We
 do  not  propose  to  co-operate  in  this;
 therefore,  we  do  not  mind  whether
 you  pay  us  what  you  collect  from
 this  excise  duty  or  not;  so  you  better
 leave  us  out  of  it”.  Even  then,  on  what-
 ever  we  collect  by  way  of  additional
 excise  duty  on  sugar  and  tobacco  by
 virtue  of  a  legislation  which  we  have
 passed,  which  this  House  has  passed
 last  week,  we  will  be  compelled  to
 pay  the  States  25  per  cent.  of  the
 total  proceeds  that  we  get  from  to-
 bacco  and  sugar;  and  that  has  been
 provided  for  at  a  particular  percen-
 tage.  That  has  been  provided  for  in
 column  2  tn  the  tables  relating  to
 both  sugar  as  well  as  tobacco.

 This  complhcation  in  presenting  the
 whole  story,  and  I  must  ask  the  House
 to  forgive  me  for  so  doing,  is  entirely
 because  of  the  fact  that  that  legal
 requirement  had  to  be  fulfilled
 namely,  that  in  these  two  commodi-
 ties  where  we  have  accepted  the  basis
 of  distribution  that  will  be  followed,
 the  total  amount  they  will  get  will
 be  the  amount  that  has  been  prescri-
 bed  by  the  Finance  Commissioner,  or
 an  amount  compensating  them  for
 waiving  the  levy  of  sales  tax  in  their
 territory.

 So,  as  Shri  Bharucha  has  mention-
 ed,  and  I  am  very  grateful  to  him
 for  it,  such  an  elaborate  setting  out  of
 the  basis  of  division  here,  as  I  said
 before,  is  the  only  information  that
 we  could  give  the  House,  and  the
 House  could  act  and  accept  legisla-
 tion  or  pass  legislation  on  some  basis
 which  is  this  basis.  So,  to  say  now
 that  the  whole  Bill  has  no  principle
 behind  it,  that  the  House,  if  it  ac-
 cepts  the  Bill,  will  be  acting  in  an
 arbitrary  manner,  will  be  far-fetched.

 Shri  Mahanty:  May  I  make  a  sub.
 mission  before  you  give  a  ruling?

 Mr.  Speaker:  How  many  times
 will  the  hon.  Member  make  a  submis-
 sion?
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 Shri  T.  T.  Mrishnamashari:  This
 is  the  fourth  time.

 Mr.  Speaker:  There  must  be  an
 end  to  this.  He  started,  he  replied.
 I  would  like  myself  to  ask  a  ques-
 tion.

 The  hos.  Minister  will  look  into
 article  270.  Taxes  on  income  other
 than  agricultural  income  should  be
 levied  and  collected  by  the  Govern-
 ment  of  India  and  distmbuted  between
 the  Union  and  the  States  in  the  man-
 ner  provided  in  clause  (2).  <A  kind
 of  distribution  takes  place  here  also
 between  one  State  and  the  other.  The
 distribution  centemplated  in  article
 270  is  between  the  Union  and  the
 States,  and  so  far  as  article  272  is
 concerned,  it  348  between  State  and
 State.

 The  language  used  in  article  270(l)
 is:  “distributed  between  the  Union
 and  the  States  in  the  manner  provid-
 ed  in  the  clause  (2)",  and  clause  (2)
 begins  with  the  words  ‘Such  percen-
 tage,  as  may  be  prescribed”

 In  the  one  case  it  is  the  Centre  to
 which  the  entire  income-tax  should
 go  and  it  distributes,  and  it  gives  a
 certain  percentage  as  prescribed  by
 the  President.  Later  on  in  article  270,
 clause  (4),  the  word  “prescribed”  is
 defined  as:

 “presembed””  means—

 G)  unt  a  Finance  Commussion
 has  been  constituted,  pres-
 cribed  by  the  President  by
 order,  and

 Gi)  after  a  Finance  Commission
 has  been  constituted,  pres-
 cribed  by  the  President  by
 order  after  considering  the
 recommendations  of  the  Fin-
 ance  Commission;”

 There  is  a  difference  in  the  lan-
 guage  between  article  272  and  article
 270.  So  far  as  article  270  is  concern-
 ed,  the  President  is  asked  to  make
 the  distribution  in  accordance  with
 certain  principles  laid  down;  if  the
 Fimance  Commission  has  made  a  re-
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 port,  let  him  take  the  Finance  Com-
 mission’s  recommendations  and  then
 make  the  prescription.  And  then  the
 percentage  follows—“such  percentage
 as  may  be  prescribed”.  Now,  this
 “prescription”  is  to  be  done  not  by  an
 Act  of  Parliament  but  by  the  Presi-
 dent,  The  President  is  asked  to  take
 into  consideration  the  Finance  Com-
 mission’s  recommendations  in  clause
 (4)  (b)  Gi)  of  article  270.  The  Pre-
 sident  considers  the  recommendations
 of  the  Finance  Commission  and  pres-
 cribes,  and  in  accordance  with  that
 prescription  percentage  Is  fixed.
 Now,  we  have  word  “prescribed”  in
 article  270,  but  here  who  is  the  per-
 son  who  takes  the  place  of  the  Presi-
 dent  for  the  purpose  of  considering
 these  principles?

 Shri  T.  T.  Krishnamachari;  I  may
 mention  this:  there  35  a  total  differ-
 ence  between  article  270  and  article
 272,  <Article  270  covers  only  taxes
 levied  under  article  269  which  are
 essentially  not  matters  within  the
 purview  of  the  Union  There  may  be
 from  time  to  tame  subjects  added  to
 article  269  which  75  not  within  the
 legislative  competence  of  the  Unicon
 excepting  for  the  specific  purpose
 mentioned  in  article  269.

 The  articles  which  are  envisaged  in
 article  272  happen  to  be  normal  arti-
 cles  on  which  duties  can  be  levied  by
 the  Centre  by  virtue  of  the  powers
 vested  in  it  under  List  I,  Seventh
 Schedule,  and  it  is  not  incumbent  on
 Parliament  to  distribute  these  moneys
 that  we  get  from  these  excise  duties
 to  the  States.  In  fact,  I  might  recall
 to  the  House  that  we  had  the  other
 day  two  Bills  to  carry  out  the  inten-
 tions  of  the  Finance  Commission.  One
 Bill  was  in  regard  to  Union  excise
 duties  which  was  under  article  272.
 The  other  Bill  regarding  estate  duty
 and  railway  fares  was  in  respect  of
 excise  duties  collected  by  the  Union
 under  article  269.  So,  we  could  not
 put  the  two  different  sets  of  items
 together  in  one  Bill.

 Here  under  article  272  the  Union
 can  collect  the  money;  at  the  same
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 time  we  can  say  that  we  will  not
 accept  the  Finance  Commission’s  re-
 commendations.  We  are  perfectly
 entitled  to  say  that  we  do  not  accept
 the  Finance  Commission's  recommen-
 dations,  so  nothing  will  be  distribut-
 ed.  Parliament  is  entitled  to  do  that.

 Mr.  Speaker:  Where  is  the  oppor-
 ‘tunity  for  Parliament?

 Shri  T.  T.  Krishnamachari:  In  re-
 gard  to  article  272,  after  all,  what
 happens  is  this.  The  principies  are
 tecommended  by  the  Finance  Com-
 mission,  and  the  President’s  direction
 is  placed  on  the  Table  of  Parliament.
 lf  Partament  does  not  enact  a  law
 for  distribution,  the  money  cannot  be
 distributed.

 Secondi-,  Parhament  can  vary,  be-
 cause  article  272  says  that  Parliament
 can  vary.  It  is  possible  for  them  to
 vary  The  only  thing  is  that  excepting
 for  or  subject  to  the  normal
 provisions  by  which  money  bills

 of  any  sort  or  funds  coming  out  of
 the  Consolidated  Fund  are  covered,
 for  which  the  President’s  assent  is
 necessary,  Parliament  is  completely

 in  possession  of  all  items  covered  by
 article  272  So,  the  distinction  is

 ‘clear.

 Mr.  Speaker:  If  Parliament  varies,
 on  what  principle  does  it  vary?

 Shri  T.  YT.  KErishnamachari:  The
 principle  is  that  it  accepts  the  recom-
 mendation  or  advice  of  the  Finance
 Commission  and  accepts  that  princi-
 ple;  that  is  to  say,  the  schedules
 that  have  been  put  in  here  are  the
 principles  of  the  Finance  Commission;
 without  any  serious  damage  to  those
 principles  certah.  variations  have
 been  made.
 ३8.00  brs.

 Mr,  Speaker:  Cun  it  not  be  said  that
 they  are  only  percentages?

 Shri  T.  T.  Krishnamachari:  But  the
 percentages  have  to  be  there,  and
 Parliament  accepts  the  percentages
 because  there  is  some  basis  for  deter-
 mining  the  percentages.
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 Mr.  Speaker:  My  difficulty  is  this.
 In  the  one  case,  whatever  might  be
 the  actual  distribution,  it  is  distribu-
 tion  between  the  Centre  and  the
 States.  And  who  is  to  distribute?  la
 it  arbitrary?  It  is  not  left  to  the  Fi-~
 Trance  Minister  to  distribute.  Now,
 there  is  another  authority  which  acts
 upon  the  recommendations  of  the  कप
 nance  Commission.  That  authority,
 in  the  absence  of  any  such  recom-
 mendation,  does  so.  When  once  the
 commission  formulates  certain  princi~
 ples,  he  looks  into  those  principles,
 and  after  his  considering  the  recom-
 mendations  of  the  Finance  Commission»
 the  recommendations  will  be  support-
 ed  by  percentages  or  by  whatever
 other  thing  may  be  there  in  addition
 to  that.  Now,  therefore,  he  prescribes
 after  considering.  It  is  open  to  hin
 to  accept  or  not  to  accept.

 Shri  T.  T.  Krishnamachari:  That  is
 under  articles  269  and  270  काल,  not
 under  article  272.

 Mr.  Speaker:  I  agree.  I  am  trying
 to  follew  from  the  language  in  the
 same  Constitution.  If  with  respect  to
 similar  matters,  different  languages
 are  used,  should  we  say  this  has
 absolutely  no  different  meaning  and
 it  is  the  same  thing?  They  could  have
 easily  used  the  words  ‘percentage’  and
 ‘prescribed’  here,  and  said  ‘in  accor-
 dance  with  the  amounts  prescribed,
 Or,  leave  alone  ‘prescribed’  because
 it  is  the  President  in  that  case.  They
 could  have  said  here  ‘In  accordance
 with  the  percentage  that  has  been
 prescribed  by  Parliament’,  for,  here
 Parliament  is  there  in  the  place  of
 the  President.  The  word  ‘percentage’
 is  not  unknown  te  them.  If  it  is
 merely  a  percentage,  then,  we  may
 say,  yes;  but,  why  should  we,  simply
 because  the  Finance  Commission  is
 there?  Is  it  not  open  to  us  to  vary?
 The  Finance  Commission  may  -  say,
 30  per  cent.  or  5  per  cent.  Is  it  not
 open  to  Parliament  to  modify  it  to
 25  per  cent.  in  which  case,  on  what
 principle  does  it  modify?  Is  it  merely
 to  say,  yes,  we  want  only  i5  per  cent?
 And  when  somebody  wants  to  know,
 some  State  wants  to  know  how  you
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 [Shri  Naushir  Bharucha)
 have  modified  it,  should  we  merely
 say  ‘Look  into  the  proceedings  of
 Parliament’?  And  ‘proceedings’  means
 the  debates  in  Parliament.

 Shri  T.  T.  Krishnamachari:  No.  It  is
 not  right.  As  I  said,  the  distinction
 is  clear.  In  the  case  of  articles  269
 and  270,  even  Parliament  is  only  en-
 titled  to  collect  the  duties,  first,  to
 pass  legislation  for  the  levy  of  the
 duties  and  secondly  to  collect  the  du-
 ties;  but  it  has  necessarily  to  be
 appropriated  to  the  States.  And  that
 is  where  the  President  comes  in.
 Either  it  is  a  Presidential  Order  or
 the  Finance  Commiussion’s  recommen-
 dations  are  accepted  by  the  President.

 Mr.  Speaker:  Has  the  President  no
 discretion?

 Shri  T.  T.  Krishnamachari:  Where?
 Mr.  Speaker:  In  the  matter  of  dis«

 tribution?  He  has  to  take  into  consi-
 deration  certain  principles  which  are
 enunciated.

 Shrl  T.  T.  Krishnamachari:  The
 wording  of  clause  4  of  article  270  will
 indicate  that  the  President  has  dis-
 cretion  until  the  Finance  Commission
 has  recommended,

 Mr.  Speaker:  After  the  Commission
 has  recommended  also?

 Shri  T.  T.  Krishnamachari:  After
 the  Pinance  Commission  has
 constituted,  after  considering  the
 Commussion’s  recommendations,  he
 tay  vary.  But  so  far  as  goods  cover-
 ed  under  article  272  are  concerned,
 the  President  does  not  come  in,  except
 under  normal  procedures  by  which
 his  permission  is  needed  for  any  fiscal
 measure.

 been

 Mr.  Speaker:  What  I  am  feeling  is
 that  whereas  in  one  case  it  is  the  Pre-
 sident  that  is  to  formulate  and  then
 prescribe  the  percentage,  here  it  is
 the  Parliament  that  in  this  case  has
 been  asked  to  do  so  and  not  give  the
 power  to  the  President.  A  full  Parlia-
 ment  has  to  go  into  this  matter.

 Shri  T.  T.  Krishmamachari:  The
 President  does  not  come  in  at  all  in
 this  matter.
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 Mr.  Speaker:  I  have  not  myself  un-
 derstood  this.  There  are  distributions
 of  moneys,  one  under  article  270  and
 the  other  under  article  272.  With  res-
 pect  to  both  these  distributions,  the
 Finance  Commission  is  appointed.
 With  respect  to  one  set  of  distribu-
 tions,  in  the  case  of  taxes  on  income,
 for  instance,  it  is  the  President  that
 is  given  the  power  to  look  into  and
 take  into  consideration  the  recom-
 mendations  of  the  Finance  Commis-
 sion  and  make  the  distribution  or  order
 the  distribution  and  the  percentage.

 In  the  other  case,  it  is  not  the  Pre-
 sident  unilaterally  that  is  allowed
 power.  Here,  it  348  Parlhament  that
 has  been  given  the  power.  It  is  for
 Parliament  to  exercise  all  the  powers
 which  the  President  may  exercise  in
 relation  to  the  other  matter  where
 the  President  looks  into  the  Finance
 Commission's  recommendations  and
 then  prescribes.  Therefore,  is  it  not
 open  to  us  now  to  lock  into  the  Fi-
 nance  Commission's  recommendations
 in  this  Bill  and  then  make  our  re-
 commendations?

 I  would  go  further  and  say  this.  Of
 course,  I  am  saying  this  apparently
 I  am  not  coming  to  any  conclusion.
 if  it  is  merely  a  statement  or  enuncia-
 tion  or  formulation  of  principles,
 that  is  absolutely  different  from  pre-
 scribing  the  peicentage.  It  ३5  open
 here  to  say  that  it  is  open  to  Parlia-
 ment,  as  it  is  open  to  the  President  in
 the  other  case,  to  prescribe  the  per-
 centage.  The  language  is  easy.  They
 need  not  have  stated  it.  We  formu-
 late  the  principles.  I  think  it  is
 necessary  for  this  reason.  It  is  a
 question  of  distribution.  This  is  a
 thankless  task,  that  we  have  to  collect
 and  distribute  to  the  various  States.
 One  State  may  complain.  You  have
 not  the  odium?  and  therefore  it  is
 that  this  has  been  done.

 I  would  also  urge  the  Minister  to
 consider  this  other  case.  In  the
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 Central  Sales  Tax  Act  of  956  we  find
 in  chapter  I:

 “formulation  of  principles  for
 determining  when  a  sale  or  pur-
 chase  of  goods  takes  place  in  the
 course  of  inter-State  trade  or
 commence  or  outside  a  State...  ”

 Therefore,  the  formulation  of  prin-
 ciples  on  the  basis  of  which  certain
 things  have  to  take  place  or  certain
 duties  have  to  be  levied  is  not
 unknown  to  the  legislature.

 Shri  T.  T.  Krishnamachari:  Nobody
 suggested  it  is  unknown.  The  point
 suggested  was  that  the  principles  are
 there  in  the  Schedule.

 Mr.  Speaker:  The  simple  point  is
 whether  this  percentage  or  this  mere
 division  is  the  principle.

 Shri  T.  T.  Krishnamachari:  It  is
 not  merely  division.  The  basis  of
 division  is  mentioned.  It  is  being
 argued  actually,  and  actually  it  is  not
 even  lumped  together;  each  commodity
 has  been  separated.

 Mr.  Speaker:  Let  us  see.

 Shri  Naushir  Bharucha:  May  I  in-
 vite  your  attention  to,

 Mr.  Speaker:  The  hon  Member  may
 walt,

 The  hon.  Minister  means  evidently
 the  scheme  of  distribution  at  page  6
 of  the  B:l],  such  as:

 “a  sum  equal  to  such  percent-
 age..."

 “a  sum  equal  to  the  difference.”

 etc.  These
 division?

 Shri  T.  T.  Krishnamachari:  Yes.

 are  the  principles  of

 Mr.  Speaker:  These  have  been  for-
 mulated  here.  As  this  is  one  of  first
 impression,  and  it  may  have  far-
 reaching  consequences,  I  shall  defer
 my  judgment.  If  hon.  Members  want
 to  say  anything  more,  I  shal]  hear.
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 Shri  Naushir  Bharucha:  May  I
 invite  your  attention  to...

 Mr.  Speaker:  I  believe  the  hon.
 Member  is  a  practising  lawyer  or
 barrister.  Should  he  not  anticipate
 all  the  points?  Shall  I  go  on  concur-
 rently  hearing  one  after  the  other?
 When  am  I  to  conclude  this?

 Shri  Naushir  Bharucha:  I  am  simply
 inviting  your  attention  to...

 Mr.  Speaker:  Why  did  he  not  invite
 my  attention  earler?

 Shri  Naushir  Bharucha:  Because  I
 did  not  know  what  was  at  the  back
 ef  your  mind.

 Mr.  Speaker:  It  is  rather  strange
 that  a  judge  should  give  out  what  is
 passing  in  the  back  of  his  mund.

 Shri  Tyagi:  (Dehra  Dun):  The
 Chair  has  nothing  at  the  back  of  its
 mind.

 Shri  Naushir  Bharucha:  I  would  in-
 vite  your  attention  to  para  34  at  page
 l4  of  the  Second  Finance  Commission’s
 report.

 Mr.  Speaker:  What  does  it  say?

 Shri  Naushir  Bharucha:  It  says:

 “The  position  is  different  in
 respect  of  distribution  under  arti-
 cle  272  of  the  Union  duties  of
 excise.  This  article  does  not  refer
 to  the  Finance  Commusion.  The
 Commission’s  jurisdiction  to  deal
 with  the  distribution  is  derived
 from  the  provisions  of  article  280
 (3)  (a).  It  ३35  also  open  to  the
 President  to  make  a  specific”,...

 Mr.  Speaker:  Article  270  refers  to
 the  Finance  Commission’s  report?

 Shri  Naushir  Bharncha:  This  is
 article  272.  Chapter  IV  of  the  report
 deals  with  the  constitutional  aspects
 of  distribution.  There,  it  has  been
 mentioned  that  the  two  articles  stand
 on  a  totally  different  footing.
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 Mr.  Speaker:  Article  272  does  not
 refer  to  the  Finance  Commission.

 ‘That  is  what  he  means.

 Shri  Naashir  Bharucha:  This  article
 does  not  refer  to  Finance  Commission.

 ‘Tnerefore,  it  35  open  to  Parliament  to
 Jay  down  the  principle,  without  both~

 wring  to  refer  to  the  Finance  Commis~
 ssion's  recommendations

 Mr.  Speaker:  All  the  worse  then

 Shri  Naushir  Bharucha:  May  I  com-
 plete  what  I  was  go:ng  to  say?  The
 point  is  that  the  principle  may  be
 grithmetical;  the  principle  may  relate
 to  percentages.  Or  I  go  further  and
 say,  to  the  extent  that  it  is  open  and
 competent  to  Parliament  to  prescribe
 the  principle  it  may  even  be  by  ballot
 then  we  mav  determine  the  shares  of
 each  State:  it  is  even  open  to  Parla-
 ment  to  do  that.  Principles  need  not
 pe  there.

 Mr.  Speaker:  These  by  themselves
 ure  sufficient  to  meet  the  requirements

 _pt  formulation  of  princrples.

 Shri  Naushir  Bharucha:  More  than
 ouffictent

 Mr.  Speaker:  Or  whether  it  should
 be  satisfied  why  Bombay  gets  so  much,
 Madras  gets  so  much,  and  so  on.
 Therefore,  if  the  Finance  Commission
 is  not  referred  te  in  article  272,  it  only
 means  that  it  १5  open  to  the  Finance
 Minister  or  his  Ministry  to  say.  ‘You
 take  this,  you  take  that’  and  then  we
 are  bound  by  it.  It  comes  to  this:
 accept  or  reject  it.  Then,  States  which
 are  incerested,  should  take  it  up

 Shri  T.  T.  Krishnamachari:  I  am
 sorry  I  did  not  bring  out  the  difference
 between  articles  269,  270  and  272.
 Actually,  article  269  stands  on  a  foot-
 sng  of  its  own.  Article  270  has  a
 brstorica]  background.  Formerly,
 under  the  Government  of  India  Act,
 a  certain  percentage  of  income-tax
 went  to  the  States  as  by  right.  We
 did  nat  have  the  Finance  Commission
 then.  We  had  a  periodical  award.
 We  hao  the  Niemeyer  Award  and
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 subsequently,  my  distinguished  prede-
 cessor  too  had  given  an  award  in  that
 particular  matter.  The  pattern  of
 States’  revenue  has  been  determined
 when  the  Constitution  was  promulgat-
 ed,  and  that  fact  was  taken  inta
 account  by  making  it  more  or  less  a
 matter  not  merely  of  the  pleasure  of
 Parliament,  but  something  which  is
 obligatory  on  the  Government  of  the
 day,  which  has  to  be  carried  out  by
 the  President  *o  the  extent  that  the
 President  can.  That  is  to  say,  the
 Government  will  have  a  moral  dbliga-
 tion  in  seeing  that  the  apportionment
 of  income-tax  should  be  made  to  the
 States  year  after  year  in  a  particular
 percentage.  That  was  made  obliga-
 tory  so  far  as  the  Central  Government
 was  concerned,  and  that  obligation  was
 ieft  with  the  President.

 Article  269,  as  I  said,  had  to  be  a
 separate  thing,  because  it  is  a  thing
 in  which,  more  or  less,  the  States  are
 primarily  interested—the  Centre  was
 not  interested—and  so  had  to  be  dealt
 vith  separately.

 Article  272  is  something  in  which
 the  Centre  3३5  primarily  interested.
 But  here  we  are  enacting  legislation
 purely  for  the  purpose  of  States  in
 which  the  Centre  is  not  interested
 ult-mately  in  the  collection.  But  in
 article  272,  as  in  article  269,  whatever
 it  covers,  the  question  of  allocation  is
 not  obligatory  on  Parliament.  It  need
 not  allocate  any  portion  of  the  revenue
 to  the  States.

 The  Chair  has  pointed  out  that  States
 may  ask:  what  is  the  principle?  Well,
 the  principle  is  something  which  Par-
 liament  must  be  satisfied  about,  not
 the  States.  The  Government  had
 referred  the  matter  to  the  Finance
 Commission.  The  Finance  Commission
 has  recommended  certain  distribution
 based  on  certain  principles,  and  the
 only  variation  that  we  have  made  here
 was  to  accept  the  effect  of  the  Finances
 Commiasion’s  recommendations.  and
 make  a  slight  variation  in  regard  te
 the  procedure.
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 Therefore,  while  the  Chair  is  per-
 factly  entitled  to  take  its  own  time  to
 consider  this  matter,  I  would  like  to
 pont  out  that  the  mere  fact  of  a
 afferent  wording  for  article  270  need
 mot  unduly  puzzle  us,  because  it  has
 been  put  in  by  reason  of  a  historical
 fact  and  a  pattern  of  distribution  that

 “was  obtaining  before  the  Constitution
 -was  promulgated.

 The  Minister  of  Law  (Shri  A.  K.
 ‘Sen):  If  you  take  articies  269  and  270,
 you  will  find  that  clause  (2)  of  article
 269  specifically  provides  that  these
 duties  are  to  be  Uistributed  among  the
 States  m  accordance  with  such  princi-
 ples  of  distribution  as  may  be  formu-
 lated  by  Parliament.  If  Parhament
 feels  that  it  should  lay  down  principles,
 and  it  does  so,  then  those  pr.nciples
 shall  govern.  Clause  (3)  makes  it
 dturther  clear:

 “port  omen’  may  by  law  formu-
 iate  pi  iples  for  detegmining.”

 Not  inat  they  must  If  clause  (2)
 45  constructed  to  mean  that  the  prin-
 ciples  must  be  laid  down,  then  the
 word  “may”  in  clause  (3)  would  have
 been  redundant...  (laughter).  This
 is  not  a  thing  to  bel  aughed  at.  We
 are  a}l  wise.  There  is  no  doubt  about

 at

 Mr.  Speaker:  Clause  (3)  relates  to  a
 different  matter.

 Shri  A.  K.  Sen:  The  Chair  will
 kindly  sce  what  I  am  saying.  There
 st  as  said;  ‘taxes  on  the  sale  or  pur-
 chase  of  goods  where  such  sale  or
 purchase  takes  place  in  the  course  of
 inter-State  trade  or  commerce”.  I
 know  that  the  subject-matters  dealt
 with  by  the  two  clauses  are  different.
 But  what  I  am  saying  is  that  even
 when  the  question  of  laying  down
 principles  is  there,  it  is  an  enabling
 section.  Cilsuse  (2)  does  not  say
 that  Parliament  must  in  any  event  lay

 <diown  principles.  What  it  says  is  that
 ३४  shall  be  distributed  in  accordance
 with  such  principles  as  may  be  laid
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 down.  That  is  all.  The  words  are
 ‘as  may  be  formulated’.  The  natural
 construction  would  be  that  if  Parlia-
 ment  chooses  to  lay  down  any  prin-
 ciples,  then  the  distribution  shall  be
 gyn  accordance  with  those  princ:ples.
 The  same  language  is  adopted  §  in
 article  272.

 Mr.  Speaker:  The  hon.  Munister
 thinks  that  instead  of  the  word  ‘may’,
 it  must  have  been  ‘shall’,  that  is,  Par-
 liament  shall  formulate.

 Shri  A.  EK.  Sen:  That  is  right.

 Mr.  Speaker:  I  do  not  know  if
 ‘may’  does  not  mean  ‘shall’  In  many
 cases,  it  if  so,

 Shri  A.  K.  Sen:  Not  in  regard  to
 bodies  like  Parliament.  One  of  the
 cases  which  went  up  to  the  Privy
 Council  touched  on  article  205  of  the
 Government  of  India  Act.  It  was  said
 that  when  the  word  ‘may’  was  used  in
 regard  to  august  bodies  Lke  Parlia-
 ment  or  the  High  Courts,  it  should  not
 normally  be  given  the  mandatory
 meaning.  That  was  Privy  Couneil’s
 decision  m  that  case.  Here  also  the
 word  ‘may’  is  there.  It  says  that  if
 ParHament  has  laid  down  any  princi-~
 ple  of  distribution,  then  the  distribu-
 tion  must  be  in  accordance  with  those
 principles.  That  is  all.

 Mr.  Speaker:  Who  is  the  distribut-
 ing  authority?

 Shri  A,  K.  Sen:  Government  or  the
 revenue  authority.

 Mr.  Speaker:  Let  us  take  article  269
 (2):

 “The  net  proceeds  in  any  finan-
 ciat  year  of  any  such  duty  or
 tax...  shall  be  assigned  to  the
 States  within  which  that  duty  or
 tax  is  leviable  in  that  year,  and
 shall  be  distributed  among  the
 States  in  accordance  with  such
 principles  ve

 Therefore,  the  hon.  Finance  Minls-
 ter  need  not  come  to  this  Houes  at  all.

 Shri  T.  T.  Krishuamachart:  No,  Sir.
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 Mr.  Speaker:  I  am  only  developing
 the  argument.  He  need  not  come  to
 this  House  at  all.  He  can  sit  in  his
 own  office  and  distribute.  It  is  for
 an  hon.  Member  from  the  Opposition
 to  say:  ‘No,  no;  we  will  formulate
 principles’.

 Shri  T.  T.  Krishnamachari:  It  is
 not  so.

 Mr.  Speaker:  I  am  trying  to  the  best
 of  my  ability  to  reach  a  logical  conclu-
 sion.

 Shri  प्र,  T.  Kristnamachari:  In  any
 event,  whether  there  are  principles  or
 no  principles,  for  any  distribution  we
 will  have  to  come  to  this  House.

 Mr.  Speaker:  Where  is  it  said?  If
 that  was  the  construction  put,  if  Gov-
 ernment  are  the  authority,  why  not
 Government  distribute  without  coming
 to  this  House?

 Shri  T.  T.  Krishnamachari:  Because
 it  is  a  part  of  the  Consolidated  Fund
 and  no  money  can  go  out  of  the
 Consolidated  Fung  without  the  per-
 mission  of  Parliament.

 Shri  A.  K.  Sen:  Any  appropriation
 from  the  Consolidated  Fund  should  be
 with  the  sanction  of  Parhhament.

 Mr.  Speaker:  Clause  (2)  says  that
 “it  shall  not  form  part  of  the  Consoli-
 dated  Fund”.  Therefore,  there  35  no
 question  of  the  Consolidated  Fund
 coming  in.

 Shri  T.  T.  Krishnamachari:  Then  it
 goes  to  Public  Accounts.  Public
 Accounts  cannot  be  dealt  with  without

 parliamentary  sanction.

 Mr.  Speaker:  Articles  269,  270  and
 272  relate  to  three  kinds  of  duties.
 Under  article  269,  the  Union  Govern~
 ment  are  only  agents.  They  cannot
 touch  a  pie.  Nor  is  there  any  method
 ef  assignment.  Whatever  collection  is
 there,  goes  away  to  the  respective
 States.

 Shel  द ५  ह भ  Krishnamachari:  Yes.
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 Mr,  Speaker:  But  269  (2)  says:
 “The  following  duties  and  taxes

 shall  be  levied  and  collected  by  the
 Government  of  India  but  shall  be
 assigned  to  the  States....”

 Then  it  is  indicated  in  what  manner
 it  should  be  assigned.  That  is  in
 clause  (2).  It  is  said  that
 at  won’t  form  part  of  the  Consolidated
 Fund.  It  is  not  as  if  it  is  the  income
 of  the  Centre;  it  is  not  part  of  it.  It
 belongs  to  the  State  Governments  but
 shall  be  distributed  in  this  manner.
 Therefore,  if  it  is  really  payment  from.
 the  Consolidated  Fund,  the  appropria-
 tion  must  come  to  the  House.  I  agree.
 When  it  does  not  form  part  of  the
 Consohdated  Fund,  according  to  the
 interpretation  of  the  Law  Minister,  no
 rule  need  be  formulated  and  Shri
 Krishnamachari,  the  Finance  Minister,
 can  give  away  to  Madras  75  per  cent.,
 to  Bombay  0  per  cent.,  and  so  on.
 Where  does  Parliament  come  in  here?

 The  hon.  Minister  will  kindly  look
 at  clause  (2).  It  shall  be  distributed
 among  the  States  in  accordance  with
 such  principles  as  may  be  prescribed.
 The  formulation  of  principles  alone  is
 the  business  of  Parliament;  the  distri-
 bution  35  none  of  the  business  of  Par-
 liament.

 Shri  A.  K.  Sen:  I  do  not  think  I
 have  made  myself  clear.  What  I
 have  said  is  distribution  otherwise  than
 im  terms  laid  dewn  by  Parliament,

 Mr.  Speaker:  Where’  is  it  said  that
 Parliament  can  do  so  or  not;  why  not
 the  executive  authority  do  so?

 Shri  A.  K.  Sen:  How  can  any
 amount  be  distributed  by  the  revenue
 authorities?

 Mr.  Speaker:  ६  does  not  belong  to:
 us.

 Shri  A.  K.  Sen:  It  is  going  into  pub-
 lie  accounts.

 Mr.  Speaker:  It  does  not  go  into  the
 Consolidated  Fund.  It  does  not  go  in-
 to  the  public  accounts.  It  is  said:
 shall  not  form  part  of  the  Consoli-
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 dated  Fund.  Do  not  even  cast  a  long-
 ing  eye  on  that  because  it  belongs  to
 the  States  and  it  is  none  of  your  con-
 cern.

 if  the  hon.  Minister  has  anything
 more  to  say,  let  him  proceed.

 Shri  A.  KE.  Sen:  Parliament  has
 always  the  power  to  say  it  shall  be
 distributed,

 Mr.  Speaker:  The  Cabinet  is  the
 highest  or  the  supreme  body  of  Parlia-
 ment.  No  other  committee  of  Parlia-
 ment  has  got  so  much  power  as  the
 Cabinet  and  therefore  the  Cabinet
 ucts  in  the  name  of  Parliament  Why
 should  I  not  read  that  it  is  the  Cabinet
 that  is  clothed  with  the  responsibility
 for  the  formulation  of  the  principle?
 Why  not  the  supreme  committee  of
 Parliament,  the  Cabinet  which  can  be
 dispensed  with  by  it  at  any  time,  get
 the  sole  right  of  distribution?  Why-
 not  the  Finance  Minister  distribute  it?

 Shri  T.  T.  Krishnamachari:  That
 tukes  u.  to  another  article.  We  are
 going  on  as  it  were  it  is  a  matter  of
 ladders  In  article  268,  the  power  of
 legislation  is  for  the  Parliament;  but
 it  is  a  thing  which  is  collected  entirely
 hy  the  States.  Article  269  occupies
 a  muddling  position.  There  is  an
 option  that  is  given  to  the  States  to
 collect  the  money  in  which  case,
 naturally,  it  won't  come  to  the  Consoli-
 dated  Fund  of  India.

 If  I  may  be  permitted  to  mention
 this,  as  a  matter  of  =  fact,  we
 had  some  difficulty  in  precisely
 defining  the  ‘Consolidated  Fund’  at
 that  time.  It  was  done  at  a  subse-
 quent  mretine.  At  that  time  we  had
 3  slightly  dificcent  version  of  the
 Fublic  Account.  And  a  distinction
 was  made  between  article  268  and  269
 iby  reason  of  the  fact  that  under  268
 the  Centre  shal]  not  collect  the  money
 and,  therefore,  it  will  not  come  into
 the  Consolidated  Fund.  In  269,  there
 are  possibilities  of  the  Centre  say'ng,
 we  shall  not  collect  this  money;  let
 the  States  collect  the  money.  We
 have  levied  it.  In  that  case,  if  it
 collects  there  is  an  obligation  to  bring
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 it  into  the  Consolidated  Fund.  The
 difficulty  will  come  with  this  view  that
 it  need  not  come  into  the  Consolidated
 Fund.  Even  with  an  expression  pro-
 vision  to  the  contrary,  the  moment  the
 Government  of  India  collects  the
 money  it  should  be  sent  to  the  Conso-
 lidated  Fund  of  India.  Once  the
 money  is  paid  into  the  Consolidated
 Fund  Parliament  is  supreme.

 Mr.  Speaker:  What  is  the  meaning
 of  saying,  ‘shall  not  form  part  of...’?

 Shri  T,  T.  Krishnamachari:  Suppos-
 ing  it  is  a  case  of  duties  on  things
 other  than  property,  agricultural  land
 or  something  of  that  kind,  where  the
 collection  is  made  at  State  level;  some
 such  contingency  was  probably  envi-
 saged.  Therefore,  if  the  State  collects
 it  or  some  other  agency  collects,  the
 obligation  that  every  portion  of  what
 is  collected  should  be  given  to  the
 Consolidated  Fund  makes  it  a  difficult
 matter.  So  it  was  intended  to  govern
 a  situation  that  might  arise  like  this
 and  it  was  an  obvious  lacuna,  because
 of  the  nature  of  the  articles  covered
 by  article  269  on  which  taxation  was
 suught  to  be  levied.

 Shri  V.  P.  Nayar  (Quilon):  Article
 268  also  puts  it  into  the  Consolidated
 Fund.

 Shri  C.  R.  Pattabhl  Raman  (Kum-
 bakonam):  rose—

 Mr.  Speaker:  I  would  have  asked
 Shri  Pattabhi  Raman  to  tell  me  what
 he  has  tosay  earlier.  The  Government
 must  have  the  right  of  reply,  What
 has  he  to  say?

 Shri  C.  R.  Pattabhi  Raman:  I
 wish  only  to  say  that  articles  268  to
 28]  deal  with  the  distribution  of  reve-
 nues  between  the  Union  and  the
 States.  The  scheme  of  taxation  can
 be  culled  from  items  82  to  84  in  List
 l.  Item  82  deals  with  taxes  on  income
 other  than  agricultural  income.  Item
 83  deals  with  duties  of  customs  includ-
 ing  export  duties  and  Item  84  with
 duties  of  excise  on  tobacco  etc.
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 Article  268  says  that  the  Centre
 levies  these  duties  which  are  collected
 by  the  States.  The  levies  under  arti-
 ele  269  are  taxes  levied  and  collected
 by  the  Union  but  assigned  to  the  States
 and  do  not  form  part  of  the  Consoli-
 dated  Fund;  similarly,  under  270,  they
 are  taxes  on  income  other  than  agri-
 eultural  income  and,  again,  distributed
 to  the  States.  But  in  272  you  will
 find  that  these  are  Union  duties  of
 excise  other  than  such  duties...  as
 are  mentioned  in  the  Union  List,  and
 these  shall  be  paid  out  of  the  Con-
 solidated  Fund  of  India  to  the  ‘3.  :tes
 to  which  the  law  imposing  the  duty
 extends  sums  squivalent  to  the  whole
 or  any  part  of  the  net  proceeds  of
 that  duty,  and  those  sums  shall  be
 distributed  among  those  States  ‘in
 accordance  with  such  principles  of
 distribution  as  may  be  formulated  by
 such  law.

 Mr.  Speaker:  That  is  3  simple
 point  It  is  clear  that  it  forms  part
 of  the  Consolidated  Fund  of  India.
 It  is  not  obl'gatory  for  the  Parlia-
 ment  to  pay  and  there  shall  be  paid
 out  of  the  Consolidated  Fund  of  Par-
 liament  by  law  so  provides  that  it
 shall  be  Therefore,  you  cannot  do
 away  with  Parliament  at  all.  Parlia-
 ment  has  to  give;  othcrwise  it  belongs
 to  us

 Shri  C.  R.  Pattabhi  Rama:  That
 is  no  Finance  Commission  here

 Mr.  Speaker:  The  Finance  Com-
 mission  comes  when  you  give  the
 power  to  the  President  Here  the
 Parliament  is  the  supreme  body  where
 each  one  can  apply  h's  mind  to  these
 matters  Therefore,  the  Finance
 Commission  may  be  taken  or  may  not
 be  taken  into  account.  We  have  to
 say  that  these  are  the  principles  un-
 der  which  this  distribution  is  to  be
 made,  not  the  percentages.  This  is
 the  point  argued.

 T  have  not  yet  come  to  any  conclu-
 sion.  Therefore,  this  matter  will  have
 to  stand  over,  I  am  afraid.
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 Shri  T.  T.  Krishnamachari:  Do  you
 want  the  Bill  to  stand  over?

 Mr.  Speaker:  We  are  on  the  motion
 for  consideration;  let  us  go  on.  I
 have  heard  ths  point.  Let  us  go  on
 with  the  motion.

 Shri  V.  P.  Nayar:  Sir,  if  you  rule..

 Mr  Speaker:  If  I  rule  it  may  be
 there,  it  may  be  brought  by  way  of
 amendment

 Shri  ४.  ह अ  Nayar:  How,  Sur,

 Mr  Speaker:  How  or  when,  I
 shaii  decide  We  are  not  absolutely

 Xotent  so  far  a»  rules  are  con-
 cerned  off  perchenre  I  come  to  the
 conclusion  that  rules  have  to  be  formu-
 lated,  (  would  ak  the  Law  Minister
 and  the  Finance  M'nister  whether
 they  have  definite  principles  so  that
 they  may  be  introduced  by  way  of
 amendment  subyect  to  any  objections
 here

 Shri  T  T.  Krishnamachari:  We  im-
 port  the  particular  sections  of  the
 Finance  Cammissior  Report  I  do  not
 think  we  can  go  aiywhere  bevond.
 We  can  make  a  reference  to  the  Fin-
 ance  Commussion’s  Report  and  put  it
 in  the  Schedule

 Mr.  Speaker:  [I  do  not  think  there
 will  be  any  difficulty  to  have  it  by
 way  of  amendment

 Shri  T.  प्,  Krishnamachari:  That
 can  be  done  A  Schedule  can  be
 drawn  up  and  reference  can  be  made
 to  the  Schedule—in  accordance  with
 the  recommendations  of  the  Finance
 Commission,  af  it  is  considercd  to  be
 legitimate.

 Shri  A.  K.  Sen:  You  may  please
 consider  article  (283 (1).  It  says  that
 all  matters  connected  with  any
 moneys  which  are  received  by  or  on
 behalf  of  the  Government  of  India,
 the  withdrawal  of  it  and  all  matters
 connected  with  it  shall  be  regulated
 by  law  made  by  Parliament.  That  sup-
 ports  the  argument  that  I  advanced
 regarding  272.
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 Mr,  Speaker:  The  hon.  Minister  re-
 ferred  to  article  283;  it  relates  to  the
 custody.

 Shri  A.  K.  Sen:
 says:

 Article  288  (1)

 “The  custody  of  the  Consolidat-
 ed  Fund  of  India  and  the  Contin-
 gency  Fund  of  India,  the  payment
 of  moneys  into  such  Funds,  the
 withdrawal  of  moneys  therefrom,
 the  custody  of  public  moneys
 other  than  those  credited  to  such
 Funds  received  by  or  on  behalf
 of  the  Government  of  India,  thcir
 payment  into  the  public  account
 of  India  and  the  withdrawal  of
 moneys  from  such  account  and  all
 other  matters  connected  with  or
 ancillary  to  mitters  aforesaid  shall
 be  regulated  by  law  made  by  Par-
 lament,  and  until  provision  in
 that  behalf  is  so  made,  shall  be
 regulaied  by  rules  made  by  the
 President.”

 That  is  to  say,  in  regard  to  arti-
 cle.  269  and  279,  the  moneys  which
 are  rece'ved  and  which  would  9  be
 asugnahe  to  the  States  might  be
 repuloted  by  law  made  in  Partlament
 That  supports  by  contention  that  the
 words  ‘in  accordance  with  such  prin-
 ciples  as  may  be  laid  down  by  Par-
 hament’  do  not  make  it  obl:gatory;
 it  is  only  enabling  If  Parhament
 chooses,  at  can  lay  down  principles
 without  regulating  distribution.

 Mr.  Speaker:  That  disposes  of  one
 objection.  It  is  the  Executive  or  the
 Minister  that  disposes  of  whatever
 money  is  received  or  collected;  whe-
 ther  it  is  debited  to  the  Consolidated
 Fund  or  not,  it  will  go  into  the  pub-
 lic  account.  Then  any  moneys  that
 have  to  be  paid  shall  be  paid  only
 by  authority  of  the  Parliament  by  an
 Act.  The  hon.  Minister’s  interpreta-
 tion  is  that  ‘may’  here  means  may
 not’  also.  Therefore,  it  is  not  obliga-
 tory  on  the  part  of  Parliament  to
 formulate...  (Interruptions.)

 Shri  A.  K.  Sen:
 allocation.

 It  may  be  mere
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 Mr.  Speaker:  Does  he  agree  that
 so  far  as  the  words  are  concerned...

 Shri  डी.  K.  Sea:  We  have  not  givens
 up  our  argument;  we  still  contend
 that  the  Scheduie  does  lay  down
 principles.

 Pandit  Thakur  Das  Bhargava  (His-
 sar):  Sr,  you  have  been  referred  to
 article  283.  According  to  me,  it  is
 article  272  which  applies  to  this  case
 and  there  is  no  escape  from  the  fact
 that  Parliament  alone  by  law  can  de-
 cide  about  distribution.  It  is  not  a
 question  of  taking  money  out  of  the-
 Concolidated  Fund;  it  can  decide
 about  distribution,  that  it  should  be
 done  in  this  manner.  That  is,  those
 excise  duties  and  other  things  which
 are  mentioned  in  article  272,  other:
 than  to:lets  and  medicines,  must  be-
 distributed  according  to  certain  prin-
 ciples)  farmulated  hy  Parhament  by
 law.  It  has  been  given  in  the  article
 itself.

 Kindly  see  article  269  That  also:
 savs  that  at  must  be  distributed  ac-
 cording  to  the  principles  formulated’
 by  flaw  by  Parhament.  The  prner-
 ples  must  be  formulated  by  Parlia-
 ment  through  law.  Judging  from  the-
 nature  of  tne  tax,  certainly  Parlia-
 ment  is  the  sole  authority  for  decid-
 ing  the  bass  of  distribution.  In  other
 matters,  power  his  been  given  to
 other  authoritics  also  But  specerfically
 this  is  mentioned:  we  cannot  do  it
 otherwise:  it  would  be  wrorg  to  do
 otherwise.  These  principles  must  be
 formulated  by  law.  The  principles
 must  be  considered  by  this  House
 and  adopted  by  this  House  and  the
 law  must  be  based  on  those  prin-
 cioles  so  that  Parliament  is  the  final
 arbiter  of  distribution  of  such  taxes.
 Merely  to  say  that  a  certain  percen-
 tage  should  be  given  and  that  the
 principle  is  implicit  and,  is  rather
 evading  the  issue.  As  a  matter  of
 fact,  when  the  principle  is  given  im
 article  272,  we  must  abide  by  it.
 There  is  no  other  course.  I  would,
 therefore,  submit,  taking  all  these-
 articles  together,  the  residuary  arti-
 cle  does  not  apply  as  long  as  arti--
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 cle  272  applies.  I  would  very  humb-
 ly  submit  that  there  is  no  other
 course  open  excepting  to  formulate
 the  principles  and  then  according  to
 the  principles  distribution  must  be
 made.  Otherwise,  it  will  happen  that
 the  States  will  be  very  much  dissatis-
 fied.  Power  is  given  to  Parliament
 for  a  specific  purpose.  It  is  taken
 ut  of  the  hand  of  the  Executive.
 Parliament  alone  can  and  should  lay
 down  the  law.  You  cannot  escape
 that  conclusion.

 Mr.  Speaker:  First  of  all,  the
 money  belongs  to  the  Union  Govern-
 ment.  It  is  open  to  the  Union  Gov-
 ernment  and  Parliament  by  law  to
 say  that  this  portion  shall  be  distri-
 buted  to  the  States.  When  once  Par-
 liament  enacts  that  so  much  of  this
 Consolidated  Fund  which  is  collected
 should  be  spent  in  a  particular  way,
 it  goes  to  the  Consolidated  Fund  and
 it  is  open  to  the  Parliament  te  dis-
 tribute  a  portion.  When  once  it  does
 so,  it  shall  take  a  further  step  and
 under  the  same  Act  or  some  other
 Act,  it  shall  distribute  it  also.  It  can
 say  that  so  much  taken  away  from
 the  Consolidated  Fund  shall  be  dis-
 tributed.  How?  As  may  be  prescrib-
 ed  by  Parliament.  One  contention
 is  ‘may’  means  ‘shall’.  The  other
 contention  is:  :t  is  not  so.  But  who

 is  to  decide?  The  Minister?  Shail
 we  leave  it?  I  am  not  talking  of
 Shri  T.  T.  Krishnamachari,  now.

 Shri  A.  K.  Sen:  In  the  absence  of
 Parliament  prescribing  It.

 Mr.  Speaker:  No,  no.  Parliament's
 authority  is  invoked  for  its  distribu-

 ‘tion.  It  shall  be  distributed.  By  whom?
 By  Parhament.  The  hon.  Minister
 says  that  without  an  Act  of  Parlia-
 ment,  no  distribution  can  take  place.
 Article  272  says:

 .if  Parliament  by  law  50
 provides,  there  shall  be  paid  out
 of  the  Consolidated  Fund  ०१९
 India...  ”
 Unless  Parliament

 money  can  be  taken.
 concurs,  no
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 Then  it  goes  on:

 “....to  the  States  to  which  the
 law  imposing  the  duty  extends
 sums  e‘uivalent  to  the  whole  or
 any  part  of  the  net  proceeds  of
 that  duty,  and  those  sums  shall
 be  distributed  among  those  States
 in  accordance  with  such  princi-
 ples  of  distribution  as  may  be  for-
 mulated  by  such  law.”

 When  Parliament  once  says  that
 50  much  money  shall  be  given  to  the
 States,  that  shall  be  distributed  among
 the  States.  What  principles?  As
 may  be  prescribed.  The  only  condi-
 tion  is,  according  to  the  Constitu-
 tion,  that  it  must  be  distributed.  It
 also  adds  ‘as  may  be  prescribed  by
 Parliament’.  The  hon.  Minister  says:
 “No,  no.  Leave  it  to  me.  I  will  de-
 cide  as  I  lke  it.”  IJ  am  only  sum-
 matrising  jthe  view-points.  I  jshall
 reserve  my  judgment.  Is  anybody
 willing  to  speak  on  this?

 Shri  Bharucha:  I  have  sent  in  my
 name.

 Shri  Mahanty:  Sir,  I  want  to  speak.

 Mr.  Speaker:  All  right.  We  shall
 take  up  other  subjects.  The  hon.
 Members,  :ndividually  and  collective-
 ly,  are  urging  to  allow  some  more
 time  for  this  motion.  Originally,  it
 was  set  out  to  be  half-an-hour  discus-
 sion.  It  was  converted  into  one  hour.
 If  the  House  is  willing  to  sit  4  hours,
 we  shall  start  now  and  close  at
 6  O'clock.

 INVESTMENTS  OF  LIFE
 INSURANCE  CORPO-

 RATION  FUNDS

 Shri  Feroze  Gandhi  (Rai  Bareli):
 Mr.  Speaker,  Sir,  a  mutiny  in  my
 mind  has  compelled  me  to  raise  this
 debate.  When  things  of  such  magni-
 tude,  as  I  shall  describe  to  you  later,
 occur,  silence  becomes  a  crime,  Pub-
 lic  expenditure  shall  be  subject  to
 severest  public  debate,  is  a  healthy
 tradition,  especially  so  in  an  era  of
 growing  public  enterprise.  There  is
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 nothing  to  be  ashamed  of  if  a  public
 undertaking  has  made  a  mistake,  if
 some  people  have  made  a  mistake.
 We  should  confess  it  Parliament
 must  exercise  vigilance  and  control
 over  the  biggest  and  most  powerful
 financial  institution  it  has  created,  the
 Life  Insurance  Corporation  of  India,
 whose  misapplication  of  public  funds
 we  shall  scrutinise  today.

 Much  as  I  have  tried  to,  I  have
 failed  to  understand  how  the  Life  In-
 surance  Corporation  became  a  willing
 party  to  this  questionable  transaction
 with  the  mystery  man  of  India’s  busi-
 ness  under  world.

 An  Hon.  Member:  Who  is  that?

 Shri  Ferore  Gandhi:  Mr.  Speaker,
 there  is  going  to  be  some  sharp  shoot-
 ing  and  hard  hitting  in  the  House  to-
 day,  because  when  I  hit  I  hit  hard  and
 expect  to  be  hit  harder.  I  am  fully
 conscious  that  the  other  side  is  also
 equipped  with  plentiful  supplies  of
 TNT

 An  Hon.  Member:  cs  T”

 Shri  Feroze  Gandhi:  A  friend  of
 mine  in  this  House,  Sir,  mentioned
 to  me  that  the  Finance  Minister’s
 statement  was  well  fortified  Let  me
 see,  if  I  can  breach  the  ramparts  at
 the  very  first  shot.  It  appears  the
 Life  Insurance  Corporation  has  com-
 mitted  a  breach  of  privilege  of  this
 House  by  causing  to  be  placed  on  the
 Table  of  the  House  a  statement  with-
 holding  important  information.  May
 I  know  why  one  important  transaction
 with  Shr:  Mundhra  has  been  kept  a
 secret  from  the  House?  In  the  ab-
 sence  of  this  vital  information  the
 statement  of  investments  becomes
 worthless,  not  even  worth  the  paper
 on  which  it  is  cyclostyled.

 You,  Mr.  Speaker,  are  the  guardian
 of  the  rights  of  this  House,  and  it  is
 for  you  to  decide  this  issue.  On  the
 29th  November  the  Finance  Minister
 stated  in  the  House:

 “fhe  question  is  not  one  of
 favouring  one  particular  indivi-
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 dual  or  group,  but  seeing  that  the
 Corporation  benefifs  and  the
 policy  holders,  ultimately,  benefit
 by  the  investment  made.”

 I  ask,  was  it  in  fulfilment  of  this
 policy  that  the  Corporation  purchased
 by  direct  negotiation  from  an  indivi-
 dual,  Shri  Mundhra,  shares  worth
 Rs.  1,25,00,000  in  his  concern  on  the
 25th  June,  1957?  In  March,  in  April,
 in  June,  in  July—July  is  the  one
 which  the  statement  has  left  out—in
 August,  an  September,  for  six  months
 in  this  year  and  on  49  different  oc-
 easions  the  Corporation  purchased
 shares  of  the  Mundhra  Group  for  a
 sum  of  Rs,  1,56,00,000.  If  this  is  not
 favouring  and  financing  one  particu-
 lar  individual  or  group,  then  what
 else  is  it?

 The  Finance  Minister,  in  reply  to
 another  question  on  the  29th  stated:

 “They”  meaning  the  Corporation
 “wanted  to  augment  their  shares.

 And,  whenever  the  Corporation
 wanted  to  augment  its  shares  Shri
 Mundhra  was  always  there  waiting
 to  oblige,  50  much  so  that  on  one
 occasion  the  Life  Insurance  Corpora-
 tion  transacted  business  on  a  day
 when  both  the  Calcutta  and  Bombay
 Stock  Exchanges  were  closed.

 An  Hon.  Member:  On  what  day?

 Shri  Feroze  Gandhi:  Look  at  the
 dates  and  then  find  out  the  day.  To
 my  own  question:

 “May  I  know  whether  it  is  a
 fact  that  a  few  months  ago  some
 shares  were  purchased  at  a  higher
 price  than  the  market  price  of
 those  very  shares  on  the  particu-
 jar  day?”

 the  Finance  Minister  gave  an  em-
 phatic  reply:

 “I  have  been  told  that  no  such
 thing  happened.”

 What  does  the  statement  reveal?
 According  to  the  quotations  on  the
 Calcutta  Stock  Exchange  given  by  the
 Minister  himself,  on  the  24th  there  is
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 an  over-payment  of  Rs.  77,000.  <Ac-
 cording  to  the  quotations  on  the  25th,
 given  by  the  hon.  Minister  in  the
 statement,  there  is  an  excess  payment
 of  about  Rs.  3  lakhs.  What  are  the
 results  of  these  augmentations?

 Such  was  the  stability  of  these  con-
 cerns,  such  was  the  soundness  of  the
 investment,  so  stable  was  the  man
 with  whom  the  Corporation  had
 struck  49  deals,  that  within  two
 months  of  their  iast  augmentation,  in
 September  the  Government  had  to
 appoint  administrators  and  directors
 in  these  concerns.  This  is  not  invest-
 ment.  This  is  a  conspiracy  to  beguile
 the  Corporation  of  its  funds.

 From  the  Finance  Minister's  state-
 ment  it  would  appear  as  if  these  in-
 vestments  were  made  through  the
 open  market.  The  truth  is  that  this
 was  a  negotiated  deal  with  Shri  Mun-
 a@hra  himself  In  the  case  of  such
 bulk  purchases  the  market  value
 dwindles  into  insigniftance.  Taking
 into  consideration  the  fact  that  no
 sane  investor  would  have  touched
 most  of  these  shares  with  a  tadpole’s
 tail,  IT  am  left  much  against  my  will
 to  the  sad  conclusion  that  this  was
 a  device  to  help  Shri  Mundhra  who
 happened  to  be  in  financial  difficul-
 ties  at  that  time,  as  I  shall  prove
 later.  The  sacred  savings  of  the
 insured  were  misused  for  this  pur-
 pese  and,  if  I  may  say  so,  almost
 gambled  away.

 J  shall  now  scrutinise  the  shares
 Purchases  made  on  the  25th  June  and,
 Mr.  Speaker,  I  shall  confine  myself
 to  an  analysis  of  the  purchase  of  the
 25th  June  alone.  The  purchases  total-
 led  Rs.  1,24,44,000.  Obviously  all  the
 inspiration  to  augment  their  sharcs
 could  not  have  burst  forth  suddenly
 on  the  25th.  Deep  thought  must  have
 been  given  to  this  investment.  Pre-
 vailing  prices  of  these  shares  on  the
 Stock  Exchange  must  have  been
 thoroughly  scrutinised.  Balance-
 sheets  must  have  been  looked  into.  I
 am  sorry,  Sir,  I  made  a  mistake.
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 Some  of  these  concerns  have  not  pub-
 lished  their  balance~sheets  since  1985.
 I  do  not  know  what  procedure  the
 Corporation  adopted  in  the  absence
 of  balance-sheets  to  arrive  at  a  con-
 clusion  as  to  the  value  of  the  shares
 they  were  purchasing.

 Let  us  have  a  look  round  the  Cal-
 cutta  Stock  Exchange,  armed  with  the
 same  authority  as  that  of  the  Finance
 Minister,  the  official  report  of  the  Stock
 Exchange.  The  25th  was  a  Tuesday,
 24th  was  a  Monday,  22nd  and  28rd
 were  Saturdays  and  Sundays  when
 the  Stock  Exchange  was  closed.  Wet
 us  see  how  much  less  the  Corporation
 would  have  paid  had  they  concluded
 the  transactions,  say,  on  the  2ist.
 The  answer  is,  Rs.  10,783,000.  ‘Fhese
 very  shares  could  have  been  purcha-
 sed  according  to  the  market  value  on
 the  2lst,  and  the  quotations  are,  from
 the  official  report  of  the  Calcutta
 Stock  Exchange,  for  Rs.  10,73,000,  Jess.
 But  let  us  move  a  little  backward  and
 see  how  much  less  would  they  have
 paid  on  the  20th.  Again,  according
 to  the  same  source,  the  official  report
 of  the  Stock  Exchange,  it  is  Rs.  9,42,000
 less.  On  the  29th,  Rs.  11,52,000  less;
 on  the  I8th,  Rs.  13,47,000  less;  on  the
 {7th,  that  33  Monday—-Monday  week-
 Rs.  13,62,000.  My  figures  do  not  seem
 to  be  creating  much  impression.  *  *
 *  Tam  going  to  jump  one  week  from
 the  17th  to  give  you  an  idea  of  hrw’
 much  less  the  Corporation  would  have
 paid  had  the  purchase  been  made  on
 the  0th  June  at  prices  prevailing
 and  quoted  at  the  Calcutta  Stock  Ex-
 change.  The  Corporation  could  have
 purchased  these  very  shares  on  the
 0th  for  Rs.  20,83,000  less  than  what
 was  paid  on  the  25th  June.  [  have
 made  no  calculations  of  prices  before
 the  10th.  My  nerves  gave  way.

 Occasionally  you,  Mr.  Speaker,  are
 very  helpful  to  Members,  and  on  the
 29th, —

 Mr.  Speaker:
 also  is  a  Member.

 Shri  Ferose  Gandhi:  You  are  very
 helpful  to  Members,  and  I  think  you

 The  hon.  Member

 ***Expunged  as  ordered  by  the  Chair.
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 understood  what  was  in  the  minds  of
 when  they  were  groping

 in  the  dark  and  asking  questions.
 You  clarified  the  position.  You,  Mr.
 Speaker,  said:

 “The  hon.  Member  wants  to
 know  whether  to  push  up  the
 falling  prices  of  the  shares  of  this
 eompany,  either  the  Government
 or  this  Corporation  went  to  the
 aid  by  investment  in  shares.”

 Mr.  Speaker,  you  let  the  cat  opt  of
 the  bag.  It  had  never  occurred  to
 me.  But  I  gave  very  serious  thought
 to  all  that  you  said.  This  is  exactly
 what  happened.  For  purchases  affec-

 ted  on  the  ‘2cth,  the  prices  were  arti-
 ficially  created  ky  crude  market  mani-
 pulations  on  the  24th,  when,  all  of  a
 sudden,  all  these  shares  reached  their
 peak.  On  Monday,  the  peak  was
 reached.  On  Tuesday  the  purchases
 were  made.

 Let  us  see,  as  I  shail  prove  to  you
 and  to  the  House,  how  it  was  worked
 up.  What  happened  on  the  very  next
 day,  Tuesday?  The  peak  had  passed.
 The  downward  trend  began  andason
 Friday,  the  l3th  December,  the  Ccr-
 poration’s  investment  has  depreciated
 by  about  Rs.  37  lakhs  against  the
 total  investment  of  Rs.  1,24,44,000.

 This,  it  may  be  argued,  is  not  a
 loss,  because  I  have  purchased  shares
 and  as  long  as  I  do  not  sel)  them  there
 is  no  less.  Actually,  it  would  be  diffi-
 cult  to  argue  that  way,  because,  the
 invesment  has  depreciated  and  what
 would  happen  when  the  actuarial
 valuation  takes  place?  An  insurance
 actuary  will  take  the  market  value  of
 those  shares;  not  what  you  have  paid
 for  it.  Therefore,  the  insured  will
 lose  heavily.  The  actual  amount  by
 which  the  capital  investment  has  de-
 preciated  will  be  much  more,  beeruse
 the  total  investment  is  about
 Rs.  1,56,00,000.  I  have  only  taken
 into  account  Rs.  1,24,00,000  odd  =  in
 the  calculation  of  Rs.  37  lakhs.

 Now,  how  was  the  market  manipu-
 lated?  Let  us  take  the  case  of  one
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 concern—Angelo  Brothers.  Mr.  Spea-
 Ker,  on  the  I7th  of  June,  the  price  of
 the  share  which  Angelo  Brothers
 quoted  at  the  Calcutta  Stock  Exchange
 was  Ry.  6.87  lakhs.  On  the  18th,
 Rs.  16.87.  On  the  l9th,  Rs.  16.87.  On
 the  20th,  Rs.  16.87;  on  the  2ist,  16.87.
 On  the  22nd  and  2370  Saturday  and
 Sunday—the  Stock  Exchange  was
 closed.  What  happens  on  the  24th?
 With  the  ringing  in  of  the  Angelees  on
 the  24th  Angelo  Brothers  was  booked
 by  the  Imsurance  Corporation  for
 Rs.  20.25  per  share—Rs.  3.38  far  more
 than  the  quotation  of  the  previous
 five  days.  This  is  how  the  market
 was  manipulated.

 I  shall  give  you  another’  examp]le—
 the  Osla  Lamp  Manufacturing  Com-
 pany.  It  is  a  very  interesting  com-
 pany.  It  was  floated  in  947-—ten
 years  ago.  Let  us  see  how  the  shares
 moved  from  the  l0th  June  up  to  24th
 June.  On  the  10th:  June,  the  price  is
 2.78,  in  the  Calcutta  Stock  Exchange.
 On  the  17th  June,  the  price  is  Rs,  2.81,
 On  the  18th  June,  Rs.  2.8I;  on  the  9th
 June,  Rs.  2.87;  on  the  20th  June,
 Rs.  2.84;  on  the  2ist,  2.84;  Saturday
 and  Sunday,  22nd  and  23rd.  Qucta-
 tion  on  Monday,  the  24th  Rs.  4.  What
 happens  on  the  25th?  The  prices  col-~
 lapsed.  It  goes  down  to  2.87.  It  has
 come  to  its  original,  and  the  cife
 Insurance  Corporation  paid  Rs.  4  for
 share.  The  total  investment  runs  fnto
 several  lakhs.

 But  what  is  the  condition  of  this
 company  in  which  we  have  inve:ted
 the  money—the  Osler  Lamp  Manufac-
 turing  Company.  The  dividend  on
 preference  shares  has  not  been  paid
 since  August,  2949.  Preference  shares
 dividend  has  not  been  paid  since
 August,  1949.  No  dividend  has  been
 paid  on  ordinary  shares  for  the  last
 ten  years,  that  is,  ever  since  the
 company  was  floated.  And  the  Life
 Insurance  Corporation  was  looking  all
 round  for  a  healthy  investment.  This
 is  the  kind  of  concern  that  they  put
 their  money  in.

 Now,  I  come  to  the  British  India
 Corporation.  The  British  India  Cor-
 poration  in  which  on  one  day,  the
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 25th  June,  they  invested  Rs.  42  lakhs,
 paid  a  dividend  of  4  per  cent  ‘1954,
 nil  in  955  and  2  per  cent.  for  the
 year  ending  1956.

 This  will  work  out  at  about  .87
 per  cent  on  the  Corporation's  invest-
 ment.  Rs.  42  lakhs  were  invested,  and
 they  were  handed  over  to  this  Cor-
 poration  on  a  return  of  I.87  per  cent.
 This  is  what  we  have  done  with  the
 monies  of  the  insured.

 Mr.  Speaker:  What  about  the  price
 of  this  share?

 Shri  Feroze  Gandhi:  The  prices
 have  fallen.  If  you  like,  I  can  give
 the  quotation.  But  it  will  take  ‘ime.

 The  British  India  Corporation,  once
 a  tower  of  strength  to  the  City  of
 Kanpur,  is  in  a  state  of  collapse.  One
 of  its  mills  is  either  closed  or  there
 is  notice  of  closure.  It  is  in  a  state  of
 collapse.  The  ruins  are  a  testimony
 to  its  pristine  glory.

 खंडहर  बता  रहें  हे  कि  इमारत  बुलन्द  थी

 पुरर्भास  तथा  अल्यसं्यक-कार्य  संत्री

 (६ ह  मेहर  अन्‍य  खस्ता) :  लीवन  श्यो  i

 Shri  Ferore  Gandhi:  The  Corpor-
 ation  has  an  Investment  Board.  May
 I  know  why  the  Chairman  did  not
 consult  the  Investment  Board  before
 the  investment  of  25th  June  was
 made?  Rs.  1,24,00,000  is  not  a  small
 amount  I  doubt  very  much  if  the
 Chairman  has  got  the  sole  right  to  go
 about  investing  these  huge  sums  of
 money  in  any  manner  he  likes  on  his
 own  authority,  without  the  consent  of
 the  Investment  Committee.  Is  it  not  a
 fact  that  the  Board  was  presented  with
 a  fait  accompli  and  the  Members  of
 the  Board  took  strong  objection  to  the
 Manner  in  which  the  Corporation's
 funds  had  been  frittered  away?  I
 would  like  the  Finance  Minister  to
 tell  me  I  am  wrong  and  I  shall  correct
 what  I  have  stated.

 TT  hrs.

 On  the  29th  November,  the  Finance
 Minister  stated  that  these  shares  were
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 not  spurious.  What  does  ‘spurious’
 mean?  I  do  not  know  whether  you
 have  to  rule  it  out  again.  That  !s
 the  first  word  given  here  and  you  have
 once  declared  it  unparliamentary.
 You  can  remove  it  fram  the  record  if
 you  feel  so  later.  ‘Spurious’  means,
 actording  to  the  Chamber's  Dictionary
 and  the  Oxford  Dictionary  agrees  with
 it—“bastard,  illegitimate,  not  genuine,
 false’.  No  one  in  this  House  said
 these  shares  were  all  these.  Nobody
 had  it  in  mind.  I  do  not  know  how
 the  Finance  Minister  said  it;  probably
 he  used  it  in  its  general  sense.

 The  point  is  this.  Was  the  financial
 instability  of  these  concerns  known  to
 the  Government  and  to  the  Corpora-
 tion?  Was  it  known?  Did  they  know
 that  this  money  was  going  to  be  Iock-
 ed  up  in  unstable  financial  concerns?
 It  is  here  that  I  have  an  important
 clue  contained  in  the  report  of  the
 Textile  Commussioner  on  the  working
 of  the  British  India  Corporation  and
 its  subsidiaries  and  J  shall  read  out  the
 relevant  portion  from  the  report  I
 quote:

 “The  State  Bank  of  India  has  re-
 cently  demanded  the  mills  to
 mortgage  the  fixed  assets  of  the
 British  India  Corporation  also  as  a
 security  for  the  hypothecation
 loan  This  is  rather  an  unusual
 step  and  apparently  this  is  due  to
 the  banker  having  lost  confidence
 in  the  Corporation  ”

 The  State  Bank  of  India  had  lost
 confidence  in  the  British  India  Cor-
 poration.  The  Textile  Commissioner
 further  states:

 “In  fact,  in  the  directors’  meet-
 ing  held  on  23-3-1957,  it  was  re-
 ported  by  the  Deputy  Managing
 Director,  Mr.  Powell,  that  when  he
 contacted  the  Chairman  and  the
 Managing  Director  of  the  State
 Bank  of  India  and  also  the  Chair-
 man  of  the  Reserve  Bank  of  India
 in  connection  with  the  application
 to  enhance  the  loan  facilities  from
 Rs.  .25  crores  to  Rs.  .50  crores—
 ie.  Rs.  25  lakhs—for  the  Kafipur
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 Sugar  Works  Limited,  a  company
 launched  by  a  subsidiary  of  the
 8.  i.  C..  the  three  senior  officials
 of  the  State  Bank  had  expressed
 their  concern  with  the  financial

 ‘position  of  the  Corporation's
 group.”

 The  three  senior  officials  of  the
 State  Bank  and  the  Reserve  Bank
 were  concerned  about  the  financial
 position  of  the  group,  and  what  hap-
 pened?  Why  did  I  say  that  I  have
 8  clue?  The  N.  I.  D,  C.  also  refused
 a  loan  somewhere  in  the  month  of
 February  or  March.  The  State  of
 India  and  Reserve  Bank  refused  help
 in  the  month  of  March  and  in  the
 month  of  March  the  Life  Insurance
 Corporation  started  investing  money
 in  these  companies.  23rd  March  is
 very  significant,  because  the  financial
 condition  of  the  Mundhra  groups  was
 becoming  worse  and  worse.  The
 State  Bank  and  the  Reserve  Bank
 refused  help  and  the  N.  I.  D.  ron
 refused  help  because  of  the
 unsoundness  of  the  concern.  But  the
 Life  Insurance  Corporation  was  only
 too  willing  and  rushed  in,  The  Tex-
 tile  Commissioner’s  survey  concluded
 on  the  l0th  June  and  the  Life  Insu-
 rance  Corporation,  a  fortnight  later,
 recklessly  invested  its  funds  in  these
 very  concerns.

 I  shall  read  out  to  the  House  an
 extract  from  the  955  balance-sheet  of
 the  British  India  Corporation.—Direc~
 tors’  report  on  the  accounts:

 “Mr.  Mundhra  has  taken  a  keen
 interest  in  the  affairs  of  the  Corpo-
 ration  and  is  lending  every  support
 to  the  directors  and  the  manage-
 ment  in  their  endeavours  to  ameli-
 orate  the  condition.”

 Another  paragraph  begins:

 “The  results  for  the  year  are
 most  disappointing”.

 If  the  Corporation,  before  it  had  in-
 vested  its  funds,  had  had  a  look  at
 these  balance-sheets,  had  seen  what
 the  condition  of  the  Corporation  was,
 they  would  never  have  touched  it,  as
 ये  said,  with  a  tadpole’s  tail.
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 Now,  let  us  see  the  seriousness  छा
 the  entire  transaction.  Mr.  Speaker,
 where  are  the  scrips  of  these  shares?
 Did  the  Corporation  receive  the  share
 scrips  before  payment  was  -made  on
 the  25th  June?  That  is  a  very  im-
 portant  point.  Or,  did  they  make  pay-
 ment  without  having  the  share  scrips
 in  their  possession?  I  would  like  to
 have  that  clarified,  Have  they  even
 today  in  their  possession  all  the  shares
 Y  would  like  that  to  be  clarified  too,
 and  if  they  have,  have  they  got  the
 genuine  scrips?

 Shri  Tyagi  (Dehra  Dun):  What?

 Shri  Feroze  Gandhi:  There  is  no-
 thing  to  laugh  about,  Have  they  got
 the  genuine  scrips?  My  information
 is  that  there  are  on  the  market  origt-
 nals,  duplicates  and  also  forged  scrips
 of  these  very  shares.  The  House
 would  like  to  know  which  variety  the
 Corporation  has  got.

 I  hope  I  have  established  collusion
 between  the  Life  Insurance  Corpora-
 tion  of  India  and  Shri  Mundhra.  I  have
 I  hope,  established  a  conspiracy  in
 which  public  funds  were  wrongfully
 employed  for  financing  the  interests  of
 an  individual  at  the  cost  of  the  insur-
 ed.  To  me  this  discussion  is  a  mea-
 sure  of  the  strength  of  democracy.  We
 do  not  hang  people.  We  do  not  chop
 off  their  necks,  but  we  can  make  their
 existence  pretty  difficult.  It  we  cannot
 knock  off  their  heads,  what  can  we  do?
 Let  me  see  if  I  can  secure  by  pressure
 of  public  debate  that  which  I  have
 failed  to  achieve  by  peaceful  negotia-
 tion.

 I  demand  that  Government  institute
 an  enquiry  into  this  questionsble
 transaction.  There  is  already  8  pre-
 cedent  for  such  action.  When  charges
 less  serious  than  this  were  levelled
 against  the  Industrial  Finance  Cor-
 poration,  the  then  Finance  Minister,
 Mr.  Deshmukh,  appointed  a  committee
 ang  the  Chairman  of  the  committee
 was  a  Member  of  the  Opposition,  Let
 us  hope  that  our  Finance  Minister  will
 follow  the  example  of  his  predecessor.
 Mr.  Speaker,  this  debate  has  been  a
 very  heavy  strain  on  me  bofh
 mentally  and  physically.
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 It  has  not  been  easy  to  collect  all

 these  facts  and  place  them  before  the
 House  in  a  concise  way  because  the
 transactions  go  into  lakhs  and  lakhs.
 An  unfortunate  thing  has  happened.
 But  I  don't  think  there  is  any  reason
 to  be  ashamed  of  it.  I  am  a  champion
 of  the  public  sector.  I  was  one  of  the
 persons  who  championed  life  insurance
 nationalisation.  I  am  ndét  ashamed  to
 face  an  enquiry.  I  would  like  the
 public  to  know,  I  would  like  the
 Government  to  know,  and  I  would
 like  the  Members  of  Parliaments  to
 know  that  in  the  public  sector,  if  such
 a  thing  happens,  we  are  prepared  to
 face  an  enquiry  and  get  at  the  bottom
 of  it.

 Mr.  Speaker:  The  bon  Member's
 time  is  up.  He  should  conclude  in  a
 minute  or  two.

 Shri  Feroze  Gandhi:  I  hope  that
 the  Finance  Minister  will  accept  this
 suggestion  of  mine  and  appoint  a
 Committee  in  which  this  House  shall
 be  well-represented.  But  I  would
 prefer  a  committee  of  this  House.  I
 am  not  much  enamoured  of  the  word
 judicial  I  think  we  are  quite  capable;
 I  think  we  can  look  after  these
 enquiries  And  I  hope  in  the  end  that
 this  small  suggestion  of  mine  will  be
 acceptable.

 Mr.  Speaker:  How  long  will  the
 Minister  take  for  the  reply?

 The  Minister  of  Finance  (Shri  T.
 i  Krishnamachari):  It  depends  upon
 what  the  other  hon  members  have  to
 say.  I  suppose  Mr.  Feroze  Gandhi
 would  expect  me  to  reply  to  some  of
 the  points  that  he  raised.  May  be,  I
 will  take  about  fifteen  minutes  for
 that.  But  if  other  hon.  Members  bring
 new  facts  to  light,  I  will  probably
 have  to  deal  with  them  also.

 Mer.  Speaker:  I  have  allotted  sen
 hour  and  a  half.  We  have  started  at
 #35.  We  will  close  at  6°05.  I  will  call

 hon
 the  Finance  Minister  round  about
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 Shri  8.  A.  Dange  (Bombay~  City-
 Central}:  Mr.  Speaker,  the  hon.
 Mr.  Feroze  Gandhi  has  made  a  very
 devastating  case  about  the  use  of  the
 funds  of  the  Corporation,  which  are
 funds  of  the  State  as  such.  They  are
 no  longer  private  property.

 After  we  took  over  the  Insurance
 Corporation,  we  certainly  expected
 that  the  funds  will  be  used  for  the
 purpose  of  building  the  economy  of
 the  State,  that  is,  the  Plan.  But,  from
 the  revelations  made  by  Mr.  Gandhi,
 quite  a  different  picture  comes  out.

 Now,  I  am  not  going  to  refer  to  the
 same  facts  again  and  I  am  not  also
 golng  to  question  why  the  money  was
 invested  with  Mundhra,  and  why  not
 with  Birla  or  why  not  with  Tata  or
 why  not  in  Bombay  Dyeing  or
 Kohinoor.  My  question  is  quite  differ-
 ent.  My  question  rests  on  a  certain
 principle  and  on  certain  statements
 made  by  the  Ministry  itself  or  the
 Government  as  a  whole

 Once,  when  in  this  House  we  plead-
 ed  for  the  nationahsation  of  certain
 companies,  then  the  Government  and
 the  Prime  Minister  himself  hurled  at
 us  the  question’  do  the  hon.  Members
 want  us  to  buy  junk?  It  was  a  very
 wonderful  question,  and  he  thought
 that  At  was  a  very  powerful  question.
 Are  we  going  to  buy  junk,  he  says;  if
 we  want  to  use  our  money,  we  should
 use  money  for  building  new  factories.
 Why  go  and  buy  junk?  Surely,  why
 go  and  buy  junk?  But,  here  we  find
 a  case  in  which  Rs.  24  lakhs  are  spent
 from  the  money  of  a  Corporation
 belonging  to  the  Government  of
 India  in  buying  just  the  junk,  which
 they  refused  to  nationalise  and
 hurled  a  question  at  us.

 Take  Richardson  and  Cruddes.  How
 many  years  old  it  is?  It  is  just  Junk
 if  you  like  to  come  and  see  it  in  the
 Bombay  City.  Then  the  British  India
 Corporation.  Is  it  not  an  old  junk?
 Osler  Company,  is  it  not  an  old  junk?
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 Then,  what  happened  to  the  policy  of
 the  Government  of  India  that  it  did
 not  want  to  buy  junk  but  wanted  to
 invest  their  money  in  new  concerns?
 Then  why  was  the  junk  bought?

 I  am  not  concerned  with  whether
 they  wanted  to  save  Mundhra  or  XYZ.
 Go  and  save  your  brotherhood,  if  you
 want  to  save  them.  I  cannot  help
 them.  The  cases,  as  Mr.  Feroze
 Gandhi  stated,  when  he  recited  some
 of  the  facts,  did  not  surprise  some
 people.  Well,  I  was  one  of  thase  who
 are  not  surprised,  because  the  Govern.
 ment,  which  in  its  main  policy  is  ad-
 vised  by  the  private  sector  and  some
 of  the  biggest  speculators  §  in  the
 country,  cannot  but  do  such  things.
 What  could  you  expect  from  them?
 Therefore,  we  should  not  be  surprised
 about  such  things.  There  is  nothing
 to  be  surprised  at.

 The  surprise  is  that  it  was  found
 out.  That  is  the  thing.  The  surprise
 fs  not  that  it  was  done.  The  surprise
 js  that  Mr.  Feroze  Gandhi  could  find
 it  out.  Actually,  it  is  in  the  natural
 course  of  things  that  the  Government,
 advised  by  speculators,  big  monopolists
 and  all  they  mighty  brotherhood,
 should  do  such  things.  Here  they
 slipped  rather  more  seriously  and
 were  found  out.  Otherwise,  the  busi-
 nesg  of  the  stock  exchange  is  always
 risky.  At  ll  o’clock  a  share  may  be
 floating  at  Rs.  250.  At  two  o’clock
 it  may  be  just  near  Rs  50  It  can
 be  manipulated.  ‘You  just  let  in  the
 news  that  Government  or  the  LIC
 is  going  to  buy  those  shares.  Then
 there  will  be  an  up-shot  of  shares.
 These  are  all  manipulations  that
 can  easily  be  done.

 But,  as  I  was  saying,  the  question  is
 one  of  policy  and  not  a  question  of
 aurprise  so  much  and  of  serious  think.
 ing.  Something  has  suddenly  gone
 wrong.  Therefore,  I  ask  this  pertinent
 question.  Is  it  the  Government’s
 policy  now  henceforward  to  invest
 public  money  in  buying  junk?  If  it
 ig  so,  then  let  us  have  a  revision  of  the
 policy.

 Therefore,  my  first  conclusion  from
 tha  debate  is  that  Government  violated
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 its  policy.  It  might  say  that  when  we
 nationalised  and  took  over  the  insu-
 rance  companies,  there  was  an  under-
 standing  that  a  pert  of  the  fumds,
 which  will  accrue  to  us  every  yeat-——
 which,  I  think,  are  in  the  neighbour-
 hood  of  Rs.  35  crores—a  part  of  it
 will  be  invested  in  private  business.
 If  that  understanding  was  there,  then
 that  understanding  was  a  wrong
 understanding.

 On  what  basis  were  we  collecting
 this  money?  I  hope  hon.  Members
 will  not  forget  for  what  purpose  we
 are  collecting  money.  In  the  Five
 Year  Plan  we  provided  about  Rs.  250
 crores  from  funds  gathered  under  the
 head  “Provident  Fund  and  other  debt
 heads”  that  is,  funds  from  insurance,
 funds  from  provident  fund  and  other
 contributions  and  small  savings  also.
 We  go  to  the  country  and  tell  people
 to  save.  For  what?  Save  in  order  te
 lend  to  the  Government.  For  what?
 Because  Government  wants  ६०  build
 factories,  irrigation  canals  and  so  on.
 Why?  Because  Government  is  short
 of  funds.  So  people  are  asked  to  save
 and  workers  are  asked  not  to  take
 bonus  in  cash  but  give  it  to  the
 Government.

 And  when  saving  is  made,  what
 does  Government  do  with  those  sav-
 ings?  It  goes  and  invests  crores  and
 crores  of  rupees  for  buying  junks,  and
 that  also  at  false  prices.  Is  that  a  cor-
 rect  policy?  Am  I  going  to  be  denled
 my  bonus  in  order  that  I  may  lend  niy
 money  to  the  Life  Insurance  Corpora.
 tion  or  to  the  Government  of  India,
 so  that  they  may  buy  Rs.  42  lakhs  and
 Rs.  50  lakhs  worth  of  company  shares,
 whose  shares  go  down  in  the  exchange
 or  whose  scrips  are  not  of  the  right
 variety,  as  Mr.  Gandhi  said?  Is  that
 correct  policy?  Are  we  then  telling
 people  the  truth  when  we  take  money
 from  them  if  we  say  that  we  want  it
 in  order  to  build  factories  under  the
 Five  Year  Plan?  The  Lal-ImH  Mills
 and  Richardson  and  Cruddas  are
 already  standing  there.  Why  shouht
 we  ask  people  to  invest  in  insurance  in
 order  that  Government  may  re-inveat
 the  momey  in  such  companies?  Are
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 they  so  much  over-flowing  with  funds
 that  they  need  not  invest  this  money
 in  the  public  sector  need  not
 invest  tunds  in  other  factorres,
 that  they  should  invest  funds  in
 buying  scrius  on  the  market?  Is
 that  a  correct  policy?  I  want  to
 raise  a  question  of  policy.  Are  we
 telling  the  people  the  truth  when  we
 are  taking  money  from  their  small
 savings,  from  provident  funds,  from
 all  these  bonus  cuttings  and  so  on  in
 order  to  build  the  Five  Year  Plan?
 Is  this  a  part  of  the  Five  Year  Plan’
 Is  this  building  of  the  Mundhras
 shares  a  part  of  the  Five  Year  Plan?
 If  it  is  so,  let  us  know.  If  that  is  so,
 people  will  have  to  revise  their  opin-
 ion  about  the  Five  Year  Plan,  those
 who  run  that  Plan  and  those  who  take
 money  from  the  people  for  that  Plan
 and  then,  we  shall  have  to  question
 whether  such  a  Plan  should  be  sup-
 ported  henceforward  in  such  sectors.
 Therefore,  it  is  a  serious  breach  of
 policy,  a  serious  breach  of  the  pro-
 mise  made  to  the  people  when  you
 asked  money  from  ‘them,  8  serfois
 breach  in  the  general  line  fhat  has
 been  admitted  on  the  floor  of  the
 House  with  regard  to  the  Five  Year
 Plan  that  we  shall  not  buy  junk,  but
 we  shall  invest  money  in  the  build-
 ing  of  good  new  factories  Why  is
 this  happening?

 My  hon.  friend  suggested  there  may
 be  collusion,  a  conspiracy.  May  be,
 it  may  not  be  a  collusion,  it  may  not
 be  a  conspiracy.  It  may  be  old
 friendships  being  ,revived.  One  does
 not  know.  Because,  I  do  not  know
 whether  I  am  entitled  to  ask  or  whe-
 ther  I  am  entited  to  state  that  some
 of  the  Ministers  at  least  were  direc-
 tors  of  Mundhras  sometimes  before
 they  became  Ministers.  I  do  not
 know  whether  it  is  a  fact.

 .Bome  Hon.  Members:  Who  are
 they?

 Some  Hon.  Members:  They  Have  to
 any.

 An  Hou.  Member:
 Rame  them.

 You  heve  to
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 Shri  8.  A.  Dange:  The  person  if
 he  is  there  should  say  it  himself.

 Mr.  Speaker:  As  far  ag  possible,
 hon,  Members  will  avoid  attributing
 motives  to  anybody.  (Some  Hon.
 Members:  No;  no).  Arguments  must  be
 based  on  facts  which  can  speak  for
 themselves.

 An  Hon  Member:  It  i5  a  fact.

 Shri  S  A.  Dange:  There  is  no
 motive  I  am  attributing.  I  am  only
 stating  revival  of  friendships  in  in-
 vestments  That  is  all  If  I  know  Mun-
 dhras  and  somebody  asks  me  is  this
 share  good,  I  would  remember  my
 friendship  and  say,  I  know  him  very
 well,  his  share  is  good,  do  invest  with-
 out  fear.  Before  I  become  a  Minister,
 if  I  knew  him,  why  should  I  not  ad-
 vise  a  Minister  to  invest  funds?  What
 35  wrong  morally  correct.  In  the  capi-
 talist  system  it  is  morally  correct.  It
 may  not  be  so  yn  &  sociahst  system
 Since  we  have  not  got  a  socialist  sys-
 tem  at  present

 Mr.  Speaker:  We  have  been  pro-
 ceeding  nicely  with  respect  to  this
 debate  Ali  that  I  can  appeal  to  hon.
 Members  is,  not  to  attribute  motives.
 Facts  must  speak  for  themselves.  If
 I  say,  so  and  so  is  bad,  merely  on
 my  ipst  dixtt  nobody  is  going  to  accept.
 If  on  the  other  hand,  facts  are  so
 marshalled  and  reasons  are  set  out
 as  have  been  done,  of  course,  unless
 they  are  explained  away,  whatever
 has  been  said  by  Shri  Feroze  Gandhi
 require  an  explanation.  Prima  facie,
 they  make  out  a  cease.  That  2s
 enough.  We  need  not  go  further  and
 say  what  actuated  this  and  that.
 Personally,  so  far  as  the  Government
 ig  concerned,  the  hon.  Member  might
 one  day  adorn  those  Benches  and  if
 perchance  I  happen  to  be  on  this
 seat,  I  will  prevent  the  Opposition
 also  from  saying  the  same  things
 against  him.  Therefore,  nobody  need
 attribute  any  motives.

 Shri  s  A.  Dange:  Again  I  say,  T
 do  not  attribute  motives.  No  hon.  Mem
 ber  suggested  that  any  Minkster
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 personally  interested.  I  am  not  sug-
 gesting  that.  If  the  enquiry  that  is
 demanded  by  Shri  Feroze  Gandhi  is
 conceded,  then,  everything  will  be
 known.  There  is  no  question  of  attri-
 buting  personal  motives  to  anybody.
 I  am  not  saying  that.  But,  I  am  takk-
 ing  only  of  business  amd  of  habits
 of  capitalist  business.  That  is  all.

 Now,  therefore,  I  would,’  again,
 reiterate  that  I  am  not  saying  that  any
 particular  Minister  was  interested  in
 this  transaction  from  the  point  of  view
 of  personal  aggrandisement  at  all.
 Let  me  proceed  by  making  a  clarifi-
 cation  and  I  hope  that  clarification
 wil]  be  borne  out  if  an  enquiry  is  con-
 sidered  and  conceded  during  the  pro-
 cess  Of  the  enquiry.

 I  should  like  to  have  a  statement
 on  three  points.  Firstly,  should  we,
 those  from  the  working  classes  side
 and  those  who  are  interested  in  the
 earnings  of  the  working  classes  and
 the  people  in  general,  on  the  basis  of
 this  fact,  support  henceforward  sur-
 rendering  our  funds,  our  savings  to
 the  Government  if  the  Government
 is  going  to  utilise  these  funds  in  such
 away?  Secondly,  is  the  Government
 going  to  nationalise  these  junks  and
 buy  them  over  for  the  State?  Thirdly,
 if  it  is  so,  is  that  a  correct  policy,  and
 whether  the  policy  of  the  Plan  is  be-
 ing  revised  by  the  Finance  Ministry
 or  by  the  L.LC.  in  its  dealings  on  such
 questions?  These  are  the  three  ques-
 tions,  I  think,  on  which,  a  straightfor-
 ward  statement  can  be  made.  I  do
 not  want  to  discuss  any  further  this
 question.

 There  may  be  a  statement  that,  as
 I  referred  to  earlier,  we  were  bound
 by  the  fact  that  we  were  to  invest
 a  certain  part  of  the  funds  in  private
 industry.  What  is  the  necessity.
 Because,  if  this  policy  is  followed,  I
 am  afraid,  we  shall  be  buying  some  of
 their  shares  and  at  the  end  of  the
 Plan,  we  shall  have  no  money  left  and
 we  shall  be  selling  the  public  sector
 to  the  private  sector  in  the  same  way
 This  tz  a  very  dangerous  policy.  To.
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 day,  we  have  no  funda  We  complain
 of  lack  of  funds.  When  we  get  funds,
 we  invest  them  there.  Tomorrow
 when  we  shall  fail  to  find  the  funds
 for  the  public  sector,  are  we  going  to
 foliow  the  policy  of  selling  the  public
 sector  investment  to  the  priyate  sec-
 tor  people?  Because,  if  we  do  not
 observe  a  certain  policy,  then,  we
 shall  mix  up  our  perspective.  We  shall
 fail  in  our  goals  and  we  shall  fail  in
 such  a  way  that  we  shall  not  be  able
 to  build  up  the  Plan  that  we  wish  to
 build.  Therefore,  I  am  submitting
 this  question  solely  from  the  point
 of  view  of  building  up  of  the  Plan,
 the  financial  condition  of  the  country
 and  of  the  Government  and  the
 necessity  to  utilise  these  funds  for  the
 sake  of  building  the  public  sector  in-
 vestments,  public  sector  enterprises
 and  not  spend  the  money  in  such
 speculation.

 May  be  that  the  Finance  Ministry
 itself  may  not  be  responsible  for  this.
 We  do  not  know  who  is  responsible.
 It  is  suggested  that......

 Shri  Tyagi:  No;
 responsible.  It  is
 which  is  responsible.

 Minister  is  not
 the  Corporation

 Shri  S.  A.  Dange:  It  is  the  Corpo-
 ration  which  is  responsible.  But,  the
 Corporation  is  functioning  under  the
 Government’s  guidance.  If  it  is  not,
 let  us  also  have  some  light  on  the
 affair,  we  may  know  who  ultimately
 governs  the  investments  of  this  Cor-
 poration.

 I  want  to  make  one  more  sugges-
 fion.  Is  it  not  a  fact  that  some  of  the
 responsible  directors  of  thig  Corpora-
 tion  formerly  were  vehemently  oppos-
 ed  to  the  nationalisation  of  life  insu-
 rance?  They  were  vehemently  oppos-
 ed.  These  very  people  are  running
 the  Corporation.  Can  it  be  suggested
 that  they  want  to  run  the  Corporation
 in  such  a  way  that  through  all  such
 compromising  things,  as  this  buying
 cf  shares,  it  can  revert  back  to  the
 private  sector;  by  discrediting  the
 management  in  the  public  sector,  that
 public  sector  invests  in  this  way,
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 they  can  say  private  sector  could  do
 better;  therefore,  please  revert  to
 denationalisation;  whether  such  a
 motive  exists  in  the  minds  of  certain
 people  who  are  incharge  of  the
 affairs  of  the  Corporation?  If  it  is  so,
 I  would  request  the  Finance  Minister
 and  the  Government  of  India  to  look
 into  the  matter,  discuss  the  matter
 with  the  people  and  tell  them,  gentie~
 men,  if  you  do  not  like  nationalisa-
 tion,  please  relieve  us  of  your  presence,
 we  will  manage  without  you,  you
 need  not  do  such  “enterprise”  on  be-
 half  of  the  Plan,  on  behalf  of  the
 finances  of  the  country  and  save  the
 people  from  the  robbery  practised
 by—I  do  not  know  whether  racketeers
 is  parliamentary  or  not—

 Mr.  Speaker:  Racketeer  is  as  good
 as  robbery.

 Shri  8.  A.  Dange:  This  racketeer-
 ing  on  public  funds  should  be  stopped
 and  a  proper  policy  statement  made
 and  policy  observed.  That  is  my
 request  to  the  Ministry.

 As  for  Shri  Feroze  Gandhi’s  demand
 for  a  public  enquiry,  I  do  support  it
 because  an  enquiry  is  necessary  in
 this  case.  It  will  remove  suspicions
 in  whatever  quarters  they  exist  and
 give  us  better  guidance.  A_  public
 enquiry  was  given  formerly  when  the
 Finance  Corporation  was  once  in
 trouble  and  their  investments  were
 also  being  ch&llenged.  Therefore,  an
 enquiry  should  be  given  so  that  we
 shall  have  a  better  policy  for  the
 future  in  these  investments.
 7.29  hrs.

 Shri  Asoka  Mehta  (Muzaffarpur):
 Mr.  Speaker,  4  am  sure,  we  are  all
 grateful  to  Shri  Feroze  Gandhi  for
 the  very  illuminating  information  that
 he  has  given  us  this  afternoon.  Some
 months  back,  when,  in  this  House
 we  were  privileged  to  discuss  the  Life
 Insurance  Corporation  Bill,  you  will
 remember  that  the  then  Finance
 Minister  told  us  that  he  could  only
 assure  that  that  amouft,  not  even
 that  proportion  of  the  income  of  the
 Life  Insurance  Corporftion  would
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 continue  to  be  invested  in  the  private
 sector  as  was  done  when  insurance
 companies  were  privately  owned  and
 operated.  Even  that  proportion,  and
 that  proportion  was  46  per  cent,  shall
 not  be  maintained;  only  the  amount
 would  be  maintained.  But  what  do
 we  find?  In  the  interim  report  that
 was  given  to  us  we  ‘were  told  that  of
 the  total  investment  of  Rs.  2968
 crores,  Rs.  8°62  crores  or  44  per  cent
 were  invested  in  the  private  sector.
 Before  life  insurance  was  naticnalis.
 ed,  only  46  per  cent  were  invested
 in  private  enterprises.  After  nationa-
 lisation,  the  proportion  increased,
 jumped  up  to  44  per  cent,  and  out
 of  this  sharp  increase,  75  per  cent  of
 all  that  was  invested  in  the  private
 sector  was  invested  in  the  concerns
 owned  and  operated  by  Shri  Mundra.
 Fifteen  per  cent  of  this  increased,
 augmented  investment  in  the  private
 sector  went  to  the  concerns  owned
 by  one  single  individual.

 Not  only  that.  I  have  been  inform-
 ed  that  immediately  after  the  Budget
 —and  I  believe  we  had  the  Budget
 this  year  some  time  in  May  or  per-
 haps  early  June—the  authorities  of
 the  Life  Insurance  Corporation  on
 their  own,  without  taking  the  advice
 of  the  investment  advisory  committee
 that  has  been  set  up  and  which  is  ex-
 pected  to  give  some  kind  of  expert
 advice  and  guidance,  evidently  under
 instructions  received  from  higher
 quarters,  invested  largely  in  shareg  of
 various  important  concerns  like  the
 Tatas,  A.C.C.  and  others.  What  was
 the  reason?  Evidently,  the  reason  was
 to  bolster  up  the  market.  Again,  it
 is  an  important  question  of  policy:
 should  the  funds  of  the  Life  Insurance
 Corporation  be  invested,—apart  from
 certain  transactions,  doubtful  transac.
 tions  like  those  of  Mundras—should
 at  all  be  invested  for  the  purpose
 of  bolstering  up  the  stock  market;
 whether  the  funds  should  be  used  for
 the  purpose  of  maintaining,  keeping
 up  the  prices  of  shares  of  private
 concerns  in  the  country?
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 The  investments  in  Tatas  and  A.C.C.,
 and  more  so  the  investment  in  the
 concerns  owned  by  Shri  Mimdra,  were
 made  without  any  consultation  with
 the  investment  advisory  committee.
 This  committee  has  some  very  dis-
 tinguished  people,  men  who  have  in-
 timate  knowledge  of  the  financial
 markets  and  of  the  stock  exchange,
 and  they  know  the  standing  of  diffe-
 rent  people.  I  am  sure  if  this  com-
 mittee  had  been  consulted,  the  com-
 mittee  would  have  warned  the  Cor-
 poration  against  investing  in  Mundra
 concerns,  because,  after  all,  Shri  Har-
 das  Mundra  is  quite  a  known  person!

 Shrimati  Renu  Chakravartty
 (Basirhat):  Quite  right.

 Shri  Asoka  Mehta:  I  would  like
 to  know  from  the  Finance  Minister
 whether  he  knows  that  some  of  the
 members  of  this  investment  advisory
 committee  put  on  record  their  pro-
 tests  against  the  investments  made,
 that  written  protests  were  made
 against  this  unwise  and  unfortunate
 investment.

 I  shall  not  cover  the  ground  that
 has  been  ably  covered  by  my  hon.
 friend  Shr:  Feroze  Gandhi.  I  do  not
 know  if  he  is  there  or  not,  but  I  think
 in  his  very  able  analysis,  he  made
 one  mistake.  He  said  that  the  State
 Bank  of  India  was  not  willing  to
 accommodate  any  further  Shri
 Mundra.  My  information  is  that  that
 may  be  so  in  March,  1957,  but  in  July
 1957,  while  the  Life  Insurance  Corpo-
 ration  was  helping  Shr:  Mundra,  the
 State  Bank  also  was  advised  to  give
 further  accommodation  to  Shri  Mundra
 and  his  concerns.  Here  again,  it
 would  useful  to  find  out  from  the
 Finance  Minister  whether  that  kind
 of  assistance  was  made  available
 after  a  very  clear  and  a  very  catego-
 rical  report  made  by  three  senior  offi-
 cers  of  the  State  Bank  of  India  and
 the  Reserve  Bank  of  India  that  no
 auch  assistance  or  no  such  accommo-
 dation  be  made  available  to  Shri
 Mundra.

 i  have  known  Shri  Mundra  for  a
 long  time.  I  happen  to  be  connected
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 with  trade  unions  in  concerns  that
 are  owned  by  Shri  Mundra.  I  know
 him  for  the  last  ten  or  twelve  years,
 and  therefore,  I  know  him  as  a  trade
 unionist.  I‘  know  his  strength  as  well
 as  his  weaknesses.  Fifteen  per  cent
 of  these  investments  were  made
 almost  at  a  stroke  in  his  concerns.
 The  State  Bank  of  India  was  asked
 to  give  him  accommodation,  and  all
 this  wag  being  done,  we  are  told,  on
 the  advice  given  by  higher  authori-
 thes.

 Shrimati  Renu  Chakravartty:  Who
 are  they?

 Shri  Asoka  Mehta:  As  I  said,  I  hap-
 pen  to  know  Shri  Mundra,  and  I  hap-
 pen  to  know  some  people  who  are
 common  friends.  Talking  to  these
 common  friends  I  found  that  Shri
 Mundra  has  been  saying  things  which
 are  very  disturbing  and  very  distres-
 sing.  I  would  not  like  to  say  here  as
 a-responsible  Member  things  which  I
 have  not  fully  checked  up,  but  I  have
 no  reason  to  doubt  the  statements  of
 these  common  friends.  And  the  friend
 who  told  me  is  himself  a  banker,  quite
 a  distinguished  banker.  He  said  he
 had  many  discussions  with  Shri
 Mundra,  and  the  things  that  he  has
 been  saying,  the  people  whom  he  has
 been  involving,  the  names  he  has  been
 dragging  into  this  whole  question,  I
 think,  make  one  even  more  disturbed
 than  all  the  disclosures  of  my  hon.
 friend  Shri  Feroze  Gandhi.

 Shri  Joachim  Alva  (Kanara):  Do
 bankers  divulge  private,  confidential
 information?

 Shri  Asoka  Mehta:  This  is  what
 Shri  Mundra  had  told  him.  This  is
 no  private  information  at  all.  This
 is  not  about  his  transactions  with
 the  banker.  This  is  what  he  had
 to  say  about  this  particular  transac-
 tion  as  to  what  is  his  side  of  the
 case.  As  I  said,  that  appears  to  be
 even  more  damaging  than  what  has
 been  brought  out  by  Shri  Feroce
 Gandhi.

 I  have  no  desire  to  go  inte  the’  de-
 tails  which  have  already  been  covered
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 very  ably  by  my  friend  Shri  Feroze
 Gandhi,  but  I  would  say  that  if  there
 ever  was  a  case  in  which  an  indepen-
 dent,  impartial  enquiry  should  be
 held,  here  is  the  case.

 Shri  Feroze  Gandhi  and  I  have
 talked  with  the  fullest  sense  of  res-
 ponsibility.  We  have  placed  before
 you  whatever  information  is  avail-
 able.  There  are  other  things  which
 can  be  brought  to  the  attention  only
 of  an  enquiry  committee.  We  would
 not  hke  to  speak  loosely  in  this  con-
 nection.  May  be  we  have  to  say
 things  about  people  whe  are  not
 present  in  this  House,  who  may  not
 be  able  to  defend  themselves.  We
 are  privileged  people,  and  because
 we  are  privileged,  we  want  to  use
 our  privileges  with  a  considerable
 ‘amount  of  restraint.

 The  Finance  Minister  25  my  good
 friend,  and  there  are  many  people
 who  are  annoyed  with  me  and  with
 him  because  we  happen  to  be  friends,
 but  I  say  if  he  is  my  good  friend
 my  appeal  to  him  in  the  name  of
 friendship  is:  here  3s  a  case  where
 there  is  need  for  an  enquiry  com-
 mittee  If  it  75  not  enquired  into,  he
 would  be  failing  in  his  duty.  Let  it
 not  be  said  of  him  that  when  an  occa-
 sion  like  this  arose,  he  failed  in  his
 duty.

 I  have  no  desire  to  take  more  of
 your  time  I  weuld  only  say  this,
 that  while  the  Finance  Minister  gives
 us  his  reply  to  the  various  points  that
 have  been  made  by  Shri  Feroze
 Gandhi,  let  him  also  devote  a  little
 time  and  tell  us  why  44  per  cent  of
 all  the  investments  have  been  made
 in  the  private  sector,  and  why  of  the
 44  per  cent  75  per  cent  were  invested
 in  perticular  group  of  concerns,  what
 were  the  governing  criteria  that  led
 him  or  the  Corporation  to  invest  5
 per  cent  of  those  investments  in  the
 concerns  of  one  single  individual
 whose  reputation  in  the  financial  mar-
 ket  of  the  country  is  none  too  high

 Shri  Prabhat  Ker  (Hooghly):  I
 Want  to  put  aniy  two  questions  be-
 fore  the  Finance  Minister  replies?

 Funds

 Mr.  Speaker:  Very  well,  let  hiy
 put  the  question.

 Shri  Prabhat  Kar:  May  I  knuw
 whether  these  shares  which  have  been
 purchased,  namely  F.  &  C.  Osler  and
 British  India  Corporation,  are  consi-
 dered  in  the  stock  market  as_  safe
 investments  or  they  are  known  85
 speculative  ventures?—because  in  the
 stock  exchange  shares  are  known....

 Mr.  Speaker:  That  is  al]  right.  The
 Question  is  clear.  Whoever  knows
 the  stock  exchange,  knows  it.

 Shri  Prabhat  Kar:  Secondly,  may
 I  know  whether  the  Life  Insurance
 Corporation  was  in  the  know  of  the’
 fact  that  many  of  the  scrips  of  BIC.
 which  were  purchased  by  Shri  Mundra
 and  deposited  with  different  banks
 were  forged  scrips®

 Shti  Joachim  Alva:  I  just  want  to
 ask  one  or  two  questions  of  the  Minis-
 ter.  Please  allow  me.

 Mr.  Speaker:  Now,  Pandit  Thakur
 Das  Bhargava.

 —

 BUSINESS  ADVISORY  COMMITTEE
 S.XTEENTH  REPORT

 Pandit  Thakur  Das  Bhargava:  I
 beg  to  present  the  Sixteenth  Report
 of  the  Business  Advisory  Committee.

 INVESTMENT  OF  LIFE  INSURANCE
 CORPORATION  FUNDS—contd.

 Shri  Joachim  Alva:  As  the  House
 would  remember,  and  I  would  recall
 for  the  information  of  the  Minister,
 when  Dr.  John  Matthai  was  holding
 this  office,  there  was  a  debate  in
 regard  to  the  Exchange  Bank  of
 India  being  lent  Rs.  80  lakhs  under
 the  nose  of  the  Reserve  Bank  af
 India,  hardly  half  a  mile  away  in
 terms  of  physical  distance.

 Mr  Speaker:  What  is  the  hen
 Member's  question.

 Shri  Joachim  Alva:  I  am  coming
 to  the  point?
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 Shri  C.  D.  Pande  (Naini  Tal):  Half
 a  mile  or  one  mile  away  from  it.

 Shri  Joachim  Alva:  Later,  the
 Mirtister  of  Finance,  Shri  0.  D.
 Deshmukh  was  very  much  disturbed
 about  this  transaction  because  he  was
 personally  sensitive  about  it.  We
 who  then  took  part  in  the  debate
 raised  the  point  whether  the  Finance
 Minister  had  sanctioned  that  loan  of
 Rs.  80  lakhs  to  the  Exchange  Bank
 of  India,  because  that  transaction
 shook  the  foundations  of  our  credit
 in  Africa,  and  they  had  no  faith  in
 us.

 Similarly,  I  want  to  know  whether
 a  crore  of  rupees  worth  of  transac-
 tion  is  sanctioned  by  the  Finance
 Minister—whether  it  be.  A,  B  or  C
 does  not  matter—whether  8  transac-
 tion  of  this  magnitude  is  sanctioned
 by  the  Finance  Minister  right  at  the
 top  or  is  even  taken  at  the  Cabinet
 level,  for  the  simple  reason  that  if
 there  are  two  or  three  partners,—I
 have  got  a  very  mighty  fat  good
 capitalist  next  in  mind,  Shri  G.  D.
 Somani—he  would  not  lend  Rs.  5000,
 I  am  sure,  without  asking  his  other
 partners.

 An  Hon.  Member:  To  you.

 Shri  Joachim  Alva:  If  I
 ask  him  his  money.

 Mr.  Speaker:  The
 need  not  argue  it  out.

 Shri  Joachim  Alva:  Similarly,  I  am
 asking  whether  a  loan  of  a  crore  of
 rupees  would  go  round  the  Cabinet
 for  Cabinet  approval.

 Secondly,  today,  we  are  going
 abegging  for  Rs.  700  crores  around
 the  world.  When  that  is  the  position,
 I  want  to  know  whether  i  is  in  the
 fitness  of  things  of  a  welfare  State
 that  one  crore  of  rupees  should  just
 be  given  at  the  stroke  of  the  pen  to
 People  whode  credentials  have  been
 very  effectively  challenged  by  Shri
 Ferore  Gandhi  and  Shri  Asoka  Mehta.

 were  to

 hon.  Member

 Thirdly,  I  want  to  know  whether
 the  Finance  Minister  has  drawn  up
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 a  record  of  our  businessmen.  This  is
 the  mora]  of  the  whole  debate.  So,
 we  must  come  to  this  point.  I  want
 to  know  whether  the  Finance  Minis-
 ter  hag  drawn  up  statistics  and  ‘re-
 cords  of  our  businessmen  who  contro!
 more  than  a  dozen  business-houses  in
 the  land.  Time  it  ig  for  our  welfare
 State  and  our  State  which  is  plan-
 ning  and  which  is  going  on  such  hard
 foundations  to  enquire  whether  busi-
 nessmen  can  control  more  than  a
 dozen  business-houses  in  their  hands,
 and  allow  first-rate  business-houses
 to  be  turned  into  dud  firms  by  run-
 ning  a  regular  racketeering.

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  May  I  humbly
 submit  that  the  references  in  very
 bad  taste  indeed  to  his  fat  capitalist
 neighbour  be  expunged?  (Interrup-
 tions).

 Mr.  Speaker:  Interiudes.

 Shri  Nathwani  (Sorath):  May  I
 know  who  on  behaif  of  the  corpora-
 tion  effected  these  transactions  with
 the  Mundhras,  whether  the  members
 of  the  corporation  or  the  executive
 committee  or  the  managing  director?

 May  I  know  whether  these  very
 shares  were  pledged  by  Mr.  Mundhra
 with  the  State  Bank  of  India  or  not,
 and  whether  as  the  Bank  began  fo
 press  him  to  pay,  the  same  were
 palmed  off  to  the  Life  Insurance
 Corporation  or  not?

 Shri  T.  T.  Krishnamachari:  May  I
 congratulate  nmry  hon.  friend  Shri
 Feroze  Gandhi  on  having  maintained
 a  reputation  for  an  unerring  instinct
 for  touching  the  weak  spots  in  the
 administration?  I  listened  to  him
 with  a  great  deal  of  attention  and
 care.  Of  course,  if  he  will  permit  me
 to  say  so,  I  appreciate  also  the  ele-
 ment  of  melodrama  that  he  importea
 into  it.

 The  facts  are  as  stated,  namely
 that  on  a  particular  date,  namely
 24th  or  25th  June,  a  large  block  of
 shares  were  purchased  by  the  Life
 Insurance  Corporation.  There  is  one



 5765  Investments  of
 Life

 [Shri  T.  T.  Krishnamachari)
 particular  mistake  that  is  running
 right  through  the  entire  criticism
 made  in  this  House  now  and  also  in
 questions,  that  the  name  of  a  parti-
 cular  individual  is  mentioned  as  being
 the  person  to  whom  money  was  paid,
 and  that  it  was  his  concern,  and  in
 order  to  help  him  or  to.  bolster  up
 his  finances,  money  was  paid.  I
 thought  Shri  Joachim  Alva  in  his
 peculiar  sort  of  way  touched  the  spot;
 he  said  it  was  a  loan;  it  was  a  loaf  of
 a  crore  of  rupees  given  to  an  indivi-
 dual.  Well,  it  may  be  that  he  stated
 in  a  different  way.

 But  the  fact  really  happens  to  be
 that  these  are  concerns  which  have
 been  established  for  a  period  of  time.
 Many  of  them  have  got,  as  my  hon.
 friend  Shri  Feroze  Gandhi  mention-
 ed,  a  good  record  in  the  past.  But  I
 do  not  know  much  about  these  con-
 cerns  personally,  excepting  for  the
 fact  that  in  the  case  of,  perhaps,
 Jessops,  the  railways  and  the  Gov-
 ernment  of  India  happen  to  be  one  of
 the  big  customers.  We  give  them  a
 large  number  of  order.

 Shri  Feroze  Gandhi:  That  is  only
 one  of  the  good  concerns.

 Shri  T.  T  Krishnamachari:  Well,
 it  may  be  a  good  concern.

 Incidentally,  Shri  Feroze  Gandhi
 mentioned  something  which  is  even
 more  serious  than  the  charges  of
 Negligence,  may  be,  or  bad  invest-
 ment,  may  be,  and  so  on.  He  asked:
 Did  the  corporation  get  the  =  serips
 before  payment?  Another  hon.
 Member  here  asked  whether  these
 were  pledge@d  with  the  State  Bank,
 and  in  order  to  safeguard  the  position
 of  the  State  Bank,  the  Life  Insurance
 Corporation  was  being  used  for  the
 purpose  of  buying  these  shares,  so
 that  the  State  Bank  might  be  saved.

 There  are  several  matters  which
 have  been  raised  to  which  I  would
 try  to  furnish  an  answer,  without
 trying  to  minimise  my  responsibility
 in  the  matter,  because  my  responsibi-
 lity  to  this  House  is  there,  and  it
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 cannot  be  taken  away  by  a  few  words;
 nor  do  I  want  to  shirk  my  responsi-
 bility  and  transfer  it  to  a  few  officers.
 The  fact  really  is  that  the  Finance
 Ministry  does  not  run  the  Life  Insu-
 Trance  Corporation.  We  have  to  inter-
 fere  now  and  again  when  there  is  a
 labour  trouble,  when  something  is
 happening,  or  when  questions  sre
 asked.  On  one  or  two  occasions,  I
 have  probably  transgressed  the  limita
 of  my  power  by  going  round  and  sit-
 ting  and  suggesting  certain  methods
 of  settlement.  Even  which  had  to  go
 to  the  corporation  ultimately  for  being
 ratified.  So,  the  set-up  of  the  corpe-
 ration  is  that  it  is  neither  proper  nor
 feasible  for  the  Finance  Minister  to
 look  into  its  day-to.day  operations,
 excepting  to  see  how  it  works.

 One  point  that  I  would  like  to
 make  clear,  and  that  is  the  point
 which  will  probably  set  Shri  S.  A.
 Dange’s  fears  at  rest  and  also  what
 my  hon.  friend  Shri  Asoka  Mehta
 said,  is  whether  it  is  the  policy  of
 the  corporation  to  enter  into  the
 investment  market:  where  they  did
 enter  was  about  the  time  of  the
 budget,  and  they  bought  what  are
 called  blue  chips.  To  that  extent,  I
 would  like  to  plead  guilty.  I  did
 feel  that  the  corporation  should
 invest  in  blue  chips.  Shri_  S.  A.
 Dange  saying  that  they  were  junk  is
 not  correct,  because  I  do  not  think
 Tatas  are  junk,  I  do  not  think  indian
 Irons  are  junk,  and  I  do  not  think
 ACC  1s  junk.  I  did  feel  that  if  the
 prices  were  suitable—they  already
 carried  a  large  portfolio,  the  single
 largest  portfolio,  perhaps—they  should
 make  the  policyholder,  which  is  the
 general  public,  get  the  benefit  of
 these  big  concerns  for  the  develop-
 ment  of  which  Government  are  very
 largely  responsible.  It  is  a  policy
 decision  for  which  I  am  responsible
 I  hold  full  responsibility.  If  the
 policy  is  wrong,  I  am  quite  prepared
 to  accept  the  responsibility  of  having
 done  something  wrong.  But  that  was
 about  the  time  of  the  budget,  and,
 therefore,  I  would  like  to  tell  Shri
 Asoka  Mehta  that  he  is  right.  But
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 the  percentages  are  slightly  distorted
 by  reason  of  the  fact  that  the  total
 invesments  heave  not  been  made,  or
 are  being  made  some  time  later,  as
 and  when  moneyg  come;  and  very
 largely,  most  of  the  investments
 made  by  the  Life  Insurance  Corpora-
 tion  anmetimes  in  Government
 securities  take  place  in  about  August-
 September.  These  things  were
 bought  at  that  time.  Therefore,  the
 percentages  look  distorted.  May  be,
 sometimes  we  will  have  to  prescribe
 some  percentage.

 I  can  also  indicate  to  this  House
 that  on  this  question  of  control  of
 investments  by  the  LIC,  it  was  my
 view  that  the  LIC’s  interests  should
 be  the  sole  criterion.  I  do  not  mind
 admitting  that  I  have  refused  a  plea
 that  a  sister  Ministry  put  forward
 that  the  LIC  should  be  made  to  invest
 in  one  of  their  concerns  at  3-l/2  per
 cent.  Shri  S.  A.  Dange  may  say:  ‘Yes
 it  is  public  sector.  Why  not  do  that’.
 I  felt  that  it  was  not  right  to  invest
 at  3-l/2  per  cent  because  normally,
 they  get  5  per  cent.  Except  for  the
 statutory  liability  that  they  would
 Possess  in  investing  in  government
 securities,  we  should  not  put  any
 pressure  on  them,  merely  because  it
 is  a  governmental  institution,  that
 they  should  invest  at  lower  percent-
 ages  and  thereby  cease  the  benefit
 accuring  to  the  policy  holders.

 It  is  also  with  this  view  that  there
 is  a  Bill  pending  before  this  House
 making  a  provision  for  a  body  which
 will  oversee  the  investments  of  the
 LIC.  It  is  the  intention  also—I  think
 it  has  been  indicated  in  that  Bill—
 that  the  LIC  should  have  advisory
 committees  in  various  centres.  It  is
 also  my  view  that  when  the  various
 Housing  Corporations  are  started,
 with  the  help  of  these  advisary
 committees,  the  LIC  should  go  into
 investment  in  housing,  earn  normally
 about  6  per  cent.  and  also  help  the
 lower  middle  class  people  by  putting
 up  houses  and  lending  to  their
 Corporations.
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 Therefore,  while  I  have  no  intention
 to  make  the  policyholders  lose  money,
 make  them  invest  in  a  purely  public
 enterprise  where  perhaps  we  may  not
 aliow  a  return  adequate  for  the
 investment,  it  was  our  intention  te
 see  that  the  LIC  should  get  a  return
 from  those  concerns  which  had~  a
 social  content  as  well.  That  is  the
 object  of  that  particular  measure  now
 pending  before  the  House,  So  that  we
 should  have  a  very  high-powered
 body  unconnected  with  Government
 which  will  lay  down  the  policy  and
 control  the  investments  and  also
 arrange  to  have  advisory  committees
 in  various  places  according  to  local
 needs.

 For  instance,  Calcutta  is  now  com-
 plaining  that  most  of  the  investments
 of  LIC  are  made  in  Bombay  and  it  is
 deprived  of  it.  I  am  mentioning  this,
 not  in  explanation  of  anything  that
 has  been  done,  but  in  explanation  of
 the  point  raised  by  Shri  S.  A.  Dange
 and  subsequently  raised  in  a  different
 way  by  my  hon.  friend,  Shri  Ashok
 Mehta,  that  it  is  the  intention  that
 the  LIC  should  share  in  the  prosperity
 of  this  country;  the  policyholders
 should  share  in  it  by  getting  a  fair
 share  of  the  ‘bluechips’  May  be  they
 might  ultimately  not  get  a  fair  share,
 in  which  case  the  question  of  control
 will  have  to  come  in.

 Now  in  regard  to  this  particular
 transaction,  I  am  not  in  a_  position
 very  precisely  to  indicate  with  any
 sense  of  responsibility  because  two
 questions  were  raised  in  which  the
 State  Bank  comes  inthe  State  Bank
 induced  the  LIC  to  purchase  the  shares
 from  them  in  order  to  absolve  thém-
 selves  of  the  responsibility.  No,  it  was
 not  the  State  Bank.  I  understand  the
 shares  were  taken  from  the  Central
 Bank.

 Secondly,  I  am  not  aware  of  the
 fact—and  I  do  not  think  it  should  be
 correct  to  say—that  the  State  Bank
 at  any  time  would  have  done  any-
 thing  other  than  what  would  be  done
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 in  normal  banking.  It  is  quite  likely
 that  the  BIC  concerns  probably  got  a
 little  more  advance  sometime,  may
 be  one  advance  in  March  and  another
 in  July.  I  have  no  knowledge  of  the
 facts.  It  is  likely  that  they  may  have
 given  that.  But  I  am  not  in  a  position
 to  say  anything  because  the  question
 of  mvestments  of  the  State  Bank  in
 the  various  concerns  is  not  a  matter
 in  which  I  should  interfere;  nor  is  it
 proper  to  do  so.  It  is  for  the  State
 Bank  to  arrange  it  as  they  like.

 In  regard  to  this  particular  matter,
 I  would  like  to  say  that  the  scripts
 were  taken  delivery  of  by  the  LIC.

 Shri  Feroze  Gandhi:  When?

 Shri  T.  T.  Krishnamachari:  On  the
 date  payment  was  made  to  the  Bank.

 Shri  Ferose  Gandhi:  All  the  scrips?

 Shri  T.  T.  Krishnamachari:  All  the
 scrips.

 I  will  explain  why  the  hon.  Member
 perhaps  thinks  that  the  scrips  have
 not  been  taken  delivery  of.

 It  is  true,  ]  think,  somebody  told
 the  LIC  that  they  should  quickly  get
 the  shares  registered  that  they  have
 got.  The  registration  of  a  large
 number  of  shares--and  they  run  to
 several  lakhs—takes  time  I  have  now
 called  for  a  complete  list  of  the
 shares  that  have  been  registered  and
 I.  have  been  told  by  Richardson
 Cruddas  that  out  of  a  total  of  about
 3,70,200  shares  bought,  all  shares  have
 been  registered  barring  22,450  which
 haye  still  to  be  registered  The  pro-
 cess  is  going  on.  I  am  told  every  day
 about  7,000  to  8,000  shares  are  being
 registered.

 Shri  Feroze  Gandhi:  These  days.

 Shri  T.  ह भ  Krishnamachari:  From
 the  beginning.

 Shri  Feroze  Gandhi:  Last  week.

 Shri  T.  T.  Krishnamachari:  I  do  not
 think  it  is  right;  }  think  it  has  been
 going  on  for  some  time.
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 Shri  Ferose  Gandhi:  May  I  inter-
 tupt?  This  question  came  up  in  the
 House  on  the  26th  November.

 Dr.  Ram  Subhag  Singh  (Sasaram):
 It  has  already  come  on  September
 4th.

 Shri  Feroze  Gandhi:  Sixteen  days
 have  passed.  Is  it  not  a  fact  that  a
 large  number  of  registrations  have
 taken  piace  in  this  last  fornight  and
 also  some  are  stil!  pending?

 Shri  T,  T.  Krishnamachari:  I  am
 telling  the  hon.  Member  that  there  is
 a  very  small  percentage  still  pending.
 But  the  paint  about  it  is  this.  In  fact,
 I  remember  having  met  the  Chairman

 ‘some  time—very  much  before’  the
 time  the  hon.  Member.  asked  the
 question—I  think  it  was  nearly  a
 month  back.

 Dr.  Ram  Subhag  Singh:  It  was  on
 September  4th  that  you  denied  having
 made  that  investment  in  a  private
 concern  jin  Kanpur

 Shri  T.  T.  Krishnamachari:  Who?

 Dr.  Ram  Subhag  Singh:  The
 Finance  Minister.

 Shri  T.  Tf.  WKrishnamachari:  The
 hon.  Member  might  have  asked  about
 a  private  concern..

 Dr.  Ram  Subhag  Singh:  Shall  I
 read  it?

 Mr.  Speaker:  Order,  order.

 Shri  T.  T.  Krishnamachari:  I  still
 understand  that  no  investment  was
 made  in  a  private  concern.  The  hon.
 Member  might  have  framed  a  question
 in  such  a  manner  that  it  has  no  re-
 iation  with  this.

 These  are  all  public  concerns.  I
 remember  having  met  the  Chairman
 more  than  a  month  back,  probably
 before  Parliament  met.  I  asked  him
 about  these  Mundhra  concerns.  I  ask-

 *  ed  him  whether  he  has  got  the  shares
 registered.  He  said  that  60  per  cent
 had  been  registered.  Therefore,  the
 question  that  no  delivery  was  teken

 ¥
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 over  when  they  were
 does  not  arise.

 Shri  Prabhat  Kar:  When  the  shares
 were  purchased,  were  the  scrips
 delivered?

 Shri  गा,  T.  Krishnamachari:  My
 hon.  friend  must  have  some  pity  an
 me.  I  am  answering  questions  in  re-
 gard  to  action  taken  by’  other  people
 for  which  ali  I  have  is  only  facts.
 The  hon.  Member  thinks  that  I  am
 being  cross-examined.  If  the  hon.
 Member  asks  me  if  it  is  in  my  know-
 ledge,  I  will  certainly  answer.  f

 Shri  Prabhat  Kar:  The  same  ques-
 tion  has  been  put.

 Mt.  Speaker:  The  question  has  ail-
 ready  been  answered.

 Shri  T.  T.  Krishnamachari:  As_  I
 told  the  House  it  was  conveyed
 fairly  early—-probably  some  time  in
 June—to  the  LIC  that  the  shares
 taken  over  from  Mundhras  must  be
 registered  quickly  I  think  it  was  con-
 veyed  by  somebody  who  was  in  the
 know  of  things.

 The  other  point  about  it  is  the
 question  of  the  particular  day,  the
 appointed  day.  The  facts  mentioned
 by  my  friend,  I  will  admit  them.  But
 the  scheme  he  has  mentioned  is  that
 somebody  was  conspiring  over  a
 period  of  time  (Shri  Feroze  Gandhi:
 From  March.)  and  then  suddenly
 jumped  up  the  share  and  the  LIC  fell
 as  a  ripe  plum  into  the  bargain.  The
 fact  really  is  that  so  far  as  the  shares
 are  concerned,  on  that  day  or  the
 next  day,  assuming  his  figures  are
 correct,  while  the  shares  are  quoted
 a  little  lower  in  some  respects,  they
 were  quoted  a  little  higher  in  other
 respects.

 १8  hrs.

 Shri  Feroze  Gandhi:  Not  before
 the  Zist.

 Shri  T.  T.  Krishnamachari:  I  em
 speaking  about  the  24th  and  25th.

 purchased
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 Some  shares  were  quoted  a  Httle
 higher  and  some  shares  were  quoted
 a  little  lower  and  the  net  result  will
 be  that  if  we  take  the  day  on  which
 the  shares  have  been  purchased,  there
 is  a  slight  profit;  the  next  day  it  de-
 clines.  (Laughter)  There  is  no  wse
 laughing  because  what  he  has  done
 is  an  essay  in  making  an  attempt  to
 show  that  particular  shares  have
 dropped.

 Shri  Feroze  Gandhi:  No,  Sir.  My
 attempt  was  to  show  that  2lst  back-
 wards,  right  up  to  the  0th  June,  the
 prices  of  these  shares  are  much  lower
 than  on  the  24th  and  it  drops  on  the
 25th.

 Shri  T.  T.  Krishnamachari:  On  the
 24th,  there  is  one  particular,  share
 which  he  mentioned—Osilers,  where
 the  quotations  certainly  leave  some
 room  for  doubt  If  you  take  the
 over-all  position  of  the  share  market
 quotation  on  that  date,  the  losses  were
 there—Rs.  1,01,995,  and  on  the  same
 day  the  profits  in  shares  amount  to
 Rs.  189,500.  There  is  a  plus  differ-
 ence  on  the  basis  of  the  market  quo-
 tations  which  stands  at  Rs.  87,000.
 The  next  day  the  profit  increases  but
 the  difference  is  in  the  matter  of
 losses  also  and  this  increase  converts
 Rs.  8,400  into  a  loss  of  Rs.  1,52,000.

 Shri  Tyagi:  Were  they  purchased
 from  the  open  market  or  by  private
 treaty  or  was  it  from  one  person
 only?  Was  the  price  ranging  on  the
 day  when  the  negotiations  were  start-
 ed  taken  into  account?

 Shri  T.  T.  Krishnamachari:  I  think
 I  better  read  the  statement.  As  I
 said  the  question  really  is  this.  I  can
 only  give  the  House  what  informa-
 tion  I  possess,  I  cannot  speak  with
 any  particular  knowledge.

 Shri  Tyagi:  The  House  is  anxious
 to  know  as  to  who  was  responsible
 for  all  this—whether  it  is  the  Minis-
 ter  or  Shri  H.  M.  Patel  or  anyone
 else?  We  want  to  name  that  man
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 Mr.  Speaker:  The  hon.  Minister  has
 already  snid  that  it  is  the  business  of
 the  LIC.

 Shrimati  Sucheta  Kripalani  (New
 Dethi):  Why  were  these  investments
 made  from  Mundhra  groups  only?
 Were  there  not  better  companies  in
 India?
 (Interruptions).

 Mr.  Speaker:  Order,  order.  The
 hon  Minister  must  notice  that  al-
 though  it  is  an  autonomous  Corpora-
 tion,  it  is  public  money  that  has  been
 invested.  So,  may  I  say  that  it  35
 better  some  of  these  suspicions  which
 had  been  explained  sre  cleared  once
 and  for  all  here

 Shri  T.  T.  Krishnamachari:  I  should
 come  to  that  question  towards  the
 end  of  my  speech

 Mr.  Speaker:  But  the  hon.  Members
 are  impatient

 Shri  Dasappa  (Bangalore)’  When
 the  negotiations.

 Shri  T,  TT.  Krishnamachari:  Now,
 don’t  ask  any  more  questions.

 Mr.  Speaker:  A  number  of  ques-
 tions  have  been  put  and  he  3$  answer-
 ing  one  after  the  other

 Shri  Dasappa:  This  is  a  very  rele-
 vant  question

 Mr.  Speaker:  No,
 tions

 Shri  T.  T.  Krishnamachari:  There
 were  facts  that  were  mentioned  I
 would  lke  to  state  the  facts  as  I  know
 them.  It  78  true  that  Mundhra  ap-
 proached  the  Corporation  with  an
 offer  of  sale  of  some  of  his  holdings
 on  the  2lst  June,  and  again  on  the
 23rd  June.

 Shri  Ferose  Gandhi:  That  is  why  I
 gave  the  prices  for  the  2Ist.

 Shri  T.  T.  Krishnamachari:  The
 hon.  Member  has  given  everything;
 he  cannot  take  back  what  he  has
 given.  Shri  Mundhra  again  ap-
 proached  them  on  the  23rd  June.

 Shri  है..."  Gandhi:  That  is
 Sunday.

 no  more  ques-
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 Shri  7,  T.  Krishnamachari;  It  may
 be  that  the  ruling  sign  on  that  day
 happens  to  be  Sun.

 Some  of  the  proposela  which  he  put
 forward,  such  as  the  sale  of  his  shares
 in  certain  companies,  were  not  accep-
 ted  by  the  Corporation.  After  two
 or  three  rounds  of  discussions  the
 Corporation  finally  agreed  to  purchase
 shares  of  those  jomt  stock  companies
 which  were  traded  in  the  market.  It
 was  also  agreed  that  the  Corporation
 would  pay  him  the  prices  as  quoted
 by  him  or  the  prices  ruling  in  the
 market  on  the  date  of  the  purchase,
 whichever  were  lower.

 The  negotiations  for  these  purchases
 started  on  23rd  June,  which  was  a
 Sunday,  and  completed  on  Tuesday,
 the  25th  June  For  obvious  reasons,
 the  Corporation  could  not  keep  the
 deal  pending  while  making  elaborate
 enquiries  as  to  current  market  quota-
 tions;  the  prices  in  that  event  would
 have  steadily  gone  up  against  them
 It  was,  therefore,  dec:ded  to  make  use
 of  such  information  as  was  readily
 available  on  the  25th  June.  The  Cor-
 poration  ascertained  the  market  prices
 of  the  various  scrips  from  the  com-
 mercial  columns  of  the  daily  news-~
 papers  and  also  from  some  prominent
 brokers  in  Bombay  who  dealt  with
 these  scrips  For  some  scrips  it  was
 not  possible  to  obtain  current  market
 quotations  through  these  channels.
 Accordingly,  a  message  was  sent  to
 Calcutta  through  the  courtesy  of  the
 Times  of  India  to  which  the  following
 reply  was  received:-—

 ‘Following  are  the  closing
 prices  wanted:  Smith  Stanistreet
 Ordy.  13]-
 Shri  Feroze  Gandhi:  Received

 through  the  teleprinter?
 Shri  T.  T.  Krishnamachari:  I  sup-

 pose  so.  Then,
 “Richardson  and  Cruddas  Ordy.

 15/25  Pref,  82/-  Osler  and  Lamp
 Ordy  4/-  Pref.  TB/-

 The  prices  as  received  through  this
 Message  were  adopted  for  the  pur-
 chase  except  where  Shri  Mundare’s
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 quotations  happened  to  be  below
 these  prices.

 Shri  Fereoze  Gandhi:  These  are  all
 wrong  prices  given  by  the  PTI.

 Shri  T.  T.  Krishnamachari:  For  the
 preference  shares  of  Smith  Stanistreet
 &  Co.,,  the  information,  though  asked
 for,  was  not  readily  available.  The
 Corporation,  therefore,  made  this  pur-
 chase  at  Rs.  78/-  per  share  which  was
 the  closing  price  as  on  20th  June  1957.

 Thus,  on  the  basis  of  the  informa-
 tion  that  was  readily  available  to  the
 Corporation,  they  fully  complied  with
 the  stipulation  that  the  purchases
 were  to  be  made  at  the  quotations
 given  by  Shri  Mundhra  or  at  the
 market  prices,  whichever  were  lower.
 On  this  basis,  there  has  been  no  over-
 payment.

 Market  quctations  during  the  weeks
 preceding  the  purchase  were  influ-
 enced  by  the  activities  of  speculators.
 Prices  fluctuated  rapidly  and  in  both
 directions.  If  the  Corporation  had
 sought  to  make  these  purchases  in
 the  open  market,  the  quotations  would
 have  gone  up.

 Shri  Tyagi:  This  is  a  scandalous
 thing.

 Shri  T.  T.  MKrishnamachari;  The
 more  important  question  is  whether  or
 not  the  purchases  were  made  at  prices
 which  were  of  advantage  to  the  Cor-
 poration  from  the  point  of  securing  a
 good  return  on  its  investment.  At
 the  prices  at  which  preference  shares
 were  purchased,  the  tax  free  return
 on  investments  varies  from  5.5  per
 cent.  in  the  case  of  Jessop  to  well
 over  है  per  cent.  in  the  case  of  Smith
 Stanistreet  &  Company.

 Shri  Feroze  Gandhi:  What  about
 Osler?

 Shri  T.  T.  KErishnamachari:  A\l-
 though  the  British  India  Corporation
 and  Osler  Electric  Lamp  Manufactur-
 ing  Company  had  not  shown  similar
 progress  in  recent  years,  it  is  expected
 that,  given  proper  management,  the
 former  which  hed  nearly  overcome
 its  earHer  difficulties  and  the  latter
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 which  was  installing  more  modern
 machinery  in  its  plant,  would  resume
 a  reasonable  dividend  declaration.
 The  purchases  had  been  made  un-
 doubtediy  without  the  prior  consulta-
 tion  with  the  Investment  Committee;
 but  in  accordance  with  the  normal
 procedure  the  purchases  were  report-
 ed  both  to  the  Investment  Committee
 and  the  Corporation  at  the  following
 meetings.  There  comes  the  point  that
 was  mentioned—as  to  whether  any
 record  was  made  by  a  member  of  the
 Investment  Committee.  No  record  of
 this  sort  was  made  at  both  these
 meetings.

 Shri  Feroze  Gandhi:  Was  the  In-
 vestment  Committee  consulted  before
 the  23rd?

 Shri  T.  T.  Erishnamachari:  I  have
 read.

 Mr.  Speaker:  He  says  no.  What
 more  does  he  want?

 Shri  Tyagi:  The  Congress  Party
 wants  an  enquiry  into  it.

 Mr.  Speaker:  The  hon.  Members
 will  get  the  facts  first  before  an  en-
 quiry  is  started.

 Shri  T.  T.  Krishnamachari:  At  both
 these  meetings,  some  of  the  members’
 of  the  Investment  Committee  and  of
 the  Board  specifically  asked  that  in
 view  of  Shri  Mundhra’s  association
 with  these  companies,  the  Corporation
 should  keep  a  close  watch  on  the
 future  progress  of  these  companies
 with  a  view  to  safeguard  the  Corpora-
 tion’s  interests.  At  neither  of  these
 meetings  was  there  any  question
 raised  as  to  the  unreasonableness  of
 the  prices  paid  for  the  shares.

 Subsequent  to  the  Corporation’s
 purchase  throughout  the  month  of
 July  and  for  sometime  in  August,  the
 market  quotations  were  largely  com-
 parable  to  the  rate  of  the  Corpora-
 tion’s  purchase.  Further,  during
 recent  weeks,  the  Corporation  re-
 ceived  feelers  sent  through  reliable
 brokers  asking  whether  the  Corpora-
 tion  would  dispose  of  some  of  these
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 shares  at  prices  not  lower  than  those
 for  which  they  have  made  purchases.
 It  is  interesting  that  such  offers  are
 being  made  even  at  the  present  state
 of  market.

 Skri  Feroze  Gandhi:  By  which  com-
 pany?  Jessop?

 Shri  ह ब  T.  Krishnamachari:  The
 whole  lot  of  that.

 Now,  I  come  to  this  question  about
 an  enquiry.  The  question  really  is
 this.  My  hon.  friend  Shri  Feroze
 Gandhi  mentioned  certain  develop-
 ments  that  have  taken  place.  I
 believe  that  in  regard  to  one  of  the
 companies,  Jessop,  a  member  of  the
 Investment  Committee  is  now  the
 Chairman,  and  the  Board  have  invited
 the  Zonal  Director  of  the  Corporation,
 Calcutta,  to  become  a  dirertor.  Steps
 were  taken  by  the  LIC  to  move  the
 court  in  regard  to  Richardson  and
 Cruddas.  Sir  Dhiren  Mitra,  a  member
 of  the  Board  of  the  Corporation,  has
 been  made  an  administrator.  I  believe
 some  action  is  being  taken  in  regard
 to  Oslers.  So  far  as  BIC  is  concerned,
 the  matter,  I  think,  again  is  perhaps
 in  court  today,  and  an  administrator
 ia  being  appointed.  So,  these  are
 matters  which  have  to  be  straightened
 out  first.

 Shri  कदर  K.  Chaudhuri  (Berham-
 ‘pore):  What  about  Angelo?  Is  not
 Sir  Dhiren  Mitra  a  director  of  the
 Angelo  Brothers  already?

 Shri  कड  T.  Krishnamachari:  These
 matters  have  to  be  straightened  out
 first.  And  then,  when  my  friend  Shri
 Feroze  Gandhi  told  me,  “Why  don’t
 you  have  an  enquiry?”  I  told  him,
 “these  matters  which  are  now  in  a
 very  nebulous  why  should  be  straigh-
 tened  out  first.”  An  enquiry  at  this
 time  might  probably  prejudice  some
 ef  the  proceedings  that  have  been
 taken....  (Interruptions).

 Sari  Tyagi:  An  enquiry  was  not

 demanded  into  the  soundness  or  other-
 wise  of  these  firms.  Enquiry  is  de-
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 manded  into  the  manner  in  which
 transaction  was  conducted.

 Dr.  Ram  Subhag  Singh:  There  have
 been  three  scandals  and  all  under  the
 same  men:  The  jeep  scandal,  the
 sugar  scandal  and  this  is  the  third
 scandal,  all  under  the  same  adminis-
 tration.  Therefore,  an  enquiry  is
 required.  (Interruptions).

 Shri  T.  T.  Krishnamachari:  The  hon.
 Members  must  hear  me.  I  do  submit
 to  this  House,  there  is  no  question  of
 burking  an  enquiry.  As  I  said,  the
 nature  of  the  investment  itself  should
 be  controlled  by  a  different  authority.
 That  is  a  matter  that  I  have  put  before
 the  House.

 Shrimati  Renuka  Ray  (Malda):  I
 would  like  to  support  an  enquiry  by
 Members  of  this  House.

 Shri  Ranga  (Tenali):  That  is  for
 the  future.

 Shri  T.  T.  Krishnamachari:  There-
 fore,  since  these  charges  are  made  on
 the  floor  of  the  House  and  there  is
 reom  for  suspicion,  one  must  clear
 even  those  officers  who  function,  and
 in  fact,  the  Chairman,  and  another
 director  who  does  his  work.  Well,
 they  must  be  asked  It  may  be  that
 they  have  made  a  mistake.  But  then
 the  extent  of  the  mistake  that  they
 have  made  is  a  thing  which  has  to  be
 assessed.  It  will  be  unfair  to  load  up
 that  mistake  by  not  straightening  out
 factors  now.

 So,  what  I  am  suggesting  is,  I  will
 certainly  tell  the  House  what  we
 should  do.  I  do  not  think  I  should
 straightaway  say  here  and  now  when
 the  enquiry  will  be  made.  An  enquiry
 will  have  to  be  made.  The  House
 will  have  to  know  what  it  is  about.
 On  that  I  have  absolutely  no  doubt  at
 all,  but  the  timing  of  it  is  a  thing
 which  will  have  to  be  left  to  the
 Government.  I  would  like  these  mat-
 ters  to  be  straightened  out.

 Shri  Ferese  Gandh{:  So,  you  agree
 to  an  enquiry;  only  the  timing...
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 Shri  T.  T.  Krishnamachari:  Yes;  the
 enquiry  has  to  be  made.  But  the
 nature  of  the  enquiry  and  al]  that
 sort  of  thing  is  a  matter  which  will
 have  to  be  considered;  and,  the  tim-
 ing  of  it  is  very  essential  in  view  of
 the  fact  that  certain  interests  have  to
 be  safeguarded  and  probably  I  do  not

 Shrimati  Subhadra  Jeshi  (Ambala):
 What  is  the  nature  of  the  enquiry?

 Shri  T.  T.  Krishnamachari:  It  is  not
 possible  for  me  to  tell  those  people  to
 sell  the  shares.  It  is  not  even  fair.
 If  we  are  in  difficulties,  there  is  no
 point  in  a  sort  of  unloading  it.  If
 actually  shares  are  really  worth  it,
 they  are  not  going  to  purchase  it
 unless  they  are  worth  it.  The  matter
 will  have  to  be  gone  into  and  _  the
 present  tangles  straightened  out.  Cer-
 tainly  an  arrangement  for  enquiry  has
 to  be  made  and  the  enquiry  will  be
 made.

 Shri  Feroze  Gandhi:  Members  of
 Parliament  will  also  be  represented?
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 Shri  T.  T.  Krishnamachari:  I  can-
 not  commit  myself  to  anything.  Act-
 ually  this  is  a  matter  in  which  I  am
 not  the  sole  member  of  the  Govern-
 ment.  What  you  have  to  do,  what  is
 the  nature  of  the  enquiry,  who  has
 got  to  do  the  enquiry  are  matters
 which  will  have  to  be  considered.  It
 is  not  a  question  of  my  agreeing  to
 pressure,  saying,  well,  I  will  have
 Members  of  Parliament  or  this  or  that.
 Nobody  can  make  a  promise  about  it.
 But  I  do  admit  that  there  should  be
 an  enquiry  some  time...

 (Interruptions)
 Shrimati  Renu  Chakravartty:  When?

 Shri  T.  T.  Krishnamachari:...  We
 will  not  burke  the  énquiry  and  the
 Parliament  will  have  the  full  facts  of
 the  case.

 Mr.  Speaker:  The  House  will  now
 stand  adjourned  and  meet  again  at
 ll]  a.m.  tomorrow.
 8.8  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  the
 l7th  December,  1957.
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 MOTION  FOR  ADJOURN-
 MENT  ‘$612—16

 The  Speaker  postponed  till
 18th.  December,  1957s  his  deci-
 sion  on  the  admissibility  of  an  ad-
 yournment  motion  given  notice
 of  by  Shri  H.  N.  Mukerjee  and
 others  regarding  the  reported
 inadequate  arrangements  in
 connection  with  the  intuguration
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 of  Suburben  Electric  Railway
 System  at  Howrah  resulting  in
 the  death  of  two  persons  and
 injuries  to  others,

 MESSAGE  FROM  RAJYA
 SABHA

 Secretary  reported  a  message
 frn-  Rajya  Sabha  that  at  its
 sitting  held  on  the  .3th  Decem-
 ber,  1957,  Rajyfa  Sabha  had
 agread  without  any  amendment
 to  the  Indian  Railways  (Amend-
 ment)  Bill,  passed  by  Lok  Sabha
 on  the  6th  December,  1957.

 REPORT  OF  JOINT  COM-
 MITTEE  PRESENTED

 Shn  C.  R.  Pattabh:  Raman
 presented  the  Report  of  the  Joint
 Committee  on  the  Mines  and
 Minerals  (Regulation  and  Deve-
 lopment)  Bill.

 BILLS  INTRODUCED
 The  following  Bills  were

 introduced:
 a  The  Prevention  of  Dis-

 qualificaner  C4mend-
 ment)  Bill,

 (at)  The  Appropriate  i
 (No.  $)  Bull.

 BILL  PASSED
 The  Minister  of  Finance  (Shri

 T.  T.  Krishnamachan)  moved
 the  motion  for  consideration  of
 the  Appropnation  (No  5)  Bill
 The  monon  w:g  idopted  =  After

 ©  puse-by-clatise  consideration
 the  Bill  was  passed.
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 MOTION  TO  REFER  BILL
 TO  JOINT  COMMITTEE
 ADOPTED

 Further  discussion  on  the
 motion  to  tefer  the  Parliament
 (Prevention  of  Disqualification)
 Bill  to  a  Joint  Committee  oon-
 tinued,  After  discussion  the
 motion  was  adopted  as  amended,

 BILL  UNDER  CONSIDERA-
 TION

 The  Minister  of  Finance  (Shri
 T.T  Krishnamachari}  moved  the
 monn  for  consideration  of  the
 Additional  Duties  of  Excise
 (Goods  of  Snecial  Importance)
 Bill  The  discussion  was  not
 concluded.

 DISCUSSION  ON  INVEST-
 MENT  OF  LIFE  INSURANCE
 CORPORATION  FUNDS

 Shri  Feroze  Gandhi  raised  8
 discussion  on  the  investment  of
 the  Life  Insurance  Corporation
 Funds  The  Minster  of  Finance
 (Shri  TT.  Krishnam+chari)
 replied  to  the  Debite.

 REPORT  OF  BUSINESS  AD-
 VISORY  COMMITTED.  PRE-
 SENTED

 Sixter  uth  Report  was  presen-
 ted.

 AGINDA  FOR  TUESDAY,
 7th  DEChLMBER,  957
 Consideration  and  pissing  of

 Prevention  of  Disqualification
 (Amendment)  Bill  and  movion
 regarding  International  Situation,
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